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LOK SABHA
Monday, April 1, 1968/Chaitra 12,
1880 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mr. SpeagEr in the Chair]

ORAL ANSWERS TO QUESTIONS

Income-tax assessment of Messrs. Ram
Narain ang Sons, Bombay,

*958. SHRI MADHU LIMAYE: Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that in the
Income-tax assessment cases of M/s.
Ram Narain and Sons, Bombay men-
tioned in the letter writlen by a
Member of Parliament to the Finance
Minister in August, 1967 that the then
Director of Inspection (Investigation)
gave instructions to the Income-tax
Officers concerned in Bombay that in
completing these assessments, the re-
turns filed by the firm should be
taken as the basis and that no out-
side party should be called or any
Investigation should be made into the
concealed income;

(b) whether it is a fact that the
Officer called upon to look into the
matter after the receipt of M.P.s
Jetter suggested that this was a fit
case for being re-opened; and

(¢) if so, the reasons for not re-.

opening the case not debarred under
the Income-tax Act?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. C. PANT): (a) No such instruc-
tions for making the assessments were

o

called for a report from the Income-
tax Officer and, for the limited pur-
pose of this report, the Income-fax
Officer was asked not to summon any
outside parties but only to state the
total income on the basis of accounts
maintained by the assessee and the
points which required detailed inves-
tigation.

(b) No, Sir. The question of re-
opening assessment for only one year,
viz,, 1949-50, as a result of Inoome-
tax Appellate Tribunal’s order in an-
other case is under examination.

(c) Does not arise,

oft vy fawa : oww wEEw, s
fearaz, 1967 M faw wat ot w1 0@

- IH gFEE H oF 99 fAr | ag wwar

9@ £ Al 4 SHHT UF §) W8T W
oA TGAT ATEATE -

“The facts are that speculation
losses amounting to Rs. 58.72
lakhs were claimed by Messrs.
Ram Narain and Sons for the as-
sessment years 1944-45 to 1851-52.
In three of these assessments the
income-tax officer had disallowed
losses of Rs. 36.65 lakhs, The
remaining five assessments were
pending. The case was transfer-
ed to the investion circle. In
view of large amounts claimad as
deductions, the case was franse
ferred to the charge of the Com-
missioner of Income-tax, Ceniral,
Bombay, The Board also direct-
ed the Director of Inspection and
Investigation to look into the case
and give appropriate instructions, |
The Director of Inspection and In-
vestigation gave instructions that
out of Rs. 58.72 lakhs claimed in
all these years, a sum of Rs. 1829
lakhs was to be disaliowed and
the balance was to be disallowed.”
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SHRI UMANATH: The letter may
e placed on the Table® of the Nousa,

MR. SPEAKER: Let him ask the
question.

ot wy ferrd : Wt wEET w4 Ew
=& FaEd fF o N S
HRAT 40.49 @ ¥ wrwre M0 &
@ ITFT waeT & fF frdt o1 s
g & vt s g, oft featfagrew
§ I7% w12 q7 gAww 23g favmr ¥
TR 2T AT AT AR a g e ar ?
afz 7, @t & s srgar g 9fs
T 1€ FY 58T 40,4 9 AT FT FEAST
AT &, T g I A% fak ¥ e
F F fau o799 299 O & FaOA
148 AYT 149 ¥ qgd WIS T AU
TN ST ?

JFT 14 7 WX 14 9 7 formr g
g,

“The income-tax officer has in
consequence of information in his
possession reason to believe that
Income-tax chargeable...to as-
sessment for any assessment
year , . .".

3 A1 3T 9gF & TR 2 A E
ot Y T

“If tax which has escaped as-
sessment amounts to or is likely

to amount to Rs. 50,000 or
more,..",

ag ATHAT 4 0 9TG FT ], 50 FATL
1 7 | gufAT F91 FES I9F A
Tty fr feifae e & st s
ITH FIT 299 qAAT T W a9
feqrm &7 afz =&, @1 @ A}
STAETE 4 § FEE WIHT 9% ST
AT AT T ¢

SHRI K. C. PANT: The first ques-
tion is about the recipients. As far
as I understand it, if more losses are
disallowed the recipient is the person
who gains advantage, Messrs. Ram
Narain and Sons. Nobody else gains
advantage if more losses are allowed.

In so far as the second question is
concerned, namely, whether the old
case can be reopened, assessments can
be reopened only within sixteen
years, unless to give effect to an
appellate order., Therefore most of

these cases, except one or two, were.
time-barred.

st 7y femd @ AT I FT IAT
focger #f faar | & gt @ & 97
#Y qur ar :

“What are the names of persons
in whose cases the speculation
losses allowed to Messrs. Ram
Narain and Sons Private Ltd.,
have been considered for assess-
ment and if so in what years? If
speculation losses of Rs. 40 lakhs
allowed to Messrs. Ram Narain
and Sons and also over Rs. B0
lakhs to Kilachand Devichand
have not been recovered in the
hands of recipients, cannot this be
considered as a new fact within
the meaning of sections 147 and
149 of the Income-Tax Act and
the cases re-opened?”

SHRI 5. M. BANERJEE: This
should also be laid on the Table.

MR. SPEAKER: You seem to be
laying too many things on the Table.
Let him put the question.

ot = fowd : I gowT faegw
waTa 7 faar

SHRI K. C. PANT: As I said, the
assessments can be reopeneg only
within sixteen years. But if there is
any other information that can be

*Shri Madhu Limaye then laid the document on the Table of the House.
[Placed in Library. See No. LT-725/ 88], '
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get, we shall get it ... (Interrup-
tions.) {

ot wy formd ;W S A
#q wrowr w1fey ?

a0 g7 I 3g § fF A
Wi T q@ A% a7 399 Fe € fw
7 sRwdw 7 e dm Wi
¥ g 5 36 W@ ¥ AR TF ATAT
JTTT WX 5 WA Fiew ¥, I
it hert s g T @7 4T, qafay
FT X gET FTF FgT 7 40 W@
39 EWTT TAH! ATH F, q1 9g AT F7F
FT gEIRT gAT §—4 HAl AT ¥ HrET
FATH gHAT ATEAT F—IFF A FOT
Y W § W ST FAR A9 47
Sa%! at 74a fwar, #a1 qg Sfem @
ar gafsa a1 7% g sAfaq @ at
THF a1 q AfGA F41 ¢

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): May I
say this in the first instance? These
are matters which are more than 12
years old. That is the first thing
which must be borne in mind,

o wy fqad @ g 16 @ &
AT @ T E |

SHR MORARJI DESAI: That is
all right. The orders that were
passed were also ten or twelve years
old.

it wy fowd - a1 waT g

SHRI MORARJI DESAL: I am not
saying . . . (caweTT) L.

oy AT 7 F g9 aF T4 o

Therefore, we went into this and got
the information which I readily sup-
plied to the hon, Member, As i3 evi=
dent from the letter written to him..,

CHAITRA 12, 1880 (SAKA)
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ot wy fomd : IEd e fee 47
fezgr faat

SHRI MORARJI DESAI: I have
also replied to you. I have never
ceased replying to you and you have
never ceased writing to me. That is
a fact. I am trying to give you satis-
faction on facts. I am not irying to
have a dispute with you. The asess=
ments which he says should be re-
opened cannot be reopened under the
ordinary law because 16 years limit
had been laid down by the amended
law, There is provision that it ecan
be done if the appellate authority
says there is something else to be
done. Recently, there has been one
case of appellate order in which they
had said that there were some benami
transactions in this matter., That is
being examined as to how it can be
done, If it can be opened, it will be
opened. There is no question of not
opening it. It was stated that so
much of losses were allowed by the
special officer or the commissioner to
whom this was entrusted. It was done
by him, not by the Government from
here. The Board received some com-
plaints that there was some arbitrary
handling in this case.

TE AT A ..

SHRI MORARJI DESAI: There is
no question of hum or ham,

oft wy fomd ;@ W7 oEw W
g

st sroreer far ;@AWY gERY
2 | FrreT ewweT & F TEw ¥

oft 7y feerdr : w9 W) @ W qT=
® gt @ dfag

=t Wt e W@ T e
ford S S o oft T 31

g aE w1 o g 3
@ F WA AT g afy
¥ var § a5 % wgar | ki
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Hrogtas e g A A s

T WS "W v el F a
3 g v w5 39w aga s
e W fRar Ta g s duw
wfFR B TG AW @ o9
arfREh qERe fear mr g Wi
g VT FAF B Ao EwT w4 |
wafeeic s & fag fagr smar ¢
w ¥ W T A A Qe i
{wraera)

oft g famd : §lY wERT 7 W
qEAITHEE T & & fearg
fs wa v wifwa B AT A
%, wSzaRs TAWR T AN W
wrkw far mar o 5} w77 @ s Fgmd
TE A1 & .Y W F i A
a#f 7.fgr 1 Fwifes wiwfal ¥
ag gavs fean a1 s ag g e
@ qrAT Wfge @fe ag Aveen
o R f & A @ o,
(vaeaa)

R A Jar€ 1 qE T
% afaerd T " & e A fw
s g 1 ag Y a wg &
P frar s & . ..
(swawr)

st @o Hlo el T O gF
TS WA U7 g™ HEE
(=)

oft wy foredt : wen wRew, #
g THAF AT TFET FET LA §
fegT & 90 T <EY a3 @i AT S
Y sEegeE /T QT § 97 A A
AR @I RN A w3 § 5 g
W7 E a1 gET | qF AL FAT WAT
F Q@ E, Fea e FC @ 8
™ F W fmdw gfg ¥ g @t
A § 99 A g A ol W
FW § WX A T T O & I W
™ W@ sifaw & £

"AFRIL 1, 1988
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st areroe datf o & oo
aft wr wwer w7 § & g
IEE AW I T Q FwA § a
AT & AT g9 W afs e Ay ol
@ § a1 3@ F e urg g
il amar F ¥ 7
g7

sft sy ot vk ;o AT @
@ R AT ww AT QR
& f ez A e 0% ¥ ag amw A
7 ag wgm § fF Tz ¥ @ i A
waAd T A F 1 waAHT QA it
T ofcee ¥ ofe WA
ortad AT 1 S OreHr adr
CTHEIHAT 3T & &Y ST & am@ ¥
arer Y ¢ | AfeT W) smege A
et gfear 39T @ &Y g 9w A A
a1 &Y A el @ FE A g ot AN
gt 2 1| wafan SWF aEt F7 2EAr
Tifgq | aaTEe Fr foredard o i FToy
i 21 W o 47wy e s
97 91 og w7 5 g e dw QY
ifF g Ty 4 @ I WK
arg Y £ & o arEfs £ AT I A
TELT T g O 9F 9@ faaar
deifcaa g1 Ig 79X TA AT T | gHA
R TA AN awagigd § S f5
AT FIET WTWHT ThE FC R & |
9T T7Ew W AifeeT A gddr 93
wq T 4, g FH 9T qUAz
arfeat ¥ 9% fomw s faar, 9
mufsrag A= g 8 T4
7 @ we Ay dar agi f |
SHRI S. M. BANERJEE: In a pre-
vious case, where an amount of Rs. 81
lakhs was remitted in the case of Shri

Ram Ratan Gupta, another Corgress-
man.

MR. SPEAKER: That is entirelya
separate question.
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SHRI 5, M. BANERJEE: It was a
precedent, ‘Shri Ram Ratan Gupta
was a Member of this hon. House.
That amount was remitted, but on re-
peated questions in this House and - in
the other House, the hon. Minister
Shri Morarji Desai, knowing fully
well that another Minister remitted
the whole thing, promised to re-open
the case and it has been reopened. I
would like to know why in this parti-
cular case, he is hesitating to reopen
the case and whether it is a fact that
Mr, Ruia is connected with some of
the very senior Congressmen and he
is being influenced politically by some
-gif those men who are well-known to

m

MR. SPEAKER: It is again an in-
sinuation. (Interruption).

oY go /o FAAT : AT A TFT
7 foemm

MR. SPEAKER: Please put your
question. In a supplementary there
should not be any insinuation. What
we will get out of it is, we will only
lose time on other questions. With-
out insinuation, he should put the
question, Without bringing in some
party or somebody when it becomes
an insinuation he can put his supple-
mentary question.

SHRI S. M. BANERJJE: I did not
make any insinuation. Shri Ram
Ratan Gupta is a prominent member
of the Congress, I am only telling
him that in that case, Rs, 31 lakhs
was remitted. To repeated questions,
the hon. Minister of Finance, Shri
Morarji Desat, had promised in this
House that the case would be reopen-
ed, and it had been reopened. Why
in this case particular case of Ruja,—
they are helping the Congress—is
action not being taken to reopen the
case. (Interruption).

MR, SPEAKER: The question is,
why it should not be reopened,

Oral Answers CHAITRA 12, 1890 (SAKA)
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SHRI MORARJI DESAT: May I
4y that in the other case, it was &
question of writing off certain things
as irrecoverable. And then, when
other facts come to the notice that
there were some wrong transactions
which were not brought to the notice
of the Ministry, it could be reopened
under the law, because it was a_ques-
tion of being within 16 years. That
was why it was reopaned. That
should prove the bona fides of the
Government, and the Government is
always willing to reopen it and it is
ready to reopen it if it is proper to
do so. In this case, it is not possible
to do so under the law, and still I am
saying that now recently a decision
has come, of an appellate tribunal,
that there have been some other tran-
sactions in this very case, We are
examining the law how it could be
reopened, And if it can be reopened,
it will be reopened.

SHRI UMANATH: From the hon.
Minister's answer, it is obvious that
there has been Central intervention
in favour of this big business group
to which the company belongs. He
himself admitted that Instructions
have been sent that while assessing
and investigating the records, no out-
slder should be called,—I have fol-
lowed it very closely,—and that the
officer must rely upon the fgures
and accounts given by the company
itself. I would like to know why
this Central intervention was resorted
to and why reliance was placed on
the figures of the company and no
outsider should be called, and whe-
ther it is a fact that this particular
group which belongs to, and 1is, one
of the 75 blg business companies de-
clared by the Monopolies Inquiry
Commission has made a substantial
contribution to the ruling party, the
Congress, and that was the reason
why thls special Central Intervention
was there, and (b). whether It is a
fact that—I am now bringing In a
serious thing.

MR, SPEAKER: So, the other was
not serlous!
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SHRI UMANATH: It is more seri-
ous, I want to know whether it is
a fact that the Chairman of the Dir-
ect Taxes Board and some officials in
that Ministry had tried to bring pres-
sure on our Secretariat here not to
admit this question. 1 would like to
know specifically the answer to (a)
and (b).

SHRI MORARJI DESAI: There
has been no question of any pressure
being brought in not to allow this
question. The Ministry has never
said that this question should not he
answered: how could it ever arise?
These are all imaginary things which
the hon. Member is showing.

SHRI UMANATH: The Chairman
of the Direct Taxes Board. I have
specifically stated it.

SHRI MORARJI DESAI: I had
said that the Chairman of the Direct
Taxes Board had issued instructions
to the Special Commissioner to go
into this question and had transferred
the case to that Commissioner, be-

cause. ...
SHRI UMANATH: What is the

reason for this special favour being
shown?

SHRI MORARJI DESAI:

It is not
a special favour,

. SHRI UMANATH: That an out-
sider should not be called,

SHRI MORARJI DESAI: That is
what the Commissioner did: the
Chairman of the Board of Direct
Taxes did not say that, (Interrup-

tion),
aE weEr s wify @ )
ETAT [EwT i w6 5 £ 7 gy a7
aY fret & 3o 7 & frar & 2
g fwmd T i g
'ﬁﬂﬂ:ratéa?iéwq'c g Qq-
T & | 78 3% & fis swferrer w7 &
AT X G w gew a
§ % §f a0f T aEe

APRIL 1, 19688
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v owmr € Wi s 3]
w e ¥ oY fear amar § wefed
qW T FATAT BT T WEA A FSMT
qEqT R

sft shroroon ¥| ¢ W Y B
Y spre F17 ¥ et g wYE wrEeAT
&1 I TET BT A AT A Y
T o #F awt sl o Téw ¥ fag
FHAF L, ATHE TTAHC BT TH
T FT AT § | TAT, FHHIT AT T I
AT AT ¥ 1 At weew  foret
iferat 39T 918 T F AfFT 9g I TG
grewa 2 i fardt w1 g 7 fxat o
TEY @ A & fRAT mnE | gw A W
FEETRT FT 1T TGS £ |

Willingdon Hospital Workers’ . Union

*959, SHRI R. K. AMIN:

SHRI D, R. PARMAR:

SHRI P. N, SOLANKI:

SHRI ATAL BIHARI VAJ-
PAYEE:

SHRI KAMESHWAR SINGH:

SHRI RAM SEWAK YADAYV:

SHRI MOHAN SWARUP:

SHRI KIKAR SINGH:

SHRI N. SREEKANTAN
NAIR:

SHRI NTHAL SINGH:

SHRI S. M. BANERJEE:

SHRI RAMACHANDRA J.
AMIN:

SHRI UMANATH:

Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether Government have re-
ceived any complaints from the
officials of the Willingdon Hospital
Workers' Union (Regd.) against some
high authorities of the Willingdon
Hospital management regarding the
rude behaviour towards some office-

bearers of the Hogpital Workers™
Union; and
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(b) if so, the action taken by Gov-
ernment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B, S, MURTHY):
(a) Yes, Sir.

(b) The representative of the Hos-
pital Workers' Union who made the
complaint was addressed on 3rd Janu-
ary, 1968 and again on Ist February,
1968, to furnish further details of the
alleged incident and other relevant
particulars. He has so far not replied.

SHRI R, K. AMIN: 1Is it a fact that
Dr. H. P. Lall, the Medical Superin-
tendent of the Willingdon Hospital
on the 24th November, 1967, at about
11,15 a.M. was drunk while on duty
and then abused and mishandled one
Mr. Mukund Parekh who is the Pre-
sident of the workers' union of the
Willingdon Hospital, and Dr. Lall
threatened him to implicate him in
gome cases in collusion with the police
and a complaint to this effect has
been made to the hon. Minister of
Health, Family Planning and Urban
Development, and if this is a fact,
what action has been taken?

THE MINISTER OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (SHRI SATYA
NARAIN SINHA): Hon. Members
will agree that the allegation he read
out is absolutely wrong on the face of
it, so far as being ever-drunk in day-
time is concerned. As soon as I re-
ceived this complaint from Shri
Parekh concerned, I immediately ask-
ed the D.G. to make an enquiry into
the matter, Shri Parekh was asked
to substantiate his charge and pro-
duce witnesses. Two reminders have
been sent to him and so far he has
not replied. What would hon. mem-
bers expect us to do in this matter?

SHRI R. K. AMIN: Is it a fact
that some Harijan and scheduled
castes people who are employees of
Willingdon Hospital had complained
in writing to the Minister of Health
as well as to other ministers against

Oral Answers 1010

Dr. Lal for wsing insulting language
againsgt Mahatma Gandhi as well as.
against the principles for which our
Constitution stands? To the Harijans,
he used very insulting language say-
ing,

CAES T N Yy S
&, s fnwr =T g ) T
TR T o

May I know what action will be
taken against him?

SHRI B. S, MURTHY: We are not
aware of any such complaint,

SHRI D. R. PARMAR: Is it a fact
that 64 Harijan and Scheduled Caste
employees of Willingdon Hospital
have comlained in writing to the
Minister of Health on 1st April, 1966
about the rude behaviour of the
Medical Superintendent and Adminis-
trative Officer towards them, using
insulting and abusive language about
the caste? If so, may I know what
action so far has been taken by the
Government for the uplift of schedul-
ed castes and Harijans? The abusive
language used was:

qw AT Y T aagy &
FAT o4t 2, far & wreor
T W W & fom g @
oA T, ol A, Afew
ARG ¥ W ¥ wdwT
foar &1 wew i ot @
farder a7 a1 i ag g
ot &g WX adedin W
T a1 vEr W TEw
qATE W 2w Y Wy
w1 TF g A g feafyy
¥ ot foar § oy ag W
1 2 fF 7 mhew W
| & ogw gfoml
T 1 5T famr 3 1”

Even after 20 years of independence
and Government's claim that they are
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working for the uplift of ‘the ‘Harl-
jans, it Government officials use such
words about scheduled castes, what
‘to say about the other public? This
shows how far Government has work-
-ed for Harijans. May I know from
.the Minister what action has been
taken and what is the reaction of the
« Government?

St T AToq Ty : /1A T qEET
gi, 1966 W AT FAAT@E | K ALY
g g%t ¥ 1966 & Fa1 gor a1, ¥
WX FYE 17 aqerrs oy ar § ey
wiw ¢ foqraa | @ it aw
qat 7gt & fr wrdmde, 1966 H AT
gHT T | I 9T I¥ WHG qEL AT |
HEET W1 §Y WIAHG §IET F§ @
R ¥ 3w ot wEateE | AR aqwr
g3 U§ ATANT AAAG d3eq 7 ¥
- feat Wi qoemaT fr ST g A ag FE
feat, oy &7 74T § AT A1 |

oft wrawae fog A8 o feq amE
@ waw # gfegm @i gfwezgum
& qod qT NI FT GTHAT /74T 97,
wtr faferre gifeqesr & a6 &7 qraam
vt ¥ & sea<l grar Iy e
A1 oY €, W wew w9 § )| Iy
a2 93 F¥ a1g § o # o Tt w4y
®q ¥ frdY we7 & 9T T A E A
AFEAAFEATE | agwATT§ fF
WU WA JEMT AT 8, FT  THHT 1T
QI & qu wrear g fr oaar et
HERA AR AT FIEA AT T AIA
i wrETET 30 fF siw w0% § a2
ot ot g fawsT gEEr ag wEA
& qo 9X T@T 7 98 qF WY aqeny
& 98 SHE F7 7T agTH IWFE |

AFRIL 1, 1068
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et arr ag & fo w10 v A 3
¥E WX W Y AR WX B wEy
B ST 99 71 ¥ TRRIT BYET 9T A
Ewwt & gac ¥ e § moa oy g
% wto sitfgar o mé adi g, wifty
oo 48 & wyaT FT AT § | & wrowy
AT & IUH! 5T @F 9T @Al

g

MR. SPEAKER: Everybody has
got a copy. Why do you want to
place it on the Table?

=it s foy ¢ Fow @A TEw
R@GATATEATE | R A raa v )
Mo ST FIHAS AT N2 7 & | w7
AT TR GIH T TAN AT FATS
Siforg |

o} gamTAm fag 1 A AR
e A T AR AT A
#g 7 1% o ol wror F oty #
AT AT OHE A FT AT HL
W 97 F qEdr @ AE g
FFER | PG F IR A TR A
Fgr i 917 SEET GRS FAw @
ot guTdy Al A T e &
g o T A @ o T
serTr | Jad fad @ W 3T afed
o TS W gAY I T g e
JaFT AT I S | Afer o farwra
w0 a1 & qry Fgdt ol & aw W
oA TE AT £ 1 WY §HA TS §
fe fod e & ofemies «md ond,
Fa% fadr gga W ar fegd | afergw
99§ AN § A IAw FAT TG
war g

o fewt fag :
Punjabij.

Spoke in
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o wett e Fop : e @
g F v

ot firgm ferg : w7 St wERT
qg waema fe W ag e & e fafe-
T WEIATE H HTH HLA AT TGS
it @i f g aw
for ft (R sgE oo g,
g xE® qaw ¥ qq1 W g e
sar & s oA g & &1 S

g?

SHRI B. S. MURTHY: If a sepa-
rate question is put, we shall give the
AnSwer,

SHRI S. M. BANERJEE: The
moment this incident took place, I
wrote a letter to the Minister, Shri
‘Satya Narayan Sinha and as a result
of his efforts and the efforts of the
Labour Commissioner, Central, the
‘whole thing was somewhat settled,
but it is most unfortunate that Brig.
Lal insulted Mr. Mukund Parikh and
others. If he is drunk after 7 O'clock,
it is all right, But if he is drunk
before 7 O'clock, it is bad.

I would like to know whether the
minister has issued necessary instruc-
tions to the Medical Superintendent
of Willingdon Hospital to have het-
ter relations with the employees?
Moreover, may I know whether his
attention has been drawn to this book
Meet Succats and Plato of Today
published by Shri Abdul Ghani Dar,

M.P. In Persian, we call Socrates as
Succats. I am reading from this
book:

“New Janam for an Old Man—
Doctors and nurses help mothers
all over the world to give birth
to countless babies, Each new
baby is placed in the lap of the
mother. Your old friend Abdul
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Ghani Dar who was practically
dead is ‘born again at Willingdon
Hospital in the hands of great
Brigadier H. B. Lal and lovely
Dr. R. K. Caroli with the assist-
ance of Acharya Kripalani . . .".

Then your name and practically every
name is mentioned. I am surprised
that a photo of Dr. Lal has also been
published. Sir, Willingdon Hospital
has become a place where you can
send an M.P. for 10 days if you want
a bye-election. So, to counteract that
what is being done. Such publications
should not be permitted. They are
very bad. The Government servants
should . . ,

MR. SPEAKER: The question is:
what action is the Government tak-

ing?

SHRI S. M. BANERJEE: My ques-
tion is whether the Minister has
jssued instructions that they should
have better relations with the unions
and such publications should be stop-

ped.

SHRI SATYA NARAYAN SINHA:
Each time I meet them I always tell
them that they must have better re=
lations with the subordinates and all
those people who are working under
them. It goes without saying. When-
ever I meet them, even casually, I
emphasise this, Then, about this
pamphlet which has been published
by some Members of Parliament, who
is responsible for it? ... (Interrup-
tions). Not only Shri Abdul Ghani
Dhar but five or six other Members of
Parliament have been going to the
hospital, T must say in fairness %o
Brig. Lal that these 5 or 6 Members
who have gone there and returned
recently, they will themselves report
as to what kind of treatment they
have received ... (Interruptions).

SHRI RAMCHANDRA J. AMIN: Is
the Minister aware of the fact that
12 hours duty is extracted from the
fourth-class servants, not all but
some, in the Willingdon Hospital, at
least 5 or 6 persons?
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SHRI SATYA NARAYAN SINHA:
I will have to make enquiries about
that allegation.

SHRI UMANATH: I shall relate
my supplementary to the reply of the
Minister himself, He said that a
letter was sent asking for witnesses
and others to be brought so that the
enquiry can be made and no reply
has been received, I have myself
read the reply in which two specific
requests were made to the authorily
who sent the letter. One request was
that the officer against whom the
complaint is made has threatened all
other employees not to give evidence.
The second request was that suome
assurance to protect the witnesses
who will come forward to give evi-
dence must be given by the authori-
ties, I woulg like the Minister to go
through the file and tell me what
reply has been sent to the particular
person concerned, assuring protection
to the witnesses who will come for-
ward to give evidence,

SHRI SATYA NARAYAN SINHA:
All protection will be given to him.
I have not heard anything from the
gentleman concerned,

SHRI UMANATH: I am not re-
ferring to you. The whole question
refers to the hospital authorities not
to you. You said that a letter was
sent and no reply was received. I
am saying the reply has been sent by
the very person who received the
let_ter asking for evidence and other
thmgfs, saying that an assurance must
be. glven to protect the witnesses.
Will he kindly tell me whether that
assurance was given?

SHRI SATYA NARAYAN SINHA:
'I‘hg enquiry has been entrusted to
the D.G. If the person concerned has
written any letter to the D.G. like
that, I would certainly ask him what
reply he has sent.

SHRI UMANATH: The letter was
written by the D.G. and the reply has
been received by the D.G. Without
getting =211 the correspondence, how
can the Minister say here that he has
not received any reply to the letter
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which he has sent. You must haul
up the officer for not giving you all
the information. The whole House
has been misled because you were
not supplied with all the information.

SHRI SATYA NARAYAN SINHA:
I would certainly ask the D.G. if he
has received any letter like that.

Shifting of Petro-chemical Project
from Kerala

+.
*960, SHRI A SREEDHARAN:
SHRI KAMESHWAR SINGH:
SHRI P, VISWAMBHARAN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether it is a fact that Gov-
ernment have decided to shift the
Petro-Chemical Project from Kerala;
and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RAM-
AIAH): (a) and (b). No, Sir. It is
presumed that the question relates to
the fertiliser project at Cochin,

SHRI A, SREEDHARAN: Today
is the 1st of April, All Fools Day and
the Minister's reply has capped the
glory of the day. My question was
about the “Petro-Chemical Praiect”
not about “fertilizer”, Let me make
it clear that when I put that guestion
I knew what I asked; the Minister
need not throw something into 1ny
mouth. Now it is estimated that out
of the oil refinery 100,000 tonnes of
naptha would be available as surplus
after meeting the commitments for
gasolene production and fertilizers.
Regarding this, the Government of
Kerala has made some representation
to the Central Government that a
petro-chemical complex should be set
up there and it is understood that a
reply was given that the Govern-
ment would take a final decision on
this matter by the end of June 1867.
I would like to know whether the
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Government have taken a final decl-
sion on this matter and where the
fertilizer plant is going to be located
if a decision has been taken.

SHRI RAGHU RAMAIAH: About
the All Fools Day may I return the
compliment of my hon. friend?

SHRI R. K, SINHA: Because it is
his birthday.

SHRI RAGHU RAMAIAH: Be-
caues, if you look at the question, the
way it is framed, I do not know to
whom the compliment better applies.
The question is like this:

“Whether it is a fact that Gov-
ernment have decided to shift the

Petro-Chemical Project from
Kerala.”.
Underline the words “project” and

“shift”, If there is nothing, how can
you shift? As for the project, ferti-
lizer factory is a petro-chemical pro-
ject, because any chemical project out
of petroleumn products is a petro-
chemical project., Therefore, when
the question was put in such a way,
I had no option except to answer i1t
in the manner I have done. I have
nothing to hide. It is true ihat the
Government of Cochin did move ...

SHRI VASUDEVAN NAIR: There
is no Government of Cochin; there is
only a Government of Kerala.

SHRI UMANATH: The ball is In
the other court now. Let us see whe-
ther he kicks it back.

SHRI RAGHU RAMAIAH: In
view of the earlier reference [
thought anything would go today.

The Government of Kerala did
move in this matter, We have in-
formed them that at the moment in
view of the other plant for utilisation
of the refinery product, it is not fea-
gible to establish a petro-chemical
complex in Kerala.

SHRI A. SREEDHARAN: The
Minister in his reply said that the
day's importance fits me. At the
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same time, while replying he has
proved . ..

MR. SPEAKER: Let him come to
the question. We have no time to
lose even on the 1st of April

SHRI A. SREEDHARAN: So, the
cap fits him gloriously. At least my
question was based on g statement
made by the Chief Minister of Kerala
wherein he has stated that it is pos-
sible and probable that the location af
this plant will be shifted from Kerala
to Madras, It was on the basis of
that statement that I asked this ques-
tion. Now, instead of replying that
way, the Minister says that no deci-
sion has been taken.

THE MINISTER OF PETROLEUM
AND CHEMICALS AND sSOCIAL
WELFARE (SHRI ASOKA MEHTA):
The location of which plant?

SHRI A. SREEDHARAN: The
petro-chemical complex,
SHRI ASOKA MEHTA: I would

like to know what the Chief Minister
of Kerala has said and about which
plant?

MR, SPEAKER: Obviously, he
does not have all the details,

SHRI A. SREEDHARAN: Accord-
ing to Hindu dated 2-3-68:

“Shri E. M. S. Namboodiripad
informed the Kerala Aaisembly
today that the petro-chemical
complex originally intended for
Kerala might be shifted to
Madras.”.

The “complex” includes all plants.
Not only that, in the Journal of In-
dustry and Trade, published by the
Commerce Ministry of the Govern-
ment of India it is stated that:

“the country made a formal
entry into the petro-chemical
manufacture with the commission-
ing of the 60,000 tonnes naphtha
cracker plant in Trombay In De-
cember "last year. Two more
naphtha cracker plants are ex-
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pected to be completed by the
énd of the year. '

This was published in 1067.

MR, SPEAKER: Come to the ques-
tion now. Each supplemeptary s
taking too long.

SHRI A. SREEDHARAN: My ques-
tion is whether the Government hus
taken into consideration the immense
possibility of locating this plant In
Kerala in view of the fact that
100,000 tonnes of naptha will be
available?

SHRI ASOKA MEHTA: Firstly,
the surplus in one refinery has to be
added to the deficit of other refineries
s0 that they are able to meet in a
better way the production of ferti-
lizer. I have made it clear over and
and over again that we are going to
be deficit, as far as naphtha is con-
cerned, in the coming years. Second-
ly, when this question of the petro-
chemical project was considered by
the Planning Commission some time
back, it was decided that we should
concentrate only on, one petro-
chemical complex, because of inade-
quacy of resources, There is no
question of anything being shifted to
Madras because nothing exists in
Kerala and there is no hope of any-
thing being set up in Madras in the
near future, .

st R feg : T ARl W
qg TAEvE fF 3T ¥ TG S A
Stapw ¥ fave frarom wTd,. ...

MR. SPEAKER: He has said that
there is no project there and there is
nothing to be shifted,

oft wvwae e : LW SEw
wtor g & fr e oS & famn
ot mrla f wgfre woere W
o o g, fred o ¥ -
YO X W9 W aged @R

1
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SHRI ASOKA MEHTA: 1 have no.
ankwer to give. When nothing exists,
what can I answer?

SHRI P. VISWAMBHARAN: The
hon, Minister has said that there is.
no question of shifting this complex
from Kerala because already there
was not one there. May I ask the
Minister whether there was any pro-
posal at any stage to start the petro-
chemical complex in Cochin and, it
so, the reasons that made the Min-
istry to drop that proposal? This
dropping of the petro-chemical com-
plex in Kerala is the last in the series
of similar projects being dropped or
shifted from Kerala, the earlier ones
being the phyto-chemical marine
diesel engine factory, the heavy plates
and vessels and the precision instru-
ments factory. The Cochin shipyard
is yet to come. In this context may
I ask the Minister of Petroleum and
Chemicals whether this dropping of
the petro-chemical complex at Cochin
is his Ministry's contribution to the
conspiracy in Delhi to deprive Kerala
of any large-scale industry?

SHRI RAGHU RAMAIAH: I am
afraid, there is a slight misrepresen-
tation in what my hon. friend has
said because there is no question of
dropping anything. There were, of
course, certain suggestions made to
this Ministry, It was examined very
objectively and very sympathetically
and we came to the conclusion that
the feedstock awvailable from the re-
finery was so committed to the new
fertiliser plant there that it would
not be possible to start another petro-
chemical complex there.

SHRI CHINTAMANI PANIGRAHI:
May I know whether the Government
has formulated any plan for the div-
ersification of the products of the
Cochin reflnery, as in the case of the
Digboi refinery in Assam which is
producing more than 100 by-products,
and whether, in view of the shortage
of indigenous crude, the Cochin re-
finery is designed In such a way that
in the near future there may be the
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possibility of developing a petro-
chemical complex in Karala?

SHRI BRAGHU RAMAIAH: When
the Cochin refthery was scheduled
and commissioned, every technicsl
aspect of it was considered and it was
designed according to the require-
ments.

SHRI VISWANATHA MENON:
May I know whether it is a fact that
when land for the Cochin fertiliser
factory was acquired it was acquired
including land for the petro-chemical
complex also?

SHRI RAGHU RAMAIAH:
no information on this subject.

SHRI MANUBHAI PATEL: As
the Minister has rightly said, due to
financial limitations petro-chemical
complexes at all places simultaneous-
ly cannot be started. May I know
from the Minister, as our fertiliser
industry is based on naphtha, whether
there will be a naphtha cracker in
any petro-chemical complex where-
ever it is?

MR. SPEAKER: That is a separate
question.

SHRI MANUBHAI PATEL: It is
a general question. Let him, Sir, if
he may reply.

I have

MR. SPEAKER: It is not proper.
It will become much wider and
where it will end, I do not know.

SHRI HEM BARUA: 1Is it not the
policy of the Government to institute
subsidiary industries like petro-che-
mical industries and all that wher-
ever there is an oil refinery; if so,
why has Cochin been denied that?

SHRI ASOKA MEHTA: I am
afraid, the hon. Member is not right
in the conclusion that he has drawn,
Petro-chemical compléxes require
very large investments and they can-
not be associated with every refinery
or wherever ofl is found. For these
mphmhmupawholeset
dhth{eshufobebwuhtb-
gether’ and something Ilke Rs. 200
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crores worth of investment has to be-
made, We cannot do' It at’ many”
places, nor can the complexes be-
separated and dispersed. What will.
happen iz that Rs. 200 crores worth’
of investment will produce a lot of
intermediate goods whose final pro-
cessing will be done all over the-
country. We hope that over a period:
of time similar complexes will come-
up in other parts of India but at this
stage we can develop only one or two.
at one time.

ot wgraw fag wred 0 o et
gk T aamr g R 4 & A,
el ¥ wwre,  #F Fog ¥ AT F
T arer qrAfrww s Td
AT AT W R FEATEEIR ®T qger
FIOFAT FIT-ATE TN ¥ I TR
I T qfed B g far
@ A A § gafefed
T 9GNT F F AR IEEr ot B
faar g

MR. SPEAKER: It is completely
outside the scope; it has nothing to.
do with this question.

off mgrow fag Are TR A
AMTEEE  GEATEEX WiT WA ®Y
T 7 &1 A€ o7 | § gg ATHAT TigaT
g & srramr a1 # DS
Froaee o fad A wm oo W g
fF g% qm @Al w7 AT @ g e
AT FH TA7 KT A g g—
wAW Ay s fraa ey §?

MR. SPEAKER: No; that shall not
be answered.

SHRI VASUDEVAN NAIR: We
would like to have as many petro-
chemical complexes as possible, but
the pertinent question is that when
the Cochin oil refinery was commis-
sioned—it is already in operation—
there was a specific proposal to make
use of the napphtha by having g petro-
chemica] complex in Cochin itself. Wea
understand that the Government did
not aecede to that request. While they
have aglready declded to have a coms

1023~
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plex in Madras in relation to a refinery
which is yet to be commissioned—it
is still on paper—we should like to
know the reason for deciding on a
complex in connection with a project
which is on paper whereas they refuse
to have a complex at Cochin with its
oil refinery already commissioned. I
am not at all against a complex in
Madras; I should like to make that
clear. But why was this discrimina-
tion made?

SHRI ASOKA MEHTA: Some time
back when the whole question of pet-
ro-chemical industry was being con-
sidered by a study group before the
Fourth Plan outline was drawn up,
proposals had been put forward that
there should be a complex in Kerala
also, but the study group came to the
conclusion that that could not be done.
The Planning Commission has further
purned it and, as I said, it has reduced
it to only one complex almost just
now. There is no question of any
complex coming up in Madras; so,
there is no question of anything being
shifted. I have made it very clear.
At present we are concentrating upon
developing one complex only. I hope,
In the next few years we will be able
to select another site, but we have not
yet reached that stage. At present
there is no such question, As I said,
at various stages certain proposals are
‘considered and the final decision is
placed before the House.

frafe @ et mgraay Qe

*961. =ff wyatt fag WAt :
w17 famy Aeft g T Y FOT FEAF

(%) =1 qeee ¥ e =
T T wmar 3| AR woE
e & F far W 9 aeer
T T

(=) afx gf, & sww =
T §; W]

(7) swax sfxad frgar a=
s g 7

forwr siavors ¥ wrwa st (ot o
wx ow): (%) ofr, gt R gE

ot wfifom awc @gmar
& Wy ®Y T € wie Fratawi #v
HETIAT TEA & ol sewr W geeEr
¥ famd awe semwi & ofee &
g

(&) @ar (7). & faaor @9
AT X W@ T [qrasta
® v fomr o 1 MaT e
LT—678/68]

ot TaaT fag wrest ¢ wT W
TERT FT e Q%o "rio o Ho
wrie # 30 =, #t A€ faeehr F gk
el fFl T e A A9
T &, fore 3 =g g Wi 9 @ e farfe
w1 agrat 37 % forg 1 and age araes
§ : o ot =z fr Frafooet &F ot oY
o WX gER, ettt # faRwi ¥
e @ & fag 5 agr 93 ae
sofvm &+ F fag  fadwamar
# gfaar & o7 ; afz &f, @ waw
% ga Ay am sfafwar g ?

HFW W A WrA W §
et gfaed frafast 71 faeey &1
I wrae wfaw gfama 7R g,
gfem & <y gfaard sy faesdt &)

=Y T Feg reat : o7, 1966
¥ fey M Ew ¥ waqew @ iy
3w 7z i fr frata @ o afe g,
T WA TR § fF A wea s
7t g | 5 feq w s fAata
¥t ¥E w1 g WY famre wOh fE
waedT ¥ qgw W1 pEearsws fawew
q, 9% ® gl fear amw ?

oft oot W W : qE W ST
ffrf ¥ @ | T @ &
orara T  EwAT |
SHRI SRADHAKAR SUPAKAR:
May I know whether the cash assist-
ance that was previously being given

resulted in promotion of exports of
these particular items in respect of
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which cash assistance is now being in-
creased?
SHRI K« C. PANT: Yes, Sir,

SHRI S. S. KOTHARI: Is it g fact
that Pakistan has been giving gene-
roug expor{ assistance in the form of
bonus vouchers and if so, has that ad-
versely affected some of our exports.
particularly, jute goods, and would
cash assistance assist in this direc-
tion?

SHR K. C. PANT: It is a fact that
Fakistan has increased their bonus
vouchers. But we keep that in mind
and we watch the situation in the
«competitive market.

st garaw W gon fAgh
N WA & fag ga g N gEE
FUT & T owEeE e W AR
oy &Y A gy @ owy e ST A
aaw # wfwgfear @1 o g =
vorey ¥ wqrer faRw § o w7

ot o wew o wfrwad & e
oX oRe FTEAW W FEA@T 9 |
AR ATE YR ¥ g et wfow
=+ sy e ot woai ¥ it @@ T3

st TARTE ®ENEl o wT AR
wgreg Fr AW A fe owEdEd &
TRt T 37 F alx sl & an
F@WEed ® feeht @ wod foeaa
w af w3 i & 39y gu
1g AT IR 90 MT FWN fF owmue
®T FH FTHT A4 19 F F 6T F
Gfafff e AR g A N T E T h
ar wad T w7

e Ll A

Lol W JeddE rmpmcd &
e el et 8 ek b
S S =B aaiye op A5 yee
te Sye Jekd S e IS &
Cpypmtd S LS it yp ] -
> ol J e il Al e (5K
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o o 6l S it

G"-L?- -  Fde | e et & w’

[- o0

Y FET WX T AGT Al A I

YT ¥ ST § WA T agt 9ET
et ¥ e femr s

{} 15} T MAT © AT TFEE
w9 g1 & S® ¥ WV qg W %O
¢ e o &voa ah § | @O O
3 W ag §OF wegr g § Siea
AT AT V9T §, ¥ ¥ THENR &
grac & ? ¥ dur g & AT feaar
qUAEH § IW W ¥ TR
AW ?

Y gowwr R AgT Qar g
& agi 3T FA) QA 1 TS frAr
gar d am 7wy ff awar

WX AT SATAT & i e

*954 W FFH W WHTW : Al
fow Ay zg v Fr porwinfw

(%) #ar ag &% & f& s &
sr g Isargw awr sww & (o
gl ¥ My gOA T QF FAOT 9T
grere fed M & form® s o
T O T OFT A @R Fow
faar 2, W

(w) afz gt, ar IF%T =t v
&7

Junam W wer faw WA (ot
Wl dmr ) ¢ (F) A (@)
o g, | 101. 76 1@ ®AfemA T
P EAR T AR TAT K OFEUT
9T 29 feERT, 1967 W1 gEMET
fo T ¥ gg TEW, I8 4TUO §R
1958 ¥ fa¥ ¥ A g ®o & gowA
T AT F gRT T 1066-67 AT
1967-68 ¥ FATET K THTA A ot |
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oft g wox vy : & g7 ST
g s x7 ddg ¥ 9t famy fewra
FW & AT & 7 19 A AT ara
9 fag & sTrAm G AR A IW
fear mar ?

st wrerest ¥ank : gw A A FAv
T TR Ao AW wE g
fear

st g WX wG@ (A7 A A
faad aret w=w a1, .

St ATt ¥ur : ag g H A
Tt AEY Y, ag g 3 47

ol g ¥R TT wGTIA : F g7 AT
wgrar g fF wav 59 ¥ qaw ¥ 7H ¥e
AR fFAmr A w7

=t owerew ¥aed . =mERrTA
WIET WA F @I FAA AaF F
St A7 gwst  fzar warer 7 ozawr
IFT A IFAT 41 399, 92 IRA
gz faar |

S e WW @ Far A
AgrRa w1 fF @ yaw qag
IFA BT I E TR g Frady
W FaT A X B € a1 g5 Wk
wIATHITFELINT A g famw & we@wr
w3 & a1t ¥ ar fraoa & arr ¥ 7

st Aot w0 A gET
980 A A § & T 5T

o anaea fag soag © ¥97 w-

fa 741 o a8 a3 N F947 F30 f
1 W BIET A% ¢ I9 7 agTr &Y @H
faadY & W1 waw B www feadr g ?
SHRI MORARJI DESAI: The prin-
ciple amounted to c¢.$ 9.428 million

and the interested amounted to c.$
0.748 wmillion,

SHRI B. SHANKARANAND: The
Minister has said that so much amount

has been written off ag per the agree~
ment. What were the considerations
that '‘made the two counries to arrive
at this agreement? -

SHRI MORARJI DESAI: It is again
a strange question. As I said, it is not
a guestion of an agreement arrived at
Canada has given up to recover this
and made it a grant. Should 1 say I do
not want to receive the grant?

st Wito o eawit : & 7 FrAAT AT
foF 7T =T #1 wifa w7 o fs A
¥ AT HO W T WA A oedanar §
oY T 2 AT RN AT H A1 ¥
o1 e e 3@ A 27

W oA W ww oA gw
Teamar A5 w7 AT 3w F zAam
TR A T FAGT R0

Family Planning Programme

*965. SHRI SHRI CHAND GOEL:
Will the Minister of- HEALTH, FA-
MILY PLANNING AND URBAN DE-
VELOPMENT be pleased to state:

(a) whether it is g fact thal only
the intellectua] classes of the country
have takem to family planning;

(b) whether this process is likely to
create a brain drain in the country;
and

(c) the steps taken or proposed to
be taken to make family planning ac-
ceptable to all sections of the society?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR):
(a) No, Sir.

(b) Does not arise.

(¢) Family Planning Programme is
based on its voluntary acceptance by
the people. Sustained efforts are
made to reach all sections of the so-
ciety. The Intensive Family Planning
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Progranme already launched includes
steps for extensive motivation, edu-
cation and publicity among all classes
of society for creating awareness in
favour of a small family norm Ser-
vices for 1.U.C.D. insertion, sterili-
zation and supply of conventional con-
traceptives are also available to per-
sons belonging to all classes. Sample
studies made give a clear indication
that the programme is spreading ra-
pidly to the lower socio-economic

groups.

SHRI SHRI CHAND GOEL: Would
the Minister be able to give an assess-
ment as to what percentage of the
illiterate sections of the society have

taken to this family planning?

DR. S. CHANDRASEKHAR: 1 have
collected a lot of statistics. May I take
your time to give them?

MR. SFEAKER: If it is too long,
you place it on the Table of the
House. If it is a short one, you can
read it now.

DR. S. CHANDRASEKHAR: A sur-
vey has been made by the Institute of
Economic Research, Dharwar in 1964
giving the characteristics of the va-
sectomised persons in Belgaum dis-
trict. The flgures are: Illiterate—301,
percentage 39.2; Upto Middle School—
345, percentage 45.0; Higher Edu-
cation—47, percentage 6.1, If you want
more statistics, I can lay it on the
Table of the House,

SHRI SHRI CHAND GOEL: May I
know how long will it take to make it
acceptable to all sectiogns of the so-
ciety, whether living in wvillages or
cities, in all sorts of regions?

DR. S. CHANDRASEKHAR: It is
very difficult to say. We are doing
our very best to attract more and
more groups of persons.

sft ferraeor sa : T WY AFRT
w1 A # R a7 o9 F1 gdve 75
wforr &7 37 £ Al At Aw AT ¥
T Ay ¥ ¥ aEwnD & e faw
TRV AT Iz AmT @ § 7oA
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& form & qg afcat fraom wamaTgds
graw?

DR. S. CHANDRASFEKHAR: It I
understand the question correctly, in
1espect of those who have undergone
the operation, 89.9 per cent is success-
ful and about those who are using
1.U.C.D., according to the present
statistics, it is 75 per cent effective in
the sense that that is the rate of re-
tension of the loop in the women.

=) fareraroer ww & 99§ gEaET
& Amg gvEaTe A9 F1 i R &
ATV T E AR A TR 9% gT £
ol 7% % Ag gT & W A W
FAMT T #7 AT w&far qvy 7
ATIUA FGT AT g, q1 EH 97 W
gfAay a1 g g 7
DR. S. CHANDRASEKHAR: I can
assure the hon. Members that there is
no compulsion in the programme. It
is voluntary, Those who have under-
gone the simple operation have not
had any adverse  effects except that
out of 3.5 million cases, only 2 have

come to our notice which the Minis-
try is looking into and examining.

s} firreron ate ;. meny TR,
§ egarqr amgar §. ...

WO WEAg ¢ FAvET AT o
SIERqT FT YA ALY W@ |

st farrerow ey ¢ WY wATE WY
FATE @Y AT | A 5T 7 feeT
o %1 I THT ATLIA FIQT 74T
a1 ag ot §e 9F g, S T gg

MR. SPEAKER: The hon. Member
may please sit down; it is not a
debate,

st forgerow o : £ 57§ g
FAM TR NN R RATAT §.. ..
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MR. SPEAKER: Now the time is
over.

SHRI HEM BARUA: This is a very
mportant question. The time may be
extended. ..

MR. SPEAKER:
Hour is over,

The Question

SHORT NoOTICE QUESTION

Refusal by Mining Engineering Stu-
detsts of Dhanbad to accept diplomas

S.N.Q. 14, S8HRI SAMAR GUHA:
Will the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that 200
students of the Mining Engineering
and Applied Geology refused to accept
their diplomas at the Dhanbad Con-
vocation on the 17th March, 1968;

(b) whether the Chairman of the
University Grants Commission was
the Chief Guest in this Convocation;

(c) whether it is also a fact that
these students received seven -years
training in Mining Engineering and
Applied Geology;

(d) if so, the reasons for refusal of
diplomas by these students; and

(e) the steps taken to meet the
grievances of these Mining students?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) 128 Min-
ing graduates and 8 Applied Geology
graduates initially declined to accept
the diplomas of Associateship of the
Indian School of Mines, Dhanbad at
the Convocation held on 17-3-88 but
later that day, at their request the
diplomas were conferred on them.

(b) Yes, Sir.
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(c) The duration of courses in Min-
ing Engineering and Applied Geology
leading to the award of Associateship
Diplomas of the School in these fields
is five years after Higher Secondary
School Certificate and not seven years.

(d) The main reason advanced by
the students for not accepting the
diplomas initially was that they did
not have any job value as by itself
the acquisition of a diploma did not
entitle a student to a job in mines.

(e) A statement is laid on the table
of the House. [Placed in Library.
See No. LT-679/688].

SHRI SAMAR GUHA: This is g part
of the bigger programme that con-
fronts the country today about jobless-
ness of our engineers; this is a special
branch of the Engineers, 'mining en-
gineering and applied geology. Every
one of us in this House was a student
one day. The Convocation day is a
day of joyful dream for all students,
and every student knows that confer-
ment of diplontas and degrees js some
sort of an insignia for his merit, ho-
nour and dignity. Therefore, unless
the students are left with an acute
sense of frustration, it is absolutely
unusual that a student having the
honour of receiving the gold medal
on that day would refuse to accept
the gold medal and also refuse to ac-
cept the diploma. It has been reported
in the paper that while they refused
to accept the diploma, they said that
the mining engineers did not have
even the inherent right to search for
jobs in mining industry unlike the
other branches of engineering because
they have to compete in wvarious cer-
tificate of competency examinations
before they could be entitled to job:
they wondered of what use was their
rigorous training and education for
seven years...

MR. SPEAKER: He may ask his
question.

SHRI SAMAR GUHA: I am now
coming to the question, Sir. May I
know what are the basic reasons for
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not allowing the Dhanbad mining and
geology swdents, holding degress
after five years of intensive traiming,
to their right of competence to seek
job where they want to do so? Se-
condly, may I know whether the Min-
istry of Steel, Mines and Metals will
set up a committee to make an annual
assessment gbout the requirement of
mining and geological technicians in
our country with a view to regulat-
ing the academic admission and co-
ordinating their employment poten-
tiality in concrete terms?

DR. TRIGUNA SEN: I agree with
the first surmise that there is 3 sense
of frustration. So far as the employ-
ment question of mining engineers is
concerned, at the present 'moment,
there are 700 graduates yet to secure
gainful employment in mining indus-
try. Out of these 700 students, 309
have fulfilled the requirements of
practica] training for two years and
they are now eligible to appear in the
Second Class Mining Managers Cer-
tifiecate Examination; all of them have
not yet passed. The other 381 or so
are having their practical training,
after the completion of which, they
will appear at the examination. The
fact, however, remains whether these
700 students will find gainful employ-
ment after having passed this Certifi-
cate Examination. That is worrying
us. But the mining engineers are de-
manding that they should not be re-
quired to sit for another examination,
the Second Class Mining Managers
Certificate Examination, which enables
them to secure a job. This was dis-
cussed by my Ministry with the Min-
istrv of Labour and the Director-Ge-
neral, Mines, over the years. They
could not come to anv decizion be-
caugse the Director-General, Mines in-
sists that they must have a special
qualification to become Mines __1\_"!1_“:9;

ot wy fomd : 7 7T &Y oorE F
T |

DR. TRIGUNA SEN: This is why
many of them could not pass. I had
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a discussion with my colleague, Shri
Hathy, the other day. He has taken to
it very sympathetically and we are
discussing about it. The difficulty is
that there are, at the present moment,
seven institutions offering these de-
gree courses and the standard in all
the institutions is not the same, I
understand that there is a difficulty in
giving a blanket recognition that the
boys should be exempted from this;
it can be done on merit of each indi-
vidual institution which point is being
considered seriously.

Regarding the question about pet-
Toleum engineering course, the intake
is only 20 and the employers are ge-
nerally the Oil and Natural Gas Com-
mission, Oil India, Assam Oil, and
Indian Oil Company. Just after pas-
sing the examination, a boy does mot
get a job; there is a gap of three to
four months. I am glad to inform the
House that out of 16 students who
were available this year, 14 have al-
ready secured jobs in those concerns;
there are only two left who will also,
1 am told, be employed within a week
or two. But at the game time we are
taking up with the Petroleum Minis-
try and the Planning Commission
whether we should train 20 boys
every year or should reduce the
number according to the demamd for
the next five to seven years.

Regarding Applied Geology, which
was also included in this question,
their problem is mot about employ-
ment. They get employment, but they
want certain facilities which are
granted to the boys of Applied Geo-
logy in the Universities. They want
to get scholarship for the poat-gra-
duate course, and after passing M.Sc.,
they want to get the training «tipend.
Rs. 250 or so, as is being done in other
places. Dr. Kothari himself has dis-
cussed these demands and he has
agreed that the students coming out
of these institutions will be treated an
par with the students coming from
Universities. One point is that there
are other avenues for their emvloy-
ment and T always feel that it in the
duty of the Head of the Department
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and the Professors to contact the em-
ploying authorities. ...

MR. SPEAKER.: [ think he has al-
ready covered the wh..e ground. Shall
we now get out of it?...

SHRI SAMAR GUHA: I want to
ask my second question.

MR. SPEAKER: Does he still want
to ask another question after such a
good and exhaustive reply that he has
given?

SHRI NAMBIAR: It
question, Sir.

SHRI SAMAR GUHA: My second
question on the subject is in a wider
context. According to the admission
of the Government, 80,000 engineers
and technicians holding diplomas are
now jobless, In a country like ours
which is underdeveloped and where
there is an immense scope for engi-
neers nad technicians, particularly...

MR. SPEAKER: Is he
make a counter-speech?

SHRI SAMAR GUHA: This is a
burning question....

MR. SPEAKER: If every question
is going to have a preface, I do not
know how I can get along? Whenever
I call the hon. Member 1 am always
afraid because there will be a big pre-
face to every question. He should
now get into the habit of asking a
question straight at least during the
question Hour. May I now ask him to
put his question straight? Every time
he gets up he starts with a big pre-
face and I am afraid it takes nearly
five minutes.

is a burning

guing to

SHRI SAMAR GUHA: I am coming
to the point. What I was saying was
this. It is one of the blackest com-
mentarieg on the three successive Five
Year Plans that 80,000 engineers are
jobless today. Instead of entrusting
the Planning Commission with the
task of making an assessment of the
annua) requirements of engineers and
technicians, will the Atomic Energy
Commission, the Defence Ministry,
the Ministry of Irrigation and Power,
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the Works and Housing Ministry,
Transport and Shipping Ministry, the
Ministry' of Petroleum and Chemicals,
the Ministry of Communications, the
Department of Civil Aviation and the
Ministry of Railways separately assess
the annual requirements of engineers
and technicians with a view to re-
gulute the admission into the engi-
neering institutions and guarantee
their employment potential. Secondly,
may I know whether the Ministry of
Industry will set up a committee to
maintain liaison with the industries
for employment of engineers and tech-
nicians? Thirdly, will Government in-
troduce unemployment allowance
scheme for engineers and technical
degree and diploma-holders as also
for post-graduate science and medical
degree holders?

SHRI UMANATH: He can burn the
rest of it.

DR. TRIGUNA SEN: The main
question was about the Dhanbad
School of Mines, and I have replied
to that question exhaustively. The hon.
Member has raised the general ques-
tion which has been debated upon
in this House once, and the House is
already aware of the plans and sche-
mes that we have been considering.

MR. SPEAKER: Since the hon.
Minister had accepted the short no-
tice question T thought that between
him and the hon. Member who had
put the question there must have been
some agreement. Therefore, I had per-
mitted it.

Now, we may go on to the
Iteem.

next

WRITTEN ANSWERS TO
QUESTIONS

Seizure of Gold in Thana District

*963, SHRI MAHANT DIGVIJAI
NATH: Will the Minister of FINANCE
be pleased to state:

(a) whether it is a fact that gold
worth Rs. 1.3 crores has been seized
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by the Customs Department at Zai
Village in Thana District on the 4th
March, 1968;

(b) whether the smugglers have
been arrested and if sop, their number
and action taken against them;

(c) whether Government have In-
westigated to find out whether there
i any hand of the international smug-
glers in this matter; and

(d) if so, the result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. C. PANT): (a) On 3rd|4th March,
1968 the officers of the Bombay Cen-
tral Excise Collectorate searched the
‘bed of a creek near Zai Village and
recovered gold bearing foreign mark-
ings valued at Rs. 58,07,960 at the in-
“ernational rate.

«{b) No, Sir.

(¢) and (d). The -case is under in-
=westigation,

Satnami Harijans in M.P.

*966. SHRI BABURAO PATEL: Wil
‘the Minister of SOCIAL WELFARE
‘be pleased to state:

(a) whether Government are aware
of recent threat given by Shrimati
Minimata, M.P. and Holy Mother of
‘Satnami secy of Harijans in the Chha-
tisgarh pegion that she would embrace
Islam with her 35 lakhs followers, if
-adequate steps were not taken to pro-
“tect life and property of Satmamis;

(b) if so,
Thereto;

(c) the manner in which the life
and property of the Satnami Hari-
jans are in peril or distress; and

(d) the steps taken by Government
1o ameliorate the conditions of the
“Harijans in these areas?

‘THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL
WELFARE (SHRI ASOKA MEHTA):
fa) No.

(b) Dows not arise,

Government's reaction

1038

(c) In the recent incidents in Bilas-
pur district, there has been some loss
of life and property. This has caused
apprehension in the minds of the local
people.

(d) The following Schemes have
been in operation:—

(i) Educational concessions and

Scholarships.
(ii) Hostels,
(iil) Preference in appointments to
Government Services,
Subsidies for agriculture and
small industries,
(v) Irrigation Wells.

(iv)

New Pay Commission

*967. SHRI RABI RAY: Will the
Minister of FINANCE be pleased to
state:

(a) whether Government have taken
into consideration the rates of annual
increments now prevailing and the
erosion in the real value of rupee since
the pay fixation in 1859 of Central
Government employees under the
terms of the Second Pay Commission’s
report; and

(b) if so, whether Government
propose to appoint a Third Pay Com-
mission to go into the salary structure
of Central Government employees?

THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE, (SHRI
JAGANNATH PAHADIA): (a) Yes,
Sir.

(b) No, Sir.

Senior Physician'y Post in Willingdon
Hospital, New Delhl

*968. SHRI S. M. JOSHI: Will the
Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) the number of Senior Physi-
cians, Surgeons etc. in the grade of
1300-1800 working in (1) Safdarjang
Hospital, (il) Lady Hardinge Hospi-
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tal and (iii) Irwin Hospital including
G. B. Pant Hospital;

(b) whether it is a fact that no
senior physician in the above scale is
working in the Willingdon Hospital,
New Delhi, if so, the reasons therefor;
and

(¢} whether the Willingdon Hospi-
tal is not being treated at the same
level as the other three hospitals re-
ferred to above, if so, the reasons
therefor?

THE MINISTER OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (SHRI SATYA-
NARAYAN SINHA): (a) Three, one
each in the Safdarjang Hospital, the
Irwin Hospital and the G. B. DIant
Hospital.

(b) Since the Medical Superinten-
dent of the Willingdon Hospital in the
higher scale of Rs. 1800-2250 is a
Consultant in Medicine, there is no
need for an additiona] senior physi=-
cian there.

(¢) No, Sir. In the Willingdon
Hospital and Nursing Home there is
a Physician as well as a Surgeon in
the scale of pay of Rs, 1800-2250.

Relaxation in Excise Duty on Radioes
and Transistors

*969. SHR] S. C. SAMANTA: Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that small
manufacturers and cottage level
manufacturerg of radios and transis-
tors find it difficult to carry on their
business on account of restrictions on
the manufacture of radios and transis-
tors;

(b) whether there is any proposal
under consideration to allow more re-
laxations in excise duty on radios and
transistors manufacture in view of
huge fall in the prices of radio com-
ponents; and

(e) it so, the nature thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
C. PANT): (a) There is no restriction
on the manufacture of radios and
transistors by small and cottage level
manufacturers except that of com-
pliance with the requirements of Cen-
tral Excises and Salt Act, 1944 and
the relevant Centra] Excise Rules,
1944, namely, licensing of manufac-
turer, maintenance of accounts, execu-
tion of bonds and storage of sets. But
even in respect of these matters, cer-
tain relaxations have been granted to.
small scale manufacturers with a view
to reduce the rigour of execise rontrol
to the minimum.

(b) No, Sir.

(c) Does not arise,

Brraunj Qil Plant

*970. SHRI SITA RAM KESRI: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether any reservoirs at the
Barauni Oil Plant were to be cleared
because of defective storage;

(b) whether such cleaning resulted
in the pumping out of the oil from
the reservoirs; and

(c) if so, the total guantity of oil
that was pumped out and the value
thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL®
WELFARE (SHRI ASOKA MEHTA):
(a) to (¢). Government have no such
information at persent.

Light oil storage tanks are annually
taken out for routine cleaning and oil,
if any, los{ as a result of such clean=
ing is stated to be within the permis-
sible factor.

Whether any oil as such was pump-
ed out from the storage tanks and
more particularly in the last week of
February this year, is a matter to be-
gone into by the announced Commis-
sion of Enquiry.
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Meeting of Chairmen. Staie Electricity
Boards of the North Zone

*971. SHRI CHENGALRAYA
NAIDU: Will the Minister of IRRI-
GATION AND POWER be pleased to
state:

(a) whether it is a fact that the
Chairman of State Electricity Boards,
Chief Engineers and Secretaries to
State Governments and Union Terri-
tories o¢ the North Zone met recently
in New Delhi to discuss the deficit of
two million KW of power by the end
of Fourth Plan; and

(b) if so, the decisions arrived at
therein?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L, RAO): (a)
and (b). A meeting of the Chairmen
of Electricity Boards and Secretaries
dealing with Power of State Govern-
ments and Union Territories in the
Northern Region was held on 5th
March, 1968 to discuss the power sup-
ply position, programme of construc-
tion of transmission lines and inter-
State links, progress of rural electrifi-
cation, progress in achieving unifor-
mity of tariffs for categories of consu-
mers and the recommendations of the
Committee set up by the Ministry of
Irrigation & Power for determining the
principles for fixing the tariff for in-
ter-State sale of power. Measures to
be taken for expeditious completion
of schemes in progress and advance

aection for taking up new schemes were -

discussed in vrder to meet the estimat-
ed power deficit of 0.5 million kw by
1970-71, 0.6 million kw by 1973-74
and about 1.5 million kw by 1975-76.
It was also decided to expedite the
completion of inter-State and inter-
Regional links which would facilitate
exchange of power between the
various States in the region and to
accelerate the progress of rural electri-
fication schemes, particularly energisa-
tion of pump sets in the Region. It
was also decided that measures should
be taken for achieving uniform tariffs
for each category of supply within
each State/Union Territory as a first
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step towards achieving uniform tariffs
in the Region. There was broad un-
animity in accepting the récommen-
dations of the Committee set up by the
Ministry of Irrigation & Power on
inter-State sale of power.

Preliminary Report by Expert Com
mittee on Koyna Dam

*972. SHRI P. RAMAMURTHI:
SHRI E. K. NAYANAR:
SHRI K. RAMANI:

SHRI B. K. MODAK:

Will the Minister of IRRIGATION
AND POWER be pleased to refer to
the reply given to Unstarred Question
No. 947 on the 19th February, 1068
and state:

() the details of preliminary re-
port submitted by the Expert Com-
mittee to study. the effects of the re-
cent earthquake on Koyna Dam;

(b) the decision taken thereon; and

(c) if not, the reasons for the delay
and when the decision is likely to be
taken?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
The Preliminary Report deals with
the data available at the time it was
compiled and it calls for further in-
vestigations and surveys to be carried
out. The main recommendations made
in the Preliminary Report about fur-
ther investigations are as follows:—

(i) Aerial photography of parts
of Western India and repeated
first order triangulation and
levelling of the area for topo-
graphic and geodetic studies
should be carried out.

(ii) Geologica]l] mapping of lava

flows and periodic study of

temperature and flow of the
line of the hot springs along

the West Coast should be
made,
(ili) Seismic refraction studies

should be continued as also-



1043 Written Answers

these studies extended on land

1 from West Coast to the
eastern edge of the Deccan
profile,

(iv) Geo-magnetic studies should
be undertaken on the lines of
the studies being carried out
in Japam.

(v) Historical data about the past
earthquakes should be col-
lected.

(vi)  Tire-gauge observation

should be undertaken.

(vil) Additiona]l tilt-meters and
strong Motion Seismographs
should be installed.

«(viii) Model studies may be carried
out at the Institute of Indus-
trial Science, Tokyo, Japan.

(ix) Continuation and intensifica-
tion of engineering studies be-
ing carried out at site by the

Central Water and Power

Research Station, Poona.

(x) The Committee has also re-
commended engineering ex-
perts in the flelds of grouting
and anchoring may be con-
sulted in connection with re-
pairs to the dam. For this
purpose, services of foreign
experts in these flelds are be-
ing obtained through the
UNESCO.

(b) and (c). The Ministries and
Departments concerned viz, the Geo-
logical Survey of India, the Survey of
India, the Indian Meteorological De-

- partment and Oil and Natural Gas
Commission have been requested to
take necessary steps to carry out fur-
ther surveys and investigations on the
lines indicated by the Committee of
Experts.

in the meantime, the following in-
vestigations have either been complet-
.ed or are nearing completion: —

(i) Aerial photography of the
areas |ndicated by the Com-
mittee has already been car-
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ried out by the Indian Air
Force and prints of the pho-
tographs have been supplied
for examination by the autho-
rities concerned.

{ii) Model studies on Koyna Dam
are being carried out at the
Institute of Industrial Science,
Tokyo, Japan, and also at the
School of Earthquake Engi-
neering, Roorkee. The gtu-
dies are expected to be com-
pleted shortly.

(iii) The engineering studies {0 be
carried out by the Central
Water and Power Research
Station, Poona have largely
been completed.

(iv) The services of three foreign
experts on grouting and an-
choring to study the problems
connected with the streng-
thening of the dam were sec-
ured under the auspices of
the UNESCO.

Residential density in Delhi Master
Plan

*973. SHRI M, L. SONDHI: Will the
Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that the
existing gross residential density of
20-25 persons per acre in the capital’s
central area or even the estimate of
density in 1981 provided in the Master
Plan is no index of overcrowding as
compared to Bombay and Calcutta;
and

(b) whether, in view of this, de-
concentration policy is justifiable?

THE MINISTER OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (SHRI SATYA
NARAIN SINHA): (a) The existing
gross residential densities of central
areas in the capital namely,
Chandni Chowk and Connaught
Place—Parliament Street areas, are
350 persons per acre and 75 persons
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per acre respectively. The Master
Plan recommends the reduction of
density in Chandni Chowk area to
250 persons per acre and increase in
gross density in Parliament Street to
150 persons per acre. Compared to
Bombay and Calcutta, these densities
are on the low side.

(b) Yes, Sir. De-concentration is
-essential for improving physical fea-
tures, achieving better traffic circula-
-tion and obtaining a balanced density
pattern.

Sale of gwelling units by Delhi
Development Authority

*974. SHR] BAL RAJ MADHOK:
Will the Minister of HEALTH, FAMI-
LY PLANNING AND URBAN DBEVE-
LOPMENT be pleased to state:

(a) whether jt is a fact that the
Delhi Development Authority hag con-
structed a number of dwelling units to
be sold to the general public; and

(b) if so, the total number thereof
-and the terms on which these will be
©ffered to the public?

THE MINISTER OF HEALTH.
FAMILY PLANNING AND URBAN
DEVELOPMENT (SHRI SATYANA-
RAYAN SINHA): (a) Yes, Sir,

(b) 1,346 dweMing units are under
construction and schemes for construc-
tion of 1,220 units have been sanction-
ed. Another proposal to construct
‘1,000 more units ig under considera-
tion. These units are proposed to be
allotted to the persons belonging to
the Low Income Group (i.e. whose
annual income is upto Rs. 6,000) and
to the Middle Income Group (ie.
whose annual income ranges between
Rs. 6,001 to Rs. 15,000); who do not
own any other house/plot in Delhi,
New Delhi and Delhi Cantonment in
‘their own names or in the names of
their dependent relations, including
unmarried children, and have been
<continuously residing in Delhi for the
last flve years. Some of these units
are proposed to be disposed of on cash
down besis. A large number of these
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units are proposed to be disposed of
on hire-purchase basis.

Khosla Commission on Nmﬂal
Valley Project

*975. SHRI D. N. PATODIA: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether it is a fact that the
Khosla Commission made certain sug-
gestions according to which after com-
pleting the Narmada Scheme, alto-
gether 8,50,000 acres in Jalore and
Barmer Districts of Rajasthan will be
put under irrigation resulting in the
production of additiona] foodgraing of
the value of Rs, 100 crores;

(b) if so, whether the recommen-
dations of the Khosla Commission will
be accepted in full or whether any
modifications are proposed;

(¢) whether any recommendations
to this effect have been received by
either of the State Governments; and

(d) it so, the nature of these re-
commendations and the reaction of
Government thereto?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
Yes, Sir. The Khosla Commission has
made some observations about irriga-
tion in Jalore and Barmer Districts of
Rajasthan after completion of the
Narmada Project.

(b) to (d). Development of the
Narmada water resources keeping in
view the recommendations/observa-
tions of the Khosla Comumittee and the
comments of the State Governments
thereon, is engaging the attention of
the Central Government, Discussions
are being held with the Chief Minis-
ters of the concerned States with a
view to arrive at a satisfactory solu-
tion.
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Shortage of Petroleum

*977. SHRI ABDUL GHANI DAR:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to refer
to the reply given to Unstarred Ques-
tion No. 710 on the 16th November,
1987 and state:

(a) whether it is a fact that civi-
lian depots have shown shortages of
petroleum, kerosene oil, high speed
diesel, light diesel oil, furnace oil,
mobil oil mnd M.T.O. during the last
filve years;

(b) whether it is also a fact that
these depots sold these oils in the
black market; and

(c) if so, the action taken against
these depots?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL
WELFARE (SHRI ASOKA MEHTA):
(a) Yes, Sir.

(b) and (c). The information is be-
ing obtained and will be placed on the
Table of the House,

US.A. Aid

*978. SHRI SHIVA CHANDRA
JHA: Will the Minister of FINANCE
be pleased to state:

(a) whether it is a fact that U.S.A.
has recently put certain specific con-
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ditions for more American aid;

(b) if so, the details thereof;

(c) the reaction wof
thereto,

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Presumably
the Honourable Member desires to
know whether additional U.S. aid over
specific pre-determined levels ig con-
tingent upon additional new criteria
being met. If so, the answer is no.

(b) and (e¢). Do not arise.

Government

Immeoral Traffic in women in Greater
Calcatta

*979. SHRI SAMAR GUHA: Will
the Minister of SOCIAL WELFARE
be pleased to state:

(a) whether it is a fact that immo-
ral traffic in women has increased in
the area wf Greater Calcutta;

(b) whether Government have made
any investigation about such reports;
(c) if so, the main features thereof;
and 2
(d) the gteps which Government

have taken or propose to take to check
the immoral traffic in women?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRIMATI PHULRENU
GUHA): (a) to (d): The State Gov=
ernment of West Bengal have been
asked to furnish facts in this case.
Their report is awaited.

Assessment of Income-tax in respect
of former Congress President,
Shry Kamraj

*380. SHRI KANWAR LAL
GUPTA:
SHRI SHRI GOPAL SABOO:

Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 2588 on the
4th March, 1968 regarding the assess-
ment of Income-tax in respect of the
former Congress President, Shri Kam-
raj and state:



1049 Written Answers CHAITRA 12, 1880 (SAKA) Written Answers

(a) the authority which has advised
Government that the value of the per-
- quisites’ which are not convertible in-
to money is not taxable; and

(b) the points of reference and the
details of the opiniom of the authority
consulted by Government in this re-
.gard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
‘C, PANT): (a) Ministry of Law.

(b) Points of reference.

Whether the perquisite value of car
and the free furnished bungalow pro-
vided by the All India Congress Com-
mittee were taxable in the hands of
:8hri Kamraj.

Detilg of opinion of the Ministry of
Law

(1) The definitions of perquisites
:and profits in lieu of salary in clauses
(2) and (3) of section 17 clearly show
“that these are taxable as salary if pro-
vided or paid to an assessee by the
-employer. Shri Kamraj was not an
employee. The perquisites given to
'Shri Kamraj would not, therefore, be
"taxable as salary under section 15 and
17 of the Income-tax Act, 1961.

(2) The value of these perquisites
~and rent-free accommodation is not
‘taxable as income as these perquisites
-are not convertible into money by the
recipient,
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Treatment of Cancer

*982. SHRI NITIRAJ SINGH
CHAUDHARY: Wil] the Minister of
HEALTH, FAMILY PLANNING AND
URBAN DEVELOPMENT be pleased
to state:

(a) the results go far obtained from
1,800 curie cobalt 80 treatment of
CANcer;

(b) whether this facility would be
extended to other hospitals in the
country besides Seth Vadi Lal Sara-
bhai Hospital, Ahmedabad; and

(c) if 30, by whrat time and at what
places?

THE MINISTER OF HRAUFH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (SHRI SATYANA-
RAYAN SINHA): (a) Satisfactory re-
sults have been obtained with the use
of Cobalt beam therapy.

(b) and (c). There are already
twenty {wo cobalt 60 units in various
parts of the country. As more units
become available these wil] be pro-
vided at different places according to
need.

Gandak Projeot

*983. SHRI R. S, VIDYARTHI: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether it is a fact that Gandak
Project has come to a standstill for
want of Central funds;
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(b) whether Government are aware
that the postponement of this Project
will hit the economy vf Eastern U.P.
and North Bihar; and

(e) if so, when funds required for
the purpose would be made available?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
‘The Gandak Project did not come to
a gtand still but the progress was Jess
less than what it should have been due
to inadequate funds.

(b) Yes, sir.

(¢) Additiona] funds are being pro-
-vided this year to accelerate the Pro-
tject both in U.P. & Bihar.

) Nu_l-h‘istered Medical Practitioners

- *984. SHRI SURENDRANATH DWI-
VEDY: Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
‘DEVELOPMENT be pleased to state:

. {#) whether the consideration of the
proposal to recognise and register non-
Registered Medical Practitioners as
‘Allopathic doctors and to permit them
to perform some minor medical duties
for the treatment of patients has been
completed;

‘(b) whether all State Governments
have intimated their willingness to
the proposal; and

(c) the steps proposed to be takan
in the matter and when this will be
implemented?

'THE MINISTER OF HEALTH,

FAMILY PLANNING AND URBAN
DEVELOPMENT (SHRI SATYA
NARAYAN SINHA): (a) Not yet.

(b) Replies from many of the State
Governments are still awaited.

(¢) The matter is proposed to be
discussed at the meeting of the Execu-
tive Committee of the Central Coun-
cil of Health to be held on the 19th
April, 1068, Further action will be
taken in the light of the decision taken
there.
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Drilling in Ganga Valley

*985. SHRI PREM CHAND VERMA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether it is a fact that the esti-
mates for arilling in Ganga Valley by
the Oil and Natural Gas Commission:
were 5 wells of 5,000 metres at a cost
of Rs, 3.28 crores in 34 months;

(b) whether it is also a fact that.
actually in about 27 months, two wells
were drilled at a cost of Rs. 23T
crores, whiih was almost double the
estimated cost; and

(e) it so, the reasons therefor and’
whether the contractors were proceed-
ed against for default in carrying out
the contract as per schedule?

THE MINISTER OF PETROLEUM’
AND CHEMICALS AND SOCJAL
WELFARE (SHRI ASOKA MEHTA):
(a) Yes, Sir.

(h) Two wells were drilled at a cost
of Rs. 2.73 crores.

(¢) In the absence of precise know-
ledge of the subsoil geological and
drilling conditions in these areas, the
originally assumed estimate of drilling
time turned out to be too low. There
was no major default on the part of
contractors and as such the question
of proceeding against them did not
arise. However, a refund ot us
$50,000 plus Rs. 430,000 was obtained
from the contractor for some delay in
spudding the first well and for delay:
in the transportation of the rig etc.

Uniform Electricity rates

*g988. SHRI S. M. BANERJEE:
SHRI SHAMBHU NATH:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether a final decision has been-
taken to have uniform electricity rates
in all the States both for industrial’
and agricultural consumption;

(b) if not, the reasons for the delay:
and
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(c) when a decision is likely to be
taken in this regard?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
‘to (c). A statement is laid on the
Table of the House. [Placed in Lib-
rary. See No, LT-680/168].

Fertilizer Plant at Goa

*987. SHRI D. C. SHARMA: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the decision regarding
the setting up of a fertilizer complex
at Goa with the British and American
collaboration has been finalized:

(b) if so, the details thereof; and

{c) the stage at which the matter
stands at present?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL
WELFARE (SHRI ASOKA MEHTA):
(a) and (b). M/s Birla Gwalior Pri-
vate Lid. have been holding an indus-
trial licen~e for setting up a fertilizer
plant at Goa in collaboration with
Mis Armour and Company of U.S.A.
for the manufacture of 340,000 tonnes
of urea per annum.

The total project cost is estimated
to be $ 66 million ($ 35.5 million in
foreign exchange and $32.5 million in
rupees).

(¢) The firm have submitted a re-
vised financing plan which is under
examination by the Government.

Technical Personne] recruited for

5798, SHRI K. M. KOUSHIK: Will
the Minister of FINANCE be pleased
to state:

(a) the medium for the selection of
technical personnel recruited for the
Public Undertakings; and

(b) the names of members consti-
tuting the Selection Board, in case, if
it is not the UPS.C?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) and
(b). Technical personnel, other than
those for top management posts, for-
public undertakings are recruited by
the enterprises themselves in accor-
dance with their recruitment rules.
Appointments to technical posts with:
pay above certain specified limits:
would, however, require the approval
of Government.

Expengditure on water and electricity-
in respect of Ceniral Ministers

5799. SHRI BABURAO PATEL:
Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to state-
the amount of charges in Rupees spent
by each member of the Central Cabi-
net by way of water and electririty"
charges during the last six rr_mmhs.
ending the 30th Scptember, 1967 with
the names of the Cabinet Minister
concerned?

THE DEPUTY MINISTER IN THE.
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI 1QBAL.
SINGH): A statement, showing the
amount of oxact charges to the nearest
rupee incurred by the Central Public
Works Department by way of Water
and Electricity charges in the six
months ending 30th September, 1967
in the residences of the Cabinet Minis-
ters. is laid on the Table of the House.
[Placed in Library. See No. LT-681/

68].
Estate Duty
5800. SHRI BABURAO PATEL:
Will the Minister of FINANCE be-

pleased to state:

fa) the names of persons assessable-
for estate duty who died during the:
last 10 years ending the 31st March.
1967 and the amount of estate duty
paid by each of rupees one lakh and
over;

(b) the amount of arrears and’

names of those who have not paid and’
the reasons therefor;
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(c) the steps taken by Government
to collect the above in each case; and

(d) if not, the reasons therefor?

'THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): The information
!s being collected and will be placed
-on the Table of the House.

-Major and Medium irrigation projects
in M.P.

5801. SHRI BABURAO PATEL:
"Will the Minister of IRRIGATION
.AND POWER be pleased to state the
particulars of irrigation schemes,
major and medium, pending clearance
by the Central Government with par-
‘ticular reference to Madhya Pradesh?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): No major irrigation scheme
of Madhya Pradesh is pending clear-
ance. A statement giving particulars
-of medium schemes pending clearance
is laid on the Table of the House.
[Placed in Library. See No. LT-882/
+88].

Godavari Barrage Project

5802, SHRI M. N, REDDY: Will the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) the action taken by the Central
"Water and Power Commission on the
project report sent in June, 1967 by
Government of Andhra Pradesh in
regard to the Godavari Barrage Pro-
ject;

(b) the time required for according
-clearance to this Project; and

(¢} the amount being provided in
the next Annual Plan as weil as pro-
posed Fourth Plan for this project as
Central assistance?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Technical examination
has been completed. Comments of
. Agricultural experts are awaited,
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(b) and (¢). No amount has been
provided in the next annual plan.
The clearance of the scheme and the
funds to be provided during the
Fourth Plan depends upon the Fourth
Plan yet to be formulated.

Rura] Electrification of Andhra

Pradesh
5803. SHRI M. N, REDDY: Will the
Minister of IRRIGATION AND

POWER be pleased to state:

(a) whether the Technical Advisory
Committee has approved the Scheme
for rural electrification during 1967-68
in Andhra Pradesh submitted by the
Andhra Pradesh Electricity Board;

(b) if not the reasons therefor; and

(c) when the clearance is likely to
be accorded to this scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (c). The scheme for
rura] electrification during 1967-68 in
Andhra Pradesh was received from the
Andhra Pradesh State Electricity
Board in May, 1967. The Central
Water and Power Commission have
completed their examination of the
scheme, after obtaining clarifications
from the Board. The scheme will
now be considered at the next meet-
ing of the Ad Hoc Committee whi.c!-l at
present is looking after the functions
of the Technical Advisory Committee.

Development of Scheduled Tribes
Areas

5804. SHRI V. NARASIMHA RAO:
Will the Minister of SOCIAL. WEL-
FARE be pleased to state:

(a) the present policy of Govern-
ment for further development of Sche-
duled Tribe areas in India:

(b) the area of the land
cultivated by the tribes;

actually

(c) whether Government have any
proposal under considemtion for inten-
sive survey of the cultivable land and
to grant Pathas owned or reclaimed
by them; and
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{d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRIMATI PHULRENU
‘GUHA): (a) As recommended by the
Scheduled Tribes and Scheduled
Areas Commission, the policy is to
-mccelerate the socio-economic develop-
ment of the Scheduled and Tribal
areas through the Tribal Development
Block Programme.

(b) to (d). Relevant information is
available in Chapter 11 of the report
-of the Scheduled Areas and Scheduled
Tribes Commission, As allotment of
land is a State subject, there is no pro-
posal for an all-India survey. Pathas
are granted by State Governments
‘from time to time in accordance with
docal laws and procedures.

Family Planning Centrés In Orlssa

5805. SHRI RAMACHANDRA
ULAKA: Will the Minister -of
HEALTH, FAMILY PLANNING AND
URBAN DEVELOPMENT be pleased
to state:

(a) the number of Family Planning
Cilinics functioning at present in
Orissa both in rural and urban areas;
and

(b) the number of clinics proposed
to be opened in that State during
1968-697

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR):
(a) The number of Family Welfare
Planning Centres functioning in rural
and urban areas of Orissa at present
is 231 and 53 respectively.

(b) Nil

Tribal Blocks in Oriss

5808. SHRI RAMACHANDRA
ULAKA: Will the Minister of SOCIAL
WELFARE be pleased to state the
number of Tribal Blocks at present
in Orissa State?

28 (ai) LSD—3.
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THE MINISTER OF STATE IN
DEPARTMENT OF SOCIAL wT;E
FARE (SHRIMATI PHULRENU
GUHA): Seventy five.

Seismio Survey of Orissa

5807. SHRI RAMACHNDRA ULAKA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether any Seismic Survey has
been conducted in Orissa recently;
and

(b) if so, the result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):
(a) No, Sir.

(b) Does not arise,

Allocation of Funds for Subsidised
Industrial Housing Scheme in Orissa

5808. SHRI RAMACHANDRA
ULAKA: Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased
to state:

(a) the total number of houses built
in Orissa under the subsidised Indus-
trial Housing Scheme gince the st
April, 1966;

(b) the total amount allotted to
Orissa for-the purpose during the last
three years;

(c¢) whether there is any scheme to
build more such houses in Orissa under
the scheme during 1968-69; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH): (a) 164 houses were bulit
under the Scheme (now known as
Integrated Subsidised Housing Scheme
for Industrial Workers and economical-
ly weaker sections of community) in
Orissa since the lst April, 1966 to the
31st December, 1947.
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(bJ The ampunt given 1o the Gov-

of Ozissa under the Scheme

for last three years (1065-68 to
1867-88) is Rs. 1549 lakhs.

(c) and (d). The Subsidised Indus-
trial Housing Scheme is g continuing
scheme and the State Governments
have been authorised to sanction pro-
jects for construction of houses for
industrial workers under this Scheme.
A provigion of Rs. 900 lakhs ig pro-
posed to be made under the Scheme
in Orissa during 1968-69. The detalis
of the projects sanctioned during 1968-
89 under the Scheme will become
available after progress reports for
that year have been received from the
State Govenment,

Disappearance of records from the
Office of District Judge, Delhi

8809. SHRI D, R. PARMAR: Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to refer to
the reply given to Unstarred Question
No. 4198 on the 14th December, 1067
and state:

(a) whether the required informa-
tion Ims since been collected; and

(b) whether any judicial enquiry
has been conducted for the illegal
ejectment and disappearance of re-
cords of orders and judgement from
the office of the District Judge, Delhi?

THE DEPUTY MINISTER OF
WORKS, HOUSING AND SUPPLY
(SHRI IQBAL SINGH): (a) The
requisite information is given in the
statement laid on the Table of the
House. [Placed in Library. See Na.
LT-683/68].

(b) Does not arise, since answer {0
Part (a) is in the negative.

Works executed by Contractors in
CEP.W.D. Delhi

5812. SHRI D. R. PARMAR: Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) whether Government have re-
celved any complaints for under Te-
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cording of the works executed by the
contractors in C.P.W.D., Delbi;

(b) if so, the details theveof since
1982, year-wise; und

(¢) the action taken
ment thereon?

THE DEPUTY MINISTER IN THF
MINISTRY OF WORKS, HOUSING
AND SUPRLY (SHRI IQBAL
SINGH): (a) to (c). The informa-
tion is i oollected and will be
Jaid on the Table of the House.

by Govern+

Inclusion of a Skin Specialist in list
of Presidency Surgeons, Calentta

5813. SHRIMATI UMA ROY: Wily
the Minister of HEALTH, FAMILY:
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) the names of Skin Specialists
who are listed ws Presidency Sur-
geons at Calcutta;

(b) whether the list of Presidency
Surgeons at Calcutta does not include
a single eminent skin specialist con-
nected with the Calcutta School of
Tropical Medicine or S.S. K.M. Howpi-
tal Calcutta; and

() if the reply to part (a) above
is in the negative, the reasons there-
for?

THE DEPUTY MINISTER IN THRE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. s. MURTHY):
(a) to (¢). The State Government of
‘West Bengal has been addressed and
the information wi'l be plhced on the
Table of the Sabha on receipt.

Forelgn Capital

3814, SHRI T. KIRUTTINAN: WilX
the Minister of FINANCE be pleased
to state:

(a) the total amount of foreign
capital invested in India Doth In
public and private sectory during
five years;

is
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() she amoumt of spach investment,
Sector-wise; and

(c) the amounts of ipvestment of
forelgn capital by the countries con-
cerned?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJ] DESAI): (a) to
(c). A statement giving the informa-
tion to the extent it is available ia
Mid on the Table of the Lok Sabha.
[Placed in Library. See No. LT-688/
68].

Diesel Generating sets in Rura] Areas

5818, SHRI G, S. MISHRA: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Government have exa-
mined any praposal to attract private
capital for establishing diesel generat-
ing sets in the remote areas, and
thereby intensifying the rural electri-
fication programme;

(b) whether Government propose
to have privately-owneg Diesel Power
Stations and distribution system in
the rural ereas; and

(c) # not the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRYY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (c). Operation of
privately owned diesel generating
sets and transmission|distribution sys-
tems for rural electrification is Dot
remunerative in view of the  high
cest of generution of power by diesel
wets the long distribution lines involv-
ot with gparse loans and low tariff
mates to be offered to  agrieultural
consumers as an incentive. Private
licencees are generally guided by the
principle of remunerative return and
would be reluctant to embark on
rural electrification schemes operated
on diesel sets, as judged hy commer-
clal gtandards, such schemes are mnot
remunerative, Rural electrification
programmes are being implemented
by the State Electricity Bourds and
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the progress of such schemes ean be
accelerated depending upom she avail-
abllity of funds.

Government Quarters in Gele Market
arez, New Delhi

3816. SHRI P. R. THAKUR: Wil
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) whether there js any likelihood
to demolish the remaining Govern-
ment quarters in the Gole Market
urea which are considered to be safe
for the time-being;

(b) if so, when; and

(¢) whether there is any proposal
to build Type IV Double-storeyed
Government flats there in the near
future?

THE DEPUTY MINISTER IN THB
MINISTRY OF WORKS, HOUBING
AND SUPPLY (SHRI IQBAL
SINGH): (a) Yes, some of them,

(b) and (¢). Double-storeyed fats
cannto be constructed in this area as
multi-storeyed construction will be
necessary for achieving the density
prescribed in the Master Plan. Plans
are under preparation for the ocoms-
truction of multi-storeyeg flats, in
types including type IV, in conve-
nient pockets, needing minimum de-
molition, during the financial year
1068-69,

Shares of Shri R. K. Rula

5817. SHRI MADHU LIMAYE: Wil
the Minister of FINANCE be pleased
to state:

(a) the proportion of the shares
of Shri R. K. Ruia which have been
assessed wut market value for Wealth
Tax purposes on the ground that they
were quoted in the market gnd what
proportion, was essessed at break-up
value;

(b) whether Government have
taken into account the fact that the
shapes of M/s. Ramnarayan & Sons,
Maneging Agents of these concerns,
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of the Ruia concerns which M/s. Ram-
narayan & Sons held were quoted on -

the market and that the shares held
by M/s. Ramnarayan & Sons were
thereafter divided between the mem-
bers of the family;

(c) the details of the shares quoted
in the market and those not quoted
ie. held by the Managing agents
of these firm;

(d) whether Government have re-
examined these assessments in  the
light of charges made in the letter
to the Government by a Member . of
Parliament; and

(e) if so, the conclusions of
re-examination?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) Shri
R. K. Ruia is assessed, both us an
individual and as Karta of his Hindu
Undivided Family. The proportion
of shares assessed at market value to
those assessed @t break-up value in
both cases, for the assessment jyear
1962-63, is as under:—

this

Assessed at  Assessed at

market break-up
value, value
Individual 44 56
Hindu Undivided
Family 33 67
(b) Yes, Sir.

(c) The Managing Agents held
shares in 37 companies. Out of these,
share of 32 companies were quoted
and those of 5 companies were not
quoted. The cost of acquisition of
quoted shares was Rs. 32.85 lakhs and
their quoted value, as on 31-12-1962,
wag Rs. 4954 lakhs. The cost of
mcquisition of unquoted shareg was
Rs. 890 lakhs wund their break-up
value, on 31-12-1982, was Rs. 9,68,030.

(d) Yes, Sir.

(e) In the case of Shri R. K. Rula,
the valuation having been taken cor-
rectly, no action is necessary. Other
cmmmmmﬁmﬂmm
to reopen the assessments Will be
taken where the shares have been
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valued at below the market rate or
the break-up value as the case may
be.

Wealth Tax due from Shri Raua

5818. SHRI MADHU LIMAYRE: Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that Shri
R. K. Ruia of Bombay had declared
the value of his jewellery in the
starting year of the Wealth Tax and
revised it every three years from
time to time;

(by if so, what wag this value in
the starting year and after each re-
vision thereafter;

(c) whether Rs. 1.16 lakhs repre-
sents the difference between this
declared value in the starting year
or last year and the value calculated
by the valuer appointed by the Com-
missioner of Income-tax;

(d) whether wrong declarations
and failure to revise the value from
time to time ig an offence; and

(e) if so, the reasons for not taking
action against the party?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b). In
the starting year of Wealth-tax us-
sessment, viz., 1957-58, Shri R. K.
Ruia of Bombay flled Wealth-tax re-
turn as Karta of his HUF, declaring
the walue of entire family jewe'lery
at Rs. 15 kakhs. Thereafter, there waa
a partial partition in the family and
Shrl Ruia started flling two separata
returns—one in hig status as Indivi-
dual und enother as Karta of HUF—
from assessment year 1958-59 on-
wards. ‘The value of the jewellery
declared by Shri Ruia from 1958-59
onwards in his individual capacity is
as under:

Value of the
Assessment yeasr Jewellery
= : 2
Rs.
1958-59 3,530,000
1959-60 . 2,18,000
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1 2
1960-61 2,50,000
1961-62 2,50,000
1962-63 2,50,000
1963-64 . 2,50,000
1964-65 . 2,50,000
1965-66 . 3,09,000
1966-67 . 2,89,000
1967-68 2,809,000

(c) Rs. 1.16 lakhs represented the
value of the various items of jewel-
lery, which have not been accounted
for in the Wealth-tax returns flled by
Shri Ruia in his individual capacity.
This valuation was made by the
Valuer appointed by the Commis-
sioner of Income-tax,

(d) If a person makes a false veri-
fication in a wverification mentioned in
section 14 or section 23, or section 26
knowing it to be false or not knowing
it to be true, he is liable to be pro-
secuted under section 36 of the
Wealth-tax Act.

(e) Steps are being taken to assess
the escaped amount of wealth. Panel
action, as provideg in law, will also
be taken.

w| & gfaowr Faworl w whT

5819 ST HHAT AR YA : W
ferer wefr ag @ Y o w4

(%) w1 @ # W @ N
aer W gt § 5 58 wwy @+
wq qu www fafaae wig o
stfarcar Iy whew & foad wig ™
@, 09 FEN WIA % §FE & AW |
T & oF W ¥ aga « fadwy g
wAr §E 6 W)

(@) afx @i, @Y o wm=e § w0
wrdardy #y Tk § ?

JaRTT ANt aan fae W (s
wyereaft dark ) (%) ofr, 7

(w) s mlY 95T

1066

w 1967-68 § Agrag w6t frr
't w§ wfir o IwE

5820, ot ¥aorwr qrfew : Wy fae
weft qg T o oo w8 v

(¥) wr o T F fed
o 1967—-68 ¥ fo Mwar ¥ fFow
fer wr qot ST fear ma §; W

(=) afx a#&, ov fafew st
& wwmla & &9 @Y g7 W s\
g ?

Iq-waT A oar fae WAt (of
Aot i) :(F) "groe gt R
gevTeg =g & o) wiwk Xy § ST w@
qaar § 6 21 arw wd o T
Wil ¥ BIF ¥, 196768 ¥Y ATAw
wraAr & fag wow & fag fdfe
33 wO¥ T A ard AT wErE
Fohaw ¥ wimw s folr ore e
W

(@) == & g3 ardt w1, oY
ATHT 40 AT TEAT § ®EAT W
e ST & gEow ¥ )

et & g

5821, «ftfagme ey : w fae
HelT I FaT ¥ g w6t e

(%) waw aoeTT A qar § fis fewe
& fafww aromdl # oF & 7wy ¥ faw-
faw ge7 fod o § st g TwTT
qTEwT #Y 27 wraw 2 W}

(w) afz g, &t x&@ e o =
w3 & far g qro v sntandy
FrEy?

Fe-awA HA awr few g0 (st
wroroit def): (%) Wi (o). afagm
aur faaor g gat W & s
qedi ¥ g weay O sfrmd §
agt aF WA Tegwl W e



1067 Written Angwers

& v gt W wrre serafe
frrrmat #Y, srereers g wfefram &
w Aita, st speq wfe Frffer sy
¥ fogufew ARAAR wraw
wingagwl & wer  Frakomel
® g ¥, wEREfer g ¥
fafrrfng i wd &1 fafyw sifeat
q AN [ % TA § g9 wrar
® WIF 3T F A7 wwwTon g
W O "gEeTor ITiEal TEE S
wett & faaen wa foy e omar &

Indian Explosives Limited

$822. SHRI BHAGABAN DASS:
SHRI P. RAMAMURTI:
SHRI B. K. MODAK:
SHRI MOHAMMAD ISMAIL:

Will the Minister of PETROLEUM
AND CHEMICALS be pieased to state:

(a) the total number of Europeans
employed in the Indian Explosives
Ltd, during 1967 and the fotal emo-
luments paid to them;

(b) what is the mode of payment;

(¢) whether the salary of these em-
ployees was decreased after the de-
valuation of Sterling if not, the rea-
sons therefor; and

(d) the total additional amount
paid to them as a result of devalua-
tion of Sterling?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH):
(a) The total number of Europeans
employed during 1967 by Indian Ex-
plosives was 18. The total emolu-
ments paid to them amounted to
9.20 lakhs,

(b) Bank draft in rupees.

(c) Yes, the salaries of these em-
ployees were decreased.

(d) No additional payments were
made as a result of devaluation of
Sterling.
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wame qrfvgz ot

5823 s myraw  Fay Wt ¢
o igtferam awaran Sl Oy @A
o g w8 fs

(%) w1 zm §v § fs wElc
ez Sfaa & s # R
ofer wfedzr a8 1960-61 &
&ATC Y AT 47 T G A A,
1965 ¥ Fwer wiet fear ar WX
T Y IR AreY @ T & Wi
afe oY, A @ @ E;

(@) wv ag oY &= § s dfiren
¥ wwuw ) v . wwr o #
L1 0d

() % gaE F HU GAF
W F I ft N SWRA A QAT
wrw afoad wmWT 5 Oy T
s faddh qar o gfa O oft § i
ofz &t & agt ' S FE sgeqr W
wE & fad g i snfarly a7
@

tfeaw Wit cwmw e awrw
wearor javerd ¥ wrew Wl (s Tae-
war) ¢ (%) faea ofmeer o
qz¥ 7z 7%, 1961 ¥ dar¢ ¥ 1 4t;
feeg 7o ®H 3 Q0T AT F7AT 9FT )
OF AT I &rar & W 74 &
oy ot g are @ faf & ofadw
ary ¥ fau 1 grleer smavas AAR
i wifs 2w ¥ ag wolt feew A ogEl
of@ror &, faad wfas frefg
afcera &7 o A Rror H g v g
g7 oy afcdeard & 1 afcdfismr #
Wy o (1968) ¥ AqAIW # sATiCE
JeqTEA [[E FT X T FLIN Y |

(@) ® 1 1964 ¥ TTH

fordirs ® QU asT ¥ 0x ¥ o ¥ ¢
T 7% ¥S 0F W6 (TEEe)
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wTEr qar g 1 A W odwsl %
wroer 7y ofcad fear 1A 910

(w) wasia gra & fmio & fag
WEE ¥ T I TEAEEA ) TIAE
& & | gF 9e ArE fadeft o A
gift @ #1 w7 At IzE | wEd
Q@ o7 @A ofifeafadl aar flw
¥ J9qH @A At &7 gifea & ¥
& Froor of@eer 3 e st
viqre wE 7l fear 1 famya daea
1 gfez ¥ @y gu Fad & FAene
¥ 23 FA FT geq1q IF F fa=rar-
g7 g

UN.C.T.AD.-II

6824. SHRI R S. VIDYARTHI: Will
the Minister of FINANCE be pleased
to state:

(a) the measures taken by Govern-
ment during U.N.C.T.A,D, Confeernce
to stop flow of foreign currency into
wrong hands;

(b) whether Government have re-
ceived any complaints regarding the
black marketing of foreign currency;
and

(c) it so, the steps taken in this
regard?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (c). No
complaints regarding blackmarketing
of foreign currency in the context of
UNCTAD—II have been: received.
Apart from the usual measures to
prevent flow of forelgn currency into
wrong hands which are in force, sur-
veillance gver touts, and known for-
eign exchange racketeers has been
stepped up. Further, in order to
thwart fhe efforts of the touts to ac-
quire foreign exchange illegally as
also to provide adequate facilities to
the UNCTAD delegates, money-chang-
ing counters were installed at the site
of the Conference and at other im-
portant places,

1070
TTRTATE ArreaTieTeT W W A

5825. it geTeete el : war
wxreen, qfeare frdrer QU are frete
AT g 79T ) FO FLA fF

() mfwqrarr ¥ & 37 WwoT
®Y, A WX ATEA F 9 T g § awv
oy Wz Fg1 9t &, 79 a% nfeaman
arearfaat & @ & ¥ i fear
AT

(@) mrag & € fie Te & o
| F7 oY % Frre @Y fear maT
qqr ag @ g war @ & wife
¥z FCoTfaaT # #ar oax § A
qEa §; W

(7) %7 wFrw * ¥w a% wfAw
frora frdr o €Y g @ 7

tareen qfcare frdrom oy A
feera e & geaft (st w0 qo
afa (%) AT (7). gw qq 71 fww

-fgamaTe  gwadve e gra fisd sy

1 weaTa & | 9y oS w0 qqr aday
AT & § &9 gH ek ¥
fory o 9 & F9 2-3 A9 T ATA WY
AT & | SH qENTT §9 A 6
FrarfaeT  §mr § afafar s &
qET 97 ToF gL fa=re Faft |

(=) 9 g | T w¥S arfat
W ol w7 frere A v & sor
FTS, $1 IAAT sqaenT qqie agi § 1

Fare st ¥ v Jarant ey were-
qriereTst & e

5826. «t werenliy wredlt ¢
war eqrevy ofcare frdor QW e
frerer w=t g T A gOT w4 fiw

(%) #av FaTndw F anonfaset
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/T A Gargat F AT 704 ¥ g
1§ fufy Fratfa fr ok €

(&) afy gt & #a1 avft wraEw
wag X ¥ fg g §; Wi

(7) ™ " ¥ wfxw g
&9 aF 5 o #Y s § 7

m-wﬁmmmm
fowre  dwrery ¥ wsdt (sh w0
o 7):(%) ¥ (7). 97w fwww
o Frarfasr EEt & fag o @
ud oven xrg # g g § A ffa
fraa 7t & € § 1 awfa qa et
¥ fag e wiwaf 1968 F g
W g% fod sa o Q¥ &< fag
g

Income Cellings

5827. SHRI SHIVA CHANDRA JHA:
Will the Minister of FINANCE be
pleased to state:

fa) whether any estimate of the
resources that would be accruing to
Government if the income ceiling {0
the ratio of 1 to 10 is put into effeci,
has been made; and

(b) if so, the detailg thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) No, Sir,

(b) Does not arise.

qfrerty &t Tl wfy ® aee

5828 ot frgrer Feg : 7 femr
HaY gg aaT 1 Fav 0

(%) 71 ag 7= & f& oA
g gra At dmradr e
Sfrat & g2 9 & s f2r e
* T% A W AT & At
faet & Zomd B WA, T4 #1 A
T, G i S et arfe
W oE an;
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(@) aRg AEFEAIAE
waT T § WK ¥ St feae wafie
& fodr gerd wd of; Wk

() =T wXFT ¥ w7 A o
o= &1 § AT afg gr &Y gasr =
wr g’

FowaTa sk oy faw sl (i
wrereont ¥tk ) ¢ (%) ol 9% aw@
F TAET § T T (O &
Wrmadt foell & s, =T, 7™, AEET
OqqT S99 &7 Qe 1 aH -
frafe oz & a1 & i ToeE
FLERX 7 "@rradt #1§ 9 7 g2k
g

(=) s (7). & Far= & a1 g
a1

T fafeen

5829. »ff gt Fag =mredt
Fa1 waree  qfcae fadiom @@ ATC
fawte Tt o7 FAT F FAT F

(%) #1 78 @7 & f§ 7 99-
gifta gt ¥ e fafeen & faa
fratfea fea oo @z off L AgT g0 &
o< 7 & 7 wravy ¥ fage #vorg afw
T qU IWEH gl §;

(@) afg g, @1 g% %41 0
& o

(1) === fafrcar ¥ fodr 3fsa
waeqT T a4r g fafEeEsi #1
Qe frermd & P sepTT A g
T g’

warewy, qfcare fadiom aar qa
fawra sxem § Iw R (S wogo
afw) (¥) M (). @A Foer FA
za-fafeen & faa wrd  wqaear T8
it | gEd dFAr A 340 T W
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e & fag 1. 5 #0T o #Y sy
& 7€ oY, ag oF ¥ goEFEa gromr
oY forgdt 75 wfowe ¥ wergar #r

(%) = agax g fir ffrw aoeTe
T Y Wt af oAt &7 oy wF
qEq qRW A LRI, WINTH quT dATH

1074-

AT 97 | YT g gH Y AT HY
sqaeqT 7 feq omd & Froor Q¥ FaAw
70 ®AfEF § @ I1qF Tl
Tqrear § ag AT qUE: T @a §
ot ¥ aga &7 FfAF &= 1 | &7

faef ¥ firat o1 <@ @1, WA wEER
foadr % wrow fisqr T wix

(=) afz g, aY 580 & |7 O

ferard arey faregey sionera % et
(ot fegmae smm ) : (W) o 7d

() g agi9=ar

(n) wreer gwaEdt SEE oAt
darTwEY o @ o

Young Girls from Kerala sent to West

Germany Ty witgq ® EEW  § IO WA
forwr Arut wfrafamamd
5831, SHRI JAGANNATH RAO g ok
JOSHI: Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN

5833 ot Aty wAT@ : W
DEVELOPMENT be pleased to state:

Tatee, afeare frdror gf wre fawre
Hal g FATH BT FIT G

(a) whether it s a fact that a batch
of 240 young gilrs from Kerala was
sent to West Germany by the Insti-
tution ‘Nirmala Sevak Dal’ in 1964;

() =7 ag o= g f w1 wOeTe
T 9o 92w & o nwt aror fafew

srawat & T armft aimy § o
(b) whether it is also a fact that yffafagam} & It #§ v forwag
they were gll minor girls and their Faeft §;

present condition is very bad and they
all want to return home; and

(=) afg &, oY sw=r fammare
ST AT g,

(c) if so, the action which Govern-
ment have taken in the matter?

(w) waT gz o @ ¢ f5 fomn
et & St Y FaedhaT v § vy
Faw el I Y o @ g, W)

(w) afz ar, a1 5= foar vl
Fr aem fra ¥ fomd et &7 -
et & T ¢ o 37 fomt & Ay
wr g7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
FLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S, MURTHY):
() to (c). The information is being
collected and will be laid on the
tab'e of the Sabha.

weg XEw ¥ Tt gt drend

wwreey, qfeare frdlor gt are
fewte s & It (o wo

qo qfw) : (%) ¥ (7). gwar ey

5832, oY 4o Wo Afwy :  FuT
ferwr wite faregy Wiy v aard o goT
=4t fir :
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ORI QFa §1 I G § R qqmiver T o) afevfajamr v ¥
|AT 2 9 T & A7t wr ofr o 7€ ¥ gul @Iy ¥

feelt wry weqrer weqr, wae
(feeelt) ¥ wrew

5834. it fagre Farg @
ft gaTrH Aftw

¥47 wureen, afcare fadhm o o
‘faera A= 9 AT 1Y F1 w7 7

(%) #a1 a1 w1 faesit o
-Feqrey Heqr, atad), faefl-42 ¥ g
¥ 1€ w7 far 2;

(@) afz &, @t va9r q=7 aF
g AR

() S® 9T ATHF ¥ T
w2

sareeq, qfeame fadism aqr A
fggra wAem A IWA (s wo
wo qiw) (F) fawet Jgta Feator afafy
areet, faeel-42 ¥ 2 ®1H, 1968 7
aF T AT GATE

(=) faeet 2T weatw wfufa &
T & fF—

(1) faeslt & Rgai &
wfawgta Ioats gfw I fr aret
q@t § @ar & o arfto FY 2 )
s |

(2) s =war # ofy arg
wf oY arst o9t &, @t F g
wrfteit w1 X oAt

(3) gfcwl, =fasi  #x
wfads AWt 1 9T aAm
Wt frmare & fog wmwEwT Y
wiw a1 sfewga gqfw 2 ang )
(4) T w0 sowic witw ¥
O FeATg TF SFTCFTH weqr

wadeft wear w1 faar anar

(7) 31-12-1067 a¥ uftaw ¥
¥ oferfs  wfs a7 fafer s
Forurer ferd-mrcer®t ForwrelY et
ity w1 oz Y ez frmaw Wt
frarmar ¥ 1 gafre e qfa & &t &
forg ardtert Y 3X FT ge7 A8 I
wre Far o1 qfw ¥ ¥ forg afafy
am qaradt § g g e
frdaw & qfr =t 2

fareety #-ardft rar % wfer wfiwago
fawra oz farqera”s Qror & weta
feesft fawte wifasre &1 w7 w7
A AT F g fgg iy Ty
et H & 15 wfawe ootz arefer T Frqa
7z wyafex aifadijorr onfrat 2 fag
afga frq oMY 21 F 125 ATIT A
ufa® dawe atx e} & fag Ate@
I Arery § off wor ¥ @y § 1

arwi fadt & g wfw 9
TAQEF FSAT FWA R AT TE
AT ST AT AP TAT FTH FY FIAOH
vt 3aF fasz w1pfr wdand

ST |

Vegetable vendors in New Pelhi

5835. SHRI M. L, SONDHI: will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that a large
number of vegetable and frult sellers
in Madarsa Safdarjung, New Delhi
who have beep running business since
1937 have not been allowed to conti-
nue thejr business there;

(b) whether it is a fact that they
are being harassed by the New Delhi
Municipal Committee authorities;
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(c) whether Government propose to
offer them allernative asite to enable
them %o earn their livelthood; and

(d) if not, the reasong therefér?

THE DEPUTY MINISTER IN THBE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. 3. MURTHY):
(a) and (b). The vegetable and fruit
sellers ut Madarsa Safdarjang have
not been running their businesg there
since 1957 but only for the last three
or four years, Being unauthorised
squatters, they are removed by the
New Delhi Municipal Committee staff
as and whin found at the site,

(e¢) No.

(d) These unauthorisey squatters
are not eliglble for allotment of alter-
native sites.

Guest Houses in Delhi

5830, SHRI S. KUNDU: will the
Minister of FINANCE be pleased to
state:

(a) the wumber of Guest Houses
which are in Delhi belonging to diffe-
rent public sector undertaking inel-
uding the Railways and how many
beds there are:

(b) the ratio of existing beds to the
beds used during the last three fin-
ancial years, year-wise; and

(¢) the expenditure Incurreq in
constructing these Guest Houses and
expenditure incurred in maintaining
them incluling the cost of boarding
during the last three financia] years.
year-wise?

THE DEPUTY PRIME MINISTER
AND MININTER OF FINANCE (SHRI
MORARJT DESAI): (a) to (c¢). The
informstion is being collected and
-will be 1aid on the Table of the House.

1078

wor wiw # fawreqe fak &
Afewer ot o o wr
5837. ft gew W wwiw

w7 wqtee, afcare Frdviet gd W

fawme 7=t qg T & g w6 fr:

(v) wrag wx § fir ot o=
effq q¥erat % wwg w2 F forar faera-
qUH TF Aferer Frirer G T ATy
L §

(=) afx &, &Y wei; W

(7) a7 4 Q=T ryar?

wresy,  afcare frdtorr sy e
fwrer swvery & wealt (ot wo yo
Aiw): (¥) =it () .7o0 W FTRT
37 faamage ¥ ow Afewer e
YT &7 A g

(7) aw wrfsr v Wy g,
g ard T AW B aha T & |

woerery Fewrfiy et vy qwe ot
ot e
5838. off gem W WwyTq:
war farer we 7y oy A g w6 i

(w) w1 g ax & fr wewar
feqa Y WA A6 & Fergam A firewe
Az 9 fafi oF Fegradt ag-fak
waq & fo, fomdt ver & & ol
saa! At Ay feoy o ey v ¥
Qradwrst mare fear mar g, ow o
(&) = ey agraer Wt W
faar &;

(=) afz g, e &5 groo@
sT Fograeft waei & fol =gor w9z
vt ¥ fak Ford ¥ ¥ wpafe ot
wTAwEE §; ST

() oft gt, & wr o fag
safa & af ot ?
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FA-RuGe WA owr e W (st
wreren; 3) - (F) d9 F yafea
wr-yoifaat o1 wamHi F wIEIC
waifudt & @i & Tvaw § AAE
T & ot

(=) "sft, 7
(1) ag ware Gav 1 A A
AT ww afdomt

5839. St geW W WHAW :
w1 fewrd aar fagey welt 7 @@ A
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Rent due from Haryana and Punjab-
Governments for bulldings occupled
in Chandigarh

5841, SHRI SHRI CHAND GOEL:
Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to
state:

(a) the rents recoverable from the
Governments of Haryana and Punjab
to the Union Territory of Chandigarh
for the Government buildings let out
to those Governments, State-wise;

(b) the efforts made by the Union
Territory Administration to recover
those amounts; and

(c) the likely date by which the
recoveries will be effected?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND gUPPLY (SHRI IQBAL SINGH):
(a) Rents are recoverable from the
Governments of Haryana and Punjab
under rule 45-B of the Fundamental
Rules with Departmental charges for
the Government bulidings placed at
their disposal.

(b) and (c). The rents in respect of
the puildings are to be worked out
and recovered from these Govern-
ments by the Chief Commissioner,
Chandigarh. The informatlon is being
collecteg from him and would be laid
on the Table of the House,

Beas-Satluj link Project

5842, SHRI SHRI CHAND GOEL:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the likely date by which the
Bease-Sutlej Link Project will be com-
pleted; and
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(b) the expected increasg in the
rtota] expenditure of the project over
and above its original estimate?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) The Beas Sutlej Link
Project is scheduled to be completed
by 1873-74 but due to constraint of
regources, it may be delayed.

(b) The Beas Sutlej Link Project
was originally estimated to cost
Rs. 98.87 crores. This estimate is
likely to increase to Rs. 110 crorea
due to devaluation, This cost may
further go up on account of general
increase {n wages, prices of materlals
and increased compensation payable
for the land acquired.

ety w10 wifir it faferen
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‘Supply of eleciricity to Birlas In

Rajastham on concessiona] rates

5844. SHRI RABI RAY: Will the
"Ministey of FINANCE he pleased to
state:

(a) whether his attention has been
drawn to a report in the Patriot of
‘the Tth March, 1968 that the Central
Government had agreed to waive ex-
cise duty on the supply of diesel to
the Rajasthan State Electricity Board
-in order to enable it to supply elec-
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tricity to Birlas at concessional rate;
and

(b) if so, the details thereof?

THR DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI); (a) Yes, Sir.

(b) It is not correct to say that ex-
cise duty concession was given to the
Rajasthan State Electricity Board with
a view to help Birlas.

The facts are that gn emergent aitu-
ation arose jn that for the third yeat
in succession Gandhi Sagar Dam in
Rajasthan wasg not filleq up due to
failure of rains gnd this in turp affect-
ed adveresly the power generation. As
against a demand of 20 jakh ynits, per
day, the supply of power was limited
to 8 lakh units. To augment the power
supply to meet the needs of the indus-
tries in Rajasthan, the Rajasthan Gov-
ernment proposed to run gas turbine
generators, Since the rumning of the
generators wag uneconomic due to the
high cost of refined diesel oil (Rs. 690
per Kilolitre inclusive of duty of
Rs. 482.85) the Rajasthan Government
urged for duty exemption on the re-
fined diese] o0il consumed for eight
months during which period the power
supply was expected to improve. At
the instance of the Government of
India the Central Board of Excise and
Customg granted excise duty conces-
sion on refined diesel ol used in the
running of the gas turbine generators
by the Rajasthan State Electricity
Board from 55 per cent of the basle
duty of excise leviable * thereon for
a pediod of four months, from April
to July, 1967. This concession was
intended to enable ull the industries
supplied with power by the Rajas-
than Electricity Board to get over
temporary scarcity conditlons.

Effect of polluteg water of Ganga
5845. SHRI RABI RAY:
SHRI SITARAM KESRI:

Wil] the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether Government's attentlon
has been drawn to a report appearing
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in the Statesman of the 8th March, . :
1068 that six people were killed and g e friw e

twelve mere peeple suffering from
angle dinrrhoea, nausga and stomach
pain in Monghyr tawn in Bihar due
to the lethel effects of pollution of the
Gangy water;

(b) it so, whether Governmant have
probed inte this in eensultation with
the Health Department of Bikar Gov-
ernment; and

(¢) the result of the probe and the
details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. 8. MURTHY):
(a) Yes. However, thi® news was
subgsequently  contradicted by the
State Government.

(b) and (c). Do not arise.

Belgare of Gold in Bembay

5346. SHRI RABI RAY:
*° © SHRI RAM CHARAN:

(a) whether Government's attention
has been drawn to & news report in
Patriot of the 6th March, 1968 that
Central Exeise Officers of Bombay
seized some gold estimated to Rs. 1.05
caores by preventive sgency in Wes-
tern Coast; and

(b) it so, whether the smugglers
have been detected and the details
thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJ1 DESAT): (a) Yes, Sir. The
news-item refers to the seizure of
50,000 tolas (not 50,000 tolas) of gold

i foreign markings valued at
Rs. 58,07,060 at the internaticnal rate
by the officers of the Bombay Central
Excise Collectorate on 8rd|4th March,
1988 from the bed of & creek near
Zal village in the district of Thana.

4b). No person has been- apprehend-
ed so far. The. case iy under investi-
gation.

whifer o dow
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Ineome-tax assessment

5843. SHRI S. C. SAMANTA: Wwill
the Minister of FINANCE be pleased
. to state: .

(a) whether Government have re-
ceived any propbsa] that the Income-
tax authorities should comcentrate
more on the assessees whg contribute
largely to income-tax revenues; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEFUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes Sir. This
is one of the recommendations of the
Public Accounts Committee in its
Seventeenth Report.

(b) Instructions have already been
issued to the Commissioners of In-
come-tax that assessments of all
company cases ang Category I non-
company cases (vie. Business cases
having an ineome of over
Re. B5.000) should be brought upto-
date by 31st March, 1969,
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CGancer Control Piot Project in
Madras

5849. SHRI SRADHAKAR SUPA--
KAR: Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN

DEVELOPMENT be pleased to state:

(a) whether it is proposed to set up-
a Cancer Control Pilot Project i
Madras with foreign collaboration;

(b) if so, the details thereof; and

(c) the expenditure ipvolveq there-
on?

THE DEPUTY MINISTER IN THE.
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) to
(c). An agreement for setting up @
Cancer Contro] Pilot Project in Mad-
ras with the collaboration of the World
Health Organisation is under conside-
ration. The details are being finalised.

Kerosene 0il

5850. SHRI RAM CHARAN: Wwill the -
Minister of PETROLEUM AND CHE-
MICALS be pleased to state the pum-
ber of oil tanks containing kerosene oil
supplied to M|s. Radha Krishan Vimal
Kumar, kerosene o0il dealers during
1068-67 and 1967-68, separately, for
each State?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH):
The required information is being col-
lected and will be laild on the Table
of the House,

afeww v & il frgt
Lok L
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foram wlte Tam HaY ag TaTH o ET
it fy

(%) ofiem qme atr mw #

1966-67 ¥ fugt & & w7 firery sitfewr
z7 Aifew w11 wore fawgt @t q7



1087 Written Answers

(@) 1966-67 ¥ ofim FTw,
AT W IAT 02w F A g &
¥ 7 feft wrar awmé @ Wl
L 158

() wavETETT & AT 1967-
68 ¥ JrT wRW w7 gy ¥ v 7 wraw
I wTETT 9T ek w w7  forw
AT ¢ ofmy dfe W/ 7= 6
woatE w7 e § 7

ifwan it atgs aar awa st

waren ® rw q (oft vgoa)
el =z

(%) ofidt wlw 66 & faawaz,

Fma 66 @& 23,000 ¥fa
a1q
TET 66 ¥ W,
1967 % 23,400
wfa =t

wae  WEw 66 ¥ faaww

(e 66 aF 20,200 Ffa.

IO e

wifas

w3 g2)

HeEL 66 ¥ HIN, 67
aF 21,700 wfa =ty

(&) freafafas wisgi & 1966-
67 & A qfe=d Tare, WATH WX
g wAw Tt # fagh & A #Y avemy-
faw fakfr &7 qor T & 1 "o,
fadwaar qamf 66 &, WA 7AT F
ot qw & wwie fra A € oA
g€ g

izl =z
ofirdt e 217,586
T 235,205
FATRAT 207,320

APRIL 1, 1968

Written Answers 108

() &, 1968 ¥ wa IF
fadt & & & Twwart W &,
fomit foodt arc swgat, 1968 ¥
dare fear mar ar 1€ afcads @
fFar mar 1 1-3-68 ¥ qA™H Ut ¥
foa fogt & dor & wwzd} ¥ qFatT
g FrwE g

Salal Hydro-electric Project

5852. SHRI CHENGALRAYA
NAIDU: Will the Minister of IRRIGA-
TION AND POWER be pleased to
state:

(a) whether it is a fact that Gov-
ernment js working out the program-
me for taking up the Salal Hydro-
electric Project in Jammu and Kasgh-
mir State;

(b) if so, the total expenditure in-
volved thereon; and

(c) the total power
generated therefrom?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) The programme of
construction of the Salal Hydro-Elee-
tric Project wil] be considered after
the Project is approved for imple-
mentation.

(b) and (c). The details of the esti-
mates of cost, and the total power to
be generated, would be known after
the scheme report is finalised.

likely to be

Out-of-turn allotment to Goverament.
empioyees

5853. SHRI CHENGALRAYA
NATDU: Wil] the Minister of WORKS,
HOUSING AND SUPPLY be pleased
to state:

(a) whether it is a fact that he has
removed the restrictions imposed by
the former Minister of Works, Hous-
ing and Supply for giving an out-of-
turn allotment to the Government
employees;
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(b) if so, whether his Mmm.ry have
mqﬁdergd those cages where the al-
l.ptment was m@flg but Jater’ they were
deprived of the same because of the
former Minister’s order to ban out-of-
turn allotment;

(c) if 50, how many such cases were
there gnd how many out of them have
80 far got the allotment and whether
any preference is given to those in
matter of allotment over the fresh
applicants; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND sUPPLY (SHRI IQBAL SINGH):
{a) Yes.

{b) No allotments which had been
made previously were reviewedq or
cancelled, Presumably the Member
is referritlg to the cases where sanc-
tions for out-of-turn allotment had
been given and which haq pot matur-
ed when the ban was imposed.
Such cases have not been reviewed
as every officer still requiring out
of turn allotment can submit his
application for consideration in the
prescribed manner,

(¢) and (d). In view of reply to
(b), does not arise.
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5855, SHRI BHOGENDRA JHA:

Will the Minister of PETROLEUM
Agg CHEMICALS be pleased to
L) H

(a) whether it s a fact that the
bresent two million tons annual capa-
city of the Barauni Oil Refinery {s
going to be expanded to three million
tons;

(b) if so, the details thereof:

(c) whether it is also a fact that
the Soviet Deputy Minister for 0Oil
and Industries had gone to Barauni
in the last week of February, 1968 to
study the feasibility of expanding the
capacity of the Barauni Oil Refinery
beyond three million tons; and

(d) if so, the result of his visit?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM &
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMATAH):
(a) Yes, Sir.

(b) An additional Atmospheric Dis-
tillation Unit of a capacity of treating
one million tonnes of crude oil per
annum is being installed, along with
consequent additions to existing facili-
ties, which include four new ntorm‘
tanks. The scheme is expectad to be
completeq during the current year
and shall cost Rs. 2.76 crores,

(¢) No, Sir. The visit of Soviet Da-
puty Minister was not connected with
the expansion of the Barauni refinery.

(d) Does not arise, in view of (c¢)
above.

Karbala Aliganj colony near
Jor Bagh, New Delhi

5866. SHRI M. L. SONDHI: Wil
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether Government are aware
that in Karbala Aliganj Colony nedr
Jor Bagh, New Delhi, there iz a chro-
nic, blockage of rain channels during
the monsoon resulting in breeding of
mosquitoes and other diseages; and
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(b) if so, the steps proposed to be
taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) No. There is no such chronie
blookage of rain channels,

(b) Does not arise.

Bhoothalingam Committee’s Report

6867. SHRI M. L. SONDHI:

SHRI BENI SHANKAR
SHARMA:

SHRI D. C. SHARMA:

Will the Minister of FINANCE be
pleased to state:

(a) the decisions taken on the
Bhoothalingam Committee’s Report on
rationalisation and simplification of
tax structure in the country; and

(b) how long it will take to imple-
ment them?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) and
(b). In regard to Shri Bhoothalingam's

. First Interim Report on rationalisation
and simplification of direct tax laws,
= statement had been lald on the
Table of the House on 7-12-1967 in
the reply to unstarred question No.
3320, setting forth the list of the re-
commendations in the Report and in-
dicating the action taken thereon.
Since then, the recommendations in
the Report relating to discontinuance
of Annuity Deposits, institution of a
Public Provident Fund and removal of
the distinction between earned and
unearned incomes together with in-
crease in the rates of income tax and
wealth-tax on income and wealth in
‘higher glabs (referred to in items I &
II of the said statement) have been
accepted and are bleng implemented
as indicated in the Budget Speech for
1068-69.

Declsions of Shri Bhoothalingam's
Final Report will be taken by Govern-
ment after g careful and thorough
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study of their implications and con-
sidering the views of Honhle Mem-
bers, expert bodies and members of
the public.

However, some of the suggestions
in the Fina] Report on matters which
were already engaging the attention
of the Government and ‘did not involve
any radical changes in the tax struc-
ture are sought to be implemented
through the Finance Bill, 1868, with
certain modifications, where neces-
sary. These relate to discontinuance
of the ‘dividend tax’ on domestic com-
panies with reference to excess dis-
tributions of equity dividends; pres-
cription of standard deductions for
expenditure on maintenance and wear
and tear of conveyances owned by sa-
laried taxpayers; and deduction, in the
computation of the annual value of
let-out house property, of the whole
of the local taxes in respect of the
property, in all cases.

It is not possible to indicate, at pre-
gent, to what extent and when it would
be possible to implement other re-
commendations in the Report.

Propagation of Oral Contraceptives

5858. SHRI D. N. PATODIA: Will
the Minister of HEALTH, FAIMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether it is a fact that Gov-
ernment have finalised schemes for
launching pilot projects for propaga-
tion of oral contraception in the
States;

(b) the details of the project and
the outlay earmarked for this new
venture; and

(¢) whether the present move makes
a departure from the loop pro-
gramme?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH, FA-
MILY PLANNING AND URBAN
DEVELOPMENT (DR. S. CHAN-
DRASEKHAR): (a) Yes.
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(b) The details of the project are
given in the enclosed statement, As
these projects have been launched as
an adjunct to the present loop pro-
gramme and have been set up in such
. centres where IUCD services and ne-
cessary follow up services are avail-
able, no separate out-lay for them has
been earmarked.

(c) No, the loop programmme is
being advocated on the same basis as
before though such cases where mo-
tivated women are not able to =me-
cept the loop for one reason or the
other are being given oral pills on an
experimental-cum-demonstration ba=
#ls.

Statement

Pilot Projects in Oran Contraception

Oral Contraception has been intro-
duced as an adjunct to the existing
loop programme on experimental-cum-
demonstrational basis in certain urban
and rural centres under certain res-
tricted conditions viz.

(1) The recipients will be highly
motivated women who have not
been able to accept the loop for
one reason or the other.

(i) Other highly motivated women
who ‘may be put on Ora] Con-
traceptive as a first choice me-
thod.

The Pilot Project is to assess the
acceptability and use effectiveness of
the Orals in different groups of wo-
men according to their parity, edu-
cation and economic status,

The Pilot Projects have been started
at places selected out of the follow-
ing:

(1) Family Welfare Planning Clinics
attached to the State Training
Centres having rural and urban
clinfcs attached to them.

(li) Clinics and other medical instl-
tutions where they have Family
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Planning Clinics functioning
and where follow up staff is in
position.

District hospitals with Family
Planning Clinics having the full
staff including Extension Edu-
cation gtaff in position,

(iv) Urban Family Welfare Planning
Centres where full time Family
Planning staff is in position.

(v) Rural Family Welfare Planning
Centres having a lady doctor
with good para-medical staff and
where full follow wup services
are available.

(iii)

.Power Generation Plant Durgapur

5859. SHRI D. N. PATODIA: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether it is a fact that West
Bengal State will be facing acute
shortage as a result of the non-exe-
cution of Durgapur's sixth power ge-
neration unit;

(b) if so, the reasons therefor; and

(e) the steps proposed to be taken
to ensure that the industrial develop-
ment of the State does not hamper as
a result of paucity of power when the
recession iz over?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (¢). At present
there is no power shortage in the West
Benga]l State, In order to meet the
future load requirements in West
Bengal State, schemes for the |In-
stallation of the second 120 MW unit
at Chandrapura, two units of 120 MW
each at Santaldih and the addition of
one unit of 120 MW at Durgapur are
required. Efforts are being made to
find the financial resources for expe-
ditious commissioning of the above



rags

profects. A clesrer picture im this
regard will emerge with the faalisa-
tion of the Fourth Plan,

Income {aX Arrears

5860. SHRI BENI SHANKER
SHARMA: Will the Minister of FI-
NANCE be pleased to state:

(a) the amount of Income-tax
arrears ag on the 31st December, 1967;

(b) the amount disputed in appeal
before the Appellate Assistant Com-
missioners and the Tribunal;

(c) the amount assessed by way of
protective assessments;

(d) the amount lying unadjusted on
account of reliefs granted in appeals;

(e) the amount decided to be writ-
ten off;

(f) the amount lying outstanding
for over 3 years; and

(g) the net amount due to be re-
alised after deducting the amounts re-
ferred to in parts (a) to (f) above?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) Rs.
566.98 crores. This includes demand of
Rs. 165.71 crores raised during the
current year out of which demand of
Rs, 75.48 crores had not fallen due for
payment on 31.12.1967.

(b) The information regarding the
amount disputed in appeal before
Appellate Assistant Commissioners and
the Tribunal is not available. How-
ever, the total amount which has been
stayed pending disposal of appeals is
Rs. 31.62 crores.

(c) The amount assessed by way of
protective assessments included jn the
sarears cutstanding s on 3:-12-67 is
Rea. 8B40 evores.

(d) The information is not -avail-
able. The amount lying unadjusied on

Written Ardwers  APRIL 1, 1968

Written Answers

1096

account of reliefs granted in appeals
is, however, not likely to be much.

(e) No decision for write off has
been taken. It is however, estimated
that amounts due from persons who
have left India (Rs. 5.36 crores), due
from Companies under liquidation
(Rs. 4.95 crores), amounts pending
disposal of scaling down petitions to
the extent of Rs. 1.40 wrores and other
irrecoverable gmounts estimated at
Rs. 26.06 crores, aggregating in all to
Rs. 37.97 crores may eventually have
to be written off.

(f) The information is not readily
available.

(g) Out of the total arrears of Rs.
866-96 crores shown in part (a), the
net amount due to be realised, after
deducting the amount not fallen due
on 31.12.1967 and the amounts shown
in (b), (¢) & (e). above, will come to
Rs. 41642 crores.

Incometax appeals

5861. SHRI BENI SHANKER
SHARMA: Will the Minister of FIN-
ANCE be pleased to state:

(a) the total amount disputed in
appeals before the Income-tax Appel-
late Assistant Comrnissioners in Cal-
cutta, Bombay, Bihar and Assam in
1963-86 and 1966-67;

(b) the amount allowed by way of
relief by the Appellate Assistant
Commissioners in the above cases du-
ring the above period; and

(c) the amounts disputed in appeals
before the tribunale and the rellefs
granted for the above places during the
above period?

THE DEPUTY PRIME MINISTER
AND MINISTER OQF FINANCE
(SHRI MORARJI DESAI): (s) The
position of assessments completed and
appeals filed and- dis of by -the
Appeliate Asgistant s of
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Income-tax during 198-68 and 1988-87 is as under:—

CALCUTTA  BOMBAY

ASSAM
OR.

ISSA
65mli6 GOwnti7 6566 6687 6506 Obewf7 G5mwlil GliwlST

Number of Asscssments
completed .

Number of appeals filed
before Appellate As-
sistant  Commiss-

ioners 25,466 30,081
Numbetdof flppml:: dis-
of by Appel-
ate Assistant &\m-

missioners 18,637 24,431

3,04,103 3,24,743 4,95:054 3,55:077 91,712 1,01,672

16,440

13,009

34,284 45,374

16,547 13,167 14,876 2,745 4,213

1,852 3,016

19,337 * 11,206 15,482

The total amount of incame|tax dis-
puted in appeals decided by Appellate
Assistant Commissioners is not avail-
able. The collection of this informa-
tion will entail enormous time and
laebour involving scrutiny of a large
number of files aggregating to over 1
lakh, The results will not be com-
mensurate with the efforts involved.

(b) The information regarding the
amount of tax relief allowed by Ap-
pellate Assistant Commissioners is not
readily available, It will be collected
and laid on the Table of the House.

(¢) The amount of income|tax dis-
puted in appeals before the Tribunal
for the places mentioned during
1965-66 and 6B8-67 is also not avail-
able. The colleotion of this informa-
tion will entail econsiderable time and
labour and scrutiny of above 15
thousand files. The result achieved
may not be commensurate with the
efforts involved. However, informa-
tion regarding the amount of tax re-
lief allowed by the Tribunal during
the above period for the places men-
tioned will be collected from the Com-
missioners concerned and laid on the
Table of the House.

Income-tax assessed from Cinemsa

supertax Corporation tax, etc. paid by
them for the assessment years 1985-
ft and 1066-67;

(b) whether the assessment for the
above years have not so far been com-
pleted and if so, the reasons therefor;
and

(c¢) how many of the Cinema Hou-
ses are owned by private individuals
and firms and how many by Public or
Private limited Companies?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) to (c).
The required information is not rea-
dily' available and the time and la-
bour required for its collection will
not be commensurate with the results.

Aren w1 Jtey Qe

5863. &t WifeTe wra Www
wr faersieft ag w4 o w5 fn

(%) 15s&, 1967 €1 g
fagmt & fraaT diw orwat o7 ; o

(@) s Rt & are v § e
o ®Y ataTT feafr gar € 7

Ie-warr Aol oar faw W (ot
wrool deg) (%) ¥R (w). s
qTRY, 1947 Wt €1 ofcgrafeqy §
ofeemr & frer ot &fr dmit &
stvyr ¥ W vt ewedy e ofy wéte
¥ fardr A2 o qowre vy oy o oy
ey Tl oy e A% & e wroP
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foord &% 1 fadefy et wad
AAMT 1019.78 FUT T94T 4F |
29-2—-68 ¥ fadwl ¥ ofy wrw v
et qzr qeeeh wrefaa fafa 363. 7
FO¥F T @ AR 4y qgE T
u¥fcw, fada, afvaw T 9] w=g
2wt & of
AT AT B

5864, S WIHTT ATT AT = 747
RN FEAT WAl qE AT AT HA
w6 v :

(%) 2w & 97 wfag qurst Feuror
qEAT & aw gt § fower g fa
oTaT § W SlE §U57 &) 09 &7 agt
¥ feahy ufor & wf d; qur swEr
g

(@) 7 &R @ AT
® @I F AR H L f0FTad wT
gi g W

(1) afz &, ot sewr @ AT &
WX 99 9 @ FEIEI# T8 §?

HATH WU HATHG § 9@ HAY
(st R ) : (F) @ w
TV GEGTHT & AT7 qar fower & aul,
woiq 1966-67 TWT 1967—68, ¥
I3 quT wearr fawmr gra &
W TUT aTer OF faar awT qew
9T W@l AT g1 [Eweted W T
faar war afey "@emv L T—e685/
68] 1

(=) st 7))

() we =@ v=am

oft foarf af@reamf qT g
5865 1 WiwTC &9 dga
wr Teur Wik faga w81 ag @07 &
¥ w4t e
(%) frfow Tl & T fawrg
GrorTeY 97w % W free o7
fiear oy § qur IEY fiew feer @
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faarg #t o€ g;

(') grof@ommEioT ey oy
sy ¥ foraem & aa gaT § auT AT &
qfcatommat & 18 ww WY € @ 2,
WX afx g S Tmw T g W

(T) T4 ¥m AL F UFT AFA
't oF T Afa ¥ g a8t ?

faard @ar faga o 1o & ouAt
(st fagmar wmrT ) : (F) 1967-68
& o/ a& g1 faars qfvaemmT 9T
FA110FTE W qF gH w0
oA & | 57 of@emaT grr et
& oefiR ATAT TAT €A 126 WG 0% &I

(@) o FE KR Femr wfy-
Ffeat & g fa<fig oY & avafeae
oiFei & WO 9T FEG 99 quv
e s g @Ffaq 1963-64
F fod facfto wral &1 faaor gag &
gewTag # @ fear T g

(7) T g it 98 WA A
2 fe d fa=rt & fafaa o= & qwrg
Ffar sawx o ) feg fafaw
gl ¥ faw fam gt #

afar i Iewn

5866 S\ WiETT o AT : F4AT
ereen, afae fdem aan e
fawra Ay sg T ST g e fin :

(w) afcare friem & gowol #
e 1 wfa af fegr v &= grar §
aut frg feg 2w & W R feer et
q< gAmY @dEr Jar ) W

(=) at e Fafwer sorter
¥ wwria gfar frase & sosol &t
JEIIA FA F FIE AT AT
fame & 7

wreey, ofam faaae &an arda
fawrer s # T WA (wTe sitafw
wer ftee ): (%) wifew gear fao
FOmENanm EER @ T 1
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[ soetem | Twr ar ) fwd qwn
LT—6s6/68]

(W) @ @7 %R & qE Q4
¢ Ao frarod adf § aofy
i fafsarqafe F wwmra  of cark
fraew & for go wiufagt # wiw
st @ g

Exemption of Gurudwaras, Mosques
and Temples from taxes

5867, SHRI SHIVA CHANDRA
JHA: Wil] the Minister of FINANCE
be pleased to state;

(a) whether it is fact that the tem-
ples, mosques, gurudwaras and chur-
ches in India do not have to pay any
taxes;

(b) if so, the reasons therefor; and

(c) it not, how much taxes from
them accrue to Government per annum
vis-a-vis the assets of these temples,
mosques, gurudwaras and churches in
India?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) and
{b). Yes, Sir. According to the provi-
sions of section 11 of the Income-tax
Act, 1961, the income derived from
property held under trust wholly for
charitable or religious purposes, to the
extent to which such income is app-
lied to such purposes, is not to be
included in the total income and is
thus exempt from tax. Further, the
donationg received by a religious in.
stitution applicable solely to charitable
or religious purposes are not to be
included in the total income under
section 12 of the Income-tax Act, 1961,
and are, thus exempt from tax.

(c) Does not arlse in view of reply
to parts (a) and (b) above.
“Pump Priming”

5868. SHRI SHIVA CHANDRA
JHA: Will the Minister of FINANCE
be pleased to state:

(a) whether it Is a fact that Gov-
errrment have pursued “pump prim-
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ing” in its monetary policy gince the
Third Plan period;

(b) if so, the reasons therefor;

(¢) whether Government propose to
stop it and if go, when; and

(d) if not, the reasons therefor?

THE DEPUTY PRIME MIN'ISI’E
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) No,
Sir,

(b), (c¢) and (d). Do not arise
Fuel oil from low grade ocoal
5869. SHRI SAMAR GUHA: Will the

Minister of PETROLEUM AND CHE-
MICALS be pletsed to state:

(a) whether Government have any
plan to undertake production of fuel
oil by the process of hydrogenation of
low grade coal which is available in
plenty in India;

(b) if so, the details of the plan
and its working programme; and

(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM &
CHEMICALS AND OF SOCIAL WEL-

FARE (SHRI RAGHURAMAIAH):
(a) No.

(b) Does not arise.

(¢) The process is stated to be too
costly for fuel oil production, but the
matter is still under study.

faeweft & gt Franfedt w1 Qe

5870 st mft wewr  wroddy :
w1 frafor wrare awr qfe & g
Farr €Y g1 w4 fr

(%) et goft eifafeaY o faeeft
g At Ty aETy arr wr AT

(&) wa % feay  gef-Rige
farfardt %' 5% QO BT ¥ 2T W
T el § W mr g
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() wewte gra sfr o
W wfy sufier g fwadt wgraat &
 §; ok

(v) 7 w=m=i & gei-wied
frratfet £t #an favrw qfrard STk § 2

fiefioy it i g s &
Tt (ot pe Fig) : (%) s
qF wre afae | T & ardl e A
9T 31 qark, 1960 & A WAEATH
firar &, et & g fort ratfore 1
Wit frafaa aefaal & & sman s,
aaqr Tl #Y (g 1960 F AT F
sAfaarfagt #Y) faeeft & darad’ @ai
F ¥ ST AT

(=) =rer 46,000 wAfuaTH
qfieqT< | 77 & 19T 23,000 9FETA
&t frafeg afaql & amarafa w3
feqr T 2 1 WW 23,000 WU
qfard #1 o7 @t faaefaat s fan
wan & ar atnes, e qur @yl
®Y TqTATaE T o g

(w) frafwa afeat & samrata
qfard Sl AT ST ATA 0 K ™ F
T wrafeg w< far o § A9t 25 a7
T & AR WA AT 2200 €9 J9T
1000 ¥9F & | gA-ANE T
T & e, IR Aif F g4
st sfgandt of@r dsfems T
¥ wfasra 7 § 1 6T o o ofiard
N AiE, geEw qur @yl S
WA W F §o 9 i }
o fos it o Y Frrrer mam )

(v) frafaa afeat & qowa
gfead 4 fis g, v o gears,
arqEifa® W=y T4 9eE & et
oY srreq O AT 1 wEd winfom

1164
W aferdt # eaa oK Sy gftamif
&Y WY ey w7 It & 1 Forr Al W
AT Y EqTATCa fear arar § A9
T 919 F Y q9T e weragy
wT Spaeqr @ ARt )

feweht % wiferr & A Gwfat o
¥ET ®T WX ¥ AT

5871. = ofr Waq qmoRd -
F1 eareey afcare fdtr o A
farwre et ag FATY A FU4T HT F

(%) faeit & wifqar &= feam
Gazfat 91 721 2 g T T ST
SU AR

(@) Tt wot defal 72t &
T HT Y AT § F A qH qfed
1 gfaand sE= 7 ;W

() =fqmr gm & fawg o<
feram & s W A ol faet
afe Fma s iy ?

weer  afcare fratem & T
fasts dxrem & gowEdt (ot wo
goqfn ) : (%) Afar @m @ F
99 7 AgT ¥ AWM o § fag
afm femwmasar @ AR wEw
dfal & swww@ w9 wEn
¥ aww, fri g fea
ar goar, fasfaa skNfie &ai &

AT RN | Wifaar & e Y deft
fmqmmm%mm
14 TFT g7 &1 wyiw S & foy
fawmar favat i o

(@) Haefe ¥ miimaon & fay
for s i § (awia qiw &
7w frsma o a@R o &
mifeat, afedt & ot s o=y am-
Taw gfaamdt A6 JATT vy ok

arfr &
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- (4) et T A Rt
T FT Srey et frardia § der
®@ F w7 G F1 Wiy w5 2y
o & aney grow e ot

fewsht & Awwvy Qv TC wTCwR
5872 st wiw wawr  aroed

w7 vevedn dfeare fodvor o #ee
forwre W g @A B H9TF G 06

(%) feeeft  Aormag A o feaa
fram O s &1 fra &1 aETT
F1 faar 2, fomd far foeelt fammer
srferT &Y AT & FerTa T Sann
F &7 ¥ argHn ardy g o 4 €, W
forg fra® 1 v IT-ToaaTe F g
gz OF faar mam ¢, "%

(@) e eater 34T & aur o
0T & 91 Freow § 7

wre  afcae frdtor aan
arii fawm saem A gl (s
To o qfa) :.zwt srwmer, et farmmer
mifuwre qar faest 7w famr & ag Arew
T 2 s Torwe e 9T ATgEew AT
et frdt ezt w1 w1E wrHwr @
fag® fry &1 = wenfag s
JU-TeAaE F gEeq a7 OF far
T E

(@) @z ov7 FF F3a7 |

fweft % gy O o et i
w3 W dhn
5973, st wfw Waw wwdd
T wrteew, gfvate s gu e
MWt e a8 T w3 w4 f
R A d Ty T Jw T FQTC
Wig feg—satfos awft  dror adm

1106.

e fed 1% & FrmT W e
Tt RTsmor §?

wreen dfeare fadlom vy A
fawre drer & qeesft (s we go
qfa) : gu &7 w) et wrET @ ¥
araifire Ioam & fad “gewr Fmfor

&’ agan mr § yafag Aga Oy
AT 9T 91 F a9 E 100 TFY Y
9ZY ®1 JEEnr A gfez & faeeht Frwrw
srfersre & et sifeq w< faar )

Value of copyright received by Prime:
Minister

5874. SHRI KANWAR LAL
GUPTA:
SHRI RAM GOPAL
SHALWALE:

Will the Minister of FINANCE be
Pleased to refer to the reply given to.
Unstarred Question No, 2544 on the
4th March, 1968 and state:

(a) whether Government have since
received the opinion of the Law Min-
istry regarding the issues involved in
assessing the value of the copyright
received by the Prime Minister;

(b) it so, the nature of the reply
and action taken thereon; and

(c) how much amount js received
by the Prime Minister annually on
account of the copyright?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) Yes
Sir.

(b) The Ministry of Law are of the
view that no Wealth-tax is payable in
law in respect of the rights under the
copyright accruing to the Prime Min-
ister as the successor-in-title
rights belonging to her dece
ther.

is
3

(c) The smounts received by the
Ptime Minister on account of

tight Yor the perlods 28-5-64
31.3.65 1465 to 313.66 and 14
31.3.67 are Rs. 4,869, Rs. 24,282 gnd
Rs. 41,201 redpectively.
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faedt & ot faifdt & q@at w1
Ll Ll
5875, St wWaTATe TN :

»ft sfiiate w
=t =fg g :

w1 Fwior s A gf S
JE TATH FT FIF

(F) s ag a= & f5 7 7
Tawelt 7 wft frforat 7 qfaat w1 ge
& graew # oF wiElF Fg 9T,

(=) afzgl,avsg wfE&f S goar
gfadza &= weqq fFar ar qur 999
¥ 7471 frerfo &) of;

(7) 97 9 EHIR T FAT FIGATEY
w g, A%

(7) fafuat & @ wfedt =t
g T faerw FqrFrw 7

frmfor wrame oy gfer Ao B
e (s graratag ) : (F) dragi

(@) ®T (7). oo & AGE F=av |

() feeelt & o &1 giaai a1
R T WY awr A & A
12 it & & 11 qfaai gerg an 99
& @ar ¥ gfrzar dz T far o=t V
wY qfer Wy g it @ W i ofven € gen
§r ad

Abortion for health

5876 SHRI KANWAR LAL GUPTA:
Will the Minister of HEALTH, FA-
MILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether Government propose
to circulate the draft Bill for libera-
lising the present law on abortion for
public opinion before it is introduced
in Parliament; and

(b) if not, the reasons therefor?

APRIL 1, 1888
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH, FA-

* MILY PLANNING AND URBAN

DEVELOPMENT (DR. §S. CHAN-
DRASEKHAR): (a) and (b), As all
shades of public opinion were elicited
and considered by the Shantilal Shah
Committee, constituted to study the
question of legalisation of abortion,
the proposed draft Bill for liberalising
the present law or abortion is not
proposed to be circulated for public
opinion, before its introduction in
Parliament,

Enquiry Committee for Willingdon
Hospital, New Delhi

5877. SHRI MADHU LIMAYE: Wil
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether Government have re-
ceived the report of the Committes
appointed under the Chaiimanship of
Dr. K. N. Rao to enquire into the
management of Willingdon Hospital,
New Delhi; and

(b) if so, the main recommenda-
tions thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. 5. MURTHY):
(a) The Enquiry Committee set up to
review the medical facilities in the
Central Government hospital in New
Delhi, including the Willingdon Hos-
pital has not so far submitted its re-
port.

(b) Does not arise,

Representation by people of Indign
origin in Kampala

5878. SHRI MADHU LMAYE: Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that any
representation hag been received from
some people of Indian Origin in Kam-
pala in Uganda, Fast Africa by the
Manager of the State Bank, 14]18,
Gresham Street, London;
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(b) if so. the substance of this re-
Presentation; and

(c) the actlon taken by the State
Bank to redress the grievances?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAD): (a) to (c). Yes,
Sir. The facts are follows:

A resident of Kampala desired the
remittance of a sum of Rs. 25,000
(£ 1191) to New Delhi through the
London office of the State Bank. This
was arranged on the same day on
which the request was received by
the London office in October, 1967.
There was, however, some delay in
issuing the final receipt from New
Delhi as there were on proper ins-
tructions regarding the application of
the funds. As the pound sterling was
levalued in the meantime, the re=
mitter thought that he had sustained
some loss due to ‘delay in remittance’
and represented to the State Bank in
London and New Delhi. As the re-
mittance had been duly received in
India before the pound sterling was
devalued, no loss was caused to the
remitter and this has been suitably
explained to him.

frrrar-erdia wmate e
5879, st TgAC fay qedt
#17 eareey qfcarc frdtww oF A
Farwrer 5t a7 @t 7Y T €%

(%) = feeett faamer srfasre &
agtat & gy ¥ fyoateds gieEt
*r ufey w7 2 frar ;.

(@) afeg,ArraiTwg;

(7) aF 1968—69 H T AATH
gt fpad weTa 3% sd ?

wareey, wfeare fratwa awr e
fawra sxrem & et (sft wo
o qf) « (%) sfrar

(=) SIS F AT THTA BT
st g sferat & amw fear
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aoyre mdwfe aF o3 fiat
arfas Y & setw W qrow it
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vt § 1 O sl F7 gadq s
e frmr frsrad, et st
war safet fag 8 @arw ¥ |
awf 5T g8, F FrO FAT g
feeeft ¥ qferadt & et werat oX IEy
afafy frare vt @ 1 wfafs &
&% gf & qur TN g Al A
wimar wafea & & fod eqm &
fasfonr t & fasfar ot aw
qTHT & fawrareiw & )

New Chairman of Damodar Valley
Corporation

5881, DR. RANEN SEN: Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state:

(a) whether it is a fact that a new
Chairman of the Damodar Valley Cor-
poration has been appointed;

(b) it so, whether it is also a fact
that there are several charges against
him when he was working as Direc-
tor General of Supplies and Disposals
and he was not so far cleared himself
of those charges; and

(¢) if so, the nature thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH): (a) Yes, Sir. Shri N. E. S.
Raghavachari took over as Chairman,
Damodar Valley Corporation on the
Tth July, 1967.

(b) There are no charges so
against Shri Raghavachari.

(c) Does not arise.

far

Establishment of Health Association
of India

5882. SHRI R. S. VIDYARTHI:
Will the Minister of HEALTH, FA-
MILY PLANNING AND TURBAN
DEVELOPMENT be pleased to state:

(a) the functions for which the
Health Association of India has been
established;

APRIL 1, 1&38
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(b) whether sufficient funds have-
been allotted for the purpose for
which thHe Association has béen
started; and

(c) it so, the details therefor?

THE DEPUTY MINISTER IN:
THE MINISTRY OF HEALTH, FA-
MILY PLANNING AND URBAN
DEVELOPMENT (SHRI B. S. MUR-
THY): (a) The Health Association of
India is a private body which has besn
registered under the Societies Regis-
tration Act, 1860. The aims of the
Association are:—

Education for health

(1) to provide for and assist in car-
rying out health education in
any form of community welfare
work:

(ii) to introduce health education in
schoo] curricula;

(iii) to increase the level of aware-

ness, knowledge and support of

the people in respect of health

programmes and the services

available;

(iv) to promote professional edu-
cation in the field of health wel-
fare and other personnel through
assistance in curriculum plan-
ning, field training, fellowships
etc.;

(v) to emphasise the need for edu-
cation for better health among
infants and mothers, school
going children and college stu-
dénts, workers in the fields and
factories, personnel of the arm-
ed forces and other segments of
the population;

(vi) to produce and increase produc-
tion and distribution of health
eduecation and publicity aids
ke films, fitmstrips, slides,
exhibits, puppets, flannelgraphs,
mobile exhibitions, printed ma-
teria] etc.;

(#) to initiate and assist In the
indigenous manufacture and
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supply of audio-visual equip-
ment and provide facilities for
their serwicing and mainten-
ance;

to publish health and health
education periodicals, newslet-
ters, and other Mierature suited
to different sections of the po-
pulation and the personnel en-

«viil)

gaged in health and welfare
work;

‘Research

(ix) to promote scientific research

surveys and demonstrations in
the fleld of health educwtion;

to evaluate the extent and na-
ture of health problems in each
community and to develop and
encourage development of all
type of personnel concerned
with public health;

(x)

“Training of Personnel:

(xi) to train personnel from non-
medical administrative positions
in theoretical and practical
courses in health education, to
recommend to the Central and
State Governments to include
them in the curricula of medi-
cal colleges, public health and
nursing schools with the follow-
ing functions;

(a) to analyse the country health
and health education needs.

(b) to recruit, selet and train

personnel.

(¢) to provide for scholarships,
fellowships and other incen-
tives.

«(xii) to encourage, prepare and train
local leadership to serve as
effective link between the p?ili
ple and the agencies in
matters o health and health

education.

Planning for Action

¢xlil) to provide a comprehensive plan
for the promotion of public
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health including medical care,

family planning, family welfare

nutrition, education, physical

;t;l:u. maternity and child wel-
H

‘(xiv) to help organise and constitute
health committees at the na-
tional, gtate, district and local
levels and provide necessary
support and guidance;

(xv) to initiate, stimulate, plan and
implement  effective health
education programme;

(xvi) to collaborate with national,
international and bilateral ag-
encies concerned with health
and health education; and

(xvii) to obtain the co-operation of
Parent-Teacher Association, en.
courage Schools to initiate or
take part in rura]l and wurban
sanitation and other health
campaigns, to preserve the con-
tinuity of child health supervi-
sion as between the health cen-
tre and the school, to give tea-
chers simple and practical ins-
tructions on the basic facts re-
grading the promotion mnd pro
tection of their own health and
that of the children in their

care. —— —

(b) No funds have been allotted by
Government to the said Assoclation.

(c) Does not arise.

Railway Employees under C.G.H.S.

5883. SHRI R. 5. VIDYARTHI: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that his
Ministry have received arequest from
the Railway Board for accommodating
the serving Northern Railway em-
ployees in Delhi|New Delhi area under
the OCentral Government Health
Scheme for purpose of medical treat-
ment; and

(b) if so, the action taken: thoreon?
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THE DEPUTY MINISTER IN THE
MINISTRY HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
(BHRI B. 5. MURTHY): (a) Yes,

(b) The C.G.H. Scheme does not
cover Railway employees. It was
howeve: suggested that those Railway
employees who are living in the areas
covered by the 14 C.G.H.S, dispen-
saries where the C.G.H. Scheme has
been extended to the general public
may avail of the C.G.H.S, facilities on
the same footing as members of the
general public,

Allotment of guarters to Rallway
employees in Delhi and New
Delhi area

5884, SHRI R. S. VIDYARTHI: Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) whether it is a fact that more
than 15,000 Railway employees work-
ing in Delhi and New Delhi area are
on the waiting list for allotment of
railway accommodation;

(b) if so, whether Government
propose to include those Railway em-
ployees for purpose of allotment of
accommodation from the General
Pool; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
S8INGH): (a) Yes.

(b) No.

(e) It is the general policy of the
Government that where the Depart-
ment has got its own pool of accommo-
dation, the employees working there-
in are not made eligible for allotment
of general pool accommodation, More-
over, there is already an acute shor-
tage of general pool accommodation
in Delhi/New Delhi for the Govern-
ment employees working in eligible
offices. The chances of future con-
struction of general pool accommoda-
tion on a large scale are bleak due to
difficult financial position.

APRIL 1, 1888
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Exclse Advisory Committee and Rural
and Urban Licensing Boards in
Uttar Pradesh

5885. SHRI MOLAHU PRASAD:
Will the Minister of FINANCE be
pleased o state:

(a) whether it is a fact that Excise
Advisory Committees and Rural and
Urban Licensing Boardg in Uttar Pra-
desh have been wound up; and

(b) if so, the reasons therefor and
the alternative procedure adopted to
ensure satisfactory work in future?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) The State Government were
not satisfied with the working of the
Excise Advisory Committees and
Rural and Urban Licensing Boards.
The selection of licensees will now be
made by the Collector on the advice
of the Assistant Excise Commissioner
of the region.
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Pong dam oustels

5887. SHRI PREM CHAND VERMA:
Wil]l the Minitser of IRRIGATION
AND POWER be pleased to state:

(a) the number of families s far
ousted from Himachal Pradesh in con-
nection with the construction of Pong
Dam and how many more families
will have to be ousted;

(b) the States jn which arrange-
ments for resettlement of oustees have
been made, how many families have
s0 far been resettled and the facili-
ties which have been made available
to them;

(c) the problems in this connection
which still remain to be sorted out
among the Himachal Pradesh, Punjab,
Rajasthan and Central Governments
and how long it will take for these
matters to be settled; and

(d) the details of the problems con-
cerned and how far the ground has
been covered?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) So far 387 families
from Himachal Pradesh villages have
been ousted from the Pong Dam area

out of an estimated total of about
36,000 families.
(b) The oustees will be settled in

the Rajasthan Canal Project area in
Rajasthan., So far 203 families have
been re-settled. The following facili-
ties have been made available to the
oustees:—

(i) transportation charges in res-
pect of the oustees, their fami-
ly members and their live-
stock shifted from the Pong
Dam area to Rajasthan;

rehabilitation grant per family
of Rs. 425 who move to Rajas-
than and Rs. 250 to those who
decide not to go over to
i Rajasthan.

(ili) amenities such as living hut
or temporary accommodation,

(ii)

I8

house building loans, pucca
drinking-water diggies, dis-
pensaries, schools, link roads,
taccavi loans for the purchase
of camels|bullocks, seeds,
tractors, ete,

(c) and (d). Agreement on major
issues such as reservation of total
area for oustees in Rajasthan, ceiling
of individua] allotment, price of vari-
ous categories of land and the benefi-
ciary services to be provided in con-
nection with the resettlement of ous-
tees in the Rajasthan Canal area has
been reached. To deal with the prob-
lems connected with the resettlement
of the oustees that may arise from
time to time, a committee of the secre-
taries of the concerned Governments
is being set up.

Fertilizer factories

5888, SHRI PREM CHAND VERMA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) the number of fertilizer factories
in the country, how many of them are
in the public sector and how many in
the private sector and the annual pro-
duction of each factory; and

(b) the total annual capacity of each
factory as campared to its present an-
nual production?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHURA-
MAIAH): (a) and (b). A statement
is laid on the Tabie of the House.
[Placed in the Library. See No. LT-
887/681.

Memo. from employees of Ashoka
Hotels 14d, New Delhi

5889. SHRI PREM CHAND VERMA:
Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to
state:

(a) whether it is a fact that the em-
ployeeg of the Ashoka Hotel had sub-
mitted in August, 1087, a Memoran-
dum alleging that certain Officers of”
the Management were in league with
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pr'ufate hoteliers which hampered its
business and the employees who ex-
.poged such Officers were victimised;

(b) if so, whether any inquiries
‘were made into these allegations and
the action taken against those found
guilty; and

(¢) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH): (a) to (c). A Memorandum
entitled “On the Affairg of the Ashoka
Hotel, New Delhi” was prepared by
‘the Ashoka Hotel Employees Union
but it was not officially sent to the
menagement of the Hotel. The alle-
gations made in the ‘Memorandum are
not specific and are based on the thesis
that private sector interests were try-
ing to harm the interests of the Ashoka
Hotels. No facts have come to the
notice of the management to prove this
‘thesis.

Demandg of Delhi Hospital
Earmachari Union

5890. SHRI R. K. AMIN:
SHRI D. R. PARMAR:
SHRI MOHAN SWARUP:
SHRI RAM SEWAK YADAV:
SHRI N. SREEKANTAN
NAIR:
SHRI KIKAR SINGH:

Will the Minister of HEALTH,
FAMILY PLANNING AND TURBAN
DEVELOPMENT be pleased to state:

(a) whether Government have re-
ceived any Charter of Demands from
the Delhi Hospital Karmachari Union
in connection with the demands of
the workers of the All-India Institute
of Medical Sciences;

(b) if so, the details thereof; and

{c) the action so far taken by Gov-
ernment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) The All India Institutes of
Medical Sciences, New Delhi hps re-

Written Answers  APRIL 1, 1968

Written Answers

ceived a list of demands from the
Delhi Hospital Karmachari Union.

(b) and (c). A statement is laid
on the Table of the House, [Placed
in Library. See No. LT-688/68].

Family Pension for Indusirial
Defence employees

5801, SHRI S. M. BANERJEE: Will
the Minister of FINANCE be pleased
to state:

1130

(a) whether it is a fact that the
families of Industrial workers engag-
¢ed in Defence Production Units are
not entitled to family pension while
other defence employees are entitled;
and

(b) if so, the reasons therefor?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) No Sir.
A pension scheme including family
pension was introduced for perman-
ent industrial employees on the re-
commendations of the Pay Commis-
sion; those who were in employment
on  14-2-1962 and were either
permanent, or were made permanent
subsequently have been allowed an
option under which they could con-
tinue to be governed by the coniri-
butory provident fund scheme cur-
rent on the date of option, or come
over to the Pension Scheme.

The Pension Scheme automatically
applies to all industrial employees,
who joined service after 14-2-1862, on
their confirmation in service.

Temporary industrial employees
are not entitled to pension. They,
however, receive contributory provi-
dent fund benefits.

(b) Does not arise,

Charter of demand of Field Officers of
LLC.

5893, SHRI ‘8. M. BANERJEE: Will
the Minister of FINANCE be pleased
to state:

(a) whether it js a fact that Eield
Officers 02 the Life Jpsurapce Cor-
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poration have submitted a Charter
of Demands through their Organisa-
tion after their conference recently

in New Delhi;
(b) if'ld, what are their demands;
and

(c) the
thereto?

reaction of Government

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) and
(b) The National Federation of Insu-
rance Field Workers of India has for-
warded to the L.I.C. resolutions deal-
ing ‘with such demands as the linking
of Dearness Allowance to the Cost of
Living Index, interim increases in
«dearness allowance, increase in convey-
:ance allowance and jncentives and dis-
‘incentives, passed at its 7Tth All-India
Conference at New Delhi from 12th to
15th February, 1968.

(e) It is for the Corporation to con-
£ider these demands.

Mediom Irrigation Schemes in
‘Maharashtra

‘5894, SHRI DEORAQ PATIL: Will
‘the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the names of Medium Irrigation
‘Schemes sent by Maharashtra Govern-
ment so far to the Central Govern-
ment for sanction;

(b) the schemes out of them which
have so far been cleared by the Cen-
4ral Government; and

(c) the reasons for not tlearing the
schemes which are pending with the
Central Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR FRA-
SAD): () and (b) Two statements
(Statements I & II) are laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-689/68].

{e) (i) Clarifications on certain
technical features like awvailability of
water at approvid dependability:

88 (al)LSD—S5.
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(ii) large spill-over cost of schemes
already approved; and

(iii) absence of firm indications re-
garding provision for new schemes,

Medium projects in Maharashirs

5895. SHRI DEORAO PATIL: will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the estimated cost and expendi-
ture upto March, 1967 for each sanc-
tioned Medium Projects in Maha-
rashtra;

(b) the amount required for the
completion of each scheme; and

(c) the steps taken to meet the re-
quirementis?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b) A gtatement
is laid on the Table of the House.
[Placed in Library. See No. LT-680/
681.

(c) Adequate vutlays are recommen-
ded for these projects at the Annual
Plan discussions.

Medica] stores Organisations

5896. SHRI SRINIBAS MISRA: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT bo pleased to state:

(a) whether it is a fact that the
Depots under (the Medical Store Orga-
nisations of the Central Government
are now running al a loss; and

1b) i1 so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
No.

(b) Does not arise.
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Credit from France

5897. SHRI HIMATSINGKA.:
SHRI DEIVEEKAN:

Will the Minister of FINANCE be
pleased tp state whoether France has
offered to advance a further loan of
$ 40 million for the year 1868-60 apart
from the credit of $ 30 million for the
year 1867-68 and how much of it will
be non-project aid?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHR MORARJI DESAI): India's
requirements of foreign assistance are
considered by the Aid-India Consorti-
um on an annual basis, when piedges
are made by individual members.
France also is a member of the Con-
sortium. A credit of $ 30 mullion is
expected from France for 1967-68.
The requirements for 1968-69 have
not yet been considered by inc Con-
sortium and hence no indication has
as yet been given by France regard-
ing aid to be given by them during
1988-69.

Pencillin injections

5898, SHRI HIMATSINGKA: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that folle-
wing the death of a young giil at a
C.G.H.S. Dispensary after receiving a
penicillin injection recently, Govern-
ment have withdrawn thousands of
vials of pencillin from the C.G.H.S.
Dispensaries in Delhi and New Delhi
belonging to a particular batch;

(b) if so, where this batch of peni-
cillin injections was manufactured and
whether despite the formal testing of
the batch, it has been found unsuita-
ble for purposes of injections; and

(c) if so, in what circumstances and
what modifications have been or are
being made in the testing procedure of
the penicillin manufacturers in the
country?

APRIL 1, 1968
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B, S. MURTHY): (a)
Yes. 3714 vials of the batch were with-
drawn from use pending test results.

(b} This batch of Penicillin Injec-
tion was manufactured and supplied
by M/s Hindustan Anti-bioties Ltd.,
Pimpri, near Poona. Samples out of
this batch have been sent for chemi-
cal analysis and a test report is awai-
ted.

(¢) The standards of identity, purity
and strength for penicillin Injectionr
and the testing procedures to be follo-
wed by the manufacturers are laid
down ‘in the Indian Pharmacopoeia,.
1966 and the Drugs and Cosmetics
Rules, 1845. These are stringent and
adequate and do not require any
modification.

Export of Caustic Sodg

5800, SHRI HIMATSINGKA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) how the cost of production of
caustic soda in India compares with
the international prices; and

(h) the steps taken, including cash
assistance amd rebate in duties, for
promoting export of caustic soda?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHR1 RAGHURAMAIAH):
(a) The cost of production of caus-
tic soda in India is estimated to be
nearly double the ruling internationat
prices.

(b) The matter is under considera-
tion.

Collectiong by Unit Trust of India

5901, SHRI SEZHIYAN: Will the
Minister of FINANCE be pleased to
state:

(a) the net amount of collections
made by the Unit Trust of India im
1964-65, 1965-66, 1968-67 and 1967-68;
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(b) the expenditure incurred (year-
wise) in making these collections (i)
directly by the Unit Trust, (ii) indirec-
tly by Government or by the Reserve
Bank of India for the administration
and publicity of the Trust, and (iii)
subsidy given by the Reserve Bank
of India under Section 25A(i) of the
Unit Trust of India Act for meeting
the losses arising out of or required
in connection with the sale or repur-
chase of units by the Trust;

(e) the estimated loss of tax reve-
nue to Government consequent on the
exemption from tax granted under
Section 32 of the Unit Trust of India
Act; and

(d) whether Government have any
objection on publicising the actual
value of the units regardless of the
subsidy?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI

MORARJI DESAD): (a):
(Rs. Lakhs)
1964-65 1801
1965-66 111
1966-67 736
1-7-87 to 31-12-67 1168
(b) (i), (ii) and (¢). The infor-

mation is being obtained and will l?e
laid on the Table of the House in
due course.

(b) (iii) The special contribution
made by the Reserve Bank under
section 20A of the Unit Trust of India
Act, 1863 are as follows:

(Rs. lakhs)
1964-65 Nil
1965-66 2.55
1966-67 250

(d) The subsidy given by the Re-
serve Bank being negligible with re-
ference to the units sold and out-
standing, it does not affect the value
of the units to any appreciable ex-
tent.
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Utilisation of Funds for Deveiopment
of Backwarg areas of Madhya
Pradesh

3802, SHRI G. C. DIXIT: Will the
Minister of SOCIAL WELFARE be
pleased to state:

(a) whether Government had allo-
cated any amount for the develop-
ment of backward areas of Bastar,
Betu] and East Nimad Districts in
Madhya Pradesh during 1967-68;

(b) if so, how much amount has
been spent so far for the development
of these areas; and

(¢) whether Government propose to
allot more funds for their develop-
ment during 1968-69?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRIMATI PHULRENU
GUHA) (a) Besides the Central Sector
programmes such as Scholarships and
Cooperation which are operated on a
State-wide basis, the following Tribal
Development Blocks were in  opera-
tion:—

District No. of T.D, Blocks
Bastar 28
Betul 4
East Nimar 2

Each block in stage one was allotted
a sum of Rs. one lakh; those in stage
two were allotled Rs. sevenly thou-
sand cach.

(b) The entire allocation is expec-
ted to be utilised by the close of the
financial year.

(c) Yes.

Electricity Requirements of Madhya
Pradesh

5903, SHRI G. C, DIXIT; Will the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) the annual ele-tricity require-
ments of Madhya Pradesh;

(b) the electricity which Madhya
Pradesh gets annually as against Guj-
rat and Bihar at present;
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(c) the agriculture and industries
affected due to the shortage of power
in Madhya Pradesh; and

(d) the steps taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
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POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). The details
of availbility and consumption of
electical energy in the States of
Madhya Pradesh, Gujrat and Bihar

during the years 1966-67 and 1967-68
are given below:—

1966-67

1967-68

State
Electricity Electricity Electricity Electricity
available consumed available consumed
(In million kwh)
Madhya Pradesh 1514 1164 1976 1525
‘Gujarat 2495 2013 2748 2225
Bihar 1559 1275 1536 1252

(c) and (d). There is no shortage
of power in Madhya Pradesh. Hence
the question of the agriculture &
industries in Madhya Pradesh being
affected due to power shortage does
not arise,

Nationaj water supply and sanitation
scheme in Madhya Pradesh

5904. SHRI G. C. DIXIT: Will the
Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) the extent and nature of as-
sistance provided to Madhya Pradesh
snriy the Third Five Year Plan
under the National Water Supply and
Sanitation Scheme in rural and urban
areas of the State; and

(b) the number of cities and villages
where this scheme has been introduced
or is being introduced?

THE DEPUTY MINISTER TN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
In accordance with the procedure in
vogue upto 1966-67, Central assistance
to States for Centrally aided schemes
was allncated /released in lump-sum
for all ‘'HEALTH' Schemes including
Rural Water Supply Schemes. It is,
therefore, not possible to indicate the

amount of Central assistance sanction-
ed to any State for any particular
Centrally-aided ‘HEALTH' Scheme.
The following amounts were released
to the Government of Madhya Pradesh
during the Third Five Year Plan on
account of all ‘HEALTH' Schemes
including Rura] Water Supply:—

Year (Rs, in lakhs)
1961-62 i01.81
1962-63 148.28
1963-64 151.94
1964-65 136.06
1965-66 172.82

In so far as ‘Urban Water Supply
Schemes’' are concerned, the Govern-
ment of Madhya Pradesh was given
Central assistance in the shape of
loans during the Third Five Year
Plan period as detailed below:—

Year (Rs. in lakhs
1961-62 T74.96
1962-63 70.00
1963-64 48.00
1984-65 69.50
1965-66 125.50

Under the National Water Supply
and Sanitation Programme, Central
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assistance is being given in accordance
with the following pattern:—

Urban Water Supply Scheme—100
percent Loan

Rural] Water Supply Scheme—50
percent Grant-in-aid,

(b) Upto the end of Third Five
Year Plan, water supply schemes had
been implemented in 30 towns and
326 villages. Improvements to exist-
ing water works|construction of new
water works were also in progress in
33 towns,

Clashes with Harljans in Mungell
Tehsil, Madhya Pradesh

5905. SHRI NITIRAJ SINGH
CHAUDHARY: Will the Minister of
SOCIAL WELFARE be pleased to
state:

(a) whether detailed report from
Madhya Pradesh Government regard-
ing the clashes between caste Hindus
and Harijans in Mungeli Tehsil of
Bilaspur District has been received;

(b) if so, the details thereof; and

(¢) if not, when it is expected?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (SHRIMATI PHULRENU
GUHA): (a) to (c). A report has
been received from the Chief Minis-
ter of Madhya Pradesh. It would not
be in the public interest to disclose
details as a judicial enquiry is in

Pprogress.

W §TF @I W OO

590€. sf TR WO :
&Y TR AT WY :
a1 Ferand Wi fearge st o aam
* g0 w6t fw 2
(%) w1 ag w= ¢ fx o Fare
¥ 3§ 1956-57, 1957—58 WG

Written Answers CHAITRA 12, 1890 (SAKA) Written Antw - rs

1130

1956~59 ¥ WIT ¥4 @arq *1
3,37,000 ¥ & i &t dY;

(&) afz g, aY wrea e wata
Ft ag Tifr foper sratorr & fordr fr oY

(1) ¥ AT FAF WA A W
ufer ¥ fegama-foara T g @;
L1 £

() a1 7g it w7 § s gw afr
o Ao &Y @ wwfa & At
g 1 of 4 i< afe g, oY =% -
o g 7

feramé v fage s § I
(s Fedsat qam) : (%) WiT ¥aw
RIS HT 1956—57 WX 1957~58 &
agt & T 3,37,080 WA WA
& &7 ¥ fad 1@ 1 1958~59 ¥ vk
R g fear )

() ¥ wz fearf 7 faoft
af @ warsit 51 araifafa § frd,
SraT qEARE AT W S
syl 1 afmeor 23 & fafa
feeehh, Frer, AI{TETIX WX wE §
sfoerr &% varfer o & foa% aur
frmtor #1d § w-0g4 T v &
forir falr & ¥

() ot &, swrsr AT AN
1,28,230. 99 TTX ¥ WY THT B
qrqw F< fzar qr |

() ¥ warr faq davom &
=wfa & w7 fagr 7 7

Small Paper Mills

5907. SHRI RAJ DEO SINGH: Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that Excise
relief was not extended to all Paper
Mills, big and small, equally during
the last financia] year;
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(b) whether the Development
Council for Pulp, Paper and Allied
Industries has been unanimous in its
recommendation to extend the relief
to all small Paper Mills;

(c¢) if so, whether Government
propose to review its relief policy in
the context of the recommendations
of the Development Council; and

(d) if not, the reasons therefor?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) No
Sir, it is not a fact. The ;oncessions
were available to all Mills, big or
small, which satisfled the conditions
laid down.

(b) No such recommendation has
been received by this Ministry from
the Development Council for Pulp,
Paper and Allied Industries.

(c) and (d). Do not arise,
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Courses for untrained practitioners in
indigenouns system of medicine

6910. SHERT BEDABRATA BARUA:
SHRI D. N. DEB:
SHRI R. R. SINGH DEO:

Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Re-
fresher and Orientatic courses for the
:untrained Practitioners of the indig-
wnous systems of medicine are likely
4o start; and

t(h) if so, the &etails thereof?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
{a) and (b). There ia no proposal at
present to start Refresher and Orien-
tation courses for the untrained Prac-
ditioners in the indigenous systems of
medicine,
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Foreign loans

5912. SHRI HEM RAJ: Wil the
Minister of FINANCE be plcased to
state:

(a) the amount of foreign mid re-
ceived so far by India since 15th
August, 1947 from foreign countries;
and
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(b) how much of it was utilised for
productive purposes and how much
of it for un-productive purposes?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) The total
amount of foreign aid so far received
by the Government of India (i.e., the
value of agreements signed) from the
15th August, 1947 to the 31st Decem-
ber, 1867 is Rs. 8685.86 crores.

(b) All the loans received have
been in furtherance of the plans of
economic development, aund have been
in several forms, viz., for project im-
ports, non-project imports for pro-
duction, import of food and in the
form of rescheduling of loans. Thus,
resources represented by them have
all been utilised for produective pur-
poses.

Eleotrification of wells in ]lajnsthan

5913. DR. KARNI SINGH: Wwill
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Government have ad-
vised the Government of Rajasthan
on the energising of the wells in the
State as a measure of augmenting
minor jrrigation;

(b) whether it is a fact that out of
6 lakh wells in the State which can
be used for minor irrigation with the
provision of electricity, only 11,000
had so far been electrified; and

(c) the steps taken to assist the
State Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR

., PRASAD): (a) Since 1966-87, the

"~ Government of Rajasthan and other
State Governments have been advis-
ed that the bias in rural electrifica-
tion achemes should be shifted to-
wards energisation of irrigation pumps
'sets/tubewells for increasing food
production.
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(b) Out of about 6 lakh dugwells/
tubewells in the State of Rajasthan,.
12637 irrigation pump sets;tubewells
were energised by November, 1967.

(¢) Central loan assistance is being.
given for rural electrification schemes
with a bias towards energisation of
pump sets{tubewells. For the period
April, 1966 to March, 1968, an amount
of Rs. 492.30 lakhs has been allocated
for such schemes in Rajasthan. £s
rompared with 6962 irrigation pump-
sets/tubewells energised by the end
of Third Plan in Rajasthan, 5675 hava-
been energised  during the period from:
April, 1966 to November, 1967.

Benior Physicians in C.H.S.

5914. SHRI K. N. PANDEY: Will’
the Minister of HEALTH, FAMILY
PLANNING AND° URBAN DEVE-
LOPMENT be pleased to state:

(a) the number of specified and:
unspecified posts of Senior Physicians.
and Surgeons in the- grade of 1300—
1800 in the Central Government
Health Scheme;

(b) the number of posts which have
been filled up;.

(c) the number of such posts which:
are still lying vacant; and

(d) the preasons-therefor?

THE DEPUTY MINISTER IN THE:
MINISTRY OF HEALTH, FAMILY'
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S, MURTHY): (a)
There are no- posts of Senior Physi-
cians and Surgeons in the C.G.H.S, in.
the scale of Rs. 1300—1800.

(b) to (d). Do not arise
it & “mredw’’ T
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Per capita income of States

5917. SHRI G. S. MISHRA.: Wwill
the Minister of FINANCE be pleased
to state:

(a) the per capita income State-
wise; and

(b) the per capita investment made
by the Reserve Bank and other banks
in States, State-wise?

THE DEPUTY PRIME MINISTEK
. AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) A statement
showing State-wise estimates of per
capita income as prepared by respec-
tive State Statistical Bureaus 1s laid
on the Table of the House.. [Placed
4n  Library. See No. LT-691/68].
These State-wise estimates, however,
are not fully comparable due to the
differences in concepts, methodology
and source material used by the diffe-
rent Bureaus.

(b) A statement showing Stale-
wise per capita advances by Commer-
-cial Banks and Co-eperative Banks is
also laid on the Table of the House.
[Placeq in Library. See No. LT-691/
68). The Reserve Bank assistance
routed through Commercial and Co-
operative Banks is reflecled in this.
‘Beskles, banks invest in Government
and private securities but a State-wise
“break-up of such investments is not
readily available.

Use of Hindi in Banks

5918, SHRI G. S. MISHRA: Wwill
she Minister of FINANCE be pleased
to state:

(a) whether any steps have been
taken to introduce and encourapge use
-of Hindi and other regional languages
in banks; and

(b) if not, the reasons therefor?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
"MORARJI DESAI): (a) and (b).
‘Some of the banks have already print-
«ed some of their forms, literature ete.
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in Hindi and other regional languages
in addition to English. The Indian
Banks' Association has issued a cir-
cular requesting that such of those
banks as have not done so should con-
sider the desirability of printing the
forms etz, in those languages.

Adivasis of HIil] areas of Phulbani
District, Orissa

5919. SHRI A. DIPA: Will the
Minister of SOCIAL WELFARE be
pleased to state:

(a) whether Government are aware
of the conditions of Adivasis living
in hill areas of Phulbani District of
Orissa;

(b) whether the affected people of
that area have made a request to the
Prime Minister for a visit by her to
assess their conditions personally as
no first hand reports have been fur-
nished to her; and

(c) if so, when the Prime Minister
proposes to make a visit to that area?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (SHRIMATI PHULRENU
GUHA): (a) Government are gware
that tribal areas in many parts of the
country deserve special attention.

(b) No such request has been re-
ceived in the recent past.

(c) If such a request is received, it
will be considered sympathetically.

Dearness Allowance rates in Publie
Undertakingg .

5920. SHRI SEZHIYAN: Will the
Minister of FINANCE be pleased to
state:

(a) the Public Undertakings which
have implemented the present rate of
dearness allowance payable' by the
Central Government; and

(b) the Publit Undertakings which
have not implemented the Central
dearness allowance rates and the
reasons for it?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJ] DESAY): (a) and (b). The
information will be collected and laid
on the Table of the House as early
as possible.

Fertilizer Plant

5921, SHRI G. 8. REDDI: will
the Minister of PETROLEUM AND
<CHEMICALS be pleased to state:

(a) the comparative capital and
operational costs of coal-based Naph
tha-based and lignite-based fertilizer
units in the country; and

(b) whether Government are aware
of the increasing attenltion paid in
United Stales of America to coal as
raw material for fertilizer in spite of
large reserves of oil and gas?

THE MINISTER OF STATE IN
THE MINISTRY OF PETRCOLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RAMA-
IAH): (a) A préliminary study has
shown that the comparative economics
of naphtha-based, coal-based and
lignite-based fertilizer plants depend
upon various factors such as process
routes, initial investment, size of
plant, its location vis-a-vis market,
cost of raw materials and utilities, the
product mix and the sale price. A
detailed study with reference to a
particular location has therefore to
be undertaken to determine precisely
the comparative costs.

(b) No, sir.

Sea Food Exporters of (ochin

5922 SHRI JUGAL MONDAL: Will
the Minister of FINANCE be pleased
to refer to the reply given to Un-
starred Question No. 2651 on the 4th
March, 1968 regarding Sea Food Ex-
porters of Cochin and state:

fa) the details and complete ad-
dresy of the parties to whom the
Customs authorities allowed clear-
ance; gad

Written Answers CHAITRA 12, 1890 (SAKA) Written Answers

1142

(b) whether the investigation has
since been completed?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Messrs.
India Seafoods (Regd.) Cochm.

(b) The Special Police Establish-
ment, Kerala, have registered a case
for preliminary inquiry and investi-
gation is still in progress.

I wiafraw 1871 T g

5923. Y fmpare qred
o §aAMFI :

a7 fow 7 gz T w oFO
=4 f& ¢

(%) %a1 og "¥ ¢ f§ "AFE
w1 do7  wigfrgw, 1871 ¥ s7aq
vy ¥1 faarr ¥

(=) afz g, 71 7 AT

(n) afe a3, Ardara #790 %
1 FTOr § 7

¥T q4rT wW wqr faww w=y
(= Arerealy denk) ¢ (%) A0, A&

(&) o g adr 357

(7) z7 wfafqaw & Twadi &
feat w0 w0 & Q¢ §& A4eHT J9TAN
* g 7 J9agi &1 ofrada oo
# faur w1 so Tl ¥

Gold seized at Bareilly

5924. SHRI B. K. DASCHOW-
DHURY: Wil Ithe Minister of FIN-
ANCE be pleased to refer to the reply
given to Unstarred Question No. 2617
on the 4th March, 1968 regarding gold
seized at Bareilly and state:

(a) the names of parties along with
their complete addresses who have
been arrested by the Excise Depart-
ment; and
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{b) when the investigation is like-
y to be completed?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) The names
of the two persons arrested are:—

(i) Shri Gopal Saran Sfo Shri

Brij Basi Lal resident of
Mahalla Kesari Singh, PILI-
BHIT.

(ii) Shri Madho Saran Sfo Shri
Brij Basi Lal resident of
Mahalla Kesari Singh, PILI-
BHIT.

(b) The investigations have been
eompleted,

Ecomomic progress

5925 SHRI HIMATSINGKA: Wil
the Minister of FINANCE be pleased
to state:

(a) whether a 10-point economic
programme has been drawn out by
Government;

(b) if so, the details thereof; and

(c) the steps proposed to be taken
to put the Public Sector on a sound
footing under this programme?

THE DEPUTY MINISTER AND
MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) While Gov-
ernment has not drawn up formally
a 10-point economic programme as
such, what has come to be known as
the 10-point economic programme in-
cludes elements which are consisteni
with the long-term objectives of
Government’s economic policy.

(b) The programme covers social
econtrol of banking institutions and
general insurance, progress in Stute
trading, expansion of co-operatives,
regulation of monopolistic. practices,
improvement in living standards, ete.
While action has already been initiat-
ed on some aspects of these policies,
on others action has to be continuous-
1y taken by Central and State Gov-
ermments. RS ™
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(c) The improvement of the orga-
nisation and functioning of the public
sector is under constant examination
by Government; the recommendations
of the Administrative Reforms Com-
mission, in this connection, are also.
under examination,

Failare of State Bank of India to
reduce bank rate

5926. SHRI S. S. KOTHARIL: Will
the Minister of FINANCE be pleased:
to state:

(a) whether it is a fact that the
State Bank of India has so far failed
to reduce its interest rates in response
to the cut in Bank rate from 6 per
cent to 5 per cent. and is unable to
provide leadership to the Commereial
Banks in the private sector; and

(b) if so, the steps which Govern-
ment are taking to (i) enforce im-
mediate action by the State Bank of
India in time with the country’s eco-
nomic policies; (ii) streamline its
functioning and improve performance;
and (iii) step up the competency of
its management?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) The State
Bank announced the reduction in its
interest rates on deposits and ad-
vances on the 11th March, 1968.

(b) By and large, the State Bank
is functioning satisfactorily and mno
special steps on the lines suggested
are called for.

Foreigners in Oll and Natural Gas
Commission

5927. DR. RANEN SEN: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether it is a fact that there
are foreigners employed as the Head
of certain Directorates under the Oil
and Natural Gas Commission; and

(b) if so, the names of the Direc-
torates where they are unpluyed and:
reasons therefor? P
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THE MINISTER OF STATE IN
*THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RAMA-
IAH): (a) Yes, Sir,

(b) 1. Directorate of Drilling.
2. Directorate of Production.

8, Hindoil Design Institute,

"The employment of foreigners as
Heads of these Directorates is due to
“the non-availability of Indians with
the requisite experience.

Landeg cost of oll

5928. SHRI R, K. AMIN:
SHRI K, P. SINGH DEO:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) the landed cost for oil import-
-ed from abroad;

(b) the cost of production of oil
from Ankleshwar oilflelds; and

(c) the steps taken by Government
to reduce the cost of produclion?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RAMA-
IAH): (a) The landed cost of vari-
ous types of crude imported by Oil
Reflneries varies from Rs. 93.57 per
tonne for Light Iranian to Rs. 109.702
for Khursaniya Crudes.

(b) Excluding the return on invest-
ment, the cost of Ankleshwar erude
at the Refinery point was Rs. 53.08
“per tonne during 1966-67.

(c) Schemes to obtain secondary
recovery and to improve the priinary
recovery are being implemented. This
would increase the total recovery of
crude thereby reducing the cost per
tonne,

Study of Ayurvedic Drug for
contraceptives
5020. SHRI NATHU RAM AHIR-
‘WAR: Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
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DEVELOPMENT be pleased to refer
to the reply given to Unstarred Ques-
tion No. 1108 on the 18th February,
1968 and state:

(a) whether the study of 66 Ayur-
vedic drugs has since beecn complet-
ed;

(b) if so, the results thereof; and

(c) the names of persons who seat
the aforesaid 56 drugs?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (DR. S. CHANDRA-
SEKHAR): (a) No.

(b)* Does not arise,

(c) A list containing thc names of
the persons from whom, tiiese 56 re-
ceipts were received is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-692/68].

Houses allotied to Scheduled Castes
in Aryanagar, New Delhi

5930, SHRI SHEO NARAIN: Wil
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether it is a fact that plots
in Arya Nagar Pabarganj, Iews Delhi
were allotted to members of Schedul-
ed castes sometime in 1829 in ac-
cordance with a scheme formulated
by the All India Dalitodhar Sabha;

(b) whether the relevant lease
deeds contained g clause under which
the land could not be transferred or
sold by the lessees without the per-
mission of Government;

(z) whether it is o fact that this
provision was intended to ensure that
the plots or houses did not pass intn
the hands of non-scheduled Casles
persons; and

(d) the number of cases in whicn
plots or houses have been sold so far
by original lessees to (i) Members of
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Scheduled Castes and (ii) Non- Sche-
duled Castes,

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) Records and lease deeds avail-
able in the office of the Delhi Deve-
lopment Authority show that in all
108 plots were allotted to tlie mem-
bers of the Scheduled Castes in Pahar
Ganj in the year 1928 or thereahout
by the Deputy Commissioner, Delhi.

(b) and (c¢). Regarding transfer the
lease deed provides as under:—

“The lessee shall not without the
previous sanction of the De.
puty Commissioner obtained
in writing on the recommen-
dation of the Hindu Depress-
ed Classes mission assign,
sub-lease or transfer the said
premises or any part theraof.
All assignees sublessees and
transferees and e heirs of
the lessee shall be Lound by
all the covenants and condi-
tions herein contained and be
answerable in ail respects
thereof.

(d) In all about 52 transactions of
transfer have taken place. QOut of
these, in 47 cases the sale was in
favour of Scheduled Castes while ia
other 5 cases, the transfer was in

favour of non-scheduled Castes Ven-
dees,

Insurance Rules re Tobacco

5931. SHRI R. K. AMIN:
SHRI GADILINGANA
GOWD:

Will the Minister of FINANCE be
pleased to state:

(a) whether jt is a fact that the
tobacco traders have been put to
great difficulty due to recent changes
in Rule No. 12 of Rules and Regula-
tions of Insurance;
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(b) whether Government have re-
ceived any complaints from the
merchants in this regard; and

(¢) if so, the steps which have been
taken to remove this difficulty?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) The Insur-
ance Rules, 1939 framed under Insur-
ance Act, 1938 do not deal with the
insurance of tobacco or any other
commeodity.

(b) No, Sir.

(¢} Does not arise.

o7 wam ¥ gul o ward siv
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National and Grindlays Bank Ltd.

5033. SHRI RAMACHANDRA
ULAKA: Will the
FINANCE be pleased to refer to the
reply given tp Starred Question No.
3171 on the 30th November, 1967 and
state;

(a) whether the National and
Grindlays Bank Ltd. has since sub-
mitted its final report;

(by if so, the details thereo!; and

(c) the reaction of Government

thereto?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(£HR] MORARJI DESAI): (a) Yes,
Sir.

(b) The National and Grindlays
Bank has proposed to set up an
Issuing House Department in its
principal branches in Bombay, Cal-
cutta, Madras and New Delhi to offer
the following services to its cus-
tomers: .

(i) Skilled advice on company
capital structure and on the
details of any issue decided
upon;

(ii) Preparation of all relevant
documents, including the
preparation of the Prospectus
bv skilled staff and the dis-
cussion of it with the Con-
troller of Capital Issues;

(iii) Assistance and co-ordination
of the necessary discussions
with the relevant authorities
(whether Indian Government
or other Governments or
Internafional Institutions);
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(iv) The arrangements for under-
writing, and their co-ordina-
tion:

(v) Company registrar services.

(¢) The undertaking of issuing
house functions by a bank is permis-
sible under the provisions of the-
Banking Regulation Act, 1949.
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Danish loan to India

5086. SHRI K. P. SINGH DEO:
SHR] DEIVEEKAN:
SHRI BEDABRATA BARUA:
SHRI D. N. DEB:
SHRI R. R. SINGH DEO:
SHRI RAMACHANDRA
VEERAPPA:

Will the Minister of FINANCE be
rpleased to state:

{a) whether it is a fact thail the
.Denish Government have oftered
;loan to India recently;

(b) if so, the details thereof; and
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(c) the purpose for which the loan
is proposed to be utilised by Govern-
ment?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) Yes,
Sir,

(b) and (c). An Agreement for a
Food Loan of 30 million Danish
Kroner (Rs, 3 crores) has been sign-
ed on 25th March, 1968. The Loan
is interest-free and repayable over a
with an initial
grace period of 7 years. The Loan
is to be used for the import of milk
powder of Danish origin.

Ey¥e Banks and Donatlons

5937. SHRI DURAIRASU:
SHRI DEIVEEKAN:
SHRI MAYAVAN:

SHRI KAMALANATHAW,
SHR] SUBRAVELU:

Will the Minister of HEALTH,
FAMILY, PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) the average total donations
made in a year to the ten Eye Banks
in the country; and

{b) whether Government have any
proposal lo attract more donors?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN LULEVE-
LOPMENT (SHRI B. S, MURTHY):
(a) So far as the National Eye Bank
at Dr. Rajendra Prasag Cemr2 for
Ophthalmic Sciences, is conrerned the
averzge donation in a year is alout
150—200. Information with regard to
otker Eye Banks in the country 15 not
readily available and will be laid on
the table of the Sabha in due vourse.

(b) The National Eye Bank and the
Nutional Society for the DPreven.ion
of Blindness are already carrying ou:
publicity for educating the people for
veluntary eye donations in Delki and
tae neighbouring areas.
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Jamuna Irrigation Project in Assam

£638, SHRI R. BARUA: Will the
Mirister of IRRIGATION AND
POWER be pleased to state:

(a) whether the Jamuna Irrigation
Project in Assam js likely to be com-
pleted this year; and

(b) if so, the extent of irrigation
facilities to be provided by this pro-
ject in the rice producing areas of
Nowgong and Mikirhills?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
PCWER (SHRI SIDDHESHWAR
PRASAD): (a) The project is likely
to be completed in 1968-69.

(b) The project, on completion, will
provide irrigation facilities to 84310
acres.

Foreign Loang

5939. SHRI R. BARUA: Will the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact that out
of foreign loans received by India
during  1962—67, there is yet
Rs. 1413'5 crores to be utilised;

(b) if so, the reasons therefor?

THE DEPUTY PRIME MINISTER

AND MINISTER ©OF FINANCE
(SHRI MORARJI DESAI): (a) snd
(k). Out of the foreign loans of

Rs. 38822 crores received by the
Gevernment of India during 1962—867,
a sum of Rs. 1413:5 crores remained
undrawn on the 1st January, 1968.
The progress of drawals of foreign
loans depends upon several factors.
‘Whereas commitments against loans
can start as soon as the various con-
ditions precedent are satisfied the
drawals can take place only when the
imports actually materialise and the
payments are made therefor. The
pace of drawals is thus linked not
only with the time taken for fulfll-
ment of the various conditions prece=-
dent, prescribed by the lenders, but

88 (ai) LS—8,
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also with the time required for final-
isation of specifications, invitation of
tenders, conclusion of contracts,
delivery schedules angd phasing of pay-
ments under the warious econtracts,
The time taken in the drawal of pro-
Ject loans is even more than in the
case of non-project loans as the pace
is related to the construction sche-
dules of the various projects. Out of
the sum of Rs. 1413'5 crores which
was still to be drawn on the 1st
January, 1968, Rs. 955'56 crores per-
tain to loans that were signed during
1966 and 1967.
T sowTe & watadl ¥ exdarfot
w1 gear

5940. Ml 9o ®To WTEYTW : &FqT
fam weft ag T Y FO w6 0

(F) w19 1950 ¥ FH0T FTIR
& wrateral ¥ FTH FX AT 9EAT, FH,
a9 Sy v & FH=Ey fy
denT foaer ft ST AT 1966 ¥ IAY
g&ar fraet of;

(=) &% 1950 A g7 ¥ 1966
# garafrs g § feow sfe gy
gt & %

(1) womafa® a7 1 &7 FA &
frarsdagr At 7 g ?

I wew wa aan fow wf (o
Aroon dard) ¢ (F) I aEE
T AT § AT 1950 § A% Aofy
i foperr Ffarr 4 07 AT IO AE
¢ =i afz ga¥ fod s wae fear o
ATH ) AN AR WG F a7 T WY
qF s e WA § ) gw AR
# fredt ot o gew T & W@

1 fergeaz 1951 % foufa 1 anfgx
T & o ¥ g s
¥ §7 dear 15,29,199 €7 (fower
14,349 TomfaT ¥ WYX 15,14,850
worafag) | A faareae ST

&Y



158 Written Answers

g g s s afys
VAT T T4 w@gIARWE  frdterT qar
sfmwwr gra fear wmar &; WY, At
1966 ¥ e feafy o a3 wiwdl wr
HUE WX FET FT @I E ) 31 AT
1965 ST o7 fegqfy oy 9=% wwrfog
Hie W AH § —

gl . 19,022
spory I1 33,195
syofy 111 11,43,857
suy IV 12,09,457

T . 24,05,531

(&) =< #r gardy 71 W qa
car-sgaean & fwa fawrit § worafas
Farsi (g, AT SaTeE, -
e, fRw #70 wife) o &F #
313 wfowma #t afg g€ & 1 @ gfg
‘gfes’ W F srra gE e A 147

() w< # I, gfew, F@r-
o, fadw &4 wfs Wit & sl
¥ { w1 A qgT F7 TARA § | 9T
“JTRT FATET’ ¢ N ATH qq HY
9 T NWTAT® g i OF ST A
W T § W FR & Ay qaw gaeT
frRroTREIEmfom A g § &
N §B wias AgRYH F3w Iy W §
& g—3awl & §MOEA X AT, IO
TER & amei § wfaffe e w
wfowrs, arar-wa # o §F w6, T
QTN FT TR, ATHIH 30T FY
Tt & aray ¥ faastyar aTT, W
goerd wtagt § sdwd e
weraAl ¥ ff7 |

APRIL 1, 1068

Written Answers

Edamalayar Project in Keraly

5941. SHRI VASUDEVAN NAIR:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether any financial decisiom
has been taken regarding the Eda-
malayar Project in Kerala State; and

(b) if so, whether this project will
be implemented alongwith the Idikki
Project?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR] SIDDHESHWAR
PRASAD): (a) and (b). The State
Government have been requested to
carry out detailed investigations on
two or three alternative sites to
ensure selection of the most economi=-
ca] dam for the projects. After the
results of the investigations are
known, the Edamalayar Project will
be taken up for consideration.

Acute shortage of Doctors in Raural
areas

5043. SHRI R, K. BIRLA: Will the
Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether it is a fact that there
is a shortage of Doctors in the village
Hospitals and Dispensaries whereas
there is an unemployment among the
Doctors in cities;

(b) if so, whether the Central Gov-
ernment in consultation with the
State Governments is contemplating
or has contemplated a scheme under
which village hospitals can be man-
ned by Doctors from out of self-un-
employed doctors; and

(e) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. 8. MURTHY):
(a) to (c). A statement showing
the number of Blocks, number

1156
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of Primary Health Centres func- -
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tioning and number of Primary
Health Centres without Doctors upto
the period ending December, 1967 is
laid on the Table of the House.
[Placed in Library. See No. LT-

694/68].

Doctorg are generally reluctant to
accept service in rural areas on
account of difficult conditions of life
and lack of amenities, such ns com-
munication, children’s education, and
socia], cultural and academic life. The
matter has been considered by various
committees on many occasions both at
the Central and State level including
the Central Council of Health. As a
result of these deliberations, mea-
sures are being taken by most of the
State Governments/Union Territories
to overcome shortage of Doctors in
rural areas. Some of the measures
being taken or proposed to be taken
by the State Governments/Union
Territories in this direction are as

below: —

(a) Formation of unified cadres
for Doctors working in rural
as well as urban areas.

(b) Provision of a total package
of incentives such as grant of
rural allowance, transport
facilities, free furnished
quarters, protected water sup-
ply ete.

(¢} Improvement of physical
facilities of the Primary
Health Centres, particularly
buildings, residential quarters
essential diagnostic facilities
including the provision of
laboratory services and medi=
cal gtores.

(d) Re-employment of med:cal
officers after retirement.

Some States have also offered
Scholarships/stipends to the medical
students for bonding them for service
in rural’ areas for a certain number
of years. The medical colleges are
also being brought in close relation-
ship with the rural health services.

5844. SHRI R. K. BIRLA: Will the
Minister of FINANCE be pleased to
state:

(a) whether Government have cal-
culated the average expenses incurred
on collecting information in respert
of answering a starred question and
unstarred question in Lok Sabha;

a (b) if so, the total expenses on an
average incurred by Govermnent on
one starred quesetion and one unstarr-
ed question separately;

(c) whether any over-time is paid
to the staff of Government offices in
collecting the information in respect
of these questions or whether the
work is done during the normal hours
of duty; and

(d) it over-time is paid, the total
amount paid under this head ducing
the last one year?

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE (SHRI
MORARJI RESAI): (a) No, Sir. No
scientific study of the average cost
involved in collecting information
for Starred or Unstarred Parlia-
ment Questions has been made,
The effort involved in collect-
ing information for answering & Par-
liament Question varies with the
nature of the Question and the num-
ber of sources from which the infor-
mation has to be collected. In 1959,
while answering a Question on a simi-
lar subject, a rough and ready figure
of Rs. 60 as the cost of answering &
Question was indicated, but this is no
longer realistic considering the gene-
ral jncrease in wages, the larger num=
ber of offices, theh number of coples
of the reply to be furnished, the
translation to be effected, ete.

(b) Does not arise.

(c) As far as possible, the work is
required to be done during normal
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hours; but overtime is of tea un-
avoidable particularly in respect of

staff engaged on translation, stencil-
ling, ete,

(d) Overtime paid on account of
Lok Sabha Questions is not separately
compiled and hence it would not be
possible to collect this information
from the records.

Smal) savings in Jhunjhunu District

5945. SHRI R. K. BIRLA: Will the
Minister of FINANCE be pleased to
state:

(a) whether Government are aware
that the collections under the Small
Savings Scheme is the highest in the
district of Jhunjhunu, Rajasthan;

(b) if so, the total amount collected
under the scheme in Jhunjhunu Dis-
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trict during the last five years, year-
wise and the percentage of the collec=
tion in the State during the period;

(c) the percentage of collections
under the scheme which is being
ploughed back for the development
of the District from where the money
has been collected; and

(d) how much amount so ploughed
back has been utilised during the last

five years, year-wise, and the details
of the utilisation?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) Yes,
Sir. Jhunjhunu District has general-
ly been leading in the District-wise
figures of collections in Rajasthan
since 1962-63, except in 1965-66,

(b) The figures are as follows:—

Year Net collections in Net collections in Percentage to toatl

Jhunjhunu District Rajasthan collections

(In lakhs of Rs.)
196263 . 2600 3819 68-08
1963—64 - 42+01 15081 27°86
1964—65 - 52+ 51 152°09 34°52
196566 . 8579 31350 2736
1966—67 . 768 213-32 36°01

(I-‘rov?sionnl) (Provisional)

(c) ang (d). Collections under the
smal]l savings scheme are credited to
the Central Government account. State
Governments are, however, allowed
loans on a national basis to the extent
of two-thirds of the net collections in
eaeh Stale. These loans are not ear-
marked for any particular purpose but
are expected to be utilised for deve-
lopmental purposes. In any case the
States are not required to earmark
any percentage of the loans for par-
ticular districts on the basis of small
gavings collections in these districts.
This is entirely a matter for the
State Governments to decide,

Allotment of newly buil{ guarters in
Delhi

5946. SHRI M. L. SONDHI: Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state:

(a) whether it is a fact that Gov-
ernment agreed to allot the newly
built quarters with effect from the 1st
March, 1868;

(b) if so, why no
been made so far;

allotment has

(¢) whether it is also a fact that
next date for the second batch is the
15th March, 1888; and
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(d) i so, whether Government pro-
pose to start allotment on this date,
it not, the reasons therefore?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPFLY (SHRI IQBAL
SINGH): (a) to (d). Newly built
quarters in Sector XII Ramakrishna-
puram were expected to be made
available for allotment in three lots
beginning from the middle of March,
1968. In this connection, answers
given to Unstarred Questions No.
1027 and 3548 in the Lok Sabha,
on the 19th February, 1968 and 1lth
March, 1968, respectively, may please
be referred to, Due to a slight setback
in the programme of work, the first
lot of gquarters is now likely to be
available in the first week of April,
1968. Allotment of the quarters will
be made almost immediately there-
after.

Nurses found unconscious in Willing-
don Hospita] Hostel, New Delhi

5947. SHRI VISHWA NATH PAN-
DEY:
SHRI NIHAIL SINGH:
SHRI HARDAYAL DEV-
GUN:
Will the Minister of HEALTH,
FAMILY, PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) Whether it js a fact that the
two young Nurses of Willingdon Hos-
pital, New Delhi were removed from
their hostel to the Emergency Ward
in an unconscious state on the night
of the 8th March, 1968 and one of
them died in the hospital;

(by if so, the causes thereof; and

(c) the steps Government propose
to take in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. s. MURTHY):
(a) Yes.

(b) and (c). The matter ig under

investigation with the police autho-
ritles,
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Indians’' Bank Acconnts Abroad

6948. SHRI K. N. PANDEY: Will
the Minister of FINANCE be pleased
to refer to the reply given to Unstar-
red Question No. 1799 on the 8th
June, 1967 ang state:

(a) whether the information re-
garding Indians having Bank accounts
abroad has since been collected;

(b) if so, the names of account
holders and the names of the banks
and the countries where such bank
accounts are maintained;

(c) the manner in which these ac-
count holders transfer the money
from India; and

(d) the names of ex-rulers who
hold such accounts and where?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE

(SHRI MORARJI DESAI); (a)
Yes, Sir.
(by and (d). A statement laid on

the Table of the House ig detailing
the names of 1220 account holders
[Placed in Library. See No. LT-895/
68). Of this, 827 are those of indi-
viduals (including Rulers) and the
balance 393 or companies, Countries
where accounts have been kept have
also been indicated. It has not been
praclicable to give the names of
foreign banks with whom accounts
are maintained.

(c) Remittances are not normally
allowed merely to open or feed ac-
counts abroad. These meostly repre-
sent or have been created out of
earnings abroad.

Teesta Valley Scheme

5949, SHRI B. K. DAs CHOWD-
HURY: Will the Minister of IRRIGA-
TION AND POWER be pleased to
state:

(a) whether it is a fact that the
West Bengal Government have sub-
mitted a barrage scheme known &s
Teesta Valley Scheme comprising
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rivers Mahananda, Teesta and others;
.and

(b) if so, the details thereof; and

(c) when the scheme will be im-
‘plemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) No, Sir. However
considerable investigations spread
over the last fifteen years have been
done on the Teesta Barrage Project,
It has been programmed to phase the
project and investigations with re-
gard to these are being done by West
Bengal Government.

(b) ang (c). Do not arise.

Financlal aid for Bombay Water
Supply Scheme

~_-8051. SHRI GEORGE FERNAN-
DES: Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether Government have re-
ceived representations from the Gov-
ernment of Maharashtra and/or the
Bombay Municipal Corporation for
financial assistance to undertake new
schemes to augment the water sup-
ply of Greater Bombay;

(b) if so, the details thereof;

(¢) whether Government have
taken uny decision to provide finan-
cia) assistance either on its own or
through any international agency
for augmenting Bombay’s water sup-
ply; and

(d) if so, the decisions thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
to (d). The Bombay Municipal
Corporation has a scheme known as
the Bhatsai Project for the augmenta-
tion of water supply of Greater Bom-
bay. It has been proposed that the
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quld Bank/IDA be approached for
assistance. The Government of Maha-
rashtra have requested that the assist-
ance from I.D.A., if received, may be
transferred to the State Government
over and above the State Plan ceil-
lings.

The rupee resources necessary for
completion of the scheme will have to
be found within the State Plan allo-
cations. The foreign assistance only
enables the Government of India to
release foreign exchange necessary for
the Project. The Government of
Mahtarashira have employed consul-
tants to study and report on the
technical and economic feasibility of
various aspects of the Project. Only
after the report becomes available,
decision can be taken ubout posing a
specific project for assistance by the
IDA.

Independent Status of Scheduled
Castes and gcheduled Tribes
Commissioner’s office

5952. SHRI P. R. THAKUR: Will
the Minister of SOCIAL WELFARE
be pleased to state:

(a) whether Government have con-
sidered the question of giving inde-
pendent status to the office of the
Commissioner for Scheduled Castes
ang Scheduled Tribes;

(b) if so, the decision taken in the
matter; and

(c) if not, the reasons for not
giving independent status to this
office?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (SHRIMATI PHULRENU
GUHA): (a) The Commissioner is
already invested with the freedom,
authority and independence necessary

for the discharge of his duties H

(b) and (c). Do not arise.
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Foreign exchange for export purposes

5954. SHRI D. N. PATODIA: Will
the Minister of FINANCE be pleased
to state:

(a) whether Government have libe-
ralised the allotment of foreign ex-

«<hange for export purposes;

(d) if g0, the details thereof; and

(¢) the extent to which the libe-
ralisation will help exports of tradi-
tional and non-traditional items?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) to
(c). As regards foreign exchange for
imports for helping export-oriented
production, the policy for 1988-88
will be announced separately, The
facility of blanket release of foreign
exchange to exporters for travel
abroad for export promotion purposes
has been liberalised. For eligibility,
the minimum export performance re-
quirements have been reduced from
Rs. 20 lakhs to Rs. 5 lakhs for non-
traditional goods and from Rs. B0
lakhs (Rs. 100 lakhs for tea and jute
goods) to Rs. 25 lakhg for traditional
goods. Market studies, advertisements
abroad, participation in trade {falrs
and exhibitions and procurements of
samples and technical information re-
lating to exports can also now be
financed under this facility, To faci=
litate this, permit wvalues can, on
application by the holders concerned,
be enhanced by 50 per cent. While
the measures are expected to help
exports to a considerable extent, it
is difficult to quantify the same,

Sales-tax crude oll

5955. SHRI R. BARUA: Will the
Minister of FINANCE be pleased to
state:

(a) whether the crude oil taken
from Assam to Barauni is lable to
State Sales-Tax in Assam;

(b) if not, the extent of revenue
loss to Assam per annum on  this
account;

(¢) whether this crude ofl coming
to Barauni yields Sales-tax to Bihar
and if so, how much per year; and

(d) whether Government propose
to compensate this loss of revenue to
the State Government?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (c). The
question whether the crude oil taken
from Assam to Barauni in Bihar
would be liable to sales tax in Assam
or in Bihar is pending in appeals
filed before the appropriate appellate
authorities in the two States, The
question of loss of revenue arises only
if sales tax legally leviable is not
Tealised In the present case the
whole matter is subjudice.

(d) Does not arise,

Bterilisation and vasectomy operations

5856. SHRI M. MEGHACHANDRA.:
Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleaseg to state:

(a) the expenditure incurred in the
sterilisation programme in the diffe-
rent States and Union Territories
during 1967-68, State-wise;

(b) the total number of persons
sterilized during the above period,
State-wise;

(c) the cases of forced Vasectomy
Operations and complaintg so far
made to the State Governments for
the forced Vasectomy Operations; and

(d) the action taken on such com-
plaints?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT: (a) Separate sta-
tistics regarding the expenditure in-
curred on the sterilization programme
are not maintained by the States and
Union Territories.

(b) A statement indicatng the total
number of persong sterilized during
the year 1867-68, state-wise is laid
on the Table of the House. [Placed
in Library. See No. LT-697/68].

(ey A few Isolated cases of this
type have been reported.
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(d) Complaints are carefully in-
vestigated. Strict instructions have
@lso been issued to all the state Gov-
ernments to take necessary measures
to prevent the recurrence of any such
cases,

Vasectomy
5957, SHRI M. MEGHACHANDRA:
Will the Minister of HEALTH

FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that wunits
have been set up in some of the
Hospitals to recanalise the system and
1o repair the danger caused by Vasec-
tomy; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (DR. S. CHAN-
DRASEKHAR): (a) and (b). Yes,
facilities for recanalisation operations
are availble in a number of hospitals|
institutions in India and such Vasec-
tomised persons who may nced fur-
ther children may avail of these faci-
lities. A list of such hospitals|insti-
tutions is laid on the Table of the
House. [Placed in Library. See No.
LT-698/68].

Closing of Hanuman Mandir Irwin
road, New Delhi

5958. SHRI V. NARASIMHA RAO:
‘Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether Government's atten-
tion has been drawn to the news-item
appeering in the Times of India of
the 17th March, 1968, to the effect
that the Mahants of Hanuman Mandir
of Irwin Road, New Delhi have lock-
ed out the worshippers and the tem-
ple door have been closed;

(b) if so, the reasons therefor;
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(c¢) whether it is also a fact that
the New Delhi Municipal Committee
hag occupied the place forcibly and
illegally; and

(d) if so, the action taken to safe-
guard the interests of Mahants and
worshippers?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B.S. MURTHY):
(a) to (d). Yes. Briefly the position
is that in June, 1967, the unauthorised
structures put up by the hawkers on
the lang adjoining Sri Hanuman Tem-
ple were removed in a demolition
operation conducted by the Land &
Building Deptt. and the New Delhi
Municipal Committee, Shri Krishan
Lal, one of the pujaris of the temple,
sent a notice to the President, New
Delhj Municipal Committee, the Lt.
Governor, the Deputy Commissioner
and wvarious other authorities stating
that if the land, which according to
him, belong to the temple deity, was
not restored, the temple would be
closed to the public from the 15th
March, 1968. The Sub-Divisional
Magistrate of the area called the
pujarig and told them that if the
land belonged to the temple, they
should file a civil suit against the
New Delhj Municipal Committee. He
further told them that they should
not close the temple as their griev-
ances against the New Delhi Munici-
pal Committee would be looked into
sympathetically. On this assurance
the pujaris agreed to keep the tem-
ple open for the general public. Ac-
cordingly the door of the temple
which had been partly closed on the
17th March wag opened on the 18%h
March, 1968, The temple is now open
to the general public.

.Boclal Welfare Department, Kerala

B959. SHRI VASUDEWAN NAIR:
Will the Minister of SOCIAL WEL-~
FARE be pleased to refer to the reply

glven to Unstarred Question No. 2768
on the 4th March, 1968 and state:

(a) whether Government have
since received any proposal from the
Kerala Government for the forma-
tion of a State Social Welfare Depart-
ment;

(b) whether the state Government
bave asked for the continuance of
financial assistance from the Centre;
and

(¢) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL.
WELFARE (SHRIMATI PHULRENU
GUHA): (a) Yes, Sir.

(b) Yes, Sir.

(c) The matter is under considera-
tion,

Deaths due {p Angemia Pregnancy In
Port Blair Hospital

5960, SHRI K. R. GANESH: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) the total number of deaths in
the Civil Hospital, Port Blair, Anda-
man island, due to anaemia pregnancy
from August-December, 1967;

(b) the number of deaths during
1966; and

(c) the steps being taken to mini-
mise deaths due to anaemia prez-
nancy?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) Two.

(b) Two.

(c) Ante-natal clinics are held in
the hospital, biweekly, where blood
for percentage of haemoglobin is test-
ed and patients are treated accord-
ingly with Iron tablets or mixture
with multi-vitamin tablets.
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Ante-natal and post-natal cases are
attended by Lady Health visitorsand
dais on their door to door visits.
Medicine is also distributed by Lady
Health Visltors during their visits.

Severly amaemic ante-natal cases
are hospitalised for proper care and
treatment,
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Christlan agency for social action

5962, SHRI S. R. DAMANI: Will
the Minister of SOCIAL WELFARE
be pleased to gstate:

(a) whether a new Social Welfare
+ Organisation mamed Christian Agency
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for Social Action has been formed i
India; m

(b) if so, its aims and activities;

(c) whether it has received any
grant from Government?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRIMATI PHULRENU
GUHA): (a) Christian Agency for
Social Action is the new name given
to Nationa] Christian Council Relief
Committee which was originally set
up in May 1947 and functioned under
that name until 11th March, 1868.

(b) According to the Director of
Christian Apgency for Social Action,
the organisation undertakes non-dis-
criminatory work in programmes for
increase in food production, resettle-
ment of refugees, community develop-
ment and health services and other
socio-economic work to give an ex-
pression of Christian concern for the
poor and the needy in the country
and ameliorate their distress and to
put them in a position of self-reliance
as far as possible,

(¢) The organisation receives no
grants from the Government.

Per capital income of Backward arcas

5963. SHRI RAJDEOQO SINGH: Wwill
the Minister of FINANCE be pleased
to state:

(a) whether it is u fact that in a
study of inter-Districts and inter-
States differentials in 1955-56 relating
to 289 districts in the country, the
National Council of Applieq Economic
Research found 29 districts most back-
ward with lesg than Rs. 146 per ca-
pita income;

(b) whether in the second group of
per capita income between Rs. 147 to
Rs. 178, they found 29 other districts;

(c) if so, the break-up of these two
lowest per capit a income group dis-
tricts and, state-wise;
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(d) the steps which Government in
-conformity with the State Govern-
ments took to bring them at par with
-other districts; and

(e) the present development posi-
.tion of these districts after the con-
~clusions of three Five Year Plans?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b). Yes,
Sir.

(¢) The districts referred to in (a)
and (b). above (along with per capita
income and name of the State in
which the district is located) are
listed in Table 24 and Table 25 res-
pectively of NCAER's study ‘Inter-
District and Inter-State Income Diffe-
rentials 1955-56". This is an old
study. More recently, Government
have identifid, in consultation with
State Governments, certain district as
backward, a list of which is laid on
the Table of the House. [Placed in
Library. See No. LT-699/68].

(d) A gradual reduction in the
inter-regional disparities in levels of
development is one of the objectives
of economic policy and this is sought
to be secured, among other  things,
through such means as allocation of
Central assistance and, to the extent
possible, location of Central projects.
The provision for accelerated develop-
ment of markedly backward areas
within State boundaries will form an
integral part of the States’ Fourth
Five-Year Plans,

(e) Government has requested the
State Governments to mmke a fresh
assessment of the present develop-
‘ment position of different districts.

Malaria eradication programme

5064. DR. SUSHILA NAYAR: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether Government are aware
that a large number of malignant
malaria cases are reported in various
parts of the country;
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(b) if so0, the reasons therefor; and

(c) the steps which Government
have taken or propose to take to pre-
vent malaria eradication programme
from becoming a failure?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B, S, MURTHY):
(a) Yes, mainly in the States of Guj-
arat, Madhya Pradesh, Orissa, Assam
and Maharashtra.

(b) The main reasons are inade-
quate surveillance, shortage of sup-
plies and increased wvector resistance
at places.

(¢) The programme jg being re-
organised in the problem areag and
the operational arrangements are
being toneg up. .
Erectlon of a statue of National Hero

in front of Town Hall, Delhi

5865. SHRI MAHANT DIGJIJAI
NATH: Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased
to state:

(a) whether there is mny proposal
under consideration for the erection of
a statue of a National Hero in front
of the Town Hall, Chandni Chowk,
Delhi in place of the statue of Queen
Victora since removed; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH): (a) No.

(b) Doeg not arise.

Writing off income-tax

5086, SHRI K. M. KOUSHIK: Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that In-
come-tax to the tune of Rs. 1,60,37,681
and Rs. 07,47,072 has been written oft
in 1963-64 and 1964-65, respectively;
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(b) the names of persons whose in-

come-tax has been written off for an

amount of over Rs, 5,000/- tax; and

(c) the assessment year for which
the tax was written off and when the
assessment was made?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) Yes,
Sir.

(b) and (c¢). The names of persons
whose income-tax has been written off
for an amount of over Rs. 5,000}- tax
ang the assessment year for which
the tax was written off are given in
the Annexure laid on the Table of
the House. [Placed in Library. See
No. LT-700/68]. The information as
to when the assessments were made
in these cases is not readily available.

Trombay Fertilizer Factory

5967. SHRI K. M. KOUSHIK: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is a fact that in the
Trombay Fertilizer Factory, there was
a shortage of 3608 tonnes of urea and
5632 tonnes of nitrophosphate result-
inhg in a total loss of nearly Rs, 38
lakhs in 1966-67;

(b) if so, whether this was written
H

(e¢) whether any ingquiry has been
made to ascertain the causes of this
shortage; and

(d) the action taken to plug such
shortages in future?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):
(a) and (b). Yes, Sir.

(c) ang (d). A Committee appoint-
ed by the Board of Directors of the
Company who enquired into the mat-
ter came to the conclusion that the
shortages were only apparent and re-
sulted from over assessment of DpPro=
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duction figures which were based not
on actua]l weighment but on certain
calculations. On the recommendation.
of the Committee cross checking of
production figures by actual weigh-
ment at the Bagging Plant has since-
been introduced at Trombay.

Trombay Fertilizer Factory

5068. SHRI K. M. KOUSHIK: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state

) (a) whether there was an explosion
in the Trombay Fertilizer Factory in
1966-67;

(b) if so, the extent of loss of ma-
chinery and production; and

(c) the causes therefor and the
steps taken to prevent any such re-
currence?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):
(a) Yes, sir,

(b) Loss of machinery—about Rs.
1.25 lakhs,

Loss of production—about Rs.

42/- lakhs,

(c) The explosion was caused on
account of water entering the reactors
alongwith naphtha. Necessary mea-
sures have been taken to prevent re-
currence of such explosions.

Trombay Fertilizer Factory

5969. SHRI K. M. KOUSHIK: Will
the Ministey of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the raw materials required for
the production of Fertilisers at Trom-
bay Fertilizer Factory;

(b) whether the raw materlals are
purchased locally; and

(¢) if not, how they are procured?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
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FARE (SHRI RAGHU RAMAIAH):
(a) Refinery gas, Naphtha, Phosphate
Rock and Sulphur.

(b) and (c): Partly locally and
partly imported, Refinery gas and
Naphtha are purchased locally from
the adjoining Petroleum Refineries.
Sulphur and Rock-phosphate are im-
ported either directly or through the
State Trading Corporation.
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Accommodation for Ministers

5971, SHRI MUDRIKA SINHA: Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) the names of Ministers who
have been allotted residential accom-
mvodation after the last Genera]l Elec-
tions and the number of days after
which it was provided after having
taken the oath of office;
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(b) the names of Ministers who
have not been allotted residential
accommodation go far and the reasons
therefor; and

(¢) the number of bungalows vaca-
ted from April, 1967 tv March, 1968
and the types of those bungalows and
the names of persong to whom the
bungalows in question have been allot-
ted and the basis on which the bunga=
lows have been allotted?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH): (a) and (b). Out of B85
Ministers/Deputy Ministers 27 were in
office on the date the new Cabinet
took vath and were in occupation of
Government accommodation. 28
Ministers/Deputy Ministers assumed
office on or after 13th March, 1967 and
Government accommodation was allot-
ted to 27 as one Minister was not in-
terested in the allotment of Govern=-
ment accommodation and decided to
stay in his own residence.

A statement indicating the names of
the Ministers/Deputy Ministers who
have been allotted Government acco-
mmodation, date on which they took
oath of office and date of allotment
etc. is laid on the Table of the House.
[Placed in Library. See No. LT-701/
68).

(¢) From April, 1867 to March, 1968,
55 type VIII bungalows and 35 type
VII bungalows have been vacated and
allotted to Ministers/Deputy Ministers,
M.Ps,, Members o Planning Commis-
sion, Judges of Supreme/High Court,
Chairmen of Commissions/Committees
and officers entitled to general pool
accommodation. A statement s
attached.

Contract to M|s Tarapore and Co.,
Madras for work on Farakka Barrage
Project
5972. SHRI KAMESHWAR SINGH:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether it is a fact that M/s
Taraporewala and Co. of Madras were
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given a contract in the Farakka Bar-
rage Project;

(b) if so, whether the firm imported
machines from the U.S.SR. for the
same work;

(e) if so, whether the machines im-
ported were not to the specification;
and

{d) whether the contract work has
been completed in time?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDESHWAR PRA-
SAD): (a). Yes, Sir.

(b) Yes. The firm rmported some
Soviet equipment for their work on
the Poject with the foreign exchange
released by the Government.

(¢) The firm had some complaints
to this effect.

(d) The stipuated date of comple-
tion of works by M/S Tarapore & Co,,
as per the concluded Agreement, is
June, 1968, The date of completion
has been extended upto June, 1969, at
the request of the firm.

Evasion of tax by Film Stars

5973. SHRI JUGAL MONDAL: Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that the
following Film Producers and Direc-
tors have been evading the payment
of Income-tax and Wealth Tax during
the last five years ending the 3lst
March, 1967; (i) Shri B. R. Chopra,
(ii) Shri L. V. Parshad, (iii) Shri
P. 8. V. Veerapa. (iv) Shri Nazir Hus-
sain, (v) Shri Om Parkash of Film
Yog (vi) Shri V. Shantaram of Raj
Kamal Studios, (vii) B. Nagi Reddy,
(vili) Shri Subodh Mukerjee
(ix) Shri S. Mukerjee of Filmalaya
(x) Shri A. Bhim Singh (xi) Shr]
Vogu Menon (xii) A. V. Meiypan
(xiii) Shri Devender  Goel, (XIV)
Shri Vijay Anand Film Director (XV)
Shri H. S. Rawail;
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(b) if go, the amount of profits-
showed during the above period by
them and the amount of Income-tax
and Wealth-Tax paid and the amount
of Income-Tax recovered from them
during the said period, year-wise; and

(c) the steps which are being taken.
by Government to recover the arrears
from them?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE,
(SHRI MORARJI DESAI): (a) to (c).
The information is being collected and
will be laid on the Table of the
House.

Fundamental Rules

5974. SHRI MAHADEVAPPA RAM-
PURE: Will the Minister of FINANCE
be pleased to state:

(a) whether it is a fact that as
Fundamental Rules governing the
Central Government employees are
silent in regard to the fixation of pay
vf persons are promoted from Class
111 (Ex-cadre) post to that of Class II,
some of the offices of Central Govern-
ment have given the benefit as envi-
saged under FR22-C to their emplo-
yees e.g. a Class III Assistant to Class
Il Assistant, a Class III Translator to.
Class II Assistant and a Class IO
Stenographer to Class II Stenographer;

(b) if so, the number of Assistants/
Stenographers who have been benefit-:
ed under FR 22-C under various De-
partments of his Ministry from 1963
to 1lst January, 1966;

(¢) whether Government propose to-
issue fresh orders amending the FR
in so far ag fixation of pay of persons
who are promoted from Class III to
Class II posts is concerned; and

(d) if so, when and if not, the rea-.
song therefor?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) =nd
(b) The Fundamenta] Rules provide
for fixation of pay on promotion to a
higher post upto Class I level. The
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information asked for is being collec-
ted and will be laid on the Table of
the House in due course,

(c¢) No, Sir.

(d) The benefit of pay fixation
under FR 22-C is given with reference
to the relative degrees of responsibi-
Lty of two posts and not their classi-
fication into Class III, Class II etc.

Wages ang salaries

5075. SHRI SHRI CHAND GOEL:
Will the Minister of FINANCE be
pleased to refer to the reply given to
Starred Question No. 680 on the 18th
March, 1968 and state:

(a) whether the order prohibiting
any correction to rectify anomalies in
relative wages or salaries is not in
contravention of the spirit of equity
and the decision taken on the subject
while approving the draft outline of
the Fourth Five Year Plan, which in
equity allows corrections of obvious
anomalies in relative wages or sala-
ries, more particularly after the Emer-
gency has been lifted;

(b) if so, how the order reconciles
with the decision taken on the draft
Fourth Plan;

(c) the details or the provisions
effected in pay gscales of certain posts
after the order was issued;

(d) whether Government propose
to consider hard and pending cases
with regard to removal of obvious
anomalies in pay scales involving
meagre increase in expenditure during
the ban period; and

(e) if not, the reasons therefor?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) and
(b). The decision that there should be
no revisiong of salary structures at
any level wag taken by Government
as a measure of economy before the
draft outline of the Fourth Five Year
Plan was considered by the National
Development Council on 20-21/8/66.
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It had no relationship with the Emer--
gency which has since been lifted.

(¢) Detailed information regarding
the revision of pay scales effected in
relaxation of the ban is being collect-
ed and will be placed on the Table a.
the House as soon as available.

(d) and (e). Cases presenting ax-
ceptional features can always be con-
sidered on merits, but the removal of"
anomalies usually involves upgrads-
tions which the ban is intended to.
avoid,
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British Budget

5977. SHRI MAHANT DIGVIJAI
NATH: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether it is a fact {that a hard
‘budget for two years has been pre=-
sented to the British Parliament;

(b) if go, its effect on the Indian
economy; and

(c) how Government propose to
face such crisis on the Indian econo-
‘my?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) While
presenting the 1968-60 budget, the
British Chancellor of Exchequer stat-
ed, “In the short term we must have
_a stiff Budget followed by two years
of hard slog’.

(b) The UK. Budget which aims
at reducing domestic consumer de-
mand by 2 per cent may affect the de-
mand for Indian exports also. In the
aggregate, however, thig is not likely
to affect India’s total exports substan-
tially.

(c) Does not arise.
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Yoga Asans for cure of diseases

5978. SHRI MAHANT DIGVIJAI
NATH: Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the
Director of Yoga Ashram has claimed
that ailments including T.B. can be
cured by asans;

(b) if so, whether it is also a fact
that there is a proposal under consi-
deration for the provision of yoga
asans for the patients in the hospitals;

(¢) whether Government propose to
start the yoga asans in the C.G.H.S.
Dispensaries; and

(d) if go, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. 8. MURTHY): (a)
This has not come to the notice of
Government.

(b) No.

(c) and (d), Ten yogic classes were
started in 1961-62 for inculcaling
health habits, preventing sickness and
promoting positive health among the
CGHS beneficiaries. The response
was good in the beginning but dwind-
led over the years and the classes
were discontinued from the Ist July,
1967,

Projects on Narmadg river in Madhya
Pradesh

5881, SHRI NATHU RAM AHIR-
WAR:
SHRI A. S, SAIGAL:

Will the Minister of IRRIGATION
AND POWER be pleased to refer to
the reply given to Unstarred Question
No. 3490 on the 11th March, 1968 and
state whether Government propose to
sanction Punasa and Gargi projects on
Narmada in Madhya Pradesh without
consulting the Government of Gujarat
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on the same grounds provided the pro-
Ject report are technically acceptable?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): The Punasa and Bargi Pro-
jects will be considered on merit after
the scheme reports in respect of these
projectg have been received and tech-
nically examined.

Theft of notes in Nasik Security
Press

50883, SHRI K. P, SINGH DEO; Will
the Minister of FINANCE be pleased
to state the steps taken by Govern-
ment to tighten the security arrange-
ments in the Indian Security Press at
Nasik_tn avoid the re-occurrence of
thefts of notes therefrom?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): The inves-
tigation of the recent theft cases by
the C.LD. is stil] in progress. A few
steps like the prohibition of the tak-
ing in of pens, cigarette cases etc. in-
side the Currency I’ress have been
taken. Other steps, if any, required
would be taken in the light of the
Police investigations, should this re-
wveal any deficiencies,

KHAJURIA CANAL UNDER
GANDAK PROJECT

5984. SIiRI K. P. SINGH DEO; Will
the Minister of IRRIGATION AND
POWER be pleased to state;

(a) whether it is a fact that U.P.
Government have asked for additional
funds for taking out the Khajuria
Canal under the Gandak Project;

(b) if so, the additional assistance
asked for by the U.P. Government;

(c) the total assistance given so far
by the Central Government for the
irrigation schemes in Uttar Pradesh;
and

(d) whether Government have
agreed to glve the additional assist-
ance asked for by the Uttar Pradesh
Government?

88 (ai) L. 5—T.
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (d). The Govern-
ment of Uttar Pradesh has asked for
additional funds to the extent of Rs. 8
crores during 1068-60 and a similar
amount during 1969-T0 for expediting
work on the Gandak Project and pro-
viding water ijn the Khajuria Branch
Canal. The request is under consi-
deration.

(c) Apart from the assistance being
made available to the State Govern-
ment through Miscellaneous Develop-
ment Loang for the State Plan Sche-
mes as a whole, loans aggregating to
Rs. 2162.33 lakhs have been advanced
by the Central Government as ear-
marked assistance, comprising Rs.
1075.33 lakhs for the Gandak Project
and Rs. 1087 lakhs for the Ramganga
Project.

Cost of fertilizers

5985. SHRI LOBO PRABHU:
SHRI D. N. PATODIA:

Will the Minister of PETROLEUM
AND CHEMICALS be plessed to
state:

(a) whether it js a fact that the
cost of the imported fertilizers would
be almost half of the cost of produc-
tion of indigenous fertilizers during
the current year;

(b) the cost of production of indi-
renous fertilizers as compared to the
cost of fertilizers jmported during the
last six months;

(c) the basis for fixing gelling pri-
ces for the imported fertilizers and
profit likely to be earned on the sale
of fertilizers imported during the last
six months;

(d) how the profit so earned will be
utilised; and

(e) the cost of production in India
as compared with the cost of produc-
tion in Japan and other countries In
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the West and the reasons for the
difference in. cost of production?
THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
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(b) The cost of production of am-
monium sulphate, urea and double
salt at Sindri, C.AN. at Nangal and
ammonium phosphate at FACT during
1866-67 and the cost of imported ferti-

FARE (SHRI RAGHU RAMAIAH): lizers contracted for during Oct., 1967
(a) No, Sir. to March, 1868 are given below:
Cost of produc- Imported fertilizer
tion contracted for
during Oct. 67
to March 68
(Rs. per tonne)
Amam, sulphate . . 308 398
Urea . . . ) 510 646
Double Sal . . f 435 461
C.AN. (20°5 per cent) 229 -
C.AN. (25 per cent) . b 336
Amm. phosphate 609 715

(c) The fertilizerg procured indige-
nously and those imported from
abroad are polled together and sold at
uniform prices throughout the country
irrespective of the source of supply-
These poo] selling price are fixed on
a ‘No-Profit No-Loss' basis. How-
ever, on account of uncertain and vari-
able factors like freight, it was anti-
cipated at the time of formulating the
budget estimates for 1967-68, that the
Pool would suffer a loss of Rs. 15
crores. It now appears that as a re-
sult of lower C & F. prices of import-
ed fertilizers the estimated loss will be
appreciably reduced.

(d) Does not arise.

(e) The cost of production in India
has been given in reply to part (b)
o¢ the question. No information is
available in regard to cost of produc-
tion of fertilizers in Japan and other
countrieg in the West.

Leakage in Barauni-Haldia Pipeline

8086. SHRI GANESH GHOSH:
SHRI B. K. DASCHOW-
DHURY:

SHRI M. N. REDDY:
SHRI DHANDAPANTI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether it is a fact that there
was a leakage in the Barauni-Haldia
Pipeline near Mathurapuy Railway
Statlon on Eastern Railway;

(b) whether it is also a fact that
the Barauni Oil Refinery suffered
heavy loss due to this leakage;

(¢) if so, the estimated loss there-
of; and

(d) whether Government have in-
vestigated the causes of leakage and if
80, the findings thereof and action
taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):
(a) Yes, Sir,

(b) and (e). It has been estimated
that a quantity of 50 to 80 kl. of motor
spirit (valued at Rs. 50,000 to
Rs. 60,000) from the pipeline was lost.

(d) The pipeline authorities sus-
pected mischief and lodged a report
with the State Police Authorities, who
are jnvestigating Into the matter.
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Sick Textile Mmills

5988. SHR] KAMESHWAR SINGH:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is g fact that the
Reserve Bank of India has set up a
Group to study the difficulties ex-
perienced by the sick textile mills;

(b) if so, when the Group is likely
to submit its report; and

(c) the aid proposed to be given by
Government to them?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) It has
been decided to set up a small Work-
ing Group, with the Textile Commis-
sioner as the Chairman, to study the
difficulties experienced by the textile
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mills in obtaining finance for work-
ing capital or for modernization of
mills because of their inability to
offer adequate margin to the banks,
although the mills themselves were
otherwise financially sound. The
Working Group is being formed.

(b) This will be known only after
the Group has made some progress in
its study,

(c) To assist the rehabilitation and
modernization of the textile industry,
certain special credit facilities are
available from the Industrial Deve-
lopment Bank. A National Textile
Corporation Ltd. is also being set up
to manage textile mills that may be
taken over by Government under the
provisions of the Cotton Textlle Comi-
panies (Management of Undertakings
and Liquidation or Reconstruction)
Act. 1967.

Paralysis due to use of
Mustard Oil

5089. SHRI SAMAR GUHA: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is g fact that 256
persons at Kankinara in West Bengal
fell viclim of serious type of para-
lysis as a result of the use of adul-
terated or poisoned mustard oil;

(b) if so, whether according to
findings by Health Department and
Tropical School of Medicine, West
Bengal, oil contained in drums coat-
ed with certain phosphatic type of
chemical gets poisoned, use of which
by consumers cause dangerous type
of paralysis; and

(c) if so, the steps taken by Gov-
ernment to stop sale of such poisoned
or adulterated mustard oil in West
Bengal?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) and (b). Yes. An outbreak of
peripheral neuritis in Kankinara area

adulterated
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was traced on gdmission of a case in
Calcutta Medical College Hospitals. A
fleld enquiry was conducted by the
State Health Directorate in collabora-
tion with the School “of Tropical
Medicine. Symptoms of paralysis or
paresis of muscles of legs or hands
without sensory changes were more
or less present in all the 25 cases de-
tected. Of the 4 samples of mustard
oil analysed 2 showed presence of
Tricresyl phosphate, The contamina-
tion was accidental owing to storing
of mustard oil in empty containers of
Trichesyl phosphate.

High level

(c) The State Government have ad-
vised Bhatpara Municipality to ~ollect
samples under P.F.A, Act from differ-
ent shops of the locality and to seize
the incriminated c¢il. The State Gov-
ernment have also issued a press note
requesting the industrialists using
Tricresyl Phosphate to stop sale of
empty containers to the public.

~
7 1Z12 hrs.

CALLING ATTENTION TO MATTER
_/OF URGENT PUBLIC IMPORTANCE

VisiT oF HIGH-LEVEL OFFICIAL TFAM T0
AssaM, NAGALAND AND MANIPUR

SHRI HEM BARUA (Mangaldai):
I call the attention of the Minister
of External Affairs toc the following
mattey of urgent public importance
and request that she may make  a
statement thereon:

“The reported visit of a high
lovel Government of India Official
Team to Assam, Nagaland and
Manipur to study the explosive
situation in the frontier areas and
the outcome thereof.”.

THE PRIME MINISTER., MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF PLANNING AND MINIS-
TER OF EXTERNAL AFFAIRS
(SHRIMATI INDIRA GANDHI): The
visit of senior officers is part of the
normal administrative orocess of
maintaining contacts and making an
on-the-spot study of developments.

APRIL 1, 1068
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Accordingly, a team of senior officers
consisting of the Secretaries of the
Ministries of Home and External
Affairs and a Joint Secretary in the
Ministry of Defence visited Shillong,
Kohima and Imphal from the 24th to
the 26th March, 1968. During their
visit, they held discussions with the
Governor of Assam and Nagaland,
the State Government of Nagaland,
the Chief Commissioner and Chief
Minister of Manipur. The officers
have submitted a Report to the Gov-
ernment, setting out the results of
their discussions. This Report i3
being studied.

1102

I should perhaps take this oppor-
tunity to state that measures are
being taken in consultation with the
Government of Nagaland, to further
strengthen the machinery for the
maintenance of lJaw and order in the
State. The visit of the officers pro-
vided an opportunity to strongly
reiterate t{o all concerned that the
Agreement on Suspension of Opera-
tions mus{ be respected in letter and
spirit and its breaches prevented. The
Government of India, on its part,
wishes to implement this Agreement
and it expects the Underground Nazas
to do the same. I should also like to
state that the reported movement of
some underground Nagas to China for
military training and import of wea-
pons is a serious violation of the Sus-
pension of Operations Agreement.
Naturally, we are taking all necessary
steps to prevent such violations of
the Agreement. The violation s
also been brought to the notice of the
Peace Observers' Group.

SHRI S. M. BANERJEE (Kanpur):
1 rise to a point of order...

MR. SPEAKER: In the name of
point of order, I think he wants to
ask a Question,

SHR] S. M. BANERJEE: I am not
asking a question. 1 know the rules
very well.

SHRI NAMBIAR (Tiruchirapalli):
The Home inister is not here.
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SHRI S. M. BANERJEE: My point
or order is this. This calling-atten-
tion-notice pertains to. high level
Government of India official team
which went to Assam, Nagaland and
Manipur to sftudy the explosive situ-
ation in the frontier areas and the
outcome thereof. It means that there
s an explosive situation in those
areas. I am unable to understand
one thing. When the law and order
situation of the entire area is in the
kands of the Home Ministry, may I
know why in this particular matter
the External Affairs Ministry has
been asked to answer this? This is
a slur on us and it means submission
to the hostile Nagas. I want defi-
nite answer from the hon. Prime
Minister,

MR. SPEAKER: She would not
answer this. A point of order is
addressed to the Speaker, not to the
Prime Minister.

SHRI S, M. BANERJEE: | want &
ruling from you. How far is it cor-
rect that this should be answered by
the External Affairg Minister and not
»y the Home Minister?

MR. SPEAKER: The Prime Minis-
ter can answer on behalf of any
Minister. She is the leader of the
whole team and she is the leader of
the House also. Therefore, the
Prime Minister can answer it.

~ W WR AW (Tt zfaor)
az Tz HAT w7 A F fFmr ata A
fFraaga 23, Araw qaq #
LT I

SHRI S. M. BANERJEE: It is too
big a problem for such 3 reply.

MR. SPEAKER: The calling- atten-
tion-notice has been admitted and it
has been addressed to the External
Affairs Minister.

*-f:/wi SN WEHIG T
T TROH & weATd B W7 A
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MR, SPEAKER: I shall not allow
the Prime Minister to answer this
question. This why there will be no
end to it. Whatever it is, even if jt
is a mistake, even if it had been so
addressed by the Member or by the
office, we shall correct il Jater on.
But now, the Prime Minister will 10t
be allowed to answer it, because the
point of order is addressed to the
Speaker and not to her.

SHRI 5, M. BANERJEE: [t must be
corrected. We were assured in the
House last time that it would be rec-
tified. Is Assam u foreign country?

SHRI HEM BARUA: The whole of
the eastern frontier including Assam,
Nagaland and Manipur ig in ferment
and there is an anti-India feeling and
there is an anti-Union-Government
feeling growing in that part of our
country. The unemployment in
Assam  has risen flvefold now.
It was 84,000 in 1951 and in
1967 it has become 4 lakhs. There is
a feeling of economic backwardness
in that State.

As regards Nagaland, the hostile
Nagus are directly under the guid-
ance of China and they are getting
arms and ammunition from that
country.

In Manipur, there is a feeling of
restlessness because of~the fact that
the Manipuris feel that they are being
neglected by the Central Govern-
ment. What is happening is that
there is an explosive situation, and
the Home Ministry has a report to the
effect that within another three
months this explosive situation is
going to burst into a conflagration.
Whatever that might be, anti-national
and anti-social elements are trying to
take advantage of the situation. And
vou know about the broadcasis by
the Peking radio and how they are
providing encouragement to these
people. At the same fime, the extrc-
mist leaders of the Left Communist
Party have also taken advantage of
this. Their bow-and-arrow revolu-
tlon having failed in Naxalbari, they
have now shifted their headquarters
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to Assam with the commanding cen-
tre located somewhere in the Fort
Canning area of Calcutta.

She also knows that that gentleman,
Shah Sayed, whe is said to have in-
volved himself and who is said to be
the leader of this movement called
‘Assam: Sovereignty for Assam’ has
already escaped to East Pakistan. He
is a member of the Jorhat Municipal
Board and he is a big guy. Whatever
that might be, in the context of all
this, may I know whether the official
team that visited Assam, Nagaland
and Manipur has suggested 10 Gov-
ernment that the economy in this part
of the country should be made more
dynamic so as to avoid frustration of
the people? Secondly, may I know
whether this official team has suggest-
ed any political measures 1o arrest
the situation there? Thirdly, may I
know whether this team has suggest-
ed any measures for the disruption of
the links that these people are having
with China and Pakistan? Fourthly,
in view of the fact that I have heard
the Home Minister throwing diatribes
on a political party, may 1 know
whether he proposes’ to take any
measures, and whether the official
team has recommended to him any
measures in order to immobilise the
extremists of the Left Communists
who are directly involved in these
matters, particularly in sabotaging
the present political status of Assam
and making it a sovereign State, and
who are in league with the Naga
hostiles and who are in league with
China where their men are being
trained under the guidance of the
Chinese? May I know whether the
official team has suggested any mea-
sures to immobilise the extremist
leaders of the Naxalbari group of
Left Communists so that the security
in that part of the country in Eastern
India might be ensured?

SHRIMATI INDIRA GANDHI: As
I mentioned in the statement, the re-
port of this Secretaries team Is being
studled. As far as I know, they
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have not made any recommendations
with regard to Assam, but only abowt
Nagaland and Manipur.

With regard to the situation there
being an extremely difficult one, that
is entirely true. We have been in
touch with it even before this team
went. Every measure is being takenm
to see that these wrong influances
which are working in that area are
curbed.

SHRI HEM BARUA: May I rcquest
you to help us and guide us? This
is no reply to my question, I gsked
specifically about the economy in that
part of the country and about politi-
cal measures also. She says that the
official team has not made any re-
commendation. Have these facts been
brought to her notice and is she going
to act on the information?

MR. SPEAKER: This is specifically
about the official team. I do not
think it covers the whole ol the eco-
nomic, political and other matters and
feelings there. She says they are
examining it, and the team’s visit was
not pertaining to Assam,

SHRI HEM BARUA: They have
been to Assam also.

MR. SPEAKER: Earlier, she said
there is pothing about Assam,

W wave< Ty (wafer ): #
TG HAY gF SAA R FU FGT (6
TA RS FTH AT T W w7 ?
T w9 9 & F OF g9 W AT
1 @@t Wi fFar @ wr & 7
T EsTnag & fF aadyr &
AT AT &I A w1 fave
35 qar & " ag W o fefres
F FAAGIIC AT AT IWF HE
s9E T e 2 AR IEd ¥E
W sty wsaw W &oar
T 9gF AT A oF dqdm &=
ey W w0 fewe €T oY
g?
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SHRIMATI INDIRA GANDHI: This
is a suggestion for action. The team
did not go to influence anybody. It
went, as I said, to study conditions in
that ‘area.

Earlier on, Shri Hem Barua said
something about the economic condi-
tions in Assam. We ure certainly
aware of the situation and we agree
that it is very important that steps
should be taken to develop these
border areas and to help the people
their,

st wreme feg ;g9 w4l

YT AT W AGAT F QAT FT AT

2@ 1 T ATAW FIIW

T T Frqer ar fF saowrd

g w& T OF | /9T IW WA

T gnr ?

MR. SPEAKER: She has said it is

a suggestion for action.

SHRI NATH PAI (Rajapur): You
ruled out the question before the
answer,

MR. SPEAKER: I did not rule out
anything.

SHR] UMANATH (Pudukkottai):
You ruled out the question about the
economic aspect.

MR. SPEAKER: She said it only
covered certain matters about Naga-
land and Manipur.

st waT A qer (freArazs )
W ", waq wforgr ai armay
7z Tl afafafasi & = aw
T AT OETeh afwa 2
¥Fo @ F N FF A JwTA
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A Wfaas gz wfrwr ¢ fr g9
feer &Y fam 307 qrv & ey
fear sma 1 S @A wE oW
NN wiferTe aftw ¥ afgoe ma
£ 9 I oW o WE O om
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wars Xogg TIF(F | A@T 9T U
99 g€ ¢ St fEwaa g amzAr
%t e wliasae TII9 79 TWG HAA
g AT WA 1 m e #
wt sl § o7 A f I |G
vovar § @f arg g gy A aar
o WY 7Y & =ifE fE S AT
gaTdr ATH § IR0 A gH mwOAT oA
FAE | TAFT W e THAT
«fgT | 9@ ARATT WA & gEr
oz gaT 91 A IWH g AT
7% UdE gar ar fF ATTeE A
amer  oweew nem fafast %
A R | Afw agi grIw A 5w F T Wr
O H A IMaE & &€ AmAT
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azedl T ag A 9arE & fF AvmeaT
atn fafree<s & gmadr g ofgn
wafqe g7 or z@ AmAT Tadds
T AT FT @ E

12,25 hrs.

RE. INCIDENTS CONCERNING
HARIJANS

MR. SPEAKER: I have got notices
of some call-attention-motions parti-
cularly about some incident concern-
ing Harijans apart from what they
gave notice last time regarding some
incidents in Andhra; this is about
children being burnl in Kanpur and
so on, Last time, I had mentioned
that we would have a discussion the
moment the Home Minister gets some
details about the incidents, ladies
being paraded nakéd and so on. It
is now alleged that these things are
going on in U.P, algo,

Some hon. Members seem 1o feel
that I am not taking these things
seriously. I take serious notice of
these things. But the point is that
the Speaker cannot send anybody to
obtain information; he can only allow
a discussion here. That [ have al-
ready announced on the floor of the
House, that it will take place the
moment the Home Minister gets the
necessary information. I have no
agency anywhere to get information.
I am prepared to allow a discussion
even here and now, but the Home
Minister must be ready to reply.
Therefore. 1 am appealing to hon.
Members to make no mistake about
my position in the matter. I am very
sorry and I am veéry unhappy and as
an Indian I feel agshamed if a Harijan
boy, or, for that matter, any boy is
burnt alive. Everybody is ashamed.
Therefore, these few members should
not feel that they are only concerned
and nobody else is concerned, 1 will
allow a discussion the moment the
Home Minister gets the information.
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SHRI KANWAR LAL GUPTA
(Delhi Sadar): But you may fix the
date, Sir, i

MR. SPEAKER: I know. [ have
got some more notftes about some
boys being burnt in UP. I wiu dis-
cuss with the Home Minister—natural-
ly the Home Minister is also very
anxious gbout it, T am sure—and if
they get the information tomorrow
or day after, I will fix the date for
discussion. 1 would only appeal to
hon. Members not to make any mis-
take; all of us, the whole House are
united in this matter.

SHR] S. M. BANERJEE (Kanpur):
Sir, I rise on a point of order.

MR, SPEAKER: On what?
is no point of order here, Everyday
this is what you are doing. If I allow
you, naturally Mr. Kachwai will also
rise.

=} FFa 4T 6YAT (Fsa): 1
=3 ffdz gur d AR T IWE

Thare

AT AR

MR. SPEAKER: He is making a
statement. Why do you create
trouble.

aZ qT7T F 77 F A1 WA |
It is impossible to deal with some
of you. Why don't you have patience
for some five minutes, After the

Papers are laid on the Table only,
the statement can be made.

SHRI S. M. BANERJEE: I only
want a guidance from you. This is
a question of adjournment motion
and under Rule 58...

MR. SPEAKER: You cannot raise it

this way. What is the Rule, please
tell me?

SHRI' S. M. BANERJEE: Motion
for Adjournment on a Matter of
Public Importance.

MR, SPEAKER: You yourself read
it

SHRI THIRUMALA RAO rose—
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MR. SPEAKER: Please resume
your seat. Mr. Banerjee please read
the Rule. I want to once for all
have it decided—whether he can raise
every day like this,

SHRI S. M, BANERJEE: Please-

allow me to read. T? “you interrupt.
how can I read it, Sir.

MR. SPEAKER: What is the Rule?

SHRI S. M. BANERJEE: Rules 56,
57 and 58. Rule 56 says:

“Sifbject to the provisions of
these Rules, a motion for an ad-
journment of the b»-inesg of the
House for the purpose of discuss-
ing a definite matter of urgent
public importance may be made
with the consent of the'Speaker.”

MR, SPEAKER: You first go and
get the consent. You never asked
for it even. You did not care even
to ask for the comsent. I appeal to
you now to please sit down.

SHRI S. M. BANERJEE rose—

MR. SPEAKER: The rule is to be
followed. If you want to raise it you
have to take the comsent of the
Speaker and the Speaker has not

given the consent. Will yzu please
sit down?

SHRI S. M. BANERJEE: My objec=
tion is about the statement, I have
come to know, the Railway Minister
is going to make. ..

MR. SPEAKER:

You are g4ing
against the Rules.

SHRI' S. M. BANERJEE: Why was
our adjournment motion disallowed
suo motu?

MR. SPEAKER: This not the place
where you can ask, even according %
the Rule which you have read. I

would appeal to you and request you
to kindly sit down pow.

Mr. K. C. Pant.

—
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NoTiFicaTiONs UNDER CUsTOMS ACT AND
‘IcoME-TAX (SECOND AMENDMENT)
Rures

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. C. PANT): I beg to lay on the
“Table:—

(1) A copy each of the following
Notifications under section
159 of the Customg Act, 1962:

(i) G.S.R. 512 published in
Gazette of India dated the
16th March, 1968,

G.S.R. 513 published in
Gazette of India dated the
16th March, 1968.

The Customs (Export of
Tea to United Kingdom on
Consignment Aeccount) Va-
luation Rules, 1968, publish-
ed in Notification No. G.S.R.
518 in Gazette of India dated
the 12th March, 1868,

(ii)

(iii)

G.S.R. 519 published in
Gazette of India dated the
14th March, 1968, [Placed in
Library. See No. LT-873/
68).

(2) copy vf the Income-tax (Se-
cong Amendment) Rules, 1968,
published in Notification No.
S.0. 1112 in Gazette of India
dated the 18th March, 1968,
under section 296 of the In-
come-tax Act, 1961. [Placed
in Library. See No. LT-674/
68].

InpraN FOREST SERVICE (RECULATION OF
SeENIORITY) RULES

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
I beg to lay on the Table a copy
of the Indian Forest Service (Regu-
lation of Senlority) Rules, 1968. pub-
lished in Notification No. G.S.R. 48l
in Cazette of India dated the 16th
March, 1988, under sub-section

(iv)
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(2) of section 3 of the All Indian

Services Act, 1951, [Placed in Lib-

rary. See No, LT-675/68].

1235 1|4 hrs.
PUBLIC ACCOUNTS COMMITTEE
TWENTY-SECND REPORT

SHRI M. R. MASANI (Rajkot): I
beg to present the Twenty-second
Report of the Public Accounts Com-
mittee relating to the Third Five
Year Plan of the Railways—Chapter I
and paras 16 and 17 of the Audii Re-
port (Railways), 1967,

MR. SPEAKER: Mr. Poonacha.

12,35} hrs.

STATEMENT RE. RAILWAY ACCI-
DENT AT BHARWARI STATION ON
THE NORTHERN RAILWAY

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): Sir, with
profound regret I have to inforrh the

House that shortly after 22-21
hours on 30-3-1968, trajn No. 460
Down Goods hauled by electric

locomotive, entered the down main
line at Bharwari station on the Fateh-
pur-Allahabad broadgauge electrified
section of the Northern Railway and
collided with the rear of train No. 2
AGA Down Agra-Allahabad passen-
ger, which had been received earlier
on the same line gt gbout 22-11 hours.

As a result the electric locomotive
of the goods train along with four
wagons next to it derailed and cap-
sized and the rear-most two coaches
of Agra-Allahabag passenger—a first
class coach and g third classe luggage
and brake van—were seriously dam-
aged, Seventeen persons including
the driver of train No, 480 Down
goods were killed and another 30
persons injured of whom 11 persons
are suspected to have sustained griev-
‘ous injuries. Subsequently two per-
sons with grievous injuries succumbed
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to their injuries bringing the total
number of dead to 19.

Immediately on receipt of informa-
tion of the accident, medical van was
rushed from Allahabad, which rveached
the site of the accident at 00.08 hours
on 31-3-68. The injured persons after
being attended to at the site were
brought to Allahabad and were ad-
mitted in the Motilal Nehru Hospital
and Railway Hospital. The Accident
Relief Train from Allahabad reached
the site of the accident at 01.10 hours.
The Divisiona] Superintendent accom-
pained by Divisional Officers proceed-
ed to the site of the accident by road.
The General Manager of the Northern
Railway accompanied by Headg of the
Departments proceeded to the sile of
the accident by a special train. The
Deputy Minister for Railways and the
Member (Engineering) Railway Board
flew to the site of the accident und
visited the injured persons in the hos-
pitals.

Both the Up and Down main lines
at Bharwari station are provideg with
track-circuiting which ensureg that re-
ception signals cannot be taken off
for a train running through a main
line unless the jine ig clear.

Ex-gratia payment to the injured
persons and to next of kin of the dead
has been arranged.

The Additional Commissioner of
Railway Safety is holding inquiry in-
1o the accident today.

I fully share the anxiety and con-
cern of the Honourable House over the
recent trend of accidents, resulting
unfortunately in some cases, with
heavy loss of life. It is pecessary to
constitute a High Powered Body toO
look into the causes leading to these
accidents with particular reference to
the implementation of the recomm-
endations of the RAC. of 1962, hea-
ded by Shri H. N, Kunzru, The Ex-

Chief Justice of India, Shri K. N.
Wanchoo has kindly agreed fto
head this Committee. Sarvashri
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M. R. Masani M. P. Vasavada,
FC. Badhwar and P. B. Aibara
Commissioner for Railway Safety will
be the Members of the Committee

SHRI HEM BARUA (Mangaldai):
We submitted an adjournment motion
on this subject. Every day the time of
the House is being taken up by such
unfortunate accidents. It is a wvery
unfortunate and also unhappy thing.
The Railway Minister has gone noth-
ing about it. I would like to refer
to a news item which has appeared
that he has offered to resign and that
he has sent this letter of resignation
to the Prime Minister and that the
Prime Minister has not accepted the
resignat.’n,  As honest man Shri
Poonacha should resign and sack his
Railway Board,

SHRI H. N. MUKKEREE rose—

MR. SPEAKER: Kindly resume the
seat. I will call you again. I myself
do not know what to do, Everylime
the Minister makes a statement, if
we are to have a discussion, how cam
we proceed? There are a number of
Calling Attention Notices and Ad-
journment Motions on the subject. I
would request you to suggest how we
should proceed. I would request the
leaders to say something. The Mini-
ster has already announced a very
powerful High Powered Body, headed
by the Ex-Chief Justice of India and
one or two Members of this House. If
anybody could suggest how we can
proceed, T will listen, T would request
Shri H. N. Mukerjee to say what he
wants to say.

SHRI ‘H. N. MUKERJEE (Calcutta
North East): My submission lo you—
and I make it with the utmost serious-
ness—is this. This is a very appropriate
matter where you should have
been pleased &nd perhaps even now
can be pleased to allow discussion on
adjournment, This has happened over
and over again. There has been a
chain of accidents which uhownlhoﬂ
disastrously mismanaged the railway
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systemy in this country is. The slate-
ment of the Railway Minister does not
satisfy the House merely because it
promises an enquiry which after all
is something which should have been
done just like that. The sequence of
events which have gone on for long
is something very serious. That is
why without going into detail. I sug-
gest that you be pleased to fix some-
time for the adjournment motion, if
you are pleagsed to admit it.

MR. SPEAKER: Absoclutely ;0 ob-
jection. But the point js this. A
number of adjournment motions were
there, But I thought that we should
not lose time when the budget de-
mands were being discussed. You can
defeat the demands. Adjournment
motion ig after all a censure motion
against the Government; you want to
censure the Government. But every
dsy the demands are discussed and
that gives the opportunity to the Mem-
bers to censure the Government. If
you want it this way, I have no ob-
jection, but then you will lose the
time on the demands. True, jt is 5 mat-
ter of regret that accidents happen
and lives are lost, I have absolutely
no objection to permit this discussion.
But every day when the demands are
discussed, you can throw out the
Government; you can censure the
Government. If you are prepared to
curtail the time on the demands, I
shall allow the adjournment motion.

sft w formd (717 : vdwTA SEATH
Ay s R A A araf g
#: Karkz wvarg | w &5 wEArd
¥ogr & % qarar AT EeAEr AR
arx & | & T W eATIg FTA ATAT 97
R RN FmAM AT TR ¥ AR
Wt ¥ uo¥ wTRA @A ATET 97 )
¥es Qur aar ¥ frag TeOw AR
oAl F oI oAy A wEA ¥
forg zw wfasi wr Ay freree sgod
|

.
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MR. SPEAKER: Do you want x
discussion on the motion for adjours-
ment at the cost of the time allotted
for the demands for grants?

Y ng foma : A W TR
fear gram a1 A AT AY OF 92 A @A
TR EAT W EW ST IAET A
M sz e aff 273 3t
Tn fAu s g AR A Tar F oy
g arg & az W sz =@ g fw
T A1E w1 N goTTaer | @E
™ Faw war # e A
AU E g i g
T A A WY IAF! AIT RS w7
fremr  Afem

ot gaTw wars (oo feeey )
UTEAAT AW R EEET w7 A
Ft T F1 0f 2 qg A T W oATO A1
W IAF =7 T aga AW @ Ad
7 asr Aoz A fr ey wF wda
7 oamT g AAFRE T ERE W
gHTAT  FWIT ATHA R TET R | 99
g e o fawew ¥ wmT o#m
grat 27 #fiww a i fs aw
AT AT T T A W F
Wt FE &0 ol feT arwem a@ gErs
gr smmm . 3z &t wfawew
gar WM gar & ¥4 IAW @G
AT AT MU AEL

There is something basically wromg i
the whole system. Why did not they
think of it before? Today they have
appointed a committee and the com-
mittee will go into the matter and it
will take six months to submit a re-
port. By that time more accidentis
will take place. I want to know whe-
ther the General Manager or any-
body concerned had been dismissed or
taken to task.
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MR. SPEAKER: I was asking
<larification—not the Minister.

SHRI RANGA (Srikakulam): We
would have po objection if you allow
Awo or three or five hours gpart from
the time allotted for the demands.
Providey we waive this question of
quorum, it should be possible for the
House to do so. I have seen assemblies
meeting till 9 O'clock in the night, I
.dp not see any reason why the House
should not be prepared, if it is ad-
vised by you, to agree to your advice
and to git for two or three hours
after 7 o'clock one of these days, Let
this matter be discussed. Apar{ from
that I want to say this time that my
hon. friend has not been able to give
any consideration to the simple sug-
gestion I made, apart from the de-
mand for his resignation or the resig-
nation of some of the concernad
members in the Railway Board or of
+he Genecral Manager. These people
have not got that much of sense of
conscience as to be able {o accede to
that kind of demand at least, the
Mirister must be willing to ask the
whole of the railways, starting from
the Railway Minister down to the last
man, to wear blak bands as a sign
of mourning at least for one day on
evervy occasion when these unhappy
incidents take place. .

Now, they have thought of appoint-
ing thig commission. But it is not
encugh to absolve their responsibility;
they ought to do something more. You
rray be pleased to tell the House that
vour agree to have a discussion on this
m.atter for two to three hours in ad-
dition to the time that we are already
taving for the discussion of the De-
mands for Grants.

SHRI sURENDBA'NATH DWIVEDY:
(Kendrapara): Sir, as you may have
seen. the House is not satisfied with
1he sort of statement that the Minister
has made. You know that these rail-
v:uy accidents are taking place, and
there was ® Railway Accidents En-
ouiry Committee headed by Dr.
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Kunzru, and the report was also there.
In spite of that, repeated accidents
are taking place, Therefore, I would
not suggest that we waste the time
of the House gt this moment because
the budget discussion is gong on. The
Hailway Minister or the Government
should promise that they will take
strong action; at least the Ralway
Board should be dismissed. It is not
a question of accusing the Minister;
one Minister had resigned and this
Minister also may resign. But the
Railway Board which is responsible
for these accidents should be dismis-
sed. Therefore, I woulq suggest that if
such a statement js not coming for-
ward, then, as has heen pointed out
by Shri Ranga, we might sit for about
two hours, after the budget discussion
is over, tp discuss this subject.

AN HON. MEMBER:
jeurnment motion,

On the ad-

SHRI NAMBIAR (Tiruchirappalli):
My submission is this. There must
be a discussion gn the adjournment
motion also. The reason is this. A
Commission has now been appeinted.
We want to give our opinion or the
porsonnel of the Commission and the
terms of reference. These things will
cone up in the discussion.

Another point is, there is nv usc
{he Minister resigning. As I have
olready stated in my budget sprech,
the Railway Board should be gzmapped.

MR. SPEAKER: During the dis-
cursion, you can say a!l that.

SHRI NAMBIAR: Kindly bear with
me. I am speaking from the point of
view of the railway working als?.
You might have seen that his iz an
electrified Jine.

MR. SPEAKER: You are going into
the details.

SHRI NAMBIAR: Please bear with
me. 1 will not take the time 0f the
House, This is an electrified I'ne, and
a double line system. One train gees
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on one gide, and the opposite train
comes on the other line. But kere.
on¢ train was running on the same
track where another train was station-
ed, and there was a smash which sho-
ws that something is very serious wr-
ong there. Therefore, adetailed study
is necessary. The general terms of
reference as given now here is not
enough. There has been another en-
quiry committee recently set up witn
regard to the accident mnear Hubli.
Here again a separate enquiry is nead-
ed gs the enquiry which is now Pro-
posed is a thing on the whole rail-
ways concerning accidents in ¢eneral.
Do rot confuse this with that. There-
fore, we will have to discuss it through
the adjournment motion.

TiE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH):

You have already said ‘hat two
hours discussion may be had. (rnter-
ruption).

AN HON. MEMBER: The bacet: is
ihere; there must be time.

MR. SPEAKER: That, I will decide.
1 am only asking for the opinicn of
the Minister.

DR. RAM SUBHAG SINGH: I aprec
with you—as you yourself have cuid—
tha: there must be a discussion.

MR. SPEAKER: There is gne clarifi-
cution., We may sit after seven as
Mr. Ranga has suggested.

DR. RAM SUBHAG SINGH: Therc
will be some difficulty in sitting after
seven, Therefore, it might be heid after,
say, flve.

MR. SPEAKER: Five to seven,

SHRI BAL RAJ MADHOK: We do
not want the Demands for grants to be
guillotined; that time should not be
taken away.
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MR. SPEAKER: It is the desire that
we should have a discussion. There
is no doubt about it and the Minister
agrees and all of us agree. The only
point is, whether we should give up
the time allotted for the demands....

SEVERAL HON, MEMBERS: No. gir.

MR, SPEAKER: Instead of discussing
it here immediately, here and now, to-
morrow I will convene a meeting of
the Business Advisory Committee and
fix. up. The only point is whether the
discussion should be within the time,
time allotted for the demands or out-
side it. Therefore, I will convene a
meeting tomorrow morning or at four
in the afternoon. Interruption). To-
day itself we shall meet, say, at about
430 .,

MR. SPEAKER: Mr. Limaye..

SHRI R. K. SINHA: (Faizabad):
Sir, there have been murders of Hari-

jans. Some {ime must be given to
discuss it....

MR. SPEAKER: Order, order. We-
had a discussion about it. Mr. Sinha

went out just then. Now he has come
back and wants to start it again. Mr.
Linaye.

ot AT wrA AW (Frad-aferor) ¢

T WEIEW, WIS T WA 93
st 7y fowd, &1 s@iEwT 115 F
weAdg wEefie w4 & fAwewr &
TH 97 A SqEEd FAE R )

TAANA 115 Ag FEAT & ¢

A member wishing to point
out any mistake or inaccuracy in
a statement made by a Minister
or any wther member shall, before
referring to the matter in the
Housz, write to the Speaker....
etc.

W i wmea N weww § frads”
W g’ | dn fde ¢
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ot 7 fewy o AT BT R § W@ 5t I HEARY : g ar B
7 fawdw golcA IR | ®T ATRET | g TWLEWA 115
H aff ar awar 4

oF ATANIY waEy . WA A
MR. SPEAKER: Later on you can

o A wEw g 7
give a privilege motion or aven no-
WA WIAEW :  AF 54 fqu  confidence, Now, Mr. Limaye,

¢ fFiarft T gge
g ! 19T /YT 27 A A ggi g4
Ff W SraEE AT FTERY

~— &t o wraviw : oww W
grgn fafeer & it ¥ fafswe
A FrIA@ AT E Y WY 99 FY

T ATE ) g v @

Taw f@ar ¥ 9@ I ¥ q@T AT

MR. SPEAKER: Do not
merits,

go into 12.53 hrs.

STATEMENT UNDER DIRECTION 113
e wmEww 0 & qEmr RE. KUCHHATIVU ISLAND

st i fr o Afeds 2 oka
ACFIIET,  afed ag At Dz fiyw-
difewr o% f& g 2 o
L - GO S (S
o w2 wmar 5 oFesfm A
R et ¥ s H g

off we fama (KA ): wAE
qomey o, ¥ oy & frew qEa o
Fzr aqr s s F=ofag & wmaer &
ax  fraw 224 am 377 a1 wensw
ffwr 115 & w=T  FIToAT
T | WA ATHr & mEA

MR. SPEAKER: ou are going into
Foawrfdor 1is¥IIw 2

the details.

TH AT IHN A HTAZ B TS
#org TEEl ¥ AR g o =2
% Feofra v o7 wfgy F=1 " &
Hra-y e TR &7 94y Arfe frar
a7 IF R AT AIAF ;AT gBTWAT
IV F AATT {71y fadwr gAY ot e
™ W A¥E arfy a7 “weefr
f faeem fasta 2 9@ o7 @
T e AR aE W AH T
fom ag flt & oy azy dagi &
it 7A Ageg A s e Cdar fw
fAsEr ggAavE &9 A&F &

"

= K&

\frataweyem: ¥ d ¥
LR AT

MR, SPEAKER: You are referring
to the speeches.

A WA wrTAw g9 a7 & fE

g famds a7 TR 2 ar faw-
Afer are frarew 2

MR. SPEAKER: There is no puint of

order. I have considered all these as-

rects and given him permission to
make a statement,

m/iriqswiw:mmwﬁ?
IET 31 WY A T AT A
g HaeaT wy 3 & 7

MR. SPEAKER: I pave gaid, there is
no point of order. Mr. Limaye,

oA F oA ¥ fe war
swfr ov f\w  # gfem &1 ar
FT &1 wewr gwr € st g
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[ =3 faed]
- AwE T o o wTHATE,
ST WY Hodq T & §) o agt faft
1 M Foom T FARTAE A
faferma ot et &1 =i
STUTT HAY T F ITCH QT gw AL X
‘qTH TH AT F( Aawry owvs fr e
Fagi ot M wgw, gfem qar e
sifasrfeal &) W Fxwear a7 o

g fxgart g W IF 97 IT R
#

gAAT o w7 fuet fo
TTHATZ & TAT 7 9% 1L & 1Y T4 AT-
FT AeTTT A T WA F, faw B @y
arfam gard & e F faeerar
QE, T THA 1 FATAE AE, AT
FT 59 g 97 FIET AT TET |
fadidTr % @tz gawr wr A
foredard A AV qoATE | AT
FIETT AT F TR AN AFHOTAT
Fgreor g faamr Gg #w)
HAM & TATTZTET T TG AT
arfrr wfgsee wam #1 waws
femr 1 sfrrer gl wdT oA
®14,  SHE A ATIS Al Q3 X
A E A FowArs 7 e
drm ¥ a0 o, gfa aE g
& A3 & gAwrT "W gArd A
AT 29T IIA AT IE £ AR FaT
fe &7 @r7dr g@mom Twa F fAo
7l AT & AAY WS IAEAAA
qRT wr g’ | M A A9 OF
ma F oafew AdE A F0 OH
W g7 FLAGT B! AAMT FA K
TEAAeET Kl A4r AT F oSG
FOA I FATE F e AqY § QA
TG FEEO HT TTAAT AT 6
q7 AT ®I AT FT SIOAE AL
qff ag gaTar wHM, &1 SR w
QR0 o1 q6r g wg-gfw @

W OFTENE g w@haR A
TE FT 96/ QAT JTHET F AT
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oF O T gEa w1 fEgfeee
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): Mr. Speaker, Sir,
I should first like to state that the
allegation made by the Hon'ble Mem-
ber Shri Madhu Limaye, that my col-
league Shri B, R. Bhagat or I had
misinformed or misled the House, is
baseless.

Op 1st March, 1968, during the ques-
tions and answers which arose on the
statement made by my colleague, Shri
Bhagat, about the Kachchativu Island,
the Minister of State stated, and 1
quote:

“So far as the possession of .ne
Islang is concerned, this Island is
completely uninhabited; nobodv
lives there. There is not even
water there. Therefore, it is in
nebody's possession ..‘Unquote.

The Minister was not able 1o com-
plete hig reply because of interrup-
tions.

During the subsequent procecdings,
Hon'ble Member Shri Kundu suggested
that 1 should clarify the point made
by the Minister. I stated later a8
follows:

“As the Minister tried to explain
earlier, we do not have the full
information at this _:mment.. We
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bave had very friendly relations
With the people and the Govern-
ment of Ceylon and, I think, the
more we say on this issue just now,
the more are the chances that it
Ihay create gifficulties. It js better
to have fuller information which
‘the Minister has already promised.
We will make a statement......
About occupation, if you mean by
the Army, he (that is the Mini-
sler) has said that nobody is in
occupation. This does not mean
‘title or sovereignty...."” Unquote,

Hon'ble Member Shri Limaye said
that he had enquireq about military,
Police or civil control. I replied znd
again quote:

“As the Minister has stated this
is an uninhabited island. There js
occasionally, I think, some religious
function at which people go there.
I think, with your permission, if
‘the Hon'ble Member would be a
Tittle patient and wait for us to get
fuller information.....” Ungquote,

Coming now to the proceedings of
27th March, Hon'ble Member Shri
Limaye observed that Shri Bhagat had
on the previous occasion given assur-
ance that neither India nor Ceylon was
in possession over the Island. I then
pointed out, and I quote again:

“fom wem wmAm @ 7 ag g
FEar ar F3 IHD FET S femm
w1 INAFNA F A 78 4 F feefr
*r o Za7 ox fafarw adam o 8
Afea dF ge i agr ar, fEaad
agi v g enfr ar ghmde
gt & e agi 3 o wszfrg wara
W W §, qw ¥ g e gt
wrfETT 72 F7d T wA & fag "
Yitigfiiobe,

o Shri 'Limaye’s point whether
Governnient had information about the _
mresmioe of Ceylonese Naval craft and making enquiries and awaiting
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«of Ceylonese police on the Island, I
stated a3 follows, I quote:

“They have Naval patrolling, we
4also have Naval patrolling. We
are anxious to see that....” Un-
quote.

Due to the interruption which
followed, I was not able to complete
my remarks,

I later explained, and I quote again:

“As far as Ceylon and Kach-
chativu is concerned, we hagd a dis-

cussion on it and I explained the
situation. Shri Limaye asked a
Question, and I again say that as
far as Nava] patrolling ig concern=
ed, we, both the countries, have
been patrolling that area through-
out. But at the time of this parti-
cular festival, Ceylon faces a
special problem which is that of
illegal immigration. It is to check
that illega]l immigration that they
take certain steps ang they assur-
ed us that they would not do any-
thing this year which they have
not done previously...."Unquote.

As far ag the particular newspaper

report about this year was concerned,
what I actually stated was a8 follows,
and I gquote:

“We have made -enquiries from
our High Commissioner there about
this mater. Naturdlly, he will also
speak with the :Ceylon Govern-
ment. We are awaiting his re-
port”. Unquote.

There was no question of any mis-
.gtatement or of deliberately mislead-
iing the House. When my colleague,
“Shri Bhagat, said that neithe;; side had
‘possession of the Island, he made ¢lear
what he had in mind, and so did I.
Ag for reports about t'hg presence of
Ceylonese Naval boats at the Island,
at this year’s Yestival, or the over-
fiying of the Ceylonese aircraft, and
#0 on, what I stated was that we weTe
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I might add that we are examining
the entire matter fully. We are alsv
examining the documents including
those of the Raja of Ramnad. There
is no question of any mis-statement on
our part.

Sir, when this question came up on
the previous occasions, I had referred
to our friendly relations with the Gov-
ernment and people of Ceylon. 1 haa
appealed that we should not say or do
anything which might cause embar-
rasment to our relations with this
friendly neighbour. I had also discus-
gsed the matter with some Hon'ble
Members from the Opposition. There
has been general appreclation in the
House of the need for restraint and
caution in raising the matter on the
floor of the House. Therefore I do
sincerely regret that Hon'ble Member
Shri Limaye should have again chosen
to bring up the matter in thig form.

stwa fowa : seaw wgRT , 48
TOOT ETRM A AT FET £ 99
TT | T HEE ¥ guie 9 gfys g
& i o=t F wfg 9 g 3w & wfy
AT Y Wi R A g 99
faR sTew o # W OE ...
(sowen= ) ... wmw oo 9y dfew,
aE § med | wa & ¥ S Wy
frar & agarfar &rmar @) SN
1 qrfefat Foom dad &
e @i e FTE & fF Aaw
" FandH wiwerdr Faoar
wa frfaewr & swer ss@ &

T e g )

ol v Wy wgATT (INT )

MR. SPEAKER: Order, order. I gm
on my legs. Will you please sit
down?

There are a number of motions in
Shri Khadilkar's name, They are. all

1, 1888 [Extension of terms of
Members on Committees

120

for extension of time of the varloms
committees, We have already extend-
eq the time till the 30th April fior
the Public Accounts, the Public Undex-
takings and the Estimates Committass.
We may extend the time for the othe®
committeeg also. It is just a ~outine
thing.

SOME HON. MEMBERS: Yes.

=t gFr wFy wEAT qEqe
TEIET, FTHIA F! FTHATG H1S AfF
fadt Hd5 FTAE FTaFar g ?

13 hrs, o

MOTIONS RE: EXTENSION OF
TERM OF OFFICE OF MEMBERS
OF COMMITTEE ON PRIVATE.
MEMBERS' BILLS AND
RESOLUTIONS

SHRI KHADILKAR (Khed): I beg
to move:

“That this House' dop suspend
sub-rule (2) of Rule 293 of the
Rules of Procedure and Conduct
of Business in Lok Sabha in ite
application to the motion for ex-
tension of the term of office of the
present Committee on Private
Members’ Bills and Resolutions™ -

MR. SPEAKER: The question is:

“That this House do suspend
sub-rule (2) of Rule 293 of the
Rules of Procedure and Conduct
of Business in Lok Sabha in its
application to the motion for ex-
tension of the term of office of the
present Committee on Private
Members' Bills and Resolutiona™

The motion was adopted..
SHRI KHADILKAR: I beg to movet

“That this House do extend the
term of office of the present mesa-
bers of the Committee on Privale -



Members’ Billg and Resolutions
upto 30th April, 1968.”

MR. SPEAKER: The question is:

‘“That this House do extend the
term of office of the present mem-
bers of the Committee on Private
Members' Bills and Resolutions
upto the 30th April, 1968."”

The motion was adopted.

MOTIONS RE: EXTENSION OF

TERM OF OFFICE OF MEMBERS
OF COMMITTEE ON SUB-
ORDINATE LEGISLATION

SHRI KHADILKAR (Khed): I beg

to move:

“That this House do suspend
sub-rule (2) of Rule 318 of the
Rules of Procedure and Conduct
of Business in Lok gSabha in 1ts
application to the motion for exten-
sion of the term of office of the
present members of the Committee
on Subordinate Legislation,”

MR. SPEAKER: The question is:

“That thig House do suspend
sub-rule (2) of Rule 318 of the
Rules of Procedure and Conduct
of Business in Lok Sabha in its
application to the motion for ex-
tension of the term of office of the
present members of the Commit-
tee on Subordinate Legislation.”

The motion was adopted.

SHRI KHADILKAR: I beg to move:

“That this House do extend the
term of office of the present mem-
bers of the Committee on Subordi-
nate Legislation upto the 30th
April, 1968."”

MR. SPEAKER: The question is:
“That this House do extend the
term of office of the present mem-
bers of the Committee on Subordi-
nate Legislation upto the 30th
April, 1968
The motion was adopted.

MOTIONS RE:

on Committees (Ms.)

MOTIONS RE: EXTENSION OF

TERM OF OFFICE OF MEMBERS
OF COMMITTEE ON GOVERN-
MENT ASSURANCES

SHRI KHADILKAR (Khed) I beg to

move:

“That this House do suspend
sub-rule (2) of Rule 324 of the
Rules of Procedure and Conduct of
Business in Lok Sabha in its appli-
cation to the motion for extension
of the term of office of the pre-
sent merabers of the Committee on
Government Assurances,”

MR. SPEAKER: The question is:

“That this House do suspend
sub-rule (2) of Rule 324 of the
Rules of Procedure and Conduet of
Business in Lok Sabha in its appli-
cation to the motion for extension
of the term of office of the present
members of the Committee on
Government Assurances.”

The motion was adopted.

SHRI KHADILKAR: I beg to move:

“That this House do extend the
termy of office of the present mem-
bers gf the Committee on Govern-
ment Assurances upto the 30th
April, 1968.”

MR. SPEAKER: The question is:

“That this House do extend the
termy of office of the present mems=
bers of the Committee on Govern-
ment Assurances upto the 30th
April, 1968.”

The motion was adopted.

EXTENSION OF

TERM OF OFFICE OF MEMBERS

OF COMMITTEE ON ABSENCE
OF MEMBERsS FROM THE
SITTINGS OF THE HOUSE

SHRI KHADILKAR(Khed): T peg to

move:

“That this House do suspend
Rule 325 of the Ruleg of Procedure
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and Conduct of Businegs in Lok
Sabha in its application to the
motion for extension of the term
of office of the present members
of the Committee on Absence of
Members from the sittings of the
House.”

MR. SPEAKER: The question is:

“That this House do suspend
Rule 325 of the Ruleg of Procedure
and Conduct of Business in Lok
Sabha in its application to the
motion for extension of the term
of office of the present members
of the Committee on Absence of
Members from the sittings of the
House.”

The motion was adopted.
SHRI KHADILKAR: 1 beg to move:

“That this House dp extend the
term of office of the present mem-
bers of the Committee on Absence

*of Members from the Sittings of
the House upto the 30th April,
lm.li

MR. SPEAKER!: The question is:

“That this House do exteng the
term of office of the present mem-
bers of the Committee on Absence
of Members from the Sittings of
the House upto the 30th April,
1968."

The motion was adopted.

13.04} hrs.

CENTRAL SILK BOARD (AMEND-
MENT) BILL*

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): Sir, on

behalf of Shri Dinesp, Singh, I beg to
move for leave to introduce a Hill
further to amend the Central Silk
Board Act, 1948,

MR. SPEAKER: The questiop is;

“That leave be grantedq to in-
troduce a Bill further to amend the
Centra] Silk Board Act, 1948."

The motion was adopted.

SHRI MOHD. SAAFI QURESHI: Sir,
I introduce tthe Rill.

—_—

13.05 hrs.

DEMANDS {FOR GRANTS, 1968-69—
MmnisTRY oF DEFENCE—contd,

MR. SPEAKER: We have still gbout
a hour and a half for the Defence
Demands, The Congress bencheg have
just 17 minutes left to their credit
and the Minister needs much more
than that. But some Opposition parties
have got still time, 5 minutes, 10 minu-
tes, like that. So, after that, the Min-
ister will reply at 3-30 P.M. T extend
the time by half an hour. Let us see.
Now we adjourn and meet again after
lunch.

13.06 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock,

The Lok Sabha re-assembled after
Lunch at filve minutes past Fourteen
of the Clock.

*Published in Gazette of Int!-ia Extraordinary, Part II, section 2, dated

1-A-88,

tfIntroduced with the recommenda tion of the President.
{Moved with the recommendation of the President.
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DEMANDS FOR GRANTS, 1068-680—
contd,

MiNisTRY OF DEFENCE—contd.

MR, DEPUTY SPEAKER: Mr.
Indrajit Gupta.

SHRI INDRAJIT GUPTA (Alipore):
Mr. Deputy Speaker, Sir, for the first
time since 1963 the Defence Budget
has this year crossed the thousands-
crore mark and this too at a time
when the total Plan outlay is show-
ing a downward trend. In other
words, the burden of Defence js get-
ting proporiionately heavier. From
the economic point of view, of course,
this is also a matter of some concern.
The ex-Governor of the Reserve Bank
of India, Mr. H. V. R. Iyengar was
quoted recently as having stated at a
meeting which he addressed in Cal-
cutta on the 13th February that, in his
opinion, the basic cause of the present
so-called economic recession is this
gigantic defence expenditure. Of
course, nobody can suggest for a mo-
ment that there should be any relaxa-
tion in the matter of defence prepared-
ness,

The essential minimum structure of
the Defence system cannot possibly
be cut down or scrapped at present.
Unfortunately relations with our nei-
ghbours continue to be unhappy and,
therefore, we have to remain prepared
while exploring at the same time all
possible avenues of bringing about a
peaceful settlement of our disputes
with them and restoring some sort of
good-neighbourly atmosphere. Mean-
while, Sir, a relentless war has to be
carried on against wasteful, infruc-
tueus and unproductive expenditure
of all kindg in the name of this Def-
ence Budget.

In this respect, Sir, we go on com-
plaining every year that in this matter,
Parliament's control still remaing very
limited restricted and unsatisfactory.
Sir, this year, it is no different. In
the mame of public interest so many
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things are withheld from us and this
luxury that we are indulging in, hav-
ing an enormous Defence Budget
which is absolutely separate, an inde-
pendent entity separate from the
General Budget—I do not know how
long can we go on affording it, a blank
cheque for a thousand crores, given to
the Defence Ministry, virtually to
spend it as it likes because unlike
other Ministries, we are not able to
get at many facts, They are not re-
vealed 1o us and we have no alterna-
tive to keep quiet because, in the name
of public interest these things have to
be kept confidential, we are toln_d.
Therefore, a sort of iron curtain, in
the name of public interest, has been
drawn over this question of defence
spending.

Sir, even then, many things eome
to lLight from time to tune througn the
Fress and lLitle ghmpses here and
there wiuch are thoroughly aisquiet-
ng. It you go through the reports of
the  Public  Accounts Committee
though they have deait with some jso-
lated aspects of the question or the
wmstunates Committee or the Audit He-
port on Defence, it is enough to indi-
cale some very disturbing features.
These reports which 1 have no tume to
quote at length tulk explicitly about
the lack of cost-consiciousness jn the
Defence organization. They mention
how lakhs of rupees have been wasted
by the incorrect assessment of the re-
quirements for stores and spares.
They talk about even such alarming
things as improper storage of aero-
engines stored in such a way that great
aamage and losses have beeq incurred,
They talk about certain inordinate and
nexousanle delays jn the execution of
certain projects dragging on from year
to year, They talk even of such
things as Rs, 28 or Ry, 30 lakhs being
incurred as losses by the Military
Dairy Farms, There is a whole report
of the Estimates Committee which you
must have noticed about this transfer
of the Metallurgica] Research Labora-
tory from Ishapore to Hyderabad,
Upto this day we have not been given
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any satisfactory explanation, convine-
ing explanation as to why this was
done, A laboratory which was situat-
ed in close proximity to a complex of
ordnance factories on which it was
dependent was shifted at great ex-
pense to Hyderabad and we were told
that only a small cell would be main-
tained in Ishapore and now we are
told that even that cell is proposed to
be shifted to Hyderabad. It is very
surprising and the country gets the
suspicion that some political reasons
have motivated this transfer. But I
am more interested for the moment in
the cost involved and whether it was
worth it or not. I want to know whe-
ther anyone was ever brought to book
for the squandering of these resources
which are meant for the essential de-
fence of this country. On the other
gide there were certain expense items
which were over-due for an increase,
for example, the outlay on defence
research, which I have been bringing
up every year and I am glad to see
that at least some small increase,
though inadequate, has been sanc-
tioned this time. Secondly, Sir, there
was a question of the increased con-
cessions and allowances for the
jawans. Here we have been told that
an amount of between 16 to 17 crores
is to be spent this time as per the
recommendations of the Kamat
Committee, This is good as far as it
goes. But we hold that the invest-
ment on this score, that is, in im-
proving the condition of the jawans,
heightening their morale, making
them more contented and not to be
anxious about the lot of themselves
and their families is an investment
which can never be adequate enough.
At the same time counterbalanced with
this, we see some very peculiar, what
I may call, false ideas of economy
which have been practised, which I
do not consider a correct stop at all,
which is short-sighted and which will
lead in the long run to negative re-
gults. It is a question of penny-wise
and pound-foolish. For example, I
would mention the cut which is men-
tioned in this report in the fleld rati-
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ons, in the Service rations, of rice,
w?:eat and atta. It is shown here,
with great pride, that they are goinz'
to save some lakhs of rupees on that,

What kind of economy this is, I do
not know, ’

I think perhaps they have been in-
fluenced by the famous remark which
was made somewhere by Prof. Gal-
!)l'alt.h who said that there is someth-
ing _mdecent about having well-fed
armies in poor countries where people
are starving. I do not know whether
this is the philosophy that has guided
them,‘ We certainly do not want a
;tarvmg army in the middle of a starv-
ing population.  Therefore, I would
like these cuts to be restored even if
.it_ would mean some hardship to the
civilian population.

Then there is the question of the
sudden, total abolition, I am informed,
of the allowances and concessions
which were being enjoyed al] this time
b;f the personnel of the Military En-
gineering Services in important key or
forward areas, known as ‘sensitive
areas’, in Jammu and Kashmir, in
Darjeeling, in Siliguri, in Bagdogra
and other areas. These concession
which they have enjoyed since 1948 on
the ground of these being semsitive
areas are suddenly going to be abo-
lished. There is going to be a cut in
the free rations, housing, uniforms
and so on. In this report itself they
talk about Nathu La, Cho La and
Jammu and Kashmir and all those
centres as being very sensitive and
strategic areas and at the same time
the Military Engineering Service ope-
rating in those very areas are depriv-
ed of these concessions on the ground
that these are not sensitive, What
are we to believe in? How do Gov-
ernment want to carry conviction us?
I do not understand it.

Then, there is the question of the
trained apprentices in the ordnance
factories. 6000 trained apprentices
who have been taught their jobs to
man these ordnance factories are not
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being absorbed at the ronclusion of
their apprenticeship terms. I am just
giving a few indications to show the
type of savings that have been made.
If this is their idea of how to bring
about savings, then I am afraid that
in the long run it is going to lead to
wery negative results in terms of hard-
ships and as far as the morale of the
people is concerned. This is not the
way to practise economy.

As far as the civilian employees of
the ordnance factories and defence
-establishments are concerned, when
they are thinking in terms of planning,
why do they go on conceding some-
thing or the other from time to time in
a piece-mea] fashion? Why should
they not put it on a regular basis?
The employees have been asking for a
wage board. Let there be a compre-
hensive wage board appointed for
these defence employees. Let them
go into the whole question and come
to a decision. And then let Govern-
ment regularise and stabilise the posi-
tion. At present what is happening is
that there is a continual agitatien,
Government then give some piece-meal
concession, then again the workers are
not satisfied and then something else
happens and so on. Why not have a
wage board? In all these matters
which I have indicated, I think the
policy which is being followed now is
somewhat lopsided and unbalanced.
The real places where economy is to
be effected are partly indicated in the
reports of the PAC and the Audit re-
ports and so on. We do not know at
all what is being done in regard to
them, because we are not told about
it.

Regarding progress towards self-
reliance in defence policy and defence
production, much has been said already
on this matter by the hon. Minister
the other day and much is written in
‘the report of the Ministry alse, I do
not wish to minimise for a single
minute the substantia] progress which
has been made in matters of defence
production. To the extent that we
have advanced, that certainly s a
anatter on which I have no hesitation
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in congratulating the people concern-
ed. But I regret to say that on the
whole this progress in very halting
and slow and the basic reason for this
is the continuance of certain mental
inhibitions from the past. What do I
mean by this? I charge this Govern-
ment with the fact that even now
after s0 many years, after acquiring
so much experience, they are not able
to overcome that old softness in de-
fence matters towards the United
Kingdom, and more latterly towards
the USA, in spite of what is happening
all around us and what we are see-
ing. 1Is it because we have tied our-
selves up in technical collaboration
matters with the United Kingdom for
the Leander Frigates or for the Avadi
tank factory or for that factory at
Chanda which refuses to go into pro-
duction to produce what it was ori-
ginally meant to produce? Is it
because of this tie-up that we
refuse to shed that old sofiness? 1
would like to pose another pertinent
question in this regard. In 1865
during the conflict with Pakistan, the
role that was played by the UK Gov-
ernment was decried by the entire
nation. There was indignation and
there was wrath here und bowing to
the national sentiment, this House
ang the country were assured and
in practice also that was done for
some time, that our Chief of Staff
and so on would give up the o'd pro-
cedure of going to England every
year to participate in what used to
be called Commonwealth defence ex-
ercises, where Pakistan used {o g0,
where we also used to go and where
the British High Command used to
be present. When the whole calamity
of 1965 burst upon us it became evi-
dent that we were the loseTs and
never the galners from participating
in that kind of thing under the aegls
of the UK Government, and, therefore,
we gave it up. In 1966 and 1967 this
was not done. I want to know who
has authorised this Government now,
whether it is the consensus of national
opinion that now again quietly by
the backdoor as it were we are again

resuming this kind of thing?
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Nw_r suddenly we have found that
somketime ago something called Ex-
ercise Unison’ was held in the UK.
Maybe this is a new name to cover
up the old Commonwealth Defence
Exercises, To this Exercise Unison,
our Chief of the Army Staff was sent
along with, other high officers. Please
do not tell me that this was purely
2 goodwill visit, because it was not.
It was something where some confer-
ence, consultations and exercises took
place. We are  not told anything
about it. I say that a free country,
following the national sentiment
which expressed itself so forcefully
at that time, after the 1965 clash
which exposed the perfidy of Britain
vis-a-vis us, ought not to have gone
back on that.

Then there is much talk now-a-days
about what is called a new vacuum
developing in the Indian Ocean area
because the British have announced
their pull-out more or less from
Singapore and the Far East stations.
Papers and commentators are  now
offering advice to the Government
that a vacuum is being created, the
implication being that all this time
while the British were there there was
no such vacuum. By this we &re
only exhibiting our old mentality of
nlavery, that we were depending upon
1he British for these 200 or 300 years
for protection. There was no vacu-
1im. But since the British are pulling
nut from Singapore and other bases
und since the British fleet will not
be operating like it used to in this
area, everybody is saying: wvacuum,
vacuum, somebody will come into this
vacuum, Somebody says the Chinese
will come; somebody else says the
Pakistanig wil] come; therefore, we
thould do something to enter into
some pact with somebody or other,
because we have got no big fleet or
navy of our owmn.

I know the Americans are very
fond of this word vacuum. In their
country, in every house, there iz &
vacuum- cleaner. They have the
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vacuum cleaner mentality, and wher-
ever the British pull out, they enter.
Now, the tendency of the Americans
would be much more to convert what
Wag once g ‘British lake', this Indign
Ocean urea, into an area coming
under their influence, because, as you
know, they will have to pull out from
Vietnam very soon. The writing on:
the wall is clear that the US should
quit Vietnam, Yoy probably kmow
the depth of the Vietnam crisis in
which they are involved so much so
that at least President Johnson, that
arch warmonger, has officially an-
nounced that he is not going to stand
for Presidentship. Newspapers have-
already reported this in special edi-
tions. He has also been obliged to
order some amount of de-escalation
of the bombing of North Vietnam,
The great 'fet offensive launched by
the National Liberation Front of
South Vietnam is digging the grave
of the Americang there and sooner or
later, the Americans will have to quit.
So they would think of somewhere
else, an intermediary area in the
Indian Ocean where a'l those island
bases are being set up slowly by them
and the British, which matter has
been raised in thig House so many
time, the question of bases in Diego
Garcia and other islands in the Indian
Ocean where they have for some time
been setting up small bases and small’
stations, refuelling stations und so on.
This is what is going to happen in
this vacuum, what is being described
as a wvaouum.

I was not one of those members
who supported the demand by some
members that we must divert a huge
amount of our defence expenditure on
the navy. For practical reasons, I
was not in favour of it. Now of
course, we find that in this vactram
which is being created, we should
at least have some minimum amoumt
of naval presence of our own to mct
purely as a sentinel, nothing more; we-
cannot aspire to be a big navay power.
But we eléo d6 not want incidents't0
take place here as took place some--
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time ago with the American spy-ship
Pueblo in the North Korean territo-
riag) waters. If something like that
were to happen near our coast, we
do not even have the means by which
we can intercept or check it. . .

SHRI NAMBIAR (Tiruchirappalli) :
Perhaps it may be going on.

SHRI INDRAJIT GUPTA: Yes. Now
at least some Submarines are being
acquired, or have been acquired, not,
of course, from the Americans or
British—they won't give them to us—
but from the Soviet Union. I am
glad at least—my friends to my right
may not be—that at the present mo-
ment a goodwill visit by Soviet naval
units is taking place. They are the
people who have stood by that com-
mitment to us. I would like the
Minister, when he replies, to tell us
frankly, not to beat about the bush,
as he has done in this Report, as 1o
how much of the British and Ameri-
can commitments in respect of defence
which have been made to us since
1962 has been fulfilled, how much re-
mains unfulfilled. Every year I raise
this, but no reply is given.

‘What about the Ambajari plant?
What about the Chanda plant? What
about the radar which was promised
in 1962 and has not yet come? What
about the HF 24, the pathetic attempts
being made to raise it to supersonic
capacity? You cannot do it, because
neither the Americans, nor the British
have come forward with the aid they
promised, and we are left with no in-
tercepter aircraft. We have to spend
a lot to buy obsolete Hawker-Hunter
mircraft. Now we are hoping the
Mig will come on the production line.
I saw to-day that the Chief of the
Air Staff was banking on the Migs
that we are going to produce in India.
MIGg are still a long way off. In the
meantime, Marut, HF24 wag talked
of; what {s its condition? What are
you planning? How many crores are
you spending? You have neither the
industria]l base nor the designing ta-
-lent nor production engineers...(Inter-
ruptions.) to live up to the promise,
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The policy of black mail is going on
and Pakistan iz being allowed to buy
Patton tanks vig Italy while in our
case we are told that only non-lethal
spare parts would be exported to us.

MR. DEPUTY-SPEAKER: The hon.
Member must conclude,

SHRI INDRAJIT GUPTA: I am
concluding. I had raiseq a question
last time; I hope I muy get a reply.
Why are you spending some lakhs of
rupees on some  private American
citizen called Mr. Bragg who is sup-
posed to design or build helicopters
for the Indian Air Force in Simla? It
is now several years. I know be-
cause I have had occasion to visit
Simla. The prototype that he has
made refuses to get off the ground
and remains static but these people
are spending lakhs on that. I thin'
today is the anniversary or birthday
of the Indian Air Force. I am sure
the whole House would join me in
sending our greetings 1o the gallent
young men of our Air Force, T want
to ask whether we are doing our job
towards them.

Since my time is up, I shall refer to
only one more matter. Could the hon.
Minister tell us what the qualifica-
tions of Mr. Subramaniam are to
head an expert committee on aeronau-
tics? This committee i{s now rushing
around the world inspecting both
military ang civilian aircraft and see-
ing what we can acquire. Simply be-
cause he is unemployed for the time
being, has Mr. Subramaniam been
given this job?

Finally, when in the fleld of con-
ventional gophisticated arms by mo-
dern standards we are still perforce,
for u variety of reasons having to-
lag behind, it is sheer madness to
talk about nuclear armaments in the
country. We cannot do it; it is be-
yond our capacity. Our country will
be ruined. If we depend on somebody
elge’s nuclear umbrella it lo saying
goodbye to our noe. There-
fore, 1 support the conditions and



1235 D. G. (Min, of

[Shri Indrajit Gupta)]
Aqualifications which the Government
of India have raised with respect to
the  non-proliferation treaty, OQur
cause will always be suspect so long
as we do not make it clear that we
are not going to make it. The coun-
‘tries of Asia and Africa are taking
basically the same stand towards the
non-proliferation  treaty consistent
with their national sovereignty and
security, that is, their unrestricted
right to go in for peaceful uses of
atomic energy. They are otherwise
_prepared to sign that treaty. Here is
a chance for India to take the lead.
Let them come forward. As far as
our defence system, based on con-
ventional weapons, is concerned, let
us try to go with a better sense of
accountancy, national honour and
‘stand on our feet and let us go ahead.

SHRI MUHAMMED SHERIFF
(Ramanathapuram): I am  highly
-grateful to you for giving me this
opportunity. Government has to give
.more importance for the defence of
the country and for the protection of
our independence and territorial in-
tegrity. This becomes more impor-
tant and assumes significance because
of the aggressive and unfriendly at-
titude of neighbours, particularly,
China and Pakistan. In such circum-
‘stances, we cannot afford to go weak;
we shal] have to maintain substantial
forces of land, sea and air to protect
ourselves, Here, I want to pay my
tribute to our soldiers who are pro-
tecting our frontiers under difficult
circumstances in abnormal climatic
conditions. The morale of our sol-
diers, I am happy, hag always remain-
-ed high. I would like to emphasise
to organise our defence forces more
and more on the modern technigues
and try to obtain from whichever
sources  sophisticated  equipments,
latest aircraft fijghters and sub-
‘marines. Further development of
our ordnance factories is also very
important in this context. It s
gratifying to note that the defence
research and development organisa-
-tion hes made increasing contributions
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to the indigenous development of
defergee equipment and stores and in
meeting the growing scientific needs
of the armed forces.

Here I would urge upon the Defence
Ministry the need to give more atten-
tion towards the development of the
Navy; coming as I do, from the South
and that too from the eastern coast,
I have to emphatically point out to-
wardg the need for udequate defences
of our coastline in the South, both in
the west and in the east. This vigi-
lance over the eastern coast and the
surrounding areas has assumed greater
significance because of the latest
claims of Ceylon on the Kachchativu
Island and of Burma on the Narka-
dum Island.

The report of the Defence Ministry
speaks about the effort initiated dur-
ing the past years to modernise and
strengthen the Navy. The report
mentions about the commissioning of
the first fleet tanker, INS Deepak, and
the recruitment of 3,820 sailors. But
all this is not enough. More allot-
ment should be made for the building
up of our naval strength in the present
juncture,

Sir, permit me here to emphatically
contradict any claim laid on the
sovereignty over Kachchativu island
by the Government of Ceylon. This
tiny island has always remmined as
our Indian territory and is as sacred
and valuable to us as he Vijay Chowk
in Delhi or the Fountain area in
Bombay. This tiny islang of about
three square miles is about only 10
miles from Rameswaram, one of the
most important pilgrim centreg in
India. Tt is easily approachable from
Rameswaram by boats. It is wrong
to say that it is an uninhabited.area
because though there are no lights,
roads or buildings, the fishermen go
over there from Rameshwaram and
the maintained of India and stay for
about five or six days in the week.
This island was part and parcel of the
Ramnad zamindari, Records pertain-
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ing, to the enjoyment of the said island
of Kachchativu by the Raja of Ram-
nad, of my constituency, are gtill avail-
able and if permitted I can place the
<copies of these records on the Table
of the House.

I have with me the copies of the
following records: (1) Lease deed
dated 23-6-1880 registered in the Sub-
Registrar'y office, Ramnad, as docu-
ment No. 510/80 on 2-7-1880. The
lease is for five years in favour of
Janab Muhammad Abdul Kadir Mara-
kayar and Thiru. Muthusamy Pillai
for gathering “Saya Ver” etc., from
plants known as Umiri plants, (2)
Lease deeq dated 4-12-1885 registered
as document No. 134/85 on the file of
‘the Ramnad Sub Registrar's office.
(3) Lease deed dated 26-7-1947 for
three faslis from 1-7-1947 to 30-6-1949
registered as document No. 278/48 in
the Sub Registrar's office, Rameswar-
ram. (4) Lease deed of 1913 of the
Government of India relating to
chank fisheries for 15  years.
This lease was extended up to
1836. Kachchativu is one of the
items of the lease properties. (5)
Letter ROC No. 445/A2/50 dated 20-4-
1950 of the Administrative Secretary
to the Raja of Ramnad to the Estate
Manager for having sent the files re-
lating to the lease of chank fishery
covering the period from 1929 to 1045.
(8) Map giving the area of the chank
beds of the Ramnad Zamindari drawn
by Thiru. R. Ganesan D.I. of Fishe-
ries with the covering letter dated
19-2-1943 of the Assistant Director of
Pearl and Chank Fisheries, Tuticorin,
Kachativu is one among the islands
shown in this sketch. (7) Note dated
10-2-1922 submitted by the then Di-
wan Thiru. R. Subbiah Naidu to
Thiru. R. Raja Rajeswara Sethu-
pathy, the grand-father of the pre-
sent Raja of Ramnad and his endorse-
ment dated 27-2-1022 on the same.

I only desire that the defences of
this little island must be strengthen-
ed so that our Government may not
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continue the process of losing bits of
our “territory, so sacred and valuable
to us. This island will assume grea-
ter significance and importance when
the Sethusamudram Project is exe-
cuted. The Sethusamudram Project
should be completed soon, as our
ships will then have uninterrupted

passage,

Recently, a large number of emer-
gency commissioned officers have been
released. They must be helped to
secure alternative jobs and the capa-
cities of these trained personnel
should not be allowed to be a waste.

I hope all these pointg will receive
earnest consideration. I would con-
clude by saying that the Government
should retain its responsibility and
show no slackness whatsoever inim-
proving our defences. In the present
world weakness will never pay and
the strength will always secure a
position of honour and prestige.

SHRI K. P. SINGH DEO (Bolan-
gir): Mr, Deputy-Speaker, Sir, speak-
ing at the fag end of the debate, there
is hardly any ground which has not
been covered yet. Yet, 1 would like
to speak on a few specific points.
Firstly, the armed forces of any de-
mocratic country act according to the
directives relating to the foreign
policy and its domestic policy_which
is formulated and based on enlighten-
ed national self-interest. But, in the
case of our country it ga;”re:’ulted
in continuing violation an our
territorial integrity und soverelgn'y
and our pitiable isolation in the
world Sir, I would like to quote
Clause wise classic maxim about “war
being an extension of the political
action” So, we can say thmt the fall-
ure of our defence policy in the past
has been the fallure of our foreign
policy. In the years before the Chl-
nese aggression our
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was based on Panch Sheel which spelt
out the message of peace and pas-
sivity.  Consequently, the armed
forces were neglected to the point that
they were ill-equipped mnd ill-trained
and they were so demoralised that
the enemies of India did not take it
seriously. So, whether it was the fear
of the ruling party that by strengthen-
ing the armed forces they might be
replaced or not, God alone knows
that, but the position remains that
the army had become demoralised and
very weak, with disastrous effect in
1962 during the Chinese aggression.

There is a lack of clear-cut aims
and objectives. The size and the
composition of the defence forces have
to be determined by the commitments
of our government, according to our
foreign and domestic policies. This
inertia hag had a telling effect on our
defence forces and this has been
largely responsible for the accelerated
expenditure now on defence, which
has crossed the Rs. 1,000 crore mark.

Unless there js reorientation in our
thinking and unlesg our foreign policy
can pull ity weight our Government
cannot afforg to counter an attack
either by Pakistan or China or by
both in collusion. If we think that
the Chinese aim in India, is not
military then it must be political. It
pays it to extend its politica] philo-
sophy through subversion and  the
elimination of subversion depends
upon our political and economic cli-
mate and not on our wmilitary
strength alone, Sir, the public the
Parliament and the country are total-
ly in the dark about the Govern-
ment's long term strategy as far as
defence is concerned. Whenever Wwe
ask any questions, it is always
shrouded and kept away from us as
it we are doing something to our
country’s peril.

If it was the Intention of China
in 1962 and of Pakistan in 1965 to
make India raise its defence produc-
tion beyond the point of incompati-
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bility with sound economic policy,
they have succeeded very well, as can
be seen from the budget figures. Mr.
Morarji Desai affirmed in his budget.
speech that there was the greatest
need to scrutinise India's defence ex-
penditure very carefully to see that
the scarce resources were not unduly
diverted away from economic deve-
lopment. It is also abundantly clear
that economic  development cannot
occur without assured national secu-
rity, I would now like to bring out.
a few points.

From the Defence Ministry's report,
we find the following figures, Value
of stores recommended for disposal
Rs. B3 crores; value of stores recom-
mended for disposal by the competent
authority Rs. 63 crores and so on.
The tota] value of surplus stores for
disposal amounting to Rs. 204.70
crores, If we had the correct aims
and objectives and kept our future
in proper perspective, why is it that
such a large volume of stores are now
being got ready for disposal?

While on economy, I wonder whe-
ther we are using the most efficient
budgetary techniques. If not, a con-
siderable wastage is being tolerated,
because very little jnformation is
available for reasons of security and
any attempt to ask questions about
this is turned down.

I would like to draw the attention
of the House to the works programme
in the report. There are 1219 work
projects costing approximately Rs. 45
crores sanctioned by the various com-
petent financial wuthorities under
the emergency works procedure,
while 17 projects costing Rs. 3 crores
were sanctioned under normal works
procedure. I want a clarification
whether this emergency works pro-
cedure is subject to scrutiny and if
not, there remains a doubt as to the
expenditure of Rs. 45.27 crores,
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I come to the modernisation of our
defence forces. The Minister of State
was very eloquent in his intervention
last weekt when he said that two-
third of our armed forces have been
modernised. He painted a rosy pic-
ture of defence production. On that
matter, I would bring out certain
facts which have come out in the
eighth report of the Committee on
‘Public  Undertakings on HAL., I
would briefly quote from this press
Teport: .

“The Committee on Public Un-
dertakings of the Lok Sabha has
suggested that IAC be made to
rely on the indigenous aircraft
industry and gradual'y standar-
dize itg fleet with Arvro-T48s. It
has expressed doubts about the
wisdom of starting the HS-T48
project and felt that since a large
sum had been invested in it some
method should be devised to make
it useful.

In its eighth report on Hindus-
tan Aeronautics Limited, it also
expressed concern at HAL un-
dertaking production of various
types of aircraft without having
orders for them. In some cases
action had been initiated on making
certain types of planes on mere
indications from indenters. Sub-
sequently, expected orders had
not materialized.”

1t felt that orders with jndemnity
-provision should precede any such oro-
gramme.

I would like to quote something
ffom the Report itself, Under the
heading “Cost of Production” it says:

“The Committee are surprised to
note that an essentia] item like
the cost of production was orhitted
from the project Report, with the
result that HAL which took over
the project at a later stage had
no idea about the cost of produe-
4ion of this aireraft. The Com-
_mittee recommend thaty the cost
of production of thé aireraft &t
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varioug stages should bs worked
out without delay.”

In paragraph 67 under the heading
“Cost of Production” it says:

“The Ministry have stated that
estimates of cost of production
ifrom sub-assemblies, details, raw
materials ang profitability had not
yet been worked out in the case
of three factories of the MIG
complex. These estimates had pot
also been included in the Project
Report. The supplies to IAF
would be on ‘“ecost plus profit”
basis, The quantumr of profit was
yet to be decided, HAL had uot
been able to make any reasonably
accurate estimates of production
costs and financial results for the
factories so far.”

This is a very gerious matter.

Then, under the heading “Electronics
factory” it says:

“The Electronicg factory at
Hyderabad according to the pro=
duction programme drawn up with
the help of collaborators, had to
start production of fully assembl-
ed sets by end of 1966, and from
sub-assemblies from the beginning
of 1967. These two stages have
been achieved, There are delays
cropping up at present due to non-
receipt of plant and machinery,
raw materials, tools, etc. in time
which is mainly due to the closure
of the Suez Canal.

The Commitiee hope that the
delays in receipt of equipment will
be reduced to the minimum possi-
ble limit so that production pro-
gramme is not affected.”

Here I would say that we should de-
pend more on our indigenous produc-
tion than on such calamities like the
Suez erisls and all that

Then I come to the Baml.are D}:i
sion. While we are proud of the .
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that HF-24 Mark I is going to be the
firgy supersonic gircraft which will be
produced by our own engineers, I
would like to say that if we are to
keep up with trends and our defence
needs and if the Government js aware
of its actual needs, the HF-24, Mark
I ang Mark II, as compared with the
Mirage which is nearly of the same
type, is below standard. The word
“standard” is a relative term' and if
we want to get the best out of our
available resources, we should do a
little bit of re-thinking about HF-24
Mark II and we should see that HAL
comes up to standard so that it can
be compared with the Mirage ag far
as fire power, speed and manoeuvrabi-
lity are concerned, because it is going
to be our only interceptor apart from
the MIG.

While dwelling on the HAL, I would
like to bring out that in the Nasik
Division of HAL in the works whick
had been teken over by the Mauha-
rashtra Government for the HAL, a
lot of defects have come up, the major
ones, according to the Public Under-
takings Committee, being inadequate
water proofing of buildings, cracks in
floor slabs and concreting of the run-
way. In spite of requests, these recti-
fications had not been carried out in a
satisfactory manner. But pothing in
this matter has been done to follow
up. While in Orissa for the Aero
Engine Factory at Koraput the Gov-
ernment of Orissg came to
an agreement with the Gov-
ernment of India, through HAL, in
19683 that all the civil and electrical
works for this project would be done
by the Government of Orissa at a
agency rate of 10 per cent instead of
17 per cent lald down by the Gov-
ernment of India. They have so far
done work worth Rs. 9 crores, which
hss been highly commended by such
an eminent persuage as Dr. Khosla,
But yet, In violation of that Agree-
ment, the Government of India, in &
breach of contract, without terminat-
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ing the contract formally and In utler
disregard of the Government of
Orissa's organisation there, have put
about 300 Engineers under a Chief
Engineer on the job who are in that
organisation have asked for open
tenders. I would like to know from
the Defence Minister whether he can
clarify the position as to why in spite
of Orissa giving advantage of carrying
on the work on a concessional rate of
10 per cent, such g step-motherly
treatment has been meted out which
has been unanimously condemned in
ithe Orissa Assembly. The other day.
the hon. Minister was vexing eloquent
on my friend Mr. Vishwanathan and
Mr. S. Kandappan, of the DMK not
to be parochial and to be broad-mind-
ed, 1 would like to know whether he
is broad-minded and non-parochial in
this respect of non-Congress Govern-
ment,

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI

L. N. MISHRA): We have not takem
up the construction work. The hon.
Member is not aware of the real posi-
tion there.

SHRI K. P. SINGH DEO: In wday's
papers, on the occasion of the 35th
anniversary of our Air Force, the Air
Chief Marshal Arjun Singh has
brought to light the strategic import-
ance of the air force and its role of &
defence and effective deterrent for
India’s defence. So, this callous and
indifferent attitude towards defence
development, specially towards the
aircraft industry, is absolutely and
blatantly letting down the country and
the Services.

In an article by Air Vice-Marshal
Harijinder Singh, Rtired, he has term-
ed the present Indian Air Foree a$
an “United Nations” of aircraft, hav-
ing aircraft manufactured in Russia.
America, Britaln, France and other
countries. So, I would like to know
the wisdom of having a fleet of air-
craft which are obeolete and, at the
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same time, so varied in technique and
in production.

While gdding pips to the high-rank-
ing officers which will not only cost
us more than Rs. 5 lakhs annually in
the form of galaries, but a lot more
indirect expenses will go up as far as
providing amenities which go with
promotions, like, for instance, foreign
staff cars for Lt  Generals, increased
guards and orderlies, bigger houses
with  air-conditioning facilities and
furniture and giscretionary funds at
their disposal and all sorts of things aTe
concerned. ‘Whereas nothing much
has been done for the jawans s0 far
as separation allowance jg concerned;
the officers, when they go out—I am
subject to correction—I believe, they
get Rs. 75 per officer as separation al-
lowance, I would like to know if there
mre any such things being dome for
the jawans also, Secondly, when a
jawan ig serving ang if there is any
violation of the law in the case when
a jawan's land is Jeased out o a share-
cropper and when he goes home, he
has to go through a lot of legal hauky-
panky before he can get back his
land. 1 request the Government to
take it up with the gtate Governments
and see that jawan's land, during his
absence, is not subjected to this sort of
a thing.

The next point is about the educa-
tion of the children of armed forces.
I hope the Government will take more
pains in starting central schools so
that the children of jawans can get
adequate education because in the case
of movements or fransfers of the arm-
ed personnel, their children face a
great deal of difficulties as far ag pur-
suing thelr education is concerned.
Sometimes the jawans, airmen and
naval ratings have to work in un-
conginial conditions of inadequate ac-
commodation and lack of comforts like
shortage of married quarters ete.

Now I come to the Emergency Com-
missioned Officers. At a time when
the country was facing a grave crisls
and was in the danger of being over-
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ruy by the Chinese aggression in 1962,
young men from all walks of lite rose
magnuficently and answereq to the cail-
of the nation to save the integrity and
the sovereignty of the gacred mother-
land, We are pot yet out of the woeoas-
by any chance, but the Government
have discharged the Emergency Com-
nmissioned Officers with the promise
that they would be rehabilitatad. I.
would Jike tp know what the Director”
of Resettlement hag done in this re-
gaurd. As far as my knowledge goes,
even letters written by the Defence
Ministry and the Home Ministry re-
main unacknowledged even by public:
undertakings and gutonomous bodies.
regardig rehabilitation of the Emersg-
ency Commissioned Officers. Even in
the case of battle cagualties, not a
finger has been lifted and papers re-
garding pension, etc, have not been
finalised as yet. The bureaucracy
here ig the same as in the other Minis=
tries. I hope, the Defence Minister
will look into this and see that it im.-
proves,

My next point is on buffer States..
Firstly, Tibet was sacrificed to the
Red Dragon, After the 1862 Chinese:
aggression, Bhutan and Sikkim have:
started having second thoughts about.
cur capability and Nepal is wore
friendly with China than with India.
The Britishers, though you may call
them imperialists and colonialists or.
whatever you may say, had the fore-
sight and the discretion to safeguard.
India from Chinese aggression and
cther types of aggression by keeping
these buffer States. Now we have not
only sacrificed Tibet but we have also
lost that security which they had pro-
vided us. With the jncreasing inte-
rests of foreign powers in our political
life as well as in our country, when
Indian nationals and elements are get-
ting active and open finance, mate-
rials, explosives, training and guid-
ance from foreign powers and are
operating in highly strategic border
areas, and when super powers like
Russia and America, directly or in-
directly, are helping Pakistan by glv-



1247 D. G. (Min. of

(Shri K. P. Singh Des)

ing helicopters, arms, tanks and all
sorts of thYngs, it is high time that
our armed forces kept themselveg in
preparedness to meet such eventual-

ities. By

Being the largest democracy in he
world and one of the leading coun-
.Artes in South East Asia and the Afro-
Asian nations, of which we are the
.self-styled leader, we should take the
initiative for a joint securily in South
East Asia to fill the void when the
British fleet pull: out of Singapore.
I would have been as happy as my
colleaguwe, Mr. Indrajit Gupta, if the
Russian fleet, which has come to
Madras, is on a goodwill visit alone,
‘but, I think, there is something mora
in that visit than just good-will. If
you remember, last year my leader,
Mr, Dandeker, in his speech on De-
fence Budget, spoke about the geo-
political ang geo-physical situations
whieh should be taken into account.
“The growth of the Russian maritime
power has been gne of the most im-
portant geo-politica] developments of
the post World War II. A weak
coastal defence force twenty years ago,
the Soviet Navy today is only second
to the United States of America. The
~Scviet Navy has been used as ap arm
of its foreign policy, as exhibited in
the West Asian crisis and the Peublo
incident in North Korea. We seem
fo be following everything which
Russia is doing and we have, in fact,
become its satellite, At least we can
take thiz example and make pur Navy
‘more gffective, if we have to keep our
integrity and govereignty.

Before concluding I would like to
-say that the Terriforial Army, which
is the second line of defence in the
country, has failed to attract any
yoeng men in imparting military
traiaing. And it has become a dumping
groung for those officers who are just
going to retire and the case of th2
-last three or four Directors-Genersl
-wii] bear out my conviction, and hence
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no interests is taken for its effective-
ness. Before ending I would like
to say a word about this Aero-
pautical Committee headed py Mr.
Subramaniam, Opn the 3rd of March
he has gone to the United States with
the Joint Secretary, Mr. Krishnaswami
Whatever is his pame. He is sup-
posed to have gone on a lecture tour
as well as to meet some civilian and
nijlitary authorities as far as develop-
ment of aeronautics is concerned. I
would like to know if such an import-
ant portfolio as the development of
Defence Services is the dumping
ground for defeated and discredited
ex-Congress-Ministers devoid of know-
ledge of aeronautics. Who is paying for
the lecture tour or the tour as a
whole?

15 hrs.

SHRI PILOO MODY (Godhra):
Sardar Saheb is paying for it.

MR. DEPUTY-SPEAKER: Mr, Ranjit
Singh. Just 10 minutes.

SHRI RANJIT SINGH (Khalilabad):
Ter: minutes for me, Sir, your favour-
ite member? Last time you were good
enough.... e

MR. DEPUTY-SPEAKER: You have
got only ® minuteg to your credit.
One minute by grace I give you.

SHRI RANJIT SINGH: 20 minuies
1 require, Sit.

Last year when we had.the Defence
Debafe we were shocked to hear the
Defence Minister meaningfully deliver
his meaningless reply. Members in this
House were so agitateg at  his
vague and incomplete answers and
quetsion affer question was hurled to
seek g more complete reply. The De-
fence Minister had then said that it
was the first Defence debate to which
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he was replying and therefore we
should understand his innocent ig-
norance then. But, now, Sir, full nine
months have passed since the said
debate—Yes, Sir, I can see that you
also agree from the twinkle in your
eyes that nine months is enough of
a time for the Defence Minister to
bring forth correct, complete and
well-shaped answers to vital questions.

Now, what are those vita] questions?
The first and foremost guestion is:
what is the purpose of our maintain-
ing an armed force? A simple ans-
wer—for the defence of the country—
brings forth the bigger question—
How? Certainly no country can he de-
fended by presenting its armed forces
to the enemy as a shield to be bat-
fered or a gaseous punching pad.
What shall be done if the pad is
purictured? Therefore, I will request
the Government each of its Members
and all their supporters to grasp the
modern meaning and purpose of Deo-
fence.

There is only one purpose of creal-
ing and maintaining a Defence force
as agreed to by all modern tacticians.
strategists and statesmen. National de-
fence envisages the readiness to con-
duet{ offensive action for annihilating
un attacking enemy. You cannot sit
back and absorb an enemy atlack.
What did we do, Sir, in September
19657 The then Prime Minister, in-
deed, the whole House, realized the
futility of passive defence and we im-
medistely switched on to the offensive.
And offensive action means war. In
1965 we went to war with Pakistan.
Now, Sir, having seen the purpose of
Defence as being the capacity 1o
launch an offensive action, where do
we stand in that respect? This i3 a
direct and categorical question and T
request you to seek from the Defence
Minister a straight and Jucid answer.

The other vital question is: what Is
tha Government's definitlon of a war?
War has certain stages—four to be
precise—confrontation at the frontiars.
88 (Ai) LSD—9.
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insidious  infiltrationg through the
frontiers, open violations, across the
frontiers and occupations beyond the
frontiers, Will_the Government uns-
wer my second question—at what
stage will they take offensive gction?

AN HON MEMBER: Your own de-
finition. :

4 A

SHRI RANJIT SINGH: In the case
of Pakistan, they took it at the
second stage of inflltrations—I ac-
cept it. Why are you then vacillat-
ing now to launch an offensive ac-
tion against gimilar inflltrationg in
Nagaland, Mizo Hills and other areas
in Assam. ~

Last time, Sir, for the first time we
raised on the floor of this House the
question of the Government having no
defence policy and no national war
aimg having been formulated, The
Defence Minister had given the most
disheartening and demoralising ans-
wer, “There i8 no question of war
aims. Our poliey is to defend our
country.” Yes, indeed, to defend our
country, but how, Sir, how? Is it the
way they defended us against China
or the way they defended us against
Pakistan? If they chose the latter, as
T am sure neither this House nor the
people nor their own Party will per-
mit them to repeat the former, then
would you not go on the offensive as
you did in 18657 I ask the Govern-
ment this question, Sir, what have they
done to create that offensive capacity
in the country? I will have to answer
thle query myself, for how can the
Defence Minister be expected to ans-
wer it when his main concern is how
not to answer a question, though
seeming to do so. )

Firstly, let ug consider the strength
of our forces. Strength is the sum-
total of numerical strength, fire-
power, mobility manouvrability and
above all morale. We are spending
a puge amount on our defence forces



1261 D, G. (Min, of

[Shri Ranjit Singh]
Are they numerically sufficienty We
have an army which is 0.3 per cent of
our population. Red China's is 0.75 per
cent of itg population, Free China 8
per cent, South Korea 10 per cent,
North Korea 10 per cent, Israel 10
per cent and our neighbour Pakistan
0.5 per cent. Proportionately then
even Pakistan has a much larger army
than ours.

The reason why we feel it burden
most is not that the forces are 1oo
large but that the increased require-
ment for them has not been matched
by the economic development of the
country. Compared to ug with only
one-thirtieth of foreign aid -e-
ceived by it, Taiwan has become an
exporting nation in elghteen years.
The deserts of Israel have been set
blooming to export foodgrains. Within
all their economy shattered, the
humiliation of defeat demoralising
them, Germany and Japan girdled
their Joins and exploded into the
world as two of its most stable na-
tions in the same period as we have
taken to touch the bottom of the pit.
The remedy to the pinch we feel, Sir,
is not to reduce the forces but to gear
up our economy. Our Armed strength
is actually most inadequate. You
know that against Pakistan we match-
ed them division for division. ‘This
was not because we wanted to do that,
but because we did not have the forces.
Our Seventh infantry division and
fourth mountain division, when they
moved into battle had only two brig-
ades each instead of three each and gt
least two of these four brigades had
only two battalions each instead of
three. On the entire front from DBEN
to Gadra there was no air defence
protection for front line troops, gun
areas and forward defended localities.
Against our one division and one bri-
gade of armour Pakistan had two
over-strength armoured divisions. The
situation s gtil] the same. They have
a greater armoured force than us, We
can meet this deficlency by increasing
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our anti-tank potential. But our fos-
silized ideas will not permit us to
change the organisation of our forces
til] Britain or Russia or US suggests
it. Well, Sir, not having the will,
not possessing the means, not having
the interest and lacking the intellig-
ence to increase our armour strength,
will the Hon. Minister examine the
creation of RCL regiments on jeeps?
Isrgel had them for outflanking the
Arab armour and in the battle of
Elgantara majority of the Arab tanks
were destroyed by jeep mounted RCL
units. Many suggestions could be given
but the Government ig not receptive
and that is why we demanded a Stand-
ing Committee, Some gentlemen opp?-
site spoke in its favour but then voted
with the Minister to defeat the re-
solution.

About our ability to launch a coun-
ter-attack, we lack the mobility, We
lack the equipment and therefore
manoeuvrability, That is why when
one of our division reached the front
in 1865 it found that for four days
its formations and units coulq not
reach their ‘positions for lack of .mobi-
lity. This was the 10th Infantry Divi-
sion mentioned ~ last year by Shri
Niti Raj Singh Choudhery.

Lack of mobility in g formatlon
may be due to internal or external or
both causes. Lack of proper transport,
faulty loading tables, faulty organisa-
tion and faulty dispersal are internal
causes, Lack of communication facili-
ties, bottlenecks like weak bridges
narrow and bad roads, lack of proper
loading and unloading platforms, lack
of transhipment facilities, multiplicity
of rail line gauges are the main ex-
ternal hindrances to mobility, The
Government has not thought of inter-
departmental coordination ever from
the view of Defence in order to re-
move transport bottlenecks. In this
connection I will give oné example.
In 1948 when the First Armoured Divi-
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sion was moved by road to Hydera-
bag side for the Police Action we had
to leave our Churchill tanks behind
because some brigade and culverts
enroute were not gtrong enough to
bear their weight. No improvement
took place for seventeen years and
Sir, even in 1985 our most important
bridge on Lahore front feeding the
sectors of Dograi, Burki and
Kasur, the bridge at Beas, was not
capable of taking Centurion tanks and
they had to be taken across the railway
bridge, Thus you will see that defence
is the joint concern of all the Minis-
tries, and the country could benefit if
all departments and Ministers took
enough interest in defence to atterd
the defence debates. Otherwise, they
will remain as blank as unconcerned
and as non-contributive to defence as
the hon. Defence Minister himself.

Therefore, for increasing the mobdi-
lity of the defence forces concrete
steps must be taken and coordination
of all departments ensured. A com-
mission with al] Ministries represent-
ed in it could go through it all

I shall now deal with some very
essential points raised in a very fine
speech by one of our most admired
Members who is now unfortunately
fully gagged and unable fo raise those
points again. This Member js Shri
M. R, Krishna, now gagged and con-
demned to defend the indefensible
signs of the Government gnd especial-
ly his Department. ghri M. R. Krishna
had made a very apt remark and, 1
may gay, had shown a very clear un-
derstanding of the country's problems
when he said that India had perma-
nent enemies and temporary friends.
I am quoting his very words.

AN HON. MEMBER; He gid not
know that ke was going to be a
Minister,

SHRI RANJIT SINGH: I am quoting
fromv his last speech.

That js the attitude that we should
have and only when we realise that
cerfain enemles are permanent and
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our present friends are only tempo-
rary because of our rotten foreign
policy due to which even Nepal and
Ceylon stand alienated from us, only
then ghall we with proper wisdum
take gteps towards our security, That
a person with such clear and correct
views should now become a shelf-
decoration as Ministers are, is a loss
to the country. But let us see if he
with his customary courage for his
convictions can take g stand to im-
prove matters.

Shri M. R. Krishna had talked of
improvement in the NCC. So, let
me suggest g few things for that de-
partment jtself. They have gtarted a
fresh approach. I ghall not condemn
it but I would request that they should
give it a better trial than they gave
last time to the compulsory training
scheme, I may also say that we have
again a very good Director-General
and I am sure that with Shri M. R.
Krishna himself in charge of the
NCC, improvements will take place.

I suggest a few things for Lhe girls’
unitg in particular. There has been 2
little drawback in the schemes in many
States owing to male instructors and
male commanders, Parents have been
apprehensive because the male com-
manders have shown a lack of cha-
racler in many cases. At least five
cases have been brought to my notice
where the commanding officers have
married their girl cadets. Now, Sir,
love marriage is the result of prolong-
ed courtship. Imagine the scandal
when a commanding officer starts
courtship with one of his own cadets.
Then, again, why should bachelors
have been posted to girls’ units at
all?

There is an international seminar on
girl cadets to be held in Iran shortly.
I know that the Ministry is bampering
our detachment from going there.

Shri M. R. Krishna had rightly sald
that the cut in the jawans’ ratlons was
not correct. But after he took over 48
Deputy Minister. ...
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MR. DEPUTY-SPEAKER,; The hon.
Member should try to conclude now.

AN HON. MEMPBER: He is an ex-
pert. Let him have some more time.

MR. DEPUTY-SPEAKER: I
that he is an expert ...

know

BHRI RANJIT BINGH: I do not re-

gerc myself as an expert on defence
but I can....

MR. DEPUTY-SPEAKER: 1 know
that pe is making useful contribu-
tions. ..

SHRI RANJIT SINGH: If 1 am
making useful contributions, Lhen 1
weuld request you to give me some
more time.

MR. DEPUTY-SPEAKER: I shall
give him two more minutes but he
gshould conclude after that.

oY W AWy AT (WA )
frar & fam &7 % 180

SHRI NATH PAI -<(Rajapur): This
is & very bad remark that the hon.
Member has made. You should protect
us. Is it fair and is it proper that the
hou. Member should ask of the Mem-
ber who is making a useful contribu-
tion: ‘Kis se likh kar laaya hai? It is
wrong on hig part to make such A
remark. I object to this. I object to
this kind of remark against anybody.

Y T WA NTA3q; R faedas
TIRIATE AEE R & |

SHRI BAL RAJ MADHOK (South
Delhi): shri Ranjit Singh may ignore
the interruption and go ahead with
his speech.

SHRI RANJIT SINGH; Shri M, R,
Krishna had rightly said that the cut
in the Jawans' rations was no cor-
rect, After he became the Deputy
Minister, instead of restoring the cut,
fleld service conoessions in  certain
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cities if we could call Udhampur a city
were also abolished, hitting hardest
the poor civilian employees of the
MES, the Ordnance ang others, There
have been agitations, fasts and repre-
sentations regarding this unkindest cut
of all. Has Shri M. R. Krishna for-
gotlten his previous conviction 8o
soon?

He hac also spoken cf the poor
condition of the soldiers. I hope he
rememberg at least to prevent the
Government from making them more
miserable financially.

Now, a cut has been made in the
number of water carriers and cooks
in the units, The rcason given was
that now the units are in canton-
ments where water carriers are not
needed Decause running water is
provided. This is a complete per-
versity of thought regarding defence.
Are the units meent to stay in
the cantcnments? What will happen
when they go to the front? Will the
Defence Ministry keep unrolling a
water pipe-line behind them? Then,
carriers will be needed. If there are
no carriers there, then where will the
carrierg come from?

I tell you that our state of pre-
paredness is bad and needs a study
and reform. I will give examples.
In 19865, units were asked to move
suddenly to the front. One artil'ery
field regiment had no ammunition. It
was told to move and ammuution
would follow. It took position 1n
the Fazilkag sector. The enemy was
on three sides of it angd the gunners
were manning only riffes and light
machine guns, because though fac-
ing the enemy there wag no .am-
munition for the guns for 24 hours
after coming into contact with the
enemy. It is known that the entire

army lacked road transport and
thousands of civilian trucks were
commandered for helping it out.

For both Burki and Kasur sectors,
we had no field hospita] for 72 hours
angd it were the gallant civilians, in-
cluding Shri Iqbal Singh and Shri
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G.S. Dhillon who commendered ci-
vilian doctors and nurses to attend
to our wounded. For several days,
the rations for this hospital were
supplied by the citizens of Patti.

In the iast world war, the George
Crosg was awarded to the Island of
Malta for bravery. Sir, 1 propose
here on the floor of this august House
that the Vishist Seva Medal be
awarded 19 the citizeng of Paiti and
the Mahavir Chrakra to the brave
citizens of Khemkaran,

Last year, speaking on our intel-
ligence, the Defence Minister had
said “we know fairly well what is
happening on the other side of the
border.” 1 hope he really does, be-
cause in 1865 the Government did
not. For instance, we did not know
where the First Armoured Division
of Pakistsn was. We had receiveu
information through reconnaisance
ete. that it had moved out of Khara,
its cantonraent. But not until it struck
at 4 Mountain Div. did we know that
it was there, How can the House be-
lieve that the Government knows
what is happening on the other side
of the boider, when it does not know
what is happening within its border.
Ten year. back, we did not know
what was happening in Aksai Chin;
8 years buck we did not know what
was happening in Bara Hoti. 3 years
ago the hon, Minister did not know
what was happening in Chhamb, three
months ago he did not know what
was hapening in Kachachativu, one
month ago he did not know what was
happening in Narcomdam, and we do
not yet know what is happening in
Lattitila-Dumabari. But the hon.
Minister talks of military intelligence
across the borders.

Lastly, 1 will come to some saving
points for the budget, constructive
saving points not to save the Minis-
ter's position, but to save finance.
Firstly, scrap this white elephant of
HF 24. Then serap the upgradings.
It will take months before the 3elec-
tion boards promote them. The rea-
son given for the upgradings is that
now. they have increased responsibi-
lities because of g larger army. In the
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last war, we had three million meu
under arms and these posts were held
by Brigadiers and Major Generals.
There is no need to upgrade these
posts. If there was upgrading requir-
ed on the basis of numbers command-
ed why was the Director General of
NCC left out?

We cannot afford a 'arge navy at
the moment. In 1064, the then Naval
chief had declared that on the east
and west coasts, we should have some
patrol bases and use the air forve
for patrolling or waters. If we do
this, we will save a lot on the navy.

Lastly, I request that a Commission
be appointed to go into things Iike
revision of rules of 1887. It wil' effect
lot of savings. For instance there is
a rule which seys that if a contrac-
tor supplies eggs weighing one
ounce, it is the rule of 1887 which
applies, it wil] be acceptable. Those
days eggs were very small, But now
as you know—probably you are an
egg-eater—they are much larger.

SHRI NAMBIAR (Tiruchirap-
pali): It will be changed in 1987.

SHRI RANJIT SINGH: The Com-
mission should go into basic things
like recruiting egtablishments, We
are maintaining a huge establishe-
ment of recruiting officers even when
there is no recruitment at the moment
required. Why maintain these officers
as they are? Why not send them to
units like NCC and the Territorial
Army? When the time for recruit-
ment comes, they can be brought back
to their previous posts.

MR. DEPUTY-SPEAKER: He must
conclude now.

SHRI RANJIT SINGH: Honestly,
my last point.
We are concerned about eertain

things in the army. There 1s the rela-
xation of height for a certain class. I
do not know what one's height hag to
do with solduring. The Defence Minis-
ter must have realised by now from
personnal experience that height s
inversely proportiona] to intelligence.
We must revise these things.
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You are cutting my time short and
I want to conclude by saying this.
Not complacency but eternal vigilance
is the price of liberty and you shall
pay for having neglecteqd it.

. THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): This de-
bate hag spread over three days and a
large number of hon. Members belong-
ing to different parts of the country
and different parties have participat-
ed in the debate. There are certain
common features of the debate
and I should like to recapitulale them
briefly the basic assessment that had
emerged as a result of this debate.
First of all, there is agreement among
all Members—almost every Member
who participated said so—that the
twin danger we have been facing for
sometime from our two neighbours
still continueg angd this places a great
burden on the armed forces to defend
the integrity and sovereignty of our
country, There have been suggestions
somewhat on a wider spectrum of the
assessment. Some hon, Members have
said that it is likely to continue and
if anything the tension is likely to
increase, There have been other hon.
Members who felt that some political
action, if initiated by us, might re-
sult in the lessening of tensiun, I do
not want to go over g discussion on
postures in relation to foreign policy.
I have on many occasions participat-
ed in the debate on external affairs
angd it is not my intention 1o go over
that ground. But I readily concede
that there is very close link between
foreign policy and defence, This is a
proposition which hag been valid and
which will continue to be valid. The
relations with our two mneighbours
are bad not because of our seeking
but because of the pursuit of certain
policies by our neighbours and I do
not want to spell them out. But the
hard and cruel reality remains that
the collusion between these two
powers casts a heavy burden on us.
A great deal has been mentioned
about increasing collusion between
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Pakistan and China both by the Op-
position Members and the Congress
Members. It is an established fact
that this alliance for collusion what-
ever expression you may use—bet-
ween China ang Pakistan exists and
it is not denied either by China or
Pakistan. Chinese help Pakistan not
only in the political field in buosting
Pakistnai claims—most of them un-
justified—against India, for instance,
they support Pakistanis attitude to-
wards Jammy and Kashmir, and in
several other matters. Beyond this
puolitical support, there has been the
supply of military hardware such us
artillery, tanks, aircraft and other
equipment. So, this collusion or this
active association between the two
countries continues, but what is more
surprising is the attitude of those coun
tries who claim to take several actions
to checkmate the Chinese expansionist
designs: it is surprising that notwith-
standing thig collusion between China
and Pakistan, these countries do not
hesitate at all to facilitate the supp-
lies of various types of equipment,
sometimes aircraft, sometimes tanks,
to Pakistan, knowing fully well the
nature of relationship between China
and Pakistan,

12,25 hrs,
[SHRI C. K. BHATTACHARYYA in
the Chair.]

SHRI INDRAJIT GUPTA:
you hesitate to name them?

Wny do

SHRI SWARAN SINGH: Because
there is no point in overburdening the
record. I think everybody knows it.
The recent decision, for instance,
which has found its way in the press
that Pakistan is likely to get about
100 tanks from the NATO countries,
a sale or transfer which cannot be
effected unless it is approved by the
United States because they are the
principal suppliers to the NATO coun-
tries, is a thing which is in peint.
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There are other cases also, of the
trickling of the jet aircratt via Iran
into Pakistan.

SHRI N. K. P. Salve (Betul): Are
they omly trickling through?

SHRI SWARAN SINGH: It is a
verb; not an adjective or an adverb.
English language is subtle. (Interrup-
tion). This is a point which we cannot
ignore, and it is in this context that
we have to see as to whether the
policy that we have been pursuing is
right; sometimes variations of it are
suggested from what, I should say,
the extreme left and the extreme right,
because those who claim in our House
to speak for the right sit on the ex-
treme left and those who speak for
the left probably sit somewhat right
of the centre, if I may say so, physi-
cally, not in thinking. When they
make these suggestiong in g rather
light-hearted manner, without giving
adeqate thought to those various pro-
blems, sometimes I feel startled at the
over-simplification in their mindg and
some sort of feeling that at a crucla)
moment there will be others who will
defend us. I strongly repudiate and
deprecate any such tendency for &
country of our size, for a country
which has been pursuing a certain
policy in the international sphere, an
independent policy, the basic policy
of not getting ourselves tied to the
apron-strings of any other country;
for a country which is geopolitically
situated as we are, there is no option
but to stand on our own legs and
that is the only way that we can sur-
vive. To imagine that soldierg from
any other country can help you or
that others will fight for your free-
dom or at 8 crucial moment there
will be others who can underwrite
your freedom or integrity or your
safety is a dream, and the sooner we
wake up from this dream, the better
for us, the better for the country and
the better for all of us.

SHRI SAMAR GUHA (Contai):
would you like to stand on your own
legs by having nuclear weaponry?
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SHRI SWARAN SINGH: This talk
that we must 'ook to some other
powers to underwrite or safety in this
or that fleld is something which is
unthinkable and we should not think
in those lines. Faced as we are with
this situation; what is the state of our
preparedness to meet the gituation? I
do not want to indulge in mere dialec-
tics, though there is a strong tem-
ptation for me to do so, when very
spurious arguments are advanced, 1o
indulge in putting across what may
be described as debating points. 1
think I have done this long enogh,
notwithstanding the poor opinion
which some young Majors have about
my incapacity to handle the affairs
of the country. I will not indulge in
that sort of debating point. It is my
intention to inform this House anda
the country about our state of pre-
paredness to meet the situation.
I would like to take this House into
confidence about the progress made
in the development of the three wings
of our armed forces, consistent with
the security aspect. We must not for-
get that ag our neighbours we have
two countries who have practically nu
Parliament of the type we have. It
is a good thing for us because parliu-
mentary discussion raises the morale
in the country; it throws up points
and we have an opportunity to ex-
plain our polints.

SHRI S. M. BANERJEE (Kanpur):
Neither of those countries have this
sort of ministers,

SHRI SWARAN SINGH: They have
no member of the opposition like Mr.
Banerjee. I wish there are a few Ban-
erjees there also,

SHRI PILOO MODY; We are quite
prepared to send him!

SHRI SWARAN SINGH: The War
Minister or the Defence Minister
there are never questioned. The Pak-
istan Defence Minister is not question-
ed about the acquisition of wvarious
itemg of armament and war machine
they are building. But I do not grudge
it. T only want you to show me this
concession or understanding that it
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is my earnest desire consistent will
security requirements tg share as
much information as I can with this
House., It has become necessary to
give this information a litt'e more
precisely because I do not want the
impression to remain uncontradicted
in the country that we are not making
adequate preparation particularly in
organising, equipping and bringing
the three wings of our armed ilorces
to a.level of full preparedness to meei
any eventuality.

. In the army, we are in the process
of medernising our armour artillery,
air defence guns, small arms trans-
port equipment and training. This
process is backed by indigenous pro-
duction, which has taken sigmificant
strides in the last four years. The
Vijayanta programme is known to
the House.

SHRI 8. 8. KOTHARI (Mandsaur):
Is it a fact that we are having difh-
culties in manufacturing chains for
these Vijayanta tanks? Are you en-

tering in to collaboration for the
same?
SHRI SWARAN SINGH: I know

there was some difficulty in ihe ini-
tial stages in manufacture of chains,
because some of his friends who werc
collaborating in this did not ceme up
to our full expectations, These diffi-
culties have been got over snd there
is no need to enter in to any colla-
boration.- This is not a very diffi-
cult item.

SHRI NAMBIAR: If those chains

are used, the tanks will fail at the
crucial moment!

SHRI SWARAN SINGH: Let the
hon. members settle the score bet-
ween themselves,

1 wes saying, the Vijayania pro-

giammae:is known to the House. That
is not the only addition to our &r-
mour fleet. We have also anti-aireraft
guns  with- redar support, which is a
moedern feature of our defence. Our

APRIL 1, 1968

Defence) 126.;

artillery, both in range and fire-power
has made very significant advance,
We can now cover many more miles
from a position than we could do two
or three years ago. We are now soon
to enter into the missile field ot ar-
mour equipment. It is our intention
to manufacture these missile compo-
nents and we are taking steps both in
the research fleld as we'l as in the
manufacturing programme. We should
be able to produce these things before
long. Our other equipments and logis-
tic support are being modernizcd. We
are also taking aid from computers on
the working out of solutions cn many
cf our problems. In the field ot am-
munition, though we have not yel
reached full volume ang have yet tc
80lve some problems relating to some
critical items, our manufacturing ca-
pacity and stock position today is

significantly better than in 1865 or
even a year ago.
The size of our army continues &t

825 lakhs. By improving the fire
power and striking capacity of the
army without increasing the numbers,
the teeth to tail ratio hag been in-
reased from 57:43, which was the
carlier ratio, {p 62:38. I think I have
given the broad features ol our cguip=
ment programme and manufacturing
programme,

A wat s qa (e awe )
q41wgra az 33l foqa <A -
ffqat qET g @ ag dEm a9 &4
Tg aAT

oft v ferg @ @dr aY g &
§A 9% 1 &g W E ITH AL A
qfer, o FffmT Iew T T
WA g T Fare § gfed

MR. CHAIRMAN: The hon. Minis-

ter may be allowed to proceed with
his speech.

SHRI SWARAN SINGH: The infor-
mation that I have given to the House
about the modernisation programme,
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the equipment programme and also
the manufacturing programme I hope,
would be re-assuring.

SHRI S. S. KOTHARI; A com-
mittee was appointed to draw the les-
sons from the June 1967 conf#ict bet-
ween UAR and Israel. Has that com-
mittee submitted its report? I not,
when is it likely to submit its report?

SHRI SWARAN SINGH: These are
no doubt interesting questions, But
1 would request him to make a note
of them and ask them at the end,
after I have finisheq my speech.

SHRI S. S, KOTHARI: Mr. Chair-
man, what happens is that when we
ask questions at the end they are not
answered,. When the Demands for
Grants are being discussed, when we
ask questions during the debate, the
Minister should reply to these impor-
tant and vital points,

MR. CHAIRMAN: But unlesgs the
Minister is allowed to proceed with
hig speech how can he reply? So, let
him be allowed to continue witn his
speech,

SHRI SWARAN SINGH: | would
request the hon. Member tuv make i
note of those points and ask ques-
tions at the end after I have iinished
my speech. Then I will be only teo
glad to give him all the information.
Because I am not shutting out infor-
mation.

Now I would like to tell the House
about the Air Force. This matier has
been raised by many hon. Member:,
Shri Indrajit Gupta mentioned it.
Major Ranjit Singh also, even thcugh
he is not familiar with the Air Fuice
dabbled in it.

SHR] RANJIT SINGH: The Minis-
ter should know that I spent g year
and a half in the Air Force,

=t wiw Jew ataga: o awfy
e, fowa agmg ot

w3 WIS AT W W e
g ?
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SHRI BAL RAJ MADHOK.: At least
he knows something sbout the army,
much better than what you Enow
about the army.

SHRI RANJIT SINGH: I was a
pilot in the air force for a year ang a
quarter. Except seeing npistol tcys,
what does he know about the army?

SHRI SWARAN SINGH: He found
a party 'ike the Jan Sangh more at-
tractive than a career in the army.

Talking of the Air Force, this hap-
pens to be the Air Force Day, and [
am very glad Shri Indrajit Gupla
made a reference to it. The whole
House should join in extending our
greetings to the valiant members of
the Air Force on this great day.

About the Air Foree I would like
to give some more complete informe-
tion to the hon. House. In accordance
with our defence plan the building up
of a modern and balanced 45 squad-
ron air force continues, In pursuance
of this plan, older and obso'escent
type of aircrafts such ag Vampires and
Toofanis are being phased out and
more modern types of aircraft induct-
ed into the service. These include ad-
ditional squadrons of Gnati aircraft
which, members will recall, gave an
cxcellent account of ifsclf in the 1995
operations, and the MIG aircraft. HF-
24, which has been designedq eand
manufactured indigenously has also
entered Air Force squadron.

More Avro aircraft which are aiso
being produced indigenously, have
been added to the Air Force and are
being used for communication dutles.
Steps have been taken to procure
more Caribou aircraft to maintain the
cargo fleet for airlift requirements
Helicopter units are being streng-
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thened. With the refitting of tle
super-constellation aircraft for mari-
time reconnaisance, the obsolete Libe-
rator aircraft will be phased out.
Somebody talked of Liberators; it is
also being phaseq out.

Hon. Memberg will thug see that
constant sieps are being taken to
phase out the obsolescent aircraft and
to rep’ace them by more modern cnes.
I would like to mention in this cen-
nection that having regard to the
steady advances in the fleld of avia-
tion this programme of replacement
hag to be a continuous process.

SHRI KANWAR LAL GUPTA: Re-
place your old ministers also.

SHRI SWARAN SINGH: Our Air
Force fleet in the fighter bomber cate-
gories is certainly more modern to
day than it was two or three years
ago. We have added in numbers and
in quality to the supersonic fleet and
are continously doing so. We luve
entered the missile fleld of differeut
types and our radar coverage today is
several times wider as compareq to
1985,

15.14 hrs.
[MR. SPEAKER in the Chair]

In fire power we are equipped wilh
cannon fire, gun fire, bombs and mis-
si'e in their different capabilities of
destruction and range a demonstra-
tion of which in some restricted fields
was given only yesterday at Tilpat
and I hope that those hon. Members
who saw it realise the full merit of
that demonstration.

SHRI RANDHIR SINGH (Hohtak)
It was the best yesterday. We were
very much impressed.

SHRI SWARAN SINGH: Members
have naturally felt concerned at the
build-up of the Pakistan Air Force
and the steps taken by us to meet the
threat arising therefrom. Members
will recall that even with less sophis-
ticated aircraft, our Air Force gave
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an excellent account of itself in the
operation of September 1065. With the
implementation of the re-equipment
plan and the addition to the fighting
potential that we have made, our Air
Force can now hit harder, Ay faster
and reach farther than before. With
the high level of training and skil! of
our officers and airmen, 1 have no
doubt that our Air Force will give a
creditable performance in any even-

tuality and when we have tn .ace
any difficulty,
SHRI INDRAJIT GUPTA: When

will the whole thing be complete?

SHRI SWARAN SINGH: The HF-

24 has already entered squadron ser-
vice.

SHRI INDRAJIT GUPTA: Whal
about its being supersonic?

SHRI SWARAN SINGH: I would
not like him to press that point.

Some work is being done. We have
met our requirements in the superso-
nic sector. He should not pu: that
question further in the light....(In-
terruption).

SHRI RANJIT SINGH: dHow is the
project in Egypt about the HF-24 en-
gine progressing? Is it still on?

SHRI SWARAN SINGH: Somehow
or the other the mind of the young
major always goes to the UAR.

SHRI BAL RAJ MADHOK: You
have a right to repartee but do not
make such remarks. Is it not a fact
that we were going to have aircraft
with engines made in UAR? If he puts
a question as to what happens to that
project under which we were golng
to manufacture the engine In collabo-
ration with the UAR, what is wrong
about it?

SHRI SWARAN SINGH: I do not
want to say anything to hurt the
feelings of anyone, but [ wish the
hon. leader of the Jana Sangh Party
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should have restrained the speaker
when he was saying all types of things,
1 do not want to retaliate because
that is not my line. If you are inte-
rested in knowing the progress of
that, I would like to say quite fiank-
ly that not much progress has been
made. We are not depending wupon
that UAR engine for our aireraft pro-
gramme. We have other arrangements
ang that was only a collaboration
which had been entered into in
which our airframe and their engine
could be utilised by either cruatry.
That thing continues but not much
progress has been made. Some pro-
gress has been made but that is not
likely to produce the engine which
would meet our requirement. We
have made alternative arrangements,
That is the point that I would Yke to
make,

SHRI BAL RAJ MADHOK: ‘What

about the MIG project? What pro-
gress has that made?
SHRI SWARAN SINGH: It was

already stated by my co!league when
he intervened in the debate that the
MIG project.. ...

MR. SPEAKER: If you are gZoing
to answer every interruption, they are
entitled to put them; then, you can-
not blame them.

SHRI SWARAN SINGH: I would
like to say that MIG programme of
manufacture in our country is pro-
ceeding according to schedule. Al-
ready we are flying MIGs which
have been assembled with some parts
from our own country. They aie
being actually utilised now. So, the
manufacturing programme is proceed-
ing according to schedule. This is

about our programme on the Air
Force side.
A large number of hon, Member:

have made mention about our requi-
rements of Navy. I do conceds that
in view of our long coast line and alsc
our responsibility in relation to the
defence of the group of islands, Anda-
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man, Nicobar and Laccadives, and
safe

more 8o in order to ensure a
merchant shipping all along the In-
dian ocean, because this is our n.ain
line of communication to carry on our
trade, through Suez when Suez opens,
round the Cape of Good Hope and
also, on the other side, on the eastern
side, the importance of Navy in this
geo-political situation and keeping in
view our long coast-line and the
group of islands, is very considerable.
It is true, faced as we were with the
immediate poblems against our neigh-
bours in the north, in the west and
in the east, we had to give greater
attention to armed forces and to air
force and the navy did not receive a
high priority in the initial stages. But
after our experience in 1962 and 1065,
we started giving real thought o mo-
dernisation of our navy, to increase
its fleet, and we have taken several
steps in that direction. Some of tnese
were mentioned by my colleague
about the manufacturing programme
of various types of naval craft.

On the naval side, I would also like
to give a little more precisely our pre-
sent assessment of the situation. In
the context of our regquirements, I
would like to give a brief account of
the steps that have been taken in re-
cent times to strengthen and moder-
niss the navy. The Members will,
no doubt, appreciate that naval cequi-
sitions are not only a matter of re-
sources but also of locating sources of
supply and indigenous construction.
The Government, both in regard to
locating sources of supply and indig-
enous construction, have taken Jefi-
nite steps with a view to adequately
equipping the navy to fulfil its task.
In the Defence plan, keeping our
commitments in view, the acquisition
of more modern ships and equipment
for the navy has been undertaken. I
have had the occasion to tell this
House that we are acquiring sutma-
rines and other naval craft to streng-
then the navy. The submarine arm
the need of which has been felt for a
long time, has now become an inte-
grel part of our navy.
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My colleague and I also referred, We have been conscious ior some

from time to time about the indigen-
oug construction of ghips for the
navy. As announced by the Minister
of Defence production, the first Lean-
der c.asg fneate which is under cons-
truction in Mazagon Dock Ltd. is to be
launched in October, 1968 and will be
commissioned in the Indian Navy to-
wards the end of 1971, Order has
been placed on Mazagon Duoch Ltd.
for the construction of two more Lean-
der class frigates. Apart from the {ri-
gales, some other vessels are also
being constructed for the Navy in our
public sector shipyards. I n 2y make
a particular mention of the inshore
minesweepers, the first of which has
already been launched and is expect-
ed to be commissioned sho:t'y. The
mobility of the fleet has also becn in-
creased recently by the addilion of a
fleet tanker, INS DEEPAK, which
was commissioned in November, 1967.

The hon. Members have rightiy ex-
pressed concern about the defence of
our coastline and of our island terri-
tories. I would like to assure them
that the special requirement of the
vulnerable points along our coast and
those of the island territories pre u'-
ways kept in view while drawing up
plans for the expansion and deploy-
ment of naval forces. As I Yiave said
in the past, appropriate steps have
been taken to strengthen the security
of Andaman & Nicobar islands and
these steps are being reviewed by the
Government from time lo time, I
would like to add that new unaval fa-
cilities are being established at Tort
Blair and the work in this regard is
making satisfactory progress. Patrol-
ling is done by the Navy in Andaman
& Nijcobar islands and the laccadive
group of islands and at other places
along the coast ag required. Only re-
cently, the naval patrols captured a
number of Pakistani intruding ves-
sels and this had a salutary effect
and, after that, there have not been
further intrusions.

time about the inadequacy of logistic
support and the yard facilities availa-
b’e on the east coast, and it has been
decided to set up a major base and
dockyard at Vizagapatam. A team of
experts, who have assessed the na-
ture and extent of requirements,
have submitteq their report and Gov-
ernment are now examining it. Jt is
proposed to develop Goa alsn into a
naval base so that Marmagoa harbour
can be used jointly by the fleet as
well as the merchant navy. As part
of the plang to strengthen the naval
aviation branch, the Naval Air Sta-
tion at Dabolim in Goa is being deve-
loped according to a phasea nro-
gramme, Stage I of the Naval Dock-
yard Expansion Scheme at Bombay
has been completed and a contrart for
the engineering works of the greater
part of Stage II has a'so been con-
cluded,

It will be appreciated that the naval
programme is a long-term programme,
and we have to initiate steps, but I
am satisfied that the wvarious actions
that we have taken should create a
satisfaclion that we are taking ade-
guate steps, both in developing indi-
genous production in creating new
naval facilities in different paits of
the country, and also in adding to
our naval fleet. We attach very great
importance to these and our endea-
vours in this respect will continue.

Having said this much about our
armed forces, I wou'd now, Mr, Spea-
ker, with your permission, like to
answer some of the specitic questions
that have been raised by the hon.
members, but I will be very brief :n
replying to them.

About NCC, a viewpoint has been
expressed as to why we have aban-
doned the compulsory aspect or com-
pulsory nature of the NCC. It may
be recalled that the NCC was started
after the Chinese aggression of 1962
It has to be administered through the
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educational institutions, through the
State Education Ministries, and
through the Chancellors of Univer-
sities, for the support on the side of
maintaining discipline and for various
other purposes, what are described as
‘ordinances’ by the various universi-
tles, have been issued. It should be
appreciated that in this, although we
provide the hard core of the arms and
all personnel who train them, the
main burden is carried by the States,
both in the financia]l ficld and also in
the discipline field and also in provid-
ing various facilities. I admit {rank-
ly that difficulties have arisen, parti-
cularly in the State of Madras. 1 am
in touch with the Chief Minister of
Madras; my Deputy Minister himself
had gone there and I had asked him
to contact the Chief Minister; he has
had talks. This is about the Hirdus-
tani words of command. My ap-
proach in this respect is not to enter
into an argument. The House will
appreciate that, so far as Aviny is
concerned, there have to be common
words of command. I cannot imagine
an Army in a country of our size
where the words of command arc not
in the same language. This is not a
matter which has arisen out nf the
recent Central Government's decision
on the question of language. That is
a separate issue about which a lot
was said by the hon. members and my
colleague, the Home  Minister, cx-
plained the viewpoint of the Govern-
ment. Whatever may be the differen-
ces of opinion on the language ques-
tion, these, of vourse, should be
resolved in a spirit of friendship and
understanding and seeing the mutual
difficulties, but I would strongly
appea] and urge on not only Madras
but all the other States that this ques-
tion of the training of NCC should be
delinked from the general question of
language and of switching over lo
various languages. Now, the hard
reality is that switching over from
English to the Hindustani words of
command which is mothing but sol-
diers" language—some English words,
some Urdu words, some Hindi words
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and some words from various other
languages—all these words of com-
mand emerged not recently, but 10 or
11 years ago and all that has been a
gradual process and that has been
well received by not only the NCC
but soldiers from different parts of
the country. I would like to special-
ly mention that the Madras contin-
gent of NCC at the time of the last
annual gathering of their camp here
in Delhi got the first prize for the
best performance. Sir, it will be a
pity if the NCC, by some omission on
our part, does not have its due place
in the educational set-up of Madras.
It is a continuation of something
which had existed for over 10 years.
(Interruptions). It is a continuation
of some thing which had been in ex-
istence for a long time. 8o, it has not
arisen out of the recent de~ision on
language poiicy,

SHRI S. KANDAPPAN Mertur):
May I make one clarification because
this is a very serious issue. The
Madras Government did not ask for
Tamil words being used in the Army.
But he practical difficulty ihat has
arisen was: in the situation thai is
prevailing there after the passing of
the language resolution here, it is very
difficult and it was deemed by the
Madras Government that it would be
impossible to carry on the NCC train-
ing there. It is & passing phase.
That is why they have made a re-
quest to the Centre. 1 would like the
Minister to look at this question from
this angle.

SHRI SWARAN SINGH: I am very
thankful to the hon. Member for his
very helpful attitude and T would
leave it at that.

1 vy (omd (A7) : e T
07 e F7 fag )

SHRI SWARAN SINGH: For once I
am thankiul ito the kon. Member for
giving a very good suggestion. (In-
terruptions), There are only two
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smal]l points about the NCC before
I pass on to the next point.

SHRI NAMBIAR: Why not you take
some words from Malayalam, from
every Indian language?

SHRI SWARAN SINGH: Another
point is that the Eduaction Ministry
is evolving another scheme which is
called National Social Service Scheme
and also a National Sports Scheme.
The intention is that these three will
be at par in the sense that students
can take any of the three. So the
compulsion will be to take any one
of the three. They could take one of
these three schemes. In this respect
those who are not particularly inter-
ested in NCC can take the National
Bocla] Service Scheme or take ad-
vantage of the National Sports
Scheme. There will be an added ad-
vantage that those who have not got
any sepcial flair or special attraction
towards NCC can take advantage of
any of the other two schemes which
are equally good, to make them good
citizens and we could then concen-
trate on improving the quality and
the nature of training that we impat
to the NCC so that they may become
real reservoir for further utilisation,
either for absorption in the regular
armed forces or in case of any emer-
gency we can draw upon that reser-
voir to meet any situation that might
arise as a result of emergency.

I fully share the sentiments that
have been expressed about two mat-
ters. That is, in the matter of edu-
cationa] facilities for the children of
serving members of the armed forces
and also in the matter of providing
accommodation, particularly, married
accommodation for members of the
Armed Forces.
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In this matter, Mr. Speaker, Sir, I
would like to say that for educational
facilities we have already establish-
ed 118 Central Schools out of which
64 are located in regimental centres
which are almost exclusively or, at
any rate, predominantly being ulilis-
ed by the children of the serving
members of the Armed Forces. There
are 15 Sainik Schools, 5 Military
Schools, 2 Lawrence Schools and the
Rashtriya Military College at Dechra
Dun also is mostly for the children of
the serving personnel. Many State
Governments, on our persuasion, have
given various types of concessions in
fees and scholarships to the children
of those who are serving in the Arm-
ed Forces. I know a great deal more
have to be done, but I thought that
the House would like to know what
is the present postion.

16 hrs,

With regard to the accommeodation
also I would like to give some figures
which should be of interest to the
House. I do ont want to give any
details. Conscious of the fact that
there are deficiencies in this respect
we undertook a programme of items
to be added to the pool of accommo-
dation. And I would like to give
figures only for the last two or three
years. The deficiency has been on
1st April, 1966, 1. 86 lakhs units and
the programme of building accommo-
dation has been considerably stepped
up. Thus while only 6,608 units were
completed in 1966-67, 9,165 were sanc-
tioned for construction during 1066-
67 and the number of new construc-
tions sanctioned is over 18,000 during
1987-68 and is likely to increase to
20,000 during the year 1968-48. This
will also be evident from the actual
provision in terms of money that has
been made. Regarding actual expen-
diture, during 1964-65 the amount
spent was only Rs. 4.85 crores for the
three Services. It rose to Rs. 6.19
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crores during 1985-66 and 10.37 cror-
es during 1966-67 and is likely to be
Rs. 17 crores during the year 1967-68.
And, during 1868-69 the Budget Esti-
mates provide for 24.11 crores in
respect of the three services. It will
be appreciated that we have started
tackling this problem in right earnest
There is this rising creascendo both
in the number of units that are being
completed as also in the amount of
budget provision that is made with
regard to this accommodation.

SHRIMATI SUCHETA KRIPALA-
NI (Gonda): Sometime back a point
was raised about not having regimenis
on caste, but on national basis. What
is the reaction of the Hon. Minister
on that point?

SHRI SWARAN SINGH: Our policy
in this respect has been cnunciated
on more than one occasion. Some
nameg do continue for historical rea-

sons. (Interruptions).

SHRI RANDHIR SINGH: Don't
take away Rajput regiment. It must
continue. (Interruptions).

SHRI SWARAN SINGH: There is
this difference of opinion on this mat-
ter, When there is such a difference
of opinion it is better to stick to the
status quo. So far as the new regi-
ments are concerned, we are not nam-
ing any of the new regiments after
any caste. But it might interest the
House to know that representations
have been made to me to raise new
Yadav regiments, new Gujarat regl-
ments and several other new regi-
ments.

oft wir waor Y : gfoml
® v Wadigg # fo s ? A
gfgg & 37w A w1 fammr ?
e TogE Fitg ama-faaed ¥
o Yordize & A w@ar fagraa e
) R ww s fmr oy o
UTER 9 AT AT FT NS AT
aifgq |
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SHRI SWARAN SINGH: I would
like to say that I had clarified the
position as and when this point was
raised that there is no bar to a mem-
ber belonging to any caste—whether
he is a Harijan or a tribal, a Brahmin
or Kashatriya or a jet, caste is no bar
in respect of entry of any of these
persons to any of our fighting units.
So, it is wrong to suggest that there
is any bar. A Harijan or any mem-
ber of any caste can enter the fighting
regiments. So, I wish to remove
this wrong idea in the minds of some
hon. Members. Some names do con-
tinue for historical reasons; some are
attached to certain localities and
others are connected with certain
group of people like the Gorkhas, for
instance. Qur general approach is
that we are not naming any of the
new units after any caste names etc.
But there is a certain attachment to
names as such. Perhaps, there are
other important things to be done
than devoting our attention merely to
changing the nomenclature. There
are other basic things for building
an esprit de corps amongst the mem-
bers of the armed forces. It is a
great integrating force. I want to
pay my tribute to the armed forces
as they are today one of the most
significant and best integrating forces
where persons from different walks of
life from different parts of the country
following different religions and be-
longing to different castes are welded
into one, and as such they arc the
real bulwark which 1is a source of
defence angd strength for our country.

SHRI RANJIT SINGH: Let Sardar
Swaran Singh become Choudary
Charan Singh,

SHRI SWARAN SINGH: Choudary
Charan Singh is a great friend of
mine

SHRI BRIJ RAJ SINGH-KOTAH
(Jhalawar): Let Major Ranjit Singh
become Sardar Ranijit Singh.
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SHR1 SWARAN SINGH: Now, I
have sensed the general atmosphere
in the House. The House Joes not
expect me to notice some of these gide
remarks, particularly from Shri
Ranjit Singh.

Regarding emergency commission
officers, ag many hon. Members have
expressed their concern, I also share
their concern. I would like to recall

that this matter was discussed at
great length on the floor of this
House, At that time, I had given

certain figures according to which a
very large proportion of the first
batch of the emergency commiszion
officers who had been released had
been given either permarent commis-
sion or other alternative employments
in the civil side, in the NCC or in the
border security force and in several
other walks and a vocations of life.
There is one fleld in which a great
deal can be done and that is in regard
to their employment in the private
sector.

Although the response in the form
of nice replies and nice letters from
various captains of industry and com-
merce have been received, I have not
seen any concrete action having been
taken. That iz a matter vhich we
arc pursuing further, and it will be
our endeavour to find alternative
employment for them in other Cen-
tral Government departments, in the
departments in the State Governments
as also at the Centre and also in the
private sector; that effort will con-
tinue. We have established 2 ¢pecial
cell which progressss these cases.
There are difficult cases, and if there
are individual hard cases, I myself
am very moved when I see a young
man who has been released not hav-
ing found another alternative em-
ployment. But this is a decision
which we have had to take, in order,
ags I explained earlier, to keep the
Army young and to replenish the
various age groups. It is in this con-
text that we have tp view it, namely
from the Army point of view......
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BHRI BAL RAJ MADHOK: Has it
been brought to his notice that the
rallways who are one of the biggest
employers in the country do not give
any preference to the emergency
commissioned officers?

SHRI SWARAN SINGH: I am glad
that he has pointed this out. If they
do not take them, then I shall take
this matter up with them. I hope they
will certainly pgive preforenc2 to
these young men.

SHRI RANJIT SINGH: Would the
hon. Minister consider one thing?
The educational qualification laid
down for most of the posts is a degree.
Could this be waived for these emer-
gency commission officers becausc
their greatest degree lies in their
knewledge etc.?

SHRI SWARAN SINGH: 1 think
there is recruitment t{hrougn the
Public Service Commission and there
it will not be proper to give any re-
ioxation in the matter of edurational
qualifications.

SHRI BAL RAJ MADHOK: What
about relaxation in regard to age?

SHRI SWARAN SINGH: We have a
certain relaxation. We have persu-
aded the Centra] Government and
.also the State Governments to gzive
them credit for their service in the
Army. If they could compete at the
time when they entered, then they
could compete now, and that relaxa-
tion has been made......

SHRI BAL RAJ MADHOK: The
instruztions are already there, but the
complaint is that they are not being
implemented by the State Govern-
ments and the various departments of
the Central Government.

SHRI RANDHIR SINGH: Whatever
he says is 100 per cent corvect. They
have given so much for the country,
but they are not being employed.
Kindly see that something practical
is done.
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SHRI SWARAN SINGH: This is a
justifiable reaction.

SHRI RANDHIR SINGH: Some-
thing practical must be done.

MR. SPEAKER: The Minister is
saying that his remarks are justified.

SHRI SWARAN SINGH: The best
I could do was to examine their cases
very liberally for absorption into the
permanent commissions. I am glad
that as high as 35 to 40 per cent is
the number who actually have suc-
ceeded in getting permanent commis-
sions. Several others have got alter-
native employment in the NCC--a
few hundred have gone there. Others
have goen to the Border Security
Force and some ar€ absorbed in State
services. This is a continuous pro-
cess, a laborious process we have em-
barked upon, and we will continue to
take whatever steps we can for them.
My heart is with them. It will be
my endeavour to do my best for them
(Interruption). My hand js also witn
them. I thought absorbing about 80
per cent of them wag doing something
really substantial.

Mention was made about delay in
finalising pension cases, both of the
civilian employees of the Minis-
try and also members of the armed

forces. I made an assessment of the
situation. I am glad to report that so
far as the members of the armed

forces are concerned, the position is
quite satisfactory, and the number of
cases -rhich have not been quickly
settled is very small.

SHR] RANJIT SINGH: How many?

SHRI SWARAN SINGH: The posi-
tion, however, cn the civilian side
reguires tightening up. I would like,
for instance, to say that regarding the
statistical survey of the pension cases
received during the period of 7 years
in respect of the defence servicemen
from 1959-60 has revealed that out of
a total of 2.45 lakh cases, only about
1800, i.e. less than one per cent of
the total were outstanding on 1st
Nov. 1967. Thus the position regard-
1fig our servicemen is fairly salisfac-
tory.

B8 (Ai) LSD—I18.
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Regarding defence civilians, the
audit report mentions 1798 cases, that
is, about 12.3 per cent of the total
outstanding. They were vigorously
pursuade as a result of which only
300 claims are outstanding. Also re-
garding the new 5404 pension cases
that have arisen during 1966-67, more
than 80 per cent have already been
disposed of by the end of last year for
which figures are available, This
position is not so unsatisfactory. But
this is a matter about which I have
issued very strict instructions that in
finalising pension cases, no delay
should be brooked. Sometimes their
service has got to be verified. But I
have initiated action to enaure that
this should be a continuous process
so that by the time that government
employees, whether in the armed
forces or on the civilian side, retire,
all the papers should be ready, so that
the pension is expeditiously sanc-
tioned.

SHRI RANJIT SINGH: How many
pensioners have died before sanction
of pension?

SHRI SWARAN SINGH: Mention
was made of the unsatisfactory per-
formance of military farms. I have
examined that position. I am also
conscious of the fact that this matter
has come to the notice of the Public
Accounts Committee. I have check-
ed up the latest position. For the last
two years, the position has significant-
ly improved. There was some profit
year before last year and there was
also some profit last year. It should
be remembered that this is a facility
that is organised and it is not a pro-
fit-making organisation. The price of
milk which obviously has got a higher
fat content, which is wholesome, does
not compare very unfavourably with
that of comparable quality available
in the market. So both from the
point of view of quality and also the
profit and loss account, the gituation
has greatly improved over the last
two or three years. I have attempted
to cover questions about general pre-
paredness and some other specific
points that had been raised, I have no
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doubt in my mind that the burden
that we carry is heavy. Voices have
been raised that our percentage in
numberg in the Armed Forces as com-
pared to our tota] population is small.
On the other hand, there have been
suggestions that we should reduce our
defence expenditure. This is a burden
which we have to carry when we see
the political postures tihat we are
facing ang the threat which is cons-
tant from our neighbours and which
is not of our seeking. Any let up on
our part will not be in the interest
of the safety and security of our coun-
try. Although it is a fairly heavy
burden, judged in terms of percen-
tage of gross national product, it is
muchless as compared to many other
ccuntries,

ot W fomd ;g gfrr § AAR
T & TawT WY s S fag

SHR] SWARAN SINGH: Tkhere.
fore, I am comparing it with tae per-
centage of gross nationa] product.
Even from that point of view, it is
very much on the low side. Mr.
Limaye reminded me about the cut
in meat rations. I have noted the
concern voiced | the hon. Mem-
bers. It cannot be called economy if
it is to be achieved by cutting rations
but I shall place the whole thing in
proper perspective. In certain areas
which were regarded as difficult areas
from the climatic point of view, the
troops and other civilian emplcyees
were issued additional rations. As a
result of the recommendations of a
departmental committee get up to
look into their allowances they re-
commendeq that the additional ra*ions
given to troops located in Jammu,
Srinagar, Udhampur and Darjeeling
need not be continued—they were
withdrawn. It should be remerabered
that the normal rations that were is-
sued are issued ang it was only the
additional rations that were with=
drawn. We had taken a certain step
on the recommendation of a depart-
mental committee which had recom-
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mended increases in their allowances
and we have already announced in-
creases which would cost about Rs. 16
or Rs. 17 crores and I do not want to
go into those details because a state-
ment had already been made. The
committee which approached that
problem with sympathy and under-
standing came to this conclusion. It
was not done light-heartedly . . .
(Interruptions.)  The soldier has to
be well fed. If I find that due to this
cut in the additonal ration, there is
some need to augment the rations, I
shall not hesitate to give the addi-
tional ration. This is the background
which I wanted to explain.

SHRI BAL RAJ MADHOK: The
criterion that the Committee laid
down does not apply to Udhampur
but only to Srinagar and Jammu.

SHRI SWARAN SINGH: I know
Udhampur has a case. Therefore, I
am not completely shutting that out.
I am still taking that matter up with
my colleague the Deputy Prime
Minister, who I may say has shown
the greatest understanding of defence
matters and on any worth-while
scheme in defence that is taizen to
him, 1 have met with a responsive
chord and I am sure that ‘n this
matter also, we will review the posi-
tion so far as that is concerned.

SHRI GIRIRAJ SARAN SINGH
(Mathura): Will you tell me why
areas in Kutch and on the western
border of Rajasthan, where Lhe desert
is, do not come into the category of
hot dry areas as far as ratloning is
concerned?

SHRI SWARAN SINGH: This mat-
ter has not been raised. The hon.
Member made a very fine speech and
if he had mentioned it then, 1 could
have collected the information. I will
collect the information.

SOME HON. MEMBERS rose —

MR. SPEAKER: There should be
an end to this. (Interruption) We
are cutting into the time of the other
Demands.
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SHR1 SWARAN SINGH: There was
the question of disposals. There are
two points about the disposals that
have been mentioned. One is the ap-
proach of the Public Accounts Com-
mittee. There, the gravamen of the
lapse is that fairly large quantities are
lying to be disposed of and thus they
are consuming space and rapid steps
should be taken to ensure that they
are disposed of and the space utilised
for something else. This is the recom-
mendation of the PAC. But Shri
Madhu Limaye raised the other
point that in implementing the
disposal policy, we should try to
ensure that whatever can be uti-
lised elsewhere should be so utilised
because we are a poor country and we
should not throw away things
merely for the sensation or thrill
of having new things. I accept the
validity of that point, but [ would like
to ensure him that before any article
is declared for disposal, every depart-
ment and the various wings of the
Government of India and the armed
forces have first to see whether they
cannot be utilised for some other pur-
pose. Even after it goes to the Direc-
tor General of Supplies and Disposals,
he circularises it to the various depart-
ments and if they can be picked up by
any other department for utilisation,
they utilise it for that purpose.

SHRI BAL RAJ MADHOK: When
the disposal is much less, it can he
dealt with in a proper way.

SHRI SWARAN SINGH: I am com-
ing to that. After that report, I think
over 50 per cent of what has been
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mentioned in the PAC report has
been declared for disposal and that 1s
awaiting disposal by the Directorate-
General of Supplies and Disposals.

SOME HON. MEMBERS rose—

MR. SPEAKER: We have had
enough questions. It will take one
more hour if we proceed like this.
I am now putting the cut motions to
the vote. (Interruptions). I know.
He has written to me. I will take it
up afterwards. I am now putting the
cut motions to the vote. Shri Madhu
Limaye has raised another point,
about the demands being put to the
vote. Before they are put, he can
raise it.

SHRI RANJIT SINGH: You told me
to write down our questions.

MR. SPEAKER: You have had
enough. I am now putting the cut
motions to the vote,

SHRI S. M. BANERJEE:
motions—50
separately.

AN HON. MEMBER: They may be
read.

MR, SPEAKER:

My cut
and 94—may be put

They nave been

girculated. I shall now put out motion
Nos. 50 and 94 to the vote of the
Hcuse.

SHRI NAMBIAR: Please read the
cut *motions, Sir.

MR. SPEAKER: These have been
circulated and you are expected to
carry the papers. I cannot become
an agent to read amendments and cut
motions. It will be a bad precedent
and I will have to do it every iime.

The Lok Sabha divided.

*The text -{;f_ Cut motions Nos. 50 and 94 is reproduced below.
“That the demand under the head Ministry of Defence be reduced by

Rs. 100",

[Failure to restore permanent negotiating machinery for the ocivilian

employees in Defence. (50)].

“That the demand under the head Ministry of Defence be reduced to

Re, 17,

[Failure to appoint a Wage Board for the civilian employees in Defence.

(44)].
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Adichan, Shri P. C. Kachwai, Shri Hukam

Banerjee, Shri 5. M. Chand

Behera, Shri Baidhar
Bhagaban Das, Shri
Bharat Singh, Shri
Brij Bhushan Lal, Shri
Chandra Shekhar Singh,
Shri
Fernandes, Shri George
Goel, Shri Shri Chand
Gopalan, Shri P.

Guha, Shri Samar
Janardhanan, Shrj C.
Jharkhandey Rai, Shri

Joshi, Shri Jangannath
Rao

Azad, Shri Bhagwat Jha
Bajpai, Shri Shashibhu-
shan
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Besra, Shri S. C.
Bhandare, Shri R. D.
Bhanu Prakash Singh,
Shri
Bhattacharyya,
C. K
Chatterji, Shri Krishna
Kumar
Choudhury, Shri J. K.
Dalbir Singh, Shri
Das, Shri N. T,
Dasappa, Shri Tulsidas
Dass, Shri C.
Deoghare, Shri N. R.
Deshmukh, Shri B. D.
Dinesh Singh, Shri
Dixit, Shri G. C.
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti
Ghosh, Shri P. K.
Girja Kumari, Shrimati
Gupta, Shri Lakhan Lal

Shri

Kandappan, Shri S.
Limaye, Shri Madhu
Mangalathumadom, Shri
Menon, Shri Vishwana-
tha
Naik, Shri R, V.
Nair, Shri Vasudevan
Nambiar, Shri
Nayanar, Shri E. K.
Nihal Singh, Shrt
Pandey, Shri Sarjoo
Patil, Shri N. R.
Puri, Dr, Surya Prakash
Ram Charan Shri
Ramabadran, Shri T. D.

Noes

Hem Raj, Shri
Jadhav, Shri Tulshidas
Jagjiwan Ram, Shri
Kahandole, Shri Z. M.
Kamala Kumari, Shri-
mati
Kasture, Shri A, S.
Kavade, Shri B. R.
Khadilkar, Shri
Kripalani,
Sucheta
Krishna, Shri M. R.
Kushok Bakula, Shri
Lakshmikanthamma,
Shrimati
Lalit Sen, Shri
Laskar, Shri N. R.
Laxmi Bai, Shrimati
Maharaj Singh, Shri
Maiti, Shri S, N.
Malimariyappa, Shri
Mandal, Dr. P.
Mandal, Shri
Prasad
Mehta, Shri Asoka
Melkote, Dr.
Minimata, Shrimati
Agam Dass Guru

Shrimati

Yamuna

Samanta, Shri S, C.
Sambhali, Shri Ishaq
Satya Narain Singh,
Shri
Shah, Shri T. P.
Sharma, Shri N. S.
Shastri, Shri Raghavir
Singh
Sondhi, Shri M. L.
Suraj Bhan, Shrj
Thakur, Shri Gunanand
Viswambharan, Shri P.
Viswanatham, Shri Ten-
neti

Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri G, S.
Mohinder Kaur,
mati
Partap Singh, Shri
Parthasarathy, Shri
Patil, Shri Deorao
Qureshi, Shri
Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rajasekharan, Shri
Raju, Shri D. B.
Raju, Dr, D. S.
Ram Dhan, Shri
Ram Dhani Das, Shri
Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramshekhar Prasad
Singh, Shri
Randhir Singh, Shri
Reddy, Shri M. N.
Saha, Dr. S. K.
Salve, Shri N, K. P.
Sambasivam, Shri
Sarma, Shri A. T.

Shri-

Mohd.
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Sen, Shri Dwaipayan Siddheshwar Prasad, BSupakar, Shri Sradhakar

Sen, Shri P. G. Shri Swaran Singh, Shri

Shambhu Nath, Shri Singh, Shri D. N. 'Tula Ram, Shri

Sheo Narain, Shri Sinha, Shri Mudrika Verma, Shri Prem

Sher Singh, Shri Sinha, Shrimati Chand

Shinkre, Shri Tarkeshwari Virbhadra Singh, Shri

Shukla, Shri Vidya Snatak, Shri Nar Deo Yadav, Shri Chandra
Charan Sudarsanam, Shri M. jeet

MR, SPEAKER: The result* of the
division is Ayes 43, Noes 92,

The motion was nagatived.

MR. SPEAKER: I will now put all
the other eut motions to the House,

All the other cut motions were then
put and negatived

o W fawa : mow wgea, §
AIFT AT qfedw UFTIEA THE
F1 2091 79 Y AT HEATATRATE. . .

MR. SPEAKER: The Minister might
accept it.

wiwg foma . TS FT e
ORI FIT IR A1 @ T
a7 I9H A 0F AT THAATE ¢

“The decision to combine the
Demands under one without prior
approval of the Estimates Commit-

tec was taken under a misunder-
standing.”

a1 TRMIA  FHE F AN
F A ¥ g el g
gfsas oFTIER FHE A AT
9 H qEET 9T 67 gy
™E ¥ 0AT WA g § fF f
T faFAr & 0 w7 qiew
THTIEH FAET 7 Fam & -

“In the light of the difficulties
mentioned in the letter and the

assurance contained in the com-
munication that the provision of
funds for each of the services
would in the current year be
treated as separate and distinct
and that no reappropriation of
funds as between the services
would be carried out and that
from the following year the pre-
vious form of estimates would be
restored, the Committee consider
that with this restoration of the
status quo the matter may now be
regarded as satisfactorily settled.”

o IEA FET E —

“Although in the printed budget
papers that will be circulated on
the 29th February there will be
only one composite revenue
demand for all the three services,
in the Committee’s view it is des-
irable that when the Demands are
put to the vote of the Lok Sabha
the demands in respect of each of
the three services, that is, Army,
Air Force and Navy should be put
to the vote of the House separate-
ly, as in previous years,”

ag O WM ¢ ) WU A AT §
f foosifonos =2 fear smam
aoaE g

MR. SPEAKER: What has the Il-ﬂn-
ister to say in the matter?

SHRI P. K. DEO (Kalahandi): In
this regard, while supporting the pownt
of order raised by my hon, friend, Shri
Madhu Limaye, I would like to draw

*The following Members also want ed to note:—

AYES:—Sarvashri Bal Raj Madhok, Kanwarlal Gupta, S. Xavier,
+ J. Sundar Lal and G. Viswanathan.

NOES: —Sarvashri Ganpat Sahai and Chengalraya Naidu,
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your attention to the 45th Report of
the Estimates Committee on the same
subject. In the concluding paragraph,
the committee has stated:

“In view of the position pnow
explained by the Ministry of
Finance and the assurance given
by them that in the operation of
the Demands the same procedure
as was followed when the Demands
were separate will be followed
before voting reappropriation
among the Navy, Army and Air
Force estimates, the Committee do
not propose to pursue the matter
further. They would, however,
suggest that suitable indication
may be given to that effect while
presenting the budget for 1968-
69‘10

In this regard I would like to submit
that at this stage you cannot separate
these three Demands. It could be done
only if there had been previous inti-
mation to this effect and the three
separate Demands had been circulated
to us. Then we could have given our
opinion whether these three Demands
could be passed by this House or not.
Now if these demands are put to vote,
it will be against the canons of &ll
parliamentary conventions ang prac-
tices followed by this House. So, I
would submit that these Demands can-
not be passed today.

st wy fema o ofesd aFTIRA
FHE F AT T T FETE

SHRI SWARAN SINGH: This mat-
ter was discussed between the Ministry
and the Public Accounts Committee,
and I accept the suggestion that had
been made by the Public Accounts
Committee. So far as the current
year is concerned, the difficulty was
appreciated by the PAC and they also
came to this conclusion that the form
in which this Demand is presented in
the budget estimates, that form will
remain but from the net year we will
revert to the practice as it existed
before. We have accepted it. Even
for the current year, at the time when
the Vote on Account was taken, I
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understand that the Vote on Account
was passed somewhat in the following
form: “That a sum not exceeding....
be granted to the President.. .Defence
Services of which Rs....... for army
including Defence Production, Rs.....
for the Navy and Rs....... for the Air
Force"”. So, if we follow the game
form in which we passed the Vote on
Account, that will meet the require-
ments of the situation. With that and
the further assurance that we have
already given, which has been accept-
ed by the PAC and also by the Comp-
troller and Auditor-General, that we
will not reappropriate from one to
the other—this is essential control by
Parliament—there is full compliance
with the recommendations made by
the Public Accounts Committee,

SHRI P. K. DEO: The PAC Report
was submitted on 22nd February and
it is more than a month. They have
slept over the matter, They could
have easily separated them.

MR. SPEAKER: The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the President,
to complete the sums necessary to
defray the charges that will come
in course of payment during the
year ending the 31st day of March,
1969, in respect of the heads of
demands entered in the second
column thereof against Demand
No, 4, Demand No, 5 Army, Navy
and Air Force separately and
Demands Nos. 6 and 104 relating
to the Ministry of Defence.”

SHRI P, K. DEO: What
ruling?

is your

=t vy fowa @ mroR foig Y
feam

MR. SPEAKER: I have put it
separately. That is the nirnaya that
I can give,

The motion was adopted.
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{The motions for Demands for Grants,
which were adopted by the Lok
Sabha, are reproduced below—Ed.]

DeMmAND No. 4—MINISTRY OF DEFENCE

“That a sum not -exceeding
Rs. 73,56,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
‘31st day of March, 1969, in respect
of Ministry of Defence.”
DemaND No. 5—DEFENCE SERVICES-
ErFFecTIVE

{Army including Defence Production,
Navy and Air Force]

“That a sum not exceeding
Rs. 7,62,53,33,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1969, in respect
of Defence Services, Effective of
which Rs. 5,80,57,83,000 shall be
for Army including Defence Pro-
duction, Rs. 31,84,87,000 for Navy
and Rs. 1,40,10,83,000 {for Air
Force.”

DemaNp No. 6—DEFENCE SERVICES—
NON-EFFECTIVE

“That a sum not excecding
Rs. 23,54,17,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1969, in respect
of ‘Defence Services—Non-effec-
tive”

Devand No. 104—DeFeNCE CAPITAL
OuTLAY

“That & sum not exceeding
Rs. 1,08,79,17,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
‘ment during the year ending the
31st day of March, 1989, in respect
©of Defence Capital Qutlay.”

D. G. (Min. of CHAITRA 12, 1890 (SAKA)
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16.36 hrs.

MmrsTRYy oF COMMERCE

MR. SPEAKER: The House will now
take up discussion and wvoting on
Demand Nos, 1 to 3 and 103 relating
to the Ministry of Commerce for
which 5 hours have been allotted.

Hon. Members present in the House
who are desirous of moving thelr cut
motions may send slips to the Table
within 15 minutes indicating the
seriol numbers of the cut motions they
would like to move,

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): Mr,
Speaker, Sir, while moving the
Demands of the Ministry of Com-
merce, may I take a few minutes of
the House to make some broad obser-
vations regarding the working of the
Ministry?

16.37 hrs.

[Mr. DepuTy-SPEAKER in the Chair]

=} 7y fowa ;w77 QT T AT
gEomam AT RE?

MR. DEPUTY-SPEAKER: The
Speaker has permitted him to make a
short statement,

SHRI NAMBIAR: I[s that on the
export-import policy?

MR. DEPUTY-SPEAKER: He would
not take more than 5 minutes or so.

SHRI SHRI CHAND GOEL
(Chandigarh): Why should there be
departure from the usual practice?

MR. DEPUTY-SPEAKER: The
Speaker has permitted him.

SHRI NAMBIAR: Is it the carrot-
and-stick policy that he is going to
announce?

SHRI M. AMERSEY (Banaskantha):
On what subject is he going to make
a statement?

SHRI S. K. TAPURIAH (Pali): He
should not be allowed,
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MR. DEPUTY-SPEAKER: If it is
the contention that it is going to pre-
judice the debate, that is a different
matter. But it will help the debate,
He had had the consent of the Speaker.

SHRI VASUDEVAN NAIR (Peer-
made): We cannot, under the rules,
object to a statement made by a
Minister but it is not proper and fair
that he is going to make an important
statement now. He could have made
the statement at least some time
before the debate began so that Mem-
bers could participate in the debate
after studying that statement.

MR. DEPUTY-SPEAKER: He has
approached the Speaker and has iaken
the permission of the Speaker 10 make
a statement regarding two specific
points,

SHRI M. AMERSEY: What are the
two points?

SHRI SHR] CHAND GOEL: Do the
two points relate to something which
do not find a place in the Report?

SHRI DINESH SINGH: I am grate-
ful to you for giving me this oppor-
tunity. Hon. Members are aware of
the rules. I can understand some
hon, Members who are new to the
House not knowing the rules.

SHRI S. K. TAPURIAH: Under
which rule are you speaking?

SHRI DINESH SINGH: Shri Limaye
is an old Member and he knows that

a Minister is entitled to present his
Demands.

Sir, T shall deal with some of the
matters which are of some importance
to the House. The House is generally
aware of the position of our exports
and how far the last two years or so
we have been experiencing certain
difficulties in our exports. Fortunately,
however, since June, 1867, some im-
provement is noticeable,

AN HON. MEMBER: That is given
in the Report.

SHRI DINESH SINGH: We owe this
recovery partly to improved supply
position In the wake of better agri-
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cultural crops as well as the increase
in our production, May I also say that
it has been very heartening for us.
that we have been able to secure some
high-value orders in the face of inter-
national competition?

May I now turn to imports? With
your permission, I should like to place
on the Table of the House the new
Import Trade Control Policy for the
year 1968-69. [Placed in Library. See
No. LT-677/68].

SHRI S. K. TAPURIAH: Dinesh
Singh Red Book.

SHRI DINESH SINGH: It only
shows the seriousness with which the
hon. Member views the Demands that
are presented for the consideration of
the House. The Policy Book which
the hon. Member is so fond of caliing
as the Red Book is red in colour and
it has been published in two volumes
this year. The second volume deals
exclusively with import poelicy for
Registered Exporters.

The new Import Policy reflects three
major changes which have been made
in the need based import policy and
which has been in operation over the
last vear. The first among these re-
lates to the addition of a new dimen-
sion, namely, export performance, to
the elements which constitute our
production-oriented  import  poliey.
From now on, industrial units, whe-
ther large or small, whether priority
or non-priority, whose export perfor-
mance has been 10 per cent or more
of their production will get preferen-
tial treatment in comparison with the
others. Conversely, in 10 selected
priority industries the failure to
achieve an export performance of even
5 per cent in relation to production
will render the concerned units liable
to cuts in their import entitlements.

The second major change we have
made is to strengthen the link pelween
inventries, consumption oOf imported
inputs and import licensing in the case
of priority industries. The priority
units will henceforth obtain import
licences by way of replenishment of
imported inputs consumed by them in
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successive periods of the time preced-
ing their import applications,

The third modification we have
attempted is in the sphbre of import
substitution. We have not only delet-
ed from the permissible list many
items local manufactured of which has
developed in adequate quantity and
reasonable quality but we have also
streamlined the institutiona]l arrange-
ments for dealing promptly with sug-
gestions for amending the item-wise
policy which are received from time
to time.

I am sure the hon. House will ex-
pect me to say a few words about the
UNCTAD II.

AN HON. MEMBER: At the end.

SHRI DINESH SINGH: It only
shows the interest of the hon. Member
in anything in which the world is in-
terested. He is only in his shell. He
says ‘No' to everything that exists in
the world. That js my trouble with
the hon. Members on the other side.

MR. DEPUTY-SPEAKER: .If it is a
big statement, you can lay it on the
Table of the House.

SHRI DINESH SINGH: Sir, it was
my intention {o lay it on the Table of
the House. If the hon, Member had
so patiently listened to me, this is
exactly what I was going to say. My
point was only this. If I did not have
an opportunity of saying something
about that, it will be a little ditficult
and unfair to the Members who will
be speaking immediately after me
because they would not have heard
what I have said.

o) aq famd w1 A AT T AR
T Sifge A | 39 9 AF faegA
afmafes ot s@ree & 1 777 7
¢l 12 a9 | AG W
fggr ? 39 A7 ®A A FW AF AT
w2 @ faw I

MR. DEPUTY-SPEAKER: Let me
explain. He approached the Speaker
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and the Speaker said that the Demands
are coming just now. So, at that time,
it was not permitted. Now, he is lay=
ing it on the Table of the House. I
would permit him to give the broad
outlines of it for the benefit of those
who will participate in the debate just
now,

wY 7y fawi : g7 oF woeg #Y 7
F T 9T O Y A AT o

MR. DEPUTY-SPEAKER: That Is
al]l right.

Now, does the Minister want to say
something?

SHRI DINESH SINGH: I want to
say the least; if the House does not
want to hear me, I have nothing to
say.

w1 Wy faaa @ w9 A gEr A
TEH AT 91fEw 41 ..

QF ATAAIT ®q€7 : g AN wAl
A1 FT FAAT WRA ¥

SHRI DINESH SINGH: My diffi-
culty is that, unlike Mr. Madhu
Limaye, I tend to take directions from
the Chair. He wants to give directions
directly; nobody listens to him. What
can I do? He has no business to ask
me when and how I should lay the
paper on the Table. It is for the Chair
to decide it. If only he is a little
patient, you would not have to pull
him up ... (Interruptions).

As 1 was mentioning when this un-
necessary intervention took place, I
am, with your permission, placing on
the Table of the House my statement
on UNCTAD—II. There are two as=-
pects which I should, with your per-
mission, like to mention in the House,

I am sure, the hon. members will
appreciate that we had the privilege,
in this country, of holding one of the
world’s largest conferences, and cer-
tainly the largest U.N. Conference ever
held outside their Headquarters ...
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“(Interruptions). If the running com. rangements, preferences, shipping,

>mentary could die down, we would

.have a greater opportunity of sharing
.the views with hon, members.

MR. DEPUTY-SPEAKER: Order,
.order. No interruptions please.

SHRI DINESH SINGH: While it is
true that the Conference could not
conclusively deal with many issues
‘before it, and to that extent we have
all expressed our disappointment with
the results of the Conference, and at
the same time the Conference could
not evolve a comprehensive program-
me of global strategy of development,
nevertheless, there have been some
gains which we should equally take
into account in coming to a judgment
ebout this Conference, The House
will appreciate that this iz a conlinu-
ing Conference; it is not one confer-
-ence that is held and there is nothing
after that. Also we have to bear in
.mind that this is a United Nations
Conference which is held fromn +«ime
to time, that we had the privilege of
offering the facilities in this country,
and that we are happy, and we can
share to some extent the pride, that
we have been able to organize this
Conference in an efficient manner. But
this is a continuing Conference. You
do not judge the United Nations by
any one meeting of the General As-
sembly, and likewise, you cannot judge
the UNCTAD by any one conference,
The real question is whether we have
made some gains, whether we have
moved forward or whether we have
gone back, and that will ultimately
decide what success the Conference of
this nature, and specially a conference
of international co-operation, can or
cannot have.

May I submit that while there has
been considerable disappointment with
the method of taking into account the
reasonable demands of the developing
countries, and this we have expressed
on more than one occasion, there have
been some modest gains in such im-
portant flelds as aid, commodity ar-

insurance, expansion of trade ex-
changes with developing countries,
trading relafions between socialist
countries and countries having market
economies on the one hand and social-
ist countries and developing countries
on the other, I have the feeling that,
in the months and years to come, the
decisions that we have taken in
UNCTAD—II could prove of substan-
tial help 1o us and to other developing
countries in increasing our export in-
come, in seeking solutions for our
difficulties in the field of foreign ex-
change, and in improving generally the
infra structure, both national and
international, for trade and develop-
ment. As I have sought to emphasize,
UNCTAD 1I and its various supporting
organs are of a continuing organiza-
tion and the effort that we have made
here wil]l have to be redoubled in the
future to make gains that we are envi-
saging for the developing countries.

May I also say that the role that the
Indian Delegation played in the deli-
berations of UNCTAD 1I is highly
commendable and may 1 take this
opportunity to express my apprecia-
tion and thanks to those hon. Members
of this House who participated in our
efforts in the UNCTAD as well as to
the other Members of our Delegation
whose untiring efforts vyielded the
results that we had been talking
about? They have been modest, as I
said, Nevertheless, it is a movement
forward,

For me, personally, Sir, it was a
matter of great honour and privileze
to have presided over such a large
organisation and I am grateful to the
House and to.the country at large for
the support that we received during
our work in UNCTAD II

With your permission, Sir, I beg to
lay my statement on the Table of the
House, [Placed in Library. See NMo.
LT-676/68].
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Demaxp No. 1—MINISTRY OF
_ COMMERCE

MR. DEPUTY-SPEAKER: Motion
moved: —

“That a sum not exceeding
Rs. 38,92,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1869, in
respect of ‘Ministry of Commerce'.”

DEMaND No. 2—FoREIGN TRADE

.

MR. DEPUTY-SPEAKER: Motion
moved: —

“That a sum mnot cxceeding
Rs. 69,46,65,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1969, in
respect of Foreign Trade'.”

DeEmAND No. 3—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF Com~-
MERCE

MR. DEPUTY-SPEAKER: Motion
woved: —
“That a sum not exceeding

Rs. 16,90,18,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1968, in
respect of ‘Other Revenue Expen-
diture of the Ministry of Com-
merce’.”

DEmarp No. 103—CaApriTAL OUTLAY OF
THE MINISTRY OF COMMERCE

MR. DEPUTY-SPEAKER:
noved: —

Motion

“That a sum not exceeding
Rs, §57,48,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
Payment during the year ending
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the 31st day of March, 1969, in
respect of ‘Capital Outlay of the
Ministry of Commerce"."

SHRI M. AMERSEY (Banaskantha):
Sir, before I start my speech, I should
say that the procedure adopied today
has not been exactly very fair. He
should have laid whatever ne wanted
to say on the Table this morning, then
we would have got an opportunity to
go through it and make certain com-
ments.

MR. DEPUTY SPEAKER: I inust
correct your impression. As I have
already said, he did approach and he
was advised. ... (Interruptions).

SHRI M. AMERSEY: Sir, I am not
making an issue of it at all. It is
quite all right. But to initiate the
debate and answer the game debate
appears rather odd.

Sir, we have all heaved a great sigh
of relief that the UNCTAD II is over.
The relief is because we have witness-
ed during this period a complete para-
lysis of the decision-making machinery
of the Government, the Commerce
Ministry. Of course, indecision is
something not new for this Ministry.
It is a normal practice. But, in the
last few months because of the pre-
occupation of the Minister as wel] as
the top bureaucrats of the Ministry.. .

SHRI J, B. KRIPALANI (Guna): In
making arrangements,

SHRI M. AMERSEY: . .. decisions
have not been taken. Sir, this policy

of ‘To be or not to be' ie no good to
the country nor to our economy.

It is said these days that the impulse
from above is lacking. I hope now that
the Minister is free from the UNCTAD,
the impulse to act will come about.
Sir, the Ministry this year has not
been geared to exploit the large crop
that we have this year. India is defi-
nitely fortunate this year that we
have made a break-through in agri-
culture and this has to be properly
exploited and the exploitation can
come through a good and proper ex-
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port policy which will take into acco-
unt the international prices as well as
the interests of the farmers and which
depends upon a selective amount of
incentives and a coherent and adequate
credit policy, a credit policy which is
adequate for the farmer, for the
trader, for the industry, for all of them
and thus improve our export position.

Another thing that hag been ham-
pering the marketing of our produce
this year has been a complete lack of
understanding of forward markets.
Hedging facilities are a prerequisite, a
complete pre-requisite, in a partial or
completely free economy, for market-
ing of agricultural produce. This year
we have seen that in some fields like
jute . . .

SHRI DINESH SINGH: You want
hedging?

SHRI M. AMERSEY:
always necessary.

Hedging is

SHRI N. K. P. SALVE: He is refer-
ring to untrammelled hedging.

SHRI M. AMERSEY: I am referring
to all types of hedging.

Sir, if I am not disturbed in the way
these people are doing, I wiil be able
to complete very soon.

SHRI DINESH SINGH: He also had
the privilege of disturbing.

SHRI M. AMERSEY: I never dis-
turbed you. Oilseeds, tobacco, cotton
and many other cash crops require the
type of selective incentives and I am
sure, under the guidance of the Com-
merce and the Finance Ministries we
in future may have some incentives
whereby the export trade of this coun-
try is improved,

Sir, coming to the Textile industry,
I am reminded of the words of my
colleague Mrs, Tarkeshwari Sinha, viz,,
baby-kissing. It is more a case of
baby-feeding, that this industry has
had for a number of years. It has
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always exploited the consumer, jt has.
always exploited the farmer, it has.
always managed to have most favoured
treatment from the Commerce Minis-
try, from the Textile Commissioner's
office, etc. In times of difficulties like
what we find this year, the industry is
completely at a loss. When there is
even the least amount of difficulty, it
is not geared to face bad times. No-
doubt the heavy excise duties have
played their part but the industry, as
the Minister has very often said, has
to gear itself up to national interests.
The recent demand that has been made
by the industry for increasing the
cloth prices is completely unjustified.
They are today not in a position to sell
any of the controlled varieties of cloth
at the present control prices. The
demand for higher price is illogical
and improper. It only suggests one
thing, and that is, that the indnstry
today is in a mood to cheat the con-
sumer. This, the Ministry should
never allow., The Ministry, through
its agencies like the Textile Commis-
sioner, has allowed the industry
to have a veto power over a
large section of trade as well as im-
portant farm and consuming sections
of this country. This position should
certainly change.

Any criticism of the Commerce
Ministry cannot be completed without
talking about the work of the STC
and the MMTC. We have had an
assurance by the Minister this morn-
ing that g study will be initiated by
impartial economists. The question
wag as to how the STC and the MMTC
have been given monopolies and how
they fared as compared to the pri-
vate trade.

SHRI DINESH SINGH: This is only
my hon. friend's interprefation, of
what I have said.

SHRI M. AMERSEY: If an aasur-
ance is not given, I would like him
to give or repeat what he had said
when he replies.



A lot has been said about human
hair exports by the STC. I would like
to give a warning here. We would be
losing shortly our largest market,
Hong Kong. The reason is this, that
Indonesia is competing with us on
much better terms. We will be com-
pletely losing the market because of
the rigidity of the STC in going
through the offers of the private
trade, as the exports are being chan-
nelised through.the STC.

17 hrs,

Salt is also the monopoly of the
‘STC and one would see that there
is a terrific lack of promotional acti-
vity here. Even here, I would like to
warn that Japan, our largest consu-
‘mer we are about to lose as she is
very actively making collaboration
agreements with partners in Australia
for building up salt works. Unless and
until we encourage this old industry
of ours and we remove this industry
from the clutches of the STC, our salt
trade would completely vanish and
we shall lose our very large customer
i.e, Japan,

Recently, the STC has taken over

wool. They have made a complete
mess in the allocation of imported
wool. Wool imported by spending

lakhs and lakhs rupees worth of fore-
ign exchange is remaining completely
unutilised. Raw wool and shoddy wool
is not being distributed to the normal
sector but only to the decentralised
sector manufacturing hosiery and
other allied goods. The long-establish-
ed practice of distributing wool to
spinners has been thrown overboard
for reasons best known to the autho-
rities. The present method of im-
portation of this scarce raw material
through the STC will not serve the
industry, and as a matter of fact,
there is great discontent in the trade
as well as industry and something
should be done by the hon. Minister
.about this.

Coming now to the MMTC, I would
‘just like to touch on one point and

that ig in regard to manganese and
ferro-manganese. There is a very
heavy accumulation of stocks. Mines
are closing down. A flourishing in-
dustry in the hands of private trade
has been nationalised and taken over
and the exports are being channelised
through the MMTC, the exports "have
suffered and gone down, Something
must be done quickly to see that the
MMTC does not enjoy any more mo-
nopoly over these items.

Coming to the UNCTAD, the failure
of the UNCTAD was a foregone con-
clusion. It was a completely foregone
conclusion because the timing was
bad. It is not that the Government
could be blamed for it. I do not blame
the Ministry or the Government at
all. As a matter of fact, we had the
privilege of having our own Minister
as the chaifman of this Conference,
and I must say that he personally
made certainly a very good job pre-
siding over it. I have gathered this
impression by talking to quite g few
delegates. But as I have said the tim-
ing has to be blamed. There is an
internation monetary crisis. It was
looming over the horizong for a
number of months. The squabbles of
the 77, the vested interests of the
rich nations and the hypocrisy of the
communist bloc were largely respon-
sible for the failure of the UNCTAD.
The comrmunists made a lot of publi-
city that they were going 1o give spe-
cial favoured treatment, that they
were going to come out with special
offers, that a special Minis’er was
going to come here and so or- all this
was a lot of loud talk and empty ves-
sels making a lot ~f »~i-~ bi:* noth'ng
happened out of it and the ronference
has failed.

Whilst on the UNCTAD, I would like
to know one thing from the hon. Mi-,
nister. I would like to .ask of him a
pointed question whether the reports
in the foreign press regarding bug-
ging of conferences had been true.
With your permission, I would read
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out a report from the London Times
of the 15th, which reads thus:

“Bugging of UNCTAD talke
alleged (From our own corres-
pondent)

Delhi: March 14: A serious dip-
lomatic dispute has developed be-
hind the scenes at the United Na-
tions Conference on Trade and
Development, with several West-
ern nations suspicious that their
private and confidential talks
have been bugged by under-de-
veloped countries,  Suspicions
were aroused by the discovery of
an unauthorised  loudspeaker
which was connected to the main
communications system and mi-
crophones in the committee rooms.
The loudspeaker was located in
the office of a senior member of
the Indian Ministry of Comrmerce,
after secret talks between Dr.
Raul Prebisch, the Conference
Secretary-General and the group
of 77 developed nations were re-
layed over the public announce-
ment system to the press room and
offices in the conference building
last week, While the Conference
Secretariat insists that the Indian
official had no authority to a loud-
speaker in his office, the spokes-
man for the Indian Government
denied allegations that the same
was used to bug most of the pri-
vate meetings. The spokesman ad-
mitted the existence of the loud-
speaker but said that the installa-
tion was innocent and authorised.”

This is just a very mild comment in
the London Times, but many more
uncharitable and adverse comments
have appeared in the rest of the fore-
ign press, and these have done us no

good. I think the practice of bug-
ging is universal, but no one is
caught doing it. Our trouble was
that we were caught.

SHRI DINESH SINGH: The hon.

Member need not labour the point and
waste the time of the House. We have
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answered a question in the House:
about it. There was no bugging at all.
A statement was issued by the
UNCTAD secrsetariat saying there
was no bugging.

SHRI PILOO MODY: There were:
only bugs, not bugging.

SHRI M. AMERSEY: All right. I
will forget both bugs and bugging.

Coming to the execution of controls
in our controlled economy, the ad-
ministration needs flexibility of ap-
proach which is, unfortunately, com-
pletely absent in our present bureau-
cracy, Adaption to changing circumst-
ances is basically a key to success.
There is too much  centralisation.
Thus we find that decisions are not
being taken in time, and trade, in-
dustry, commerce, agriculture, every-
one suffers. For successful function-
ing of whatever controls we have, if
they are necessary at all, it is absolu-
tely essential that we now decen-
tralise in a big way, giving authority
and power to people at the lower
levels to function and thus avoid un-
necessary delay which is absolutely
common today.

As a member from Gujarat, I would
like to say a few words about the
Kandla free zone. Till today about a
crore of rupees have been spent over
it. About four or five new factories
have come up and their total exports
this year is of the order of Rs, 15.
lakhs. This is most ynsatisfactory.

This matter has to be looked into
by the Minister personally and the
free zone in Kandla encouraged, be-
cause this is the only free zone in the
country and the people already in-
terested in it have now a sense of
frustration and failure. Newcomers
should be given a chance to go there,
given monetary, banking and other
facilities and should be encouraged to
export more and more for the benefit
of the country.
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A few words about smuggling of
goods would not be out of place here.
Complete bungling in the ‘matter of
promoting export of art silk yarn fab-
rics has been there, No export worth
the name has been made in the last
few years. This is basically because
there is continuous concentration on
viscose yarns which are now com-
pletely out of fashion. The world has
switched over to other synthetic
fibres and mixtures and the case is
certainly there for a pragmatic ap-
proach to the future of our handloom
and powerloom indusiries whereby
this concentration on viscose and de-
pendence on viscose yarn can be eli-
minated.

Smuggling of nylon yarn has reach-
ed such proportions as to equal in
value the smuggling of gold. This
fact proves that our handloom and
powerloom industries are now want-
ing more and more of nylon yarns.
The Ministry must certainly do some-
thing about the importation on a legal
basis of these yarns in a bigger way.
STC should be given a chance to im-
port more and more of this material.

This is all T have to say.

MR. DEPUTY-SPEAKER: We have
a limited time—five hours for this
Demand. I presume the Minister may
take about 45 minutes... (Interrup-
tions), 1 want to accommodate at
least 4-5 members from this side. I
am only saying that they shall have
to confine their remarks to fifteen
minutes. Shrimati Sucheta Kripalani.

SHRIMATI SUCHETA KRIPALANI
(Gonda): 1 shall race as fast as I can.
This morning's paper carried the
news about the Stockholm ‘meeting of
the Finance Ministers of the gold pool
countries, This was a very important
meeting against the background of
the recent gold crisis in Europe. We
were all waiting very eagerly to see
what they would decide. Fortunately,
they have reaffirmed the present offi-
cial price of gold. So the crisis for
the time being at least is averted. But
the future is not very hopeful or
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bright. For the first time in this Con-

ference, France openly demanded a

rise in the price of gold, What does
it mean? That means that the war

between the United States and France

over this issue continues. That also
means something more. The US bal-

ance of pay'ments position is very diffi-

cult and there is no sign of the ending
of the Viet-Nam war. If the Viet-Nam .
War continues and the U.S. balance of
payments position also continues a3.
it is, it is obvious that the U.S. has

no alternative but to cut down its.
aid programme. The U.S. is at pre-

sent giving aid to the world wupto
three billion dollars. I see the writ-

ing on the wall, that our aid from

the U.S, will be cut down. How is it

going to affect our economy? Have

we taken any steps to meet such a

situation? I should like the Minis-

ter to spell them out, if not to-

day—perhaps it will be difficult to do-
so today or tomorrow—in the near

future as to what steps he wants to-
take in order to 'meet the very diffi-

cult situation that is looming before

us. One of the ways by which we can

meet the situation is by increasing

our export reducing our imports. I

am sorry that the announcement about

the new export policy came so late.

I was not able even to hear them

because of the disturbances. From

whatever little I could hear, I feel

that it will help to increase exports.

It embodies certain pragmatic deci-

sions. Some pressure will be placed

on the industry to 'make them orient

themselves towards export trade. The

subject of import substitution has

also been touched upon. All this is

good. We must boost our reports be-

cause we have a mounting debt ser-

vicing obligation. Both to meet the

aid shortage as well gs meet the debt

servicing obligation, the only way is

to increase our foreign trade,

Let us see what has been the trend
of foreign trade during the last few
years? The Ministry has given us
flgures of export-import trade only
for the last eleven months and these
figures show that there is a defleit of
Rs. 752 crores. If we project it to-
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the whole year, it will become Rs.
806 crores, So, our deficit this year
is Rs. 806 crores. The problem is how
to 'meet this as against the lowering
prospect of foreign aid? Our economy
is a crisis stricken economy. We
may call it “inflationary, recession
economy” etc. In such an economy,
foreign trade has assumed special
significance, particularly export trade.
Now, what has been the position dur-
ing the last decade regarding our
trade? In the last decade foreign trade
of other trading countries has im-
proved very much. The volume of
trade had increased to about double.
But as far as we are concerned, our
position has been more or less stag-
nant. I do not say it is receding; it is
stagnant. I think our policy-makers
and planners were a little compla-
cent because there was the cushion of
sterling balances and they thought
they would be able to carry on with
that. But we know what is the posi-
tion of our sterling balances now.
These have been dwindling fast and
we are now in a very difficult situa-
tion. During the third Plan, the spell
of stagnancy was broken for a little
while, and 1964-65 was a good year.
We did a little '‘more of trade in 1964.
The Government took many steps, to
improve their organisational structure.
For instance, the Export Promotion
Council eame into being; so also the
Institute of Foreign Trade; the export
houses were started as well as the
Federation of Exporters. Efforts wore
made to diversify export tradce as
well as to take liberalisation  mea-
sures, But in spite of all these—they
were pood steps, and 1964-65 was a
good year. But 1966 was a bad year.
There was recession and devaluation
came. After devaluation. we took cer-
tain major steps towards export pro-
motion. The Government decided to
-glve greater cash assistance to the
exporters. Then they gave cash incen-
tives and entitlement in respect of
engineering and chemical industries.
Then steps were taken to strengthen
credit arranezements. Provision for in-
digenous raw materials at inter-
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national prices for selected export was
also announced by the Government.
They were all good steps. Last year,
during the budget, certain export re-
liefs, for instance, on hessian, sacking
and manganese etc. were declared. All
these step were taken to improve our
export position. Again recently, dur-
ing this wear’s budget, certain relief
in export duty has been announced,
taking a review of the recent trends
in international demand and the pri-
cing of Indian goods. ATl these mea-
sures gre good. And in the last few
months, as the Minister has just now
stated there has been a little gign of
going up, some signs of buoyancy, But
taking it all in all, the position is not
yet satisfactory.

The Government's own  Economic
Survey says that the “export earnings
for five years ending 1967-68 present a
picture of stagnation in contrast to
increase in the earlier years of the
Third Plan." That is the position. The
question is, how to meet this situation
and what steps to take? For the ex-
port promotion policy, stability and
certainty are essential ingredients.
But, at the same time, it is equally
important that we should modify our
policy in the light of emergent situa-
tion. A difficult situation has arisen,
and in this situation, what is the
strategy to be adopted? We should
have some mobility and manoeuvra-
bility so that we can take stock of
the situation and introduce changes
quickly whenever necessary, First,
there must be a very well-conceived
export policy. Secondly, not the least
important, the policy should be pro-
perly implemented. The Government
has been considering for a long time
an export policy resolution. I do not
know what has happened to it. Tt will
be good if the resolution is expedited.

Then, another matter to which the
previous speaker also referred is delay
in decision-making. The delay in deci-
sion-making is endemic in the whole
Secretariat, in all the departments.
Where we have to deal with export,
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where' we have to compete with the
commercial world and we have to
deal not only with Indian commercial
world but with the international com-
mercial world, quickness is of the
essence. So, let there be attention
paid to the question of having a deci-
sion-making body within the Gov-
ernment so that decisions are taken
quickly, things are not delayed and
f;pportunit.ges are not lost due to un-
wenecessary delays.

Export duty needs further ration-
alisation. I do realise the need to pro-
tect revenue. But, at the same time,
we must see which of the export du-
ties have an inhibiting effect on the
progress and development of a parti-
cular industry. Wherever such an
effect is adversely affecting the pro-
duction of the industry, we should
either reduce or withdraw the export
duty. Because we should take a long-
range view, and realise that if an ex-
port industry develops the Govern-
ment can earn much more than what
they are earning at the 'moment from
export duty. Therefore, how well
and scientifically such adjustments be
made is the test of the success of our

policy,

We should also take advantage of
the technological developments that
are taking place in the world to de-
velop our export industry. And. at
the spme time, industries should try
to achieve economies on scale. While
coming to the question of economy,
our industry, both here and abroad,
is suffering because of high eost of
production. Here we must under-
stand this plain fact that we have to
compete in the world market. We
cannot expand our trade when our
products are too highly priced.
Therefore, it is essential that this im-
portant subject of cost reduction
should be gone into wvery carefully
both by the Government as well as the
industry.

Along with exports, come imports.
Imports must be restricted. But what
steps .have we really taken in this
regard? What atmosphere has been

88 (Ai) LSD-11,
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created in the society to prevent the
use of imported materials? In pre-
independence days, whenever we gave
the call of swadeshi, people took to
swadeshi. Today there is very great
need to cut our imports, but that at-
mosphere is not there. The true test
of the success of our policy is how
much cooperation we get from the
people and to what extent there is
reduction in the use of imported goods
by the people in general,

The previous speaker mentioned
about STC. STC was organised to
boost exports, but I am afraid its per-
formance leaves 'much to be desired.
He mentioned nylon and wool deals—
how bad quality stuff has been dump-
ed on the industrialists and they were
compelled to take it. Apart from that,
1 fee] STC should confine its ener-
gies to big items involving big
amounts, But it is trying to dabble in
handloom and handicrafts and cottage
industries. A couple of years back
STC said that shoe exporting to East
European countries will be done by
them. But the result was that the
chappal which was finding a good
market in the area came down to a
great extent. This shows that smaller
items can be managed better by the
private industry rather than by STC.
A couple of years ago, Rs. 1} or Rs. 2
crores worth of Madras Bleeding was
purchased and this is lying somewhere
in Madras as dead stock. We do not
know why? The STC's working needs
to be improved. It is meant for com-
mercial purposes and its financial rules
should be
different from the normal Govern-
ment departments where the working
is slow. If we want STC to be really
a useful institution, we should change
the rules so that it can function ‘more
effectively and efficlently.

The previous speaker criticised that
the holding of the UNCTAD was un-
timely. To some extent, it is correct
criticism. In fact, the London Econo-
mist contained an article in its Janu-
ary issue which said that the develop-
ing countries should not expect much.
The developed countrles were rather
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shy at the present moment, they had
a protectionist attitude, etc. There-
fore, we should not hope for much to
come out of it. I do not think if Inaia
had said that the conference should
not take place now, India alone could
have succeeded in delaying it, because
it was due much earlier and in fact it
had been delayed from time to time.
Whatever it may be, UNCTAD has
taken place.

Our experience of the UNCTAD was
very interesting. During the plenary
sessions, the representatives of deve-
loped countries from both the bloes—
socialist and non-socialist—made very

beautiful speeches expressing fine
sentiments about the developing
countries. ~We were given to hope

a lot. But when we went to the com-
mittees where really we had to come
down to brasstacks, from the very
beginning they adopted a rigid pose
and they were not willing to budge an
inch forward. In a document called
the OECD document they had spelt
out their position wvis-a-vis the dc
'mands of developing countries an¢l
they refused not to go half an inch
beyond that. On the one side we saw
the militant African group, united and
very conscious of what they want or
do not want. On the other side, there
was a reluctant developed group, hesi-
tating to take even one step forward.
.And T am afraid the role of the Soci-
alist countries was also not so very
bright as it has been made out by
some people here. Their talk was
very good and their attitude was very
sympathetic. But when it came to
brasstacks, they too did not come
forward to help. For instance, I was
greatly surprised when the resolution
was moved regarding aid of one per
cent GNP by the developed countries,
the Socialist countries did not vote
for it. Since it was accepted in prin-
ciple, the Socialist countries should
have voted for it. But they preferred
{0 wait and see. So, the achievement
ts not much.
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But, at the same time, I will not say
that there is no achievement. As the
Minister has told us before, in an in-
ternational negotiation of this kind,
you do not get everything at one
time. It is a continuous process. We
have succeeded in the matter of pre-
ferences  in establishing a continuing
machinery and a time schedule has
been drawn up that within the time
schedule certain things will be done.
1 never thought that we will be able
even to get this. But we did succeed
in getting it. As a result, therefore,
the negotiations will go on, the dia-
logue will go on and a progress report
will come from time to time.

So, we cannot say that the UNCTAD
has been a total failure. From our
point of view, UNCTAD has not been
a failure because for the first time
we opened our windows to the fore-
igners, foreign trade and commerce.
Many of them did not know anything
about India. Of course, this does not
speak well of our external publicity.
A Chilean delegate who came to this
conference was suffering from a cer-
tain disease, for which medicine Is
available in every part of our coun-
try. But that delegate was not sure
whether he will be able to get that
particular injection in India. That
wag his idea or conception of the de-
velopment in India. So, they have
gone back with the knowledge and
conviction that we can function and
develop. They have an idea of fhe’
level of our development. The way
in which we conducted the conference
and made arrangements for the con-
ference has shown them that we are
not inefficient people. We can take
advantage of ald and trade oppor-
tunity that may come in our way.

One pood point about the UNCTAD
T want to emphasize is that the 77—
really there were more than 77—held
together. Tt wag not an easy task, It
was g very difficult task because there
was clash of interests among the
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developing countries. Some of them
are partially developed and some are
less developed. So, there was cer-
tainly clash of interests among them.
But, in the interest of unity, some of
the countries sacrificed their interests.
Often the resolutions had to be water-
ed down to satisfy all interests. Unity
among nations is very important be-
cause when global negotiations are
going on, if there is strength behind a
group, then that group can success-

fully press their point of view and
can succeed in negotiations, 'There-
fore, these are some of the points

in favour of the UNCTAD. Besides,
against the background of the UNC-
TAD we will be able to enter into
many bilateral arrangements with
other countries which will be of bene-
fit to the country.

As the time at my disposa] s
short, I will just mention two more
subjects. One is the problem of our
unutilized capacity. Secondly, the cot-
ton textile industry is in the dol-
drums and in a very bad shape eco-
nomy of India. It was a springboard
of the industrial development in India.
Even now it occupies a pivotal posi-
tion. But year after year it is now
coming down. In 1964 we produced
965 million kilograms of yarn; today
we are producing only 896 million
kilogram. In 1864 we produced 4,654
million metres of cloth. Today we
are producing only 4.098 million me-
tres. It is steadilv going down. The
same is. the position in the employ-
ment situation. At the same time, T
feel that the situation i3 not so bad
that it is irrecoverable. These days
the industrialists are meeting and they
are placing their demands before you.
You have to look to their demands,
not from the point of view of resist-
ance, not with the outlook that they
are alwavg unreasonable in their de-
mands, but from the point of view
of hnw you can =it tneether and find
a solution to this problem. because
thie is nne of our mafor and higger
induetrieg, T would suegest that a
comrmittee he apnainted tn eo Into the
whola question. You should ask that
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committee to give its report within a
month, suggesting some jmmediate
solutions. .

One of the problems facing them is
that of uneconomic units. Since I
have no time, I cannot elaborate on
this, but I have sufficient experience
in UP, where I saw how the uneco-
nomic units both in the sugar and
textile industry are dragging dowm
the industry and the economy. It is
not possible for the industrlalists alone
to solve this problem. Therefore the
Government and the industry ghould
together see how this big problem
could be solved because as long as we
have a large number of uneconomie
units they will be a drag on the In-
dustry and retard our economic pro-
gress.

Most important, there should be a
dialogue between the industry and
the Government, So far we talked at
them. They say something to us and
we say something to them. Instead of
talking at them, let them talk to-
geher. It appears that we are not
talking on the same wave length. Let
us at least talk on the same wave
lencth. Let us understand each,
other. Let there be—in one of the
articles a verv Interesting phrase was
used—*"an effective line of communi-
cation: there should be a fertilizing
exchange of ideas with those whom
you want to influence.”

.

Unless there is a proper - dialosuse-
between the two we we cannot develop
because, whatever he said, this coun-
try is still mainly a market economy
country. Private industry is there and
we have to get the best out of them
and help them. That can be done when
there is a proper raproachement bet-

ween the two.

st = gy (Tvda)
e Agey, (e W L & aafa,
ATQYAT AGAT I T AFA IW F
TR g avgrgfe ] &
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Famar § & 38 Hamem &1 AR oF
Tfgam 7agas ¥ Fax HYor W@ A
arfs Xw #1 wfy W g w7 F @
dw % wifaw foafs &1 faar a2d
AR A g 99 & faWTT F1 8
€, 31 ¥ warem A o1 ¥ 9@ q9-
ofersr faslt @ sw A1 @ T @&
TR Y A ar froem gt 2
fae¥ ad, Suremy T 77 FRT TET
qr f5 2w A sfas waegqr  ar 2w AT
=TT 41 sy gy g@ mw A
a9 ff & Ffemedt 9w & An
q wi—2 §&@ & a§ Hw qfeer
wr oo ¥ fggem @ smeA
fod FTor 2w &1 TEW AT
& T aur T & wiigs fegfa &
Wy T www wm | A ¥ oaw
frizr s aEa g f5 gaad ar 5w
ST &1 fegfe At o | SuTems wEy,
feqea gfr & s 3w B A R
Y W ¥ FAw 300 I GEF ghAAT W
& ¥ gHgwET g g1, frawr F1I7
fetfear & amq & amx fem smm Wm0
WTIHT 1z §rT, Wi foae qadsr
o W g gw ST ah At &
o fewmm qgam WA @,
s fggea & @ s g
oY FT qqY R FT AT TLT 6T TF
e figegeerrer o or 3 v WY wIrdneT
RTS W7 O 74T Ay Te 74T | gHT AT
FrRifearT i fegEaT B TR
g wt 3ftz & ar ar aifF fegeam
& |1y I &7 ST aEe {1 AR 6
I T 2 W WHIATH A7 TE |

IITEAM AFIET g g W T §
Wi &y fgrgeam & w1y, 4Y sqma
O o Prow ¥ W A, Feegeam
¥ gy enfeg s @ fae
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¥ afl 917 4 1| oF Wi Fas ¥ forant
ar—ft #= g < fay g as| gz ey
A g qAT—gw a1 Fq ¥
T AFT AT TR W AGT ¥
fergeam wg 4, a0 fegeama #f feafar
& qgT FT AEITSY I FY 1 0 @
feft ot 2o &1 samgr IAA § T
3 fawm ¥ 9 @T - w7 AT CH
A & At fe faime
ST A, 58 I99 IA I T 9
#2, 7 aw alg W o aram afes
o 2w 1 s AR 9w & faRg
IRAMF SAYTC, I AW W wiigsE
feafa gaem w2 #1 aow s, faamw
F G AGA |

39T AERA, WA gW 9 AW
gfeq® # WX A9 s9d E—faww
FT HHT 10 TT—T g7 faard g &
f& 1966 ¥ ga1t Bw T Wt =refew
HR7 9T, I W'EAG 667.26 AT ATAT
71 gAR faeg qr, &fFT 7w 1967 &
o gA ¥Wd § A1 9% Ay 987 &
T SqTRT (470 T, AT ! FL 751, 91
grmm g foreet ok 7g & fr from
ad fom wleare) 1 gea fpar mar
qT—7q & X1 A Wi aipery o
gAAT——gT et § ¥ % guft, oy
araTor ad 1 gU o, @ A @
g gT W gATe Rw &1 smmTfiE
wrEA famer &0

wgr @ wtara &1 a4e g, foge
o ag g T ar fE wy wrata
&9 UFAT F1gd & 917w 2w ¥ fmla
Fragmr @d § | TG, IANEAW
wgIEd, MEF 1966 ¥ 1554, 29 FOT
T F WOATT 3T A g 2wy ¥ w4,
1967 & W7ET g w1 T@w E—grQ
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W 1554,29 $OT T § a9
¥T 1856. 64 FO¥ ¥qY AT Wi TF«T
& vt i 7 ¢ fe fore o g1 gad
T FTT F1 quer fwar, S FT @™
A8 FT A | WO AT §T WA 93
w8, dfer s smarfor aaw @,
wg g Aw & frng T AR )

¥ zw fawfad 4 a1 org wrgzaw
&1 TCF AIGHT 6477 fqoig ®F F @A
|TEAT § | Fg F SqMITT F W N WA
aw &1 ot frafa @, w3 owfa 27 @,
AfET 37 &1 FTTOT 79T & 7 ITET FITOA
ag & f o= &7 307 F7 JeARA IAAT
&t g faaar @t atfed av aqar
wfowal %t #roat #1 wfag frar & gw
®r 37 & 917 fags @, 3w FIO0
T A8 @ 1 qar gardr wa ¥ fraty
%7 at wsgr gur &, qar & wfew 7
uod arforen  HAt 1 eA1T TW AT OFY
wre fearat srgat g fr g ag g=
T FY wi@wr 7 51 5 A5 7 feafy
AT A7 FT IAET IH T QA |
AT gH 3T F 1q qfagifmar & mar
2 o g g A wfeen ¥
i Ffad g aAr g ¥
aowat g f g twgfee & ood aw
F\ 917 F FeTrE 7 AT W AT e,
Ta F FAfAEr ¥ 576 eT
T g qur fr & A AT g
g, wE mteew awTw FIAT
miw gm@ w7 w7 fagly g4 wwT
Iwfr st 17 )

st feaw fag . Ioeaw wgey,
¥ wradrn waew & fRdew w7 Sgar
g % ot e 3NA 07 & 97 & w=T
¥ oAy oyt aud A WE 1 A
wiwe gt a2 frew & oK @ &
¥ fad ¥, afz wie 99 1 3G a) AT9=]
HTopw grn fo srara wa gwT § AT
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frafe t& ot foed are @ o§en
ST AT ] L L .

st Stww dze 0 &7 et
fwara & &Y wiwd o3 ¢ 2wr |

ar fean fig @ oo e
FT &gt g1 fhar, aTer s & Wi
#1 faarzfgar g

Y W e weT ¥ fgarw
FFT oA |

IETT WERA, AT & gFg F
5 frdew fmar | 9t st &% woet
SaI & wEeg F FgAT Agew § o
nafaai & ford W g# gfrar o afvey
¥ sarT wegt Arey (A wwet §
wgfadi #1 sqrare ag #1 fawr & x|
& frgfa = fawm & g samar mefreat
faare goar wifgr, wifs ax o
aHt avq § fored fod qurar oF weer
wirsy g awat 8 | ag feafq wgd
Fr g | wefAalior ¥ At oo g
wogt awe frar ¥ @r &, wefay
Fargat g fr gw fewr & ot g &
wqrat sarg & | fow o § gara
ST R §HT §—=F & YW WA,
S, aore wife, A wTe aur
gt ®Ter | geft wTE FT ATH, (F WA
Tf ¥ 2¥0® 46 @ I AT gAA
dqTC & IWT BT HA KA | FIET
U ZATC AW ¥T OF q@GT IAW IO
&, wfer 9ad o g gfaar & 2wl o
Fré wO% 74 T FAGH O § @
fewt & s & fawe s g fy
§8 & F AT § TGV I HCA B,
g3 gr e g aar g & et 7
T & foy g¥ € avheq quw AT
gAY | W 9 g ST & iRy
ey & A qar e § i qara s
Fiq AT [T & Arq §, wwie, g
fuza, gy W g e & oy §
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v 58 ST gr w At eTra A
€T a1 g gafas & ag faaga s
gt g v g fadasc w0
wiX it & 3wl & wide qotw FT
grft arfe gark frata & fag shearge
e &%

. TF aa & dqEr Wy =i
war fawte wedaT & wag § wgAT
qMRATE .

MR. DEPUTY-SPEAKER: I must
caution the hon. Member; the second
speaker of his Party will not get
even two minutes,

SHRI SHRI CHAND GOEL: My
Party has 20 minutes.

MR. DEPUTY-SPEAKER: No; 18
minutes. He has already taken 11
minutes. If he is continuing, it ig @l-
Iright, I have no objection, but the
second speaker will not get any time.

ot Wiy Mrw ;& o fAee
¥ qnrT FT T |
# ¥ fowst af wox arforew w4 i

or gerr feor o1 fy 7y ot d1E
weg s qun fawre AT qOA
e & o g W1 T} F w1 AT
vomr 1 g @ fafv 2wl & afafafy
ot f agt o< AT I Iafeafy an
q% I IAY §F saifew qfg ¥
F ¥ g7 §3 1 T J 9T fpat ar
JuET g IAL A/ WAL
feqt mat @t | w9 ¥ gHAT 0T
§ fr fafew 2 & wfafafaai
¥ agi av ufeafa &1 919 I
s e ¥t & =g spnarfow sfar
% § o gaed f5h & fom & fw wrea-
a W W OPY RO W
feart @ 77 R ¥ fF wvde &1 S
e e g & fwd g
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T #T S @< 7} 3946 wiigw
feafa 1 gart & 197 4 vo17 14
T g g g werwd iaa wiww
'G{r; I H STal §Tgal g 1% gl a%
AT ATy &7 Wavy g 9% giw
I A 1 AW 5T §, THH IO
HAT 7GI_AT § |

SHRI N, K. P. SALVE (Betul): The
Comunerce Minisiry, inter alia, has
beeu enirustea ine control ana supei-
vislon of export trade of our coun.ry.
Any Mimstry which carrieg und
specially in a developing counmury,
whicn carries the buraen of its ex-
por. trade, carrieg a very heavy res-
ponsibility, so far as its conuibution
to the country's economic growuh and
economic prosperity is coucerned. |
may submit that, the responsibility
of the Commerce Ministry is delicate
and important because the success in
oranizing exports of the country is
an indicium of the successful culmi-
nation of the entire economic pursuits
of the country as a whole. 1If one
were to collate and critically examine
the trends of foreign trade in the last
decade or so, one would find that the
position jg rather disconcerting. One
would fing that the situation has
been very unhappy, because gradual-
ly year after year we are being
edged out in respect of our tradi-
tiona] exports to world market in
terms of percentage. What we are
now supplying to the world market;
in many of the traditional items of
export for which we once enjoyed
either monopoly or near monopOly,
are receding and gradually these ex-
ports are geiting out of our hands.
Although the quantum of goods and
the value have increased, the per-
centage of exportg of traditional
items, as compared to world exports,
is fast decreasing; in fact, the export
of tea, jute, manganese ore, hides,
skins, oilseeds and even textiles in
the recent years ig declining in terms
of percentage. The export of tea,
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which used to be above 85 or 70 pei
cent once upon a time, has receded
to less than 47 per cent. This is a
very unhappy trend, and g bold and
a very determined bid is necessary
to order a halt to this most dangerous
trend in our foreign tradé. Even
otherwise, the overall position of the
foreign trade in the preceding decade
has been rather distressing. We have
had continuously deficit balance of
trade; from 1961-62 to 1963-64, we had
a deficit aggregating to Rs. 425 to
Rs. 430 crores, and in 1964-65 it rose
to above Rs, 500 crores. In 1965-66 it
increaseq to Rs. 600 crores and in
1866-67 it rose to Rs, 773 crores. This
is an unfortunate and lamentable
story, I must submit, of our failure
to grapple with the challenge of com-
petition in the world and internationa]
market. As a result of this rather un-
satisfactory export performance, we
have been facing a continuous and
chronic shortage of foreign exchange
so necessary and so vital for our
plans and so vital for our industrial
needs. It reached an abyss depth of
crisis when we could sustain it no
longer, and on the 6th June, 1966,
had to devalue our currency, Now,
countries are forced to adopt dewvalua-
tion to pay penalty for having fol-
lowed faulty monetary policies and
for having tolerated too much of eco-
nomic indiscipline in their country.
When we had brought about this de-
valuation our foreign exchange reser-
ves had sunk so low that we had
hardly any funds to repay our foreign
debts; we wanted the foreign agencies
which had given us credit to resche-
dule the repayment of the debts whick
had fallen due, and we also wanted
some more foreign exchange earnings
for our industries and for our plans.
In fact, as a lagt resort, and under
the most distressing circumstances,
we had to recourse to devaluwation.
We were to'd that devaluation was
accepted as a lesser evil to wriggle
out of the morass in which the coun-

try wag writhing.
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17.45 hrs,
[SHRI G. S. DHILLON in the Chair]

On devaluation 8o many people
have spoken so much ang given un-
provoked pedantic lucubration and
discourses that I am hardly anxious
to rush like so many others where
the angles might have feared to tread.
But even then there are some aspects
of this matter which are important.
Even today if we are to reconsidar
the entire aspect and view it in pro-
per perspective, we may be able to
adopt some steps which will help us
boost our exports. That is why I
would like to make some sub-missions
in this connection.

It might be wuseful to criticaly
examine and consider some of the
salient features and the vigorous
steps which some other countries that
had effected devaluation had taken,
and as a result of devaluation they
had reaped a rich harvest. It is neces-
sary to see what the conditions pre-
cedent and what conditions subsequent
prevailed as a sine qua non indispen-
gable conditions, to make devaluation
a success, e

One may look usefully to what
happend in England. England de-
valued by 31 per cent her pound ster-
ling, on 8th September, 1949. At that
time, the British goods had become
very lightly uncompetitive in the
world markets, because at that time
Britain was saturated and dripping
with inflationary trends. Thereafter,
consequent on devaluation in Britaln,
with a view to bringing about greater
monetary disc'pline, Britain geared up
her investment to a higher pitch, and
insisted persistently upon a reduction
in the cost of production by various
means. Now comes the most import-
tant aspect, namely, she further im-
posed serious restrictions, pegging her
imports at 80 per cent of the 1938
figures. The result was very specta-
cular, The dollar deficit of the sterl-
ing area running at the quarterly rate
of 1000 million dollars in 1947 and 420
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million dollars in 1048 turned into a
neat surplus of 40 million dollars by
the first quarter of 1950; the balance
of trade position improved considerab-
ly in 1948-50. But it is unfortunate
that the Britishers relaxed a little too
early. Thereafter, Britain whcih is
known to have stood bravely great
distress and which is known to have
shown the utmost sense of discipline
in the worst days of its peril relaxed
@ little too early. The result was in-
evitable, In 10851, the deficit started
anew and again the exports fell
down, The Britain's case, was there-
after a very sordid story of human
weaknesses prevailing over the dic-
tates of reason and rationale.

But then we have the French devi-
luation which we may study with very
great benefits, I consider the French
devaluation as a miracle of economic
wisdom and sane thinking, France
first devalued her franc by 20 per
cent on the 10th August, 1957. They
did not take any vigoraus steps either
as conditions precedent or as condi-
tiong subsequent to devaluation for
bringing about a boost in the exports
and, therefore, it did not succeed. But
Thereafter, again, on the 28th Decem-
ber, 1858, France once again introduc-
ed a new franc, a devalued new franc,
and this time when the new franc was
introduced, they took very important
steps which had a far-reaching effect
on her monetary, fiscal credit and
trade policies. They made very large
scale arrangements for mobilising and
sugmentiong internal and external
resources with a view to stabilising the
franc itself.

In consequence, the results were
most spectacular. Exports doubled
from 1215 million franes in 1958 to
2319 million francs in 1959 and imports
from the USA into France fell from
2300 million francs to 2119 million
frances. From a clossal deficit of
1082 million francs, a trade surplus of
200 million frances was achieved.
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This was not achieved purely as &
result of devaluation. Devaluation
was only one of the measures which

France adopted to bring about this
achievement.

It would be worthwhile for me to
quote a pragraph from a paper which
was read in a seminar conducted by
the Indian Merchants’ Chamber at
Bombay entit'ed ‘Challenge of Deva-
luation’ were the author has enume-
rated the very vigorous steps taken
by France to make devaluation a resdl
success. It is not possible for a coun-
try to just devalue its currency and
expect that the graph of exports will
rise. It must mobilise all its re-
sources, internal and extermal, to
bring about discipline and stability in
its monetary system.

I quote from the paper:

“Such a remarkable turn {
events took place on account of
several reasons, First, her ex-
ports coming from a partner of
the EEC enjoyed a marked pre-
ference in member countries.
Secondly, her traditional ties with
her colonies enabled her to buy
her imports cheaper and push up
her exports further. Thirdly, the
USA was equally interested in
enabling France to stabilise her
economy because of the fromer's
heavy investment in that country.
Fourthly, her devaluation or her
attempts to gtabilise franc were
backed by massive aid provided
by various international agencies.
For instance, the OEEC channel-
led $250 million through European
Payments Union for extending
France's settlement facilities;
IMF gave $131.25 million of addi-
tional stand by credits and US
$ 274 million by way of deferring
the repayment of wvarious loans
and credits. The Central Banks
of UK, West Germany, the
Netherlands and Belgium and
the Bank for International settle-
ments also extended credite of
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the order of $250 million and
finally 21 American banks grant-
ed a standby credit of $200 mil-
lion in 1950, These were, of
course, supplemented by 250 tons
of gold lent by the Bank of
France to the Exchange Stabilisa-
tion Fund of the country and the
other advances that it made in
the form of free franc to the
Treasury. She also succeeded in
holding the indices of wholesale
and consumer prices down as
compared to those prevaling prior
to devaluation. Her credit con-
trol policy following the devalua-
tion was so effective as to cushion
the effect of devaluation or do-
mestic prices. The prices of her
exports fell but fortunately for
her the prices of imports also
fell as production expanded fas-
ter in Europe. Hence there was
no deterioration in her terms of
trade following devaluation and
a Pinay-Rueff ecohomic miracle
proved to be completely success-
ful”.

As against this, what did we do?
Did we bargain with foreign agencies
to give us any aid. Even the modi-
cum of care was not taken for reshe-
dule the debt repayments.

One may usefully look at the events
connecteg with devaluation in Yugo-
slavia. Yugoslavia devalued its Dinar
in 1952 and followed other monetary
reforms in 1961. In the meanwhile,
Yugoslavia so masterly handled the
entire market mechanism, so ruthless-
ly disciplined the entire internal eco-
nomy, starved its own people of con-
sumer goods but made colossal im-
provement in the quality and cost of
production of exportable goods. What
Yugosiavia achleved is again a
mirecle of economic recovery. A stu-
dent of economics is amazed to find
on studying the trends of economic
evénts in Yugostavia how well-plan-
ned, well-concelved and mature deci-
sldms of Government and its interven-
tion in the market mechanism can
bring about unimaginable benefits and
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advantages in the process of achieving
prosperity through centralised plan-
ning.

There is one more aspect of deva-
luation to which I should like to
refer, because even now it is not too
late for Government to improve mat-
ters. It was a very ill-conceived mes-
sure that was put into operation that
soon after devaluation the  various
concessions given under the export
incentive scheme were withdrawn.
An export duty was relevied indis-
criminately which, I submit, was a
very unwise step. In  fact, if the
figures were properly analysed, one
would find that the withdrawal of the
various concessions which had been
given under the export incentive
scheme had greater adverse effect
than the benefits which came about
as a result of devaluation. The deva-
lation of 57 and odd per cent gave an
advantage in the sale price to India.
But in most of the cases the curtail-
ment of the benefits which had been
given under the export incentive
schemes was much larger. On the
one hand we want to boost our ex-
portg by devaluation; on the other
hand we withdrew the benefits which
were larger and which should have
been continued. I think that we trial
to put our car in the forward and the
reverse gear &t one and the same
time. The result was that the car goes
in the reverse gear. I submit that
it is necessary for us even now to
consider how we should reorient our
entire trade, fiscal, monetary  and
credit policles to give a real boost to
our exports. We must restore liberal
and massive incentives for exporters
and completely abolish export duty
at least on tea and low grade iron
ore, and black ore. Otherwise these
two commodities wil] be completely
out of world market at not too dis-
tant a future.

MR. CHAIRMAN: You forget the
request I made to you earlier when
you were speaking sometime &89,
Kindly make reference to your notew
occasionally.
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SH.R;[ N. K. P. SALVE: 1 reter wav
minimum, There are two difficulties.
One is, we have to condense so much
in so little time, and give figures.

SHRI D. C. SHARMA (Gurdaspur, :
These are good pownts. Why don't
you let him continue?

MR. CHAIRMAN: The gentlema.
is advocating g course which is
against our Huleg or P.o.cdure, He
may kindly avoid reading the who.e
speech but make some occasional re-
ierences,

SHRI N. K. P. SALVE: 1| submit,
therefore, that we should have Lakeu
certain’ stepg which we did not take
after devaluation and which were
necessary for us to take. We shouia
therefore now with the help of traac
ang experts in the Government, un-
dertake as far as possible excluding
the ICS officers, study of the entire
export problem to evolve export poli-
cies on a long-term perspective, This
committee should recommend opera-
tive guide-lines to regulate our export
trade,

I now come to the case of iron ore.
Goa has been exporting low grade
iron ore which is @ very-difficult-to-
sel! item. This trade is on its last
legs. Soon after devaluation, a very
irrational export duty had been levied
on it though it was somewhat ratio-
nalised in 1967. As a result of such
rationalisation, there was a marginal
relief. It is necessary that this ex-
port duty on iron ore should be com-
pletely abolished. Otherwise, the
export of jron ore will shortly come

to nil

The manganese trade is in terrible
doldrums. The oversall consumption
of manganese is increasing in  the
world. Once we enjoyed a monopoly
in the export of manganese in the
world market. Today we are in &
sery unfortunate position. From a
study of figures I find that in the
past we used to export inter alia to
Japan, USA, UK, Netherlands Nor-
way, France, Germany, Spain, Swe-
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den and Denmark. But the statistics
in 1965-66 and 1066-67 reflect a down-
ward trend in our exports to these
countries; especially, to Spain, Swe-
den, Denmark and France to  whom
exported about 75,000 tonnes in 1965
but in 1967 it has come down to nil,
The same is the position with regard
to ferro-manganege trade. The ex-
perts are fast receding. The reason 1s
not far to seek. Unfortunately, the
MMTC through whom the exports
are chanalised could not display any
aggressive salesmanship s such, It
comprises men at the top who are
trained in the bureaucratic traditions
and they are just not able to under-
stand how to organise uggressive and
revolutionary salesmanship. It is
impossible for this organisation to go
to foreign countries and build up
sales. It is unfortunate that the hon,
Commerce Minister who is known for
his dynamie, realistic and pragmatic
approach tolerates all this. How he
is able to put up with this lethargy
I am unable to understand.

18 hrs,

Sir, a word about the UNCTAD.
The UNCTAD, us has been stated by
all the Members, so far as India is
concerned was a success for it was
well-organised. A tribute must be
paid to the great endeavours of the
Commerce Minister and I must con-
gratulate the Minister, that he did not
entrust the organ'sation of UNCTAD
to MMTC or the STC on one and a
half per cent commission, for in such
case the entire United Nations might
have been liquidated.

One more aspect and I have done,
I shall finish in a minute. In our ex-
port trade, it is necessary for us to
ensure that we exercise g very effec-
tive control on the quality of our ex-
ported goods. We have been lagging
behind in this. In this connection, to
illustrate how careful we should be
about the exports, T should like to
draw the attention of the hon. Com-
merce Minister to what Kautilym in



4333

his Arthashastra has observed. While
giving instructions to the King as to0
how maintain the harem he has gaid
at one place about thorough exami-
nation of goods. I know the Com-
merce Minisiry cannot maintain a
harem today but it must inspect the
qualty of exportable goods.

MR, CHAIRMAN: Please conclude,

SHRI N. K. P. SALVE: It is very
important. I am concluding. This is
what Kautilya has said about the
inspection of goods going into the
harem.

“Passage of all kinds of com-
modities from or into the harem
shall be restricted angd shall, after
careful examination, be allowed
to reach their destination either
inside or outside the harem as
indicated by the seal-mark (mud-
ras).”

MR. CHAIRMAN: Please conclude.

SHRI N. K. P. SALVE: I am grate-
ful for your indulgence and interven-
tion. I am finishing. Let there be a
nark of quality in everything that
ges out and everything that comes
irto our country.

MR. CHAIRMAN: Hon, Members,
may now move the cut motions to
Cemands for Grants relating to the
Mlinistry of Commerce, subject to
their being otherwise admissible.

SHRI P. VISWAMBHARAN
vandrum): I beg to move:

(Tri-

“That the demand wunder the
head Foreign Trade be reduced
to Re. 1.".

[Fall in Export Trade, (13)]

“That the demand under the
head Other Revenue Expenditure
of the Ministry of Commerce be
reduced by Rs. 100.".

[Need to take effective steps for the
development of the coir industry.
(1M 1.

“That the demand under the
head Other Revenue Expenditure
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of the Ministry of Commerce be
reduced by Rs. 100.".

[Need to take more effective steps for
the development of the handwom
industry, (18)].

“That the demand under the
head Other Revenue Expenditure
of the Ministry of Commerce be
reduced by Rs. 100.",

[Need to eradicate corruption in the
State Trading Corporation. (19)].

“That the demand under the
head Capital Outlay of the Min-
istry of Commerce be reduced
to Re. 1.".

[Slow progress of the free trade zone
at Kandla, (23)1].
SHRI K. RAMANI (Coimbatore):
1 beg to move:

“That the demand under the
head Foreign Trade be reduced
by Rs. 100.".

[Failure to earn more foreign ex-
change after devaluation. (43)].

“That the demand under the
head Foreign Trade be reduced
by Rs. 100.".

[Failure to fulfil the export target
fired for textiles and consequent
crisis in the textile industry. (44)].

“That the demand under the
head Foreign Trade be reduced
by Rs, 100,”.

[F'alse hope given to the people that
devaluation will help for more ex-
port and earn more foreign ex-
change. (45)].

“That the demand under the
head Foreign Trade be redmced
by Rs. 100.".

[Fall in export of jute textiles and
crisis in the jute industry., (48)].

“That the demand under the
head Foreign Trade be reduced
by Rs, 100",
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[Failure to nationalise the export and
import trade in the interest of the
people and stop black marketing.
4n1

SHRI SURENDRANATH DWIVEDY
(Rendrupar) : I beg to move:

“That the demand under the
head Other Revenue Expenditure
of the Ministry of Commerce be
reduced by Rs. 100.".

| Poilure to take steps to set up a jute
mill in Orissa. (53)].

SHRI K. RAMANI: 1 beg to move:

“That the demand under the
head Other Revenue Expenditure
of the Ministry of Commerce be
reduced by Rs. 100."”,

[Failure to fulfil the promise to give
financial assistance to take over
closed textile mills in the Madras
State. (56)1].

“That the demand wunder the
head Other Revenue Expenditure
of the Ministry of Commerce be
reduced by Rs. 100.",

[Upward revision of the cloth and
yarn prices several times by the
Government in the last year to give
more concession to the mill-owners
and mot giving concession to the
consumers. (57)1].

“That the demand under the
head Capital Outlay of the Min-
istry of Commerce be reduced
by Rs. 100",

[Failure to take over the closed Ranga
Vilas Mills in Coimbatore District
of Madras State. (62)].

“That the demand under the
head Capital Outlay of the Min-
istry of Commerce be reduced
by Rs. 100.".

[Failure to take over the closed
Kalees Waran Mills in Coimbatore
District of Madras State, (83)].

“That the demand under the
head Capital Outlay of the Min-
; of Commerce be reduced
by Rs. 100.".

[Fuailure to take over the closed Vasu-
deva Industries Mills in the Coim-
batore District of Madras State.
(84)].

“That the demand wunder the
head Capital Outlay of the Min-
istry of Commerce be reduced
by Rs. 100.".

[Failure to take over the closed Com-
bodia Mills in Singanallur Coim-
batore District, Madras State. (65)].

“That the demand under the
head Capital Outlay of the Min-
istry of Commerce be reduced
by Rs. 100.".

[Failure to take ower the closed Pala-
malai Ranganathan Mills in Coim-
batore District, Madras State, (66)].

SHRI VASUDEVAN NAIR (Peer-
made): I beg to move:

“That the demand under the
head Ministry of Commerce be
reduced to Re, 1.".

[Failure in following a strict policy
of self-reliance and import substi-
tution. (67)1.

“That the demand under the
head Ministry of Commerce be
reduced to Re, 1.”.

[Failure in successfully omientating
and diversifying our trade relations
with the countries of the SociaMst
camp and Afro-Asian and Latin
American countries. (68)].

“That the demand under the
head Ministry of Commerce be
reduced to Re, 1.".

[Failure in effectively fighting against
the discriminatory trade policies of
the imperiglist countries as evi-
denced in UNCTAD-II. (69)].

“That the demand under the
head Ministry of Commerce be
reduced to Re. 1.”,

[Fatlure to enlarge the scope and ac-
tivities of S.T.C. (T0)].

“That the demand under the
head Ministry of Commerce be
reduced by Rs. 100.”.
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[Failure in providing even the noti-
fled price of matural rubber to the
rubber growers. (72)).

“That the demand under the
head Ministry of Commerce be
reduced by Rs. 100.".

[Indiseriminate import of natural
rubber last year resulting in untold
suffering for indigenous growers.
(78) 1.

“That the demand under the

head Ministry of Commerce be
reduced by Rs. 100.”,

[Failure in totally avoiding imports
of non-essential commoditias. (74)].

“That the demand under the
head Ministry of Commerce be

reduced by Rs. 100.".
[Failure in taking over gick and
closed textile mills, (75)].

“That the demand under the
head Ministry of Commerce be
reduced by Rs. 100.".

[Failure in boosting exports after de-
valuation, (76)].

“That the demand wunder the
head Ministry of Commerce be
reduced Ly Rs. 100.".

[Failure in pratecting several -of our
.export commodities like .coir and
coir products following devaluation
of the asterling. (717)].

“That the demand under -the
reduced by Hs. 100.".

[Problem facing the cashew industry.
(78)].

*“That the demand wunder the
‘head Ministry of Commerce be
reduced by Rs. 100.”,

[Problem facing the seafoods indus-
try. (TB)].

“That ‘the demand under the
head Ministry of Commerce be
reduced by Rs, 100.”,

D. G. (Min. of CHAITRA 12. 18800 (SAKA)

1388

(Failure in 2olving the crisis in the
handloom industry. (80)].

“That the demand under the
heag Ministry of Commerce be
reduced by Rs. 100.".

[Failure in solving the crisis in the
coir industry. (81)],

“That the demand under the
head Foreign Trade be reduced
to Re. 1.

[Failure to nationalise import export
trade. (82)1].

“That the demand under the
head Foreign Trade be reduced
by -Rs. 100.".

[Failure in checking and stopping the
evil practice of under-invoicing and
over-invoicing, (83)].

“That the demand under the
head Foreign Trade be reduced
by Rs. 100.”.

[Failure in preventing the export of
sub-standard goods. (B4)].".

MR. CHAIRMAN: The Cut Motions
are also now before the House,

SHRI S, KANDAPPAN (Mettur):
Mr. Chairman. Sir, I would like to
make a -few obse vations about the
chronic problem with regard %o -the
handlooms, which we are faeing -in
this ceuntry, particularly in .my re-
gion. "Ever since Independence, -the
problem has beceme -mese and ‘meve
seute. ‘The Geovernment ‘had -come
forwand to offer -some -od Moo relied
and piecemeal help and all that -has
not helped -the industry in snywmey.
Even recently, I read in the papers
that the All-India Handloom Board
which met at Bombay have decided
to give some rebate in order to alle-
viate ‘the situation of the handloom
weavers, Bo, the plight of the hand-
loom weavers is this: on the one side.
there is this growing powerloom in-
dustry in eur eountry, and on the
other side, the mill industry is al-
ready there well-established. Apart
from the competition in the market,
both for powerloom and the mill sec-
tor for their raw material, the price

Commarce)
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of yarn is so undependable and they
often find themselves in difficulties
because of the high price of yarn.
Either due to the Governmental poli-
cies or due to the shortage of yarn or
due to the price of cotton or whatever
reason, it affects the poor handloom
weaver very much in this country.

I would like to submit that about
five to six million people are depen-
dent on this industry. I really do
not know whether this industry can
very well survive. But still, the pre-
sent position is, the immense human
labour that is invelved in this sector,
and the question is how to rehabili-
tate them and how to give them a
remunerative income in this indus-
try. In this regard I would like to
make a few concrete suggestions.
Because the time is limited, I do not
think any wuseful purpose will be
served if I go on blaming the Centre
or the policy of the State Government
that was there before we assumed
office. By and large, the problems of
the handloom sector which were there
before the fourth general -elections
have become aggravated now, About
the introduction of the powerloom,
the Congress ministry in Madras was
reluctant to do it, because it would
throw -out of employment the hand-
loom weavers. We are almost facing
the same situation today. So, in-
stead of. blaming anybody, I would

give same concrete suggestions .and..
I-woulg request -the minister-to give
his_best ~attention .to. these sugges-.

tiens. - .. . .. . “e

Thev have got the All India'Hand-

loom Board situated in Bombay. 1
think it was started in October, 1952.
I do not know what prompted the
Government to locate it there, because
Madras and its surrounding areas
have predominantly handloom weav-
ers and there is a feeling among them
that perhaps the Bombay people
would have the least interest in pro-
moting the interests of handloom. I
am speaking subject to correction.
This is the feeling in the south and
one of my colleagues has given a
cut-motion to the effect that the board
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should be shifted to Madras. Let
Government probe iato it. If it is
advisable to keep it in Bombay. I
have no quarrel; but if they think
that the working of the board and
the morale of the industry can be
improved by shifting it to Madras, it
ig high time this was done. They do
have an Export Promotion Council at
Madras. I would like to plead with
the Government that this couneil
should have more powers and funds
at their disposal and they should take
up more work than what they are
entrusted with now.

On page 12 of the report of the
Commerce Ministry it is said:

The exports of handloom cloth
fell due to shrinkage in its de-
mand in Nepal, Ceylon, U.S.A,
Malaysia, UK. and Nigeria. High
prices and stiff competition from
Japan, Hong Kong, Pakistan and
China and our inability to quick-
ly shift to export-oriented pro-
duction were responsible for the
decline in export earnings [rom
handloom cloth,

What steps have they really taken to
see that our textile goods are compe-
titive in the world market? Even
with this Handloom Board ‘and the
Export Promotion Council, how is it
that we are unable to reorient our-
selves to the consumer needs of our
traditional markets. abroad? 1 sug-
gest that a cell should be created to
observe the consumer tendencies in
our traditional markets, to see the
design, etc. Then let them introduce
these things =nd propagate these
kinds of fabrics in the handloom sec-
tor in our country.’ After all, this
is a well-established and traditional
industry in this country. I am sure
our handloom weavers are competent
to compete in the world market, pro-
vided they are given adequate faci-
lities, This is a very serious matter
and I do urge on the Government to
create a cell to promote these activi-
ties. That would be one solution.
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About the price factor, one thing
that affects the handloom weavers is
the price of yarn. The minister
knows that there is a glut in the
yarn market and the so-called crisis
in the mills are due to that glut, par-
ticularly in the southern region. The
minister should see to it that there
is a permanent machinery to purchase
yarn and build up a buffer stock for
the purpose of handloom weavers., S0
that when and where there is a scar-
city and there is high price in the
market, they can go to the help of
the weavers. That would also heip
them to a very great extent to reduce
the cost price of their product.

In addition to these two sugges-
tions, of course, I have to say that

our foreign publicity is far from
satisfactory and there have been
some complaints about that. So, the

Government would have to gear up
its publicity machinery in the tradi-
tional markets for our fabrics.

Then T would like to make another
request in this regard. A suggeslion
was made some time ago during the
handloom week in Madras that the
people employed in the organised
wing of the handloom sector should
be given an opportunity to go to the
foreign countries in order to promote
the sale of the fabrics. I request
‘that this request from the handloom
" sector” should be considered favour-
ably by the Govérnment and they
should be given all facilities to go
abroad so that they could promote
sales in those countries where they
have already been selling their fzb-
"1CS.

Coming to the production and ex-
port of tea, there is a very curious
passage on page 54 of the Report:

“Total production of tea during
1867 was 379.8 million kg, as
against 384.8 million kg. during
19868. There has so far been an
increase of 5.00 million kg. dur-
ing 1987
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According to the figures, it is a dec-
rease of 6 million kg I wish at leas!
the accounts in the Commerce Min-
istry are better maintained.

Leaving that apart, I would like to
say that Madrag has taken up a very
ambitious programme to have tea
plantations in that State and the hon.
Minister is aware of that. With the
arrival of repatriates from Ceylon
there is necessary for us to rehabilitate
them in the existing tea and rubber
plantations and also by bringing more
areas under tea and rubber plantations
in the State. So, I would request the
Minister to see that whatever assist-
ance is possible is given by the Tea
Board and the Central Government to
promote this industry in that State.

-Here 1 would like to make one¢
plea. At present the office of the
Tea Board is located in Calcutta.
Since the operations of the Tea Board
are comprehensive and cover a very
wide area, it will be better if it has
branches in different areas to look
after its work. There can be one
such branch in the southern region
and, if need be, another one in the
northern region. This can he con-
sidered by Government and measures
taken to implement it.

Then I would like to invite the
attention of Government to one pro-
blem. Some time back, during the
tenure of his predecessor, 1°had: ask-
ed a question in this House about the
rubber and tea plantations in Anda-
mans and I was told that they ' were
very vigorously pursuing the matter.
But I find to my regret that they have
not pursued the matter gt all. I
had been to Andamans a few years
back when I found a rubber planta-
tion there is a very neglected condi-.
tion. The local people told me that
rubber can very well be grown there
and very fruitful plantations can pe
raised there,

I was also told that a sort of re-
search was conducted over the feasi-
bility of growing tea there and Jt was
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found to be quite successful but no

action was initiated for growing tea
on a commercial scale there. Actual-
ly 1 was given to understand by the
then Commerce Minister, when I put
& question to him, that they were
Kgoing to undertake commercial ex-
ploitation of the possibility in the
Andamans. I wish the present Minis-
ter would pursue this matter further.
Then I would like to revert 1o the
cotton textiles business which is close-
ly connected with the production of
cotton and all that. I would like to
make a few observations on that.
WNaw -there is a crisis in the textile in-
dustry and the Minister is quite aware
of it. I, along with a few Members of
Parliament, met him. There is a pro-
posal to close down some of the spin-
ning .mills in Coimbatore and other
.places. @ The Government is trying
‘hard to solve it. I am appreciative
of the interest that the Government
is taking in this matter. I would like
to urge them to see to it that on no
account -the spining mills, or for that
matter any other mill, is closed be-
eause then there would be the acute
problem of labour in that part of the
country., If there is accumulated yarn
which is beyond the capacity of the
mills, -1 think, it is better for the
Government to step in and purchase
‘that-yarn outright go that either they
san markst it ouside if they get a
machst or -they ocan build a buffer
stoek 90 -that during the time .of
swergency -fhey can gvail.of that.

.Another very important thing is
the cotton prices. I am very happy
that the Government is at least con-
sistent in the past one or two years
with regard to the maintenance of
the price level pf cotton. On page 70
of their report they have said this:

“On the other hand, to provide
an assurance to the farmer,
minimum gupport prices for cot-
ton were fixed at 5—10 per cent
over the corresponding floor prices

in the previous year. It was dec-
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lared that Government would be
prepared to buy whatever quar-
tities of cotton were offered for
sale at those prices.”

This is a good decislon, but how are
they going to implement it? What is
the machinery to make the farmers
understand that there is a floor price
at which the Government is prepared
to purchase when they are In diffi-
culties? I am saying this because
now in certain parts of the country
it is likely that there would be a
bumper crop. If the bumper ecrop
comes into the market, there will
naturally be manipulations and the
unscrupulous merchants would ex-
ploit that opportunity. The farmers
do not know whether there is a floor
price, what is the machinery, where
to go. where to sell and all these kind
of things. When Government has
taken such a decision, T would re-
quest that immediately, without gny
further delay, it should be communi-
cated to the State and there should
be some machinery to make the
farmers understand that the Govern-
ment is there to help them if the
prices fal] below that. Also, the
machinery should be instructed and
activized that in case the floor price
ie not available to the farmer at the
time of the bumper crop, he must be
provided and his preduct must -be
purchased outright.

Before 1 econclude T would like to
say one thing. People gay that it may
not be possible to stop the import of
cotfon altogether because we may
need superfine wvariety for blending
and all that. Still, T would say that
we should try to restrict it ard see
that only the minimum amount of
cotton is imported into this country.
There is enough potential in the coun-
try for us to grow cotton by way of
increasing acreage and also produc-
tion per acre. Let the Government
think on those lines to Improve the
situation.
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May I say a word about UNCTAD
because everybody was saying about
UNCTAD? I do not Wwant to say
anything about UNCTAD as it is not
compulsory that I should say some-
thing about UNCTAD. But still I
would like to say one thing. When
we say that our position with regard
4o foreign exchange is very delicate,
that we are not in a happy position
and also that we are going around
begging and all that, immediately
the Government spokesmen object to
it very strongly. I say that after 20
to 25 years, actually, our position has
not ‘been strengthened where it
shouldd have been strengthened, tak-
ing into consideration the geography
and the gvailability of water, weather,
ete, for example, I can say about
groundnut, cotton and many vther
crops where we could have increased
the yield, we could have promoted our
exporis and we could have maintain-
ed a very comfortable balance of
foreign exchange. But they have
failed in that.

I would just conclude by quoting
one ancient poem. I will not quote it
in Tamil but I will just give the
meaning of it. That was in different
connection but still it is applicable
here. It says:

“T'o cringe for alms is degrading,

to refuse to give it is even more
degrading,

to donate a thinp is exhilerating,

to refuse to take it is even more
exhilerating.”

That is the tradition of this land.

Let us live upto the level and raise
our stundard instead of going around
with the begging bowl.

SHRI P. K. GHOSH (Ranchi): Mr.
Chairraan, Sir, I am thankful 10 you
for giving me an opportunity to speak
on the Demands for Grants of the
Ministry of Commerce.

We see that while our imports are
€oing up, our exports are not catching
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upto the mark. The balafke of irade
is increasing day by day. I would
like to give figures here. The imports
in 1866 were to the tune of Rs, 1,554.29
crores and in 1967, they were to the
tune of Rs. 1,856 crores which is the
figure for 11 months and it will be
more if the figure for 12 months is
taken. Then, the exports in 1056
were to the tune of Rs. 887.03 crores
and in 1967, they were to the tune of
Rs. 1,114.73 crores. The balance of
trade in 1966 was Rs. 667.26 crores
and in 1967, it was Rs, 752 crores.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAF] QURESHI): May I
know from where is he quoting?

SHRI P. K. GHOSH: It is from the
Reporf of the Commerce Ministry,
p. 10. That shows that our balance
of trade which should have been
decreasing day by day is increasing.

SHRI DINESH SINGH: It is the
same point that I made out before.
There is the devaluation of the rupee.
If you take that into account, it has
not decreased.

SHRI P. K, GHOSH: Let us hope
that it will improve for the better.
Exports have increased, but my point
is that they have not increased to the
extent that the imports have increas-
ed. Imports have increased by
Rs. 302 crores, while the exports

have increased by Rs, 218 crores.
Exports have increased; I do
not say that they have not,

but the balance of trade is also in-
creasing. Th&t is our concern. The
maximum bungling is going on in the
import-export trade. We find that
there are Established Importers; the
big people are getting more import
licences; the big industries are getting
licences for 84 per cent of the raw
materials, while the small industries
are getting only for 6 per cent. This
is the case with regard to Establishee
Importers, But the small importers,
the new-comers, do not get much.
The Established Importers are getting

N R |
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import licences to a large extent. Why
.should we have these Established Im-
porter;:? Are we going to perpetu-
ate the Zamindari system? This is
Zamimwiari system in the import trade,
I would, therefore, suggest that tue
internutional trade should be nationa-
lised; +he natiomalisation of the inter-
nationa} trade will give g large in-
come to the national exchequer, it
will lower down the imports and will
boost up the exports; we will be able
to elirninate the menace of over-in-
voicing and under-invoicing; we will
be able to stop smuggling and mis-
use of export incentive schemdés.

In the import trade, we have creat-
ed a set of privileged persons—im-
port licence holders; they are privi-
leged perspns; we are allowing them
to malte 400 to 500 per cent profit by
giving them import licences. There
being no contro]l on the imported arti-
cles ay well as on the goods manu-
factured out of the imported raw
materials, these people charge the
highest that the market can bear.
For instance, if the price of 3 commo-
dity is Rs. 2 and if the market can
bear IRs. 8, they will charge Rs. 8,
they will not change even one paise
less than Rs. 8. 1 would, therefore,
suggest that a government agency
should import completely, should
take over the import and export
trade; they should import the com-
modities and sell them in lots. By
this, our public will not be put to
difficulties because the price will not
go up that much; at present the im-
porters are charging almost 400 to
500 per cent profit. For instance, if
a commodity costs Rs. 2, the Govern-
ment ‘will be able to sell it for Rs. 6
by auction, but the business commu-
nity will be selling it for Rs. 8, as :s
being sold today.

Likewise, I am against the al-)point-

ment of permanent selling agents by .

the SCC. This is perpetuating the

Zamindari system. ...

-

- MR. CHAIRMAN: The hon. Mem-
ber may continue tomorrow. Now
we have to take up thé half-an-hour
discussion.

18.30 hrs.

*MAHAJAN COMMESSION REPORT

MR. CHAIRMAN: Mr. E K.
Nayanar.

SHRI K, LAKKAPPA (Tumkur):
Before taking up the half-an-hour dis-
cussion, I would like to make a sub-
mission. We are representing Mysore
and Mysore members have requested
the Chair to allow them to put ques-
tions. 1 do not know whether this
has been allowed. I will request you,
Sir, to allow us to put gquestions be-
cduse we are very much interested in
this. This is a special request that
I would like to make.

MR. CHAIRMAN: He has alrcady
allowed.

SHRI J. MOHAMED IMAM
(Chitradurga): No Mysore Member
had secured the ballot, but the
Speaker allowed me as a special case
to put question. This concerns Lhe
Btates of Mysore and Maharashtra
primarily.

SHRI S. KANDAPPAN (Mettur):
You may kindly read out the names
of the Members who have secured
the ballot.

MR. CHAIRMAN: This rule is re-
peated every day and yet these re-
quests are made every time and it
has rather become the order of the
day. Anyway, those rules were fram.,
ed by hon. Members themselves.

SHRI K. LAKKAPPA: We make
this request only at times, not every
day.

“"Halr-nn-l{ou: discussion.
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MR. CHAIRMAN: Out of the num-
ber of names that came, only four
had secured the ballot,

SHR1 'VASUDEVAN NAIR (Peer-
made): The numbeéer was 5.

SHRI TULSIDAS JADHAV (Bara-
mati): I have given my name also,

MR. CHAIRMAN: The names are:
Shri George Fernandes, Shri Vasu-
devan Nair, Shri G. Viswanathan,
and Shri Randhir Singh.

Shri Tulsidas Jadhav's ﬂame has
not been balloted but he is there on
his own. ?

I would request hon. MEm‘bers not
to repeat the same performance every
day: I would request them to allow
these four Members only to put ques-
tions.

1f hon. Members _‘want they may
demand a separate’ discussion on this
from the Hon. Speaker,

SHRI J. MOHAMMED IMAM: I
have been allowed as a special case.

MR. CHAIRMAN: Let the half-an
hour discussion be purely a half-an
hour discussion.

SHRI RAJASEKHARAN (Kanaka-
pur): Mysore State is also a party.
So, Mysore members also should be
allowed. '

MR. CHAIRMAN: This should have
been rised—=€he fime of the ballot.

SHRI G. VISWANATHAN (Wandi-
wash): I submit (%8 Mysore Memberd
may be allowed instead of myself.
Since they are a party, one or two
Members from Mysore may be allow-
ed in my place.

SHRI ANANTRAO PATIL (Ahmed-
nagar): Maharashtra is also a party,

MR. CHAIRMAN: Shri E. K. Naya-
nar may try to ﬂmsh h1s speech in 10
minutes.

SHR] TULSIDAS JADHAV: 1 have

given in writing that I want to ask
anly one question. =1
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MR. CHAIRMAN: He is sending it
only just now. But the other Mem-
bers had sent their names earlier
though - their names had not been
balloted. 1If they want, let them ask
for a separate ' discussion.

SHRI E. K. NAYANAR (Palaghat):
The Mahajan Commission's report, in-
stead of solving the boundary ques-
tion has actually developed clashes on
boundaries of the States. We have
become tired of the boundary disputes
with China and Pakistan...

SHRI K. LAKKAPPA: No clashes
between States. It hag been settled.

SHRI E, K. NAYANAR: But we
find that even the permanent bound-
aries nf the States within our coun-
try are not being settled. This is so
because of the unprincipled manner in
which the Congress leadership has
tried to solve the boundary question.
Considering the past history of the
question of linguistic provinces, we
find that the Congress leadership has
acted in an unjystified manner and
in a precipitate manner. It was be-
cause of this that they got the lingu-
istic. province. That was the history
of Andhra Pradesh, Maharashtra,
Maha Gujarat gnd other  linguistic
States; they had all raised the de-
mnd and died for the linguistic pro-
vinces.

Now, let us come to tHe serious
question angd the gravity of the border
situation between Mysore, Manarash-
tra and Kerala. When the linguistic
States were demarcated in 1956, my
party had taken the correct and
principled stand that the demarcation
should be dome taking the village as
fhe unit and boundaries should  be
demarcated on that basis,. When the
State of Andhra Pradesh was created,
both Madras and Andhra Pradesh
had accepted that the boundary de-
mareation should be done with the
village as the basis. The result wes
that the boundary question has been
solved once and for all and there is no
boundary dispute between those two
States now, el
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The Mahajan Comission was ap-
pointed in 1866, its work gtarted on
16th October and its report submit-
ted on the 27th August, 1867. The
Commission was appointed by the
Government of India after the Cong-
ress Working Committee had passed
a resolution to that effect in order to
settle the boundary dispute between
Maharashtra and Karnataka. Even
at that time, the Kerala people had
protested, I have carefully gone
through the Mahajan Commission's
report on the question of border dis-
putes between Mysore, Kerala and
Maharashtra, and I have come to the
conclusion that the recommendations
of the commission have been based
on unprincipled and motivated stand
and as such the repoft would not
help to solve the border issues of the
linguistic State structure of the Indian
union; on the wother hand, it would
further intensify the conflicts and
lead to the disruption of the Indian
Unity. The commission jtself gccepts
in its repori that its work was done
in an unprincipled manner.

SHRI D. C, SHARMA (Gurdaspur):
No, let him not say that.

SHRI E, K. NAYANAR: Let us see
the commission’'s own confessions.
The commission says:

“It seems to me that there is no
scientifi yard-stick in deciding
matters which concern huge
populations and their well-being.
The decision is taken at the
political level and is subject to
political pressures.”.

* “It may be the death of a per-
son who has been fasting for the
cause or it may be threatemed
fast unto death of gnofher person.
To meet such political situations
at the political level, the leaders
of the country evolved a solution
and asked a boundary commis-
- sion to demarcate areas according
o their political decisions. T
have not been able to discover
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any scientfic formula evolved by
social or other sciences that a vil-
lage unit is a proper Yyardstick
for attaining linguistic homo-
geneity. Happily in the appoint-
ment of this Commission, no yard-
stick... or village unit has been
laid down by the Government of
India., No formula can be rigid-
ly implemented and there can be
no scientific aproach in these
matters.”

In other words, the Commission had
made it clear from the beginning that
no principle was involved in this
question, nor there can be any rigid
approach for settling such disputes.

That is why the crisis has develop-
ed. My party has taken g line on
the question of border disputes in-
volving Karnataka, Kerala, Andhra—
in fact thrgughout India. It is that
the boundaries of linguistic’ States
should be redrawn taking village as
the unit and geographical contiguity.
If a particular language group in any
village are in a majority, then that
village should be included in the ad-
joining linguistic State. This is the
only principle of demarcation by ap-
plying which the problem can be
solved as the linguistic groups con-
cerned would feel assured that their
democratic aspirations, educational,
social and economic and political ac-
tivities could be conducted in their
own mother tongue and equality
guaranteed to all.

But the Mahajan Commission en-
unciates its gwn principles and makes
its recommendations. Now I shall
take some of the recommendations
and show the unprincipled manner in
which it has gone about its task. It
mays that unless there is a compact
wrea of 50,000—60,000 people, unless
there is a substantial majarity, not
merely a simple majority of persons
in one’ particular language, unless it
i not only contiguous hut also has
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administrative, geographic and com-
municative facilities, linguistic adjust-
ment cannot be made.

SHRI RANGA (Srikakulam): He
has said the right thing,

SHRI E. K, NAYANAR: But the
point is that it has not applied uni-
formly and impartially its own princi-
ples. If it had applied the same
yardstick in recommending transfer of
territories as between Mysore and
Maharashtra, then many more areas
should have been recommended for
transfer from Mysore to Maharashtra.

Then it has not adopted the same
yardstick in regard to the Mysore—
Kerala boundary dispute. This is
why I am speaking of the unprinci-
pled manner in which the Commis-
sion has made its recommendations.

Take the case of Belgaum. 1t has
a total population of 1,80,000; Marathi-
speaking population 48 per cent;
Kannada-speaking population 27 per
cent; rest 25 per cent. Then it puts
forward a strange logic; 52 per cent
of the non-Marathi-speaking people
would not get justice if it is included
in Maharashtra; but 73 per cent of the
non-Kannada-speaking people would
get justice if it is included in Mysore.

This strange logic operates again in
the case of the Mysore-Kerala border
dispute on the question of kasergod.
While accepting that the whole of
Kasergod taluk has a majority of
58.16 per cent as Malayalam-speak-
ing, 23 per cent. Tulu-speaking and a
mere 12.5 per cent. Kannada-speaking,
arbitrarily and ex-parte the Commis-
sion takes a decision to recommend
transfer of areas north of the Chand-
ragiri and Payaswini rivers on the
ground of administrative convenience,
on the strange plea that the Malaya-
lam spoken there is different from
that spoken south of the Chandragiri
river. How many types of Malaya-
lam are spoken by how many people?
This is the recommendation?

It does not ever go by cempactness
of area or linguistic homegeneity to
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majority of the Malayalam-speaking
people there and says that the
Malayalam speaking people north of
Chandragiri river would be happy if
transferred to Mysore.
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We are npt sticking to the position.
that the whole of the Kasergod must
be joined to us. But one should take
and observe a basic principle and
proceed, For settling the border
disputes between Kerala and Mysore,
between any State in India and any
other State, one principle must be
adopted. The village unit must be the
principle. One principle, one yard-
stick should be the basis for settling
all the disputes,. But here the
Mahajan Commission adopts double
standards, one principle to Maha-
rashtra and another to Kerala. Things
are done in an unprincipled manner..
The Maharashtra people rejected this
report. The Maharashirg Assembly
unanimously passed a resolution on
November 10, 1967. On the 25th of
last month the Kerala Chief Minister
announced in the Assembly that they
are not accepting that award. The
Kerala United Front Government is
not in the picture because the Cong-
ress Working Committee without con-
sulting the other parties appointed
this one man commission to settle the
difference among the Congressmen
and it was done in an unprincipled
manner and it has created difficulties.
They are unable to solve the problem
but they want to divide the people
of Maharashtra and Kannada. Divide-
and rule the Kerala and the Mysore
people. That is why we say that
‘boundaries between linguistic States
should be demarcated on the basis of
village as a unit. Now the Congress
President, Nijalingappa announces: we
want to implement the Mahajan Com-
mission report. At the sametime
Naik is saying: we are not prepared
to accept to implement it. Pandit
Nehru rejected the plea of the Andhra
people anid Potti Sriramulu sacrificed
his life and at last Government had
accepted it. People in Maharashtra
sacrificed their lives and then only
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they got the linguistic province, But
the Congress is not prepared to de-
marcate the boundary on a just and
uniform principle. They go things in
an unprincipled manner. That is why
they apppinted the Mahajan Commis-
sion without consulting the Kerala
‘Ministry.

SHRI K. HANUMANTHAIAH
(Bangalore): He is making an allega-
tion that the Congress is unprincipled.
I want a clarification drom him. Was
not the Communist Party in favour
-of Kasergod pgoing to Mpysore, to
begin with? What is his stand now?

SHRI E. K. NAYANAR: The Cong-
ress wants to divide the people. The
principle should be village as a unit.
We accepted that principle in 1952.
In 1856 we submitted our proposals
to the Panikkar-Fazl Ali Commission.
We stick to the same principlg, and
do not bungle like the Congress lea-
dership. Nijalingappa came to Kerala
last month and says: we want to
implement the report because he
wants to create a crisis in Kesergod.
He wants to divide Kannada and
Malayalee peoples. This report is
unprincipled and it must be rejected.
I appéal to Parliament to recject this
report and scrap this report.

MR. CHAIRMAN: This is a very
important question and Member from
Mysore feel they should be given a
chance to pul questions. After the
four gentlemen whose names had
been balloted, I shall give a minute
,or two to others alsp. But kindly
.do not make long speeches. Only
put a question; a direct question.

SHRI TULSHIDAS JADHAV:
Maharashtra also should be allowed.

MR. CHAIRMAN. Yes; they
will also get an opportunity. But
how Is Haryana concerned with it?
1 see that hon. Member is anxious!

SHRI ANANTRAO PATIL: How
iz Madras concerned with jt?
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WA AW (Ferd 2fa):
wATfa TG, TRTAT F T T AT
N gt TF § F58 F a2 F g
T fraraw & dwer faur g R
Tl FhT o8 gF § e S0 ¥
o1 § 1 Z1AT Fg 9% g Ty
Y T 7@y g1 #1797 % fegrat =1
A q7@d g feardt dear 7 v
waer  fpat wat @ 0 warw ot wfwe
A1 Ao uyE F qg frar § fr ¥ ow
faareft dwet & w7 g1 sa1a wewTa
AR A T @ g A A A
7.9 ¥ fragaw & o foarr anaf
1 9HT W@ FIT gATH  AATEE
aral & FFOR FT TR fear 21
™ 77 38 #qa 7 @A o @
¢ fr fom aw g 798 &7 ¥ folr
723 & % g9 &7 @ gIT I A
39 g9 $&7 & fF T7 gEraq ot &
GHA T W BF 34T 71177, T7 9T F4Y
W &g frsre Aadrgrew

aarafy wgR, 9 "8 § T
qAT wrEfgw F-waIIE, AT, WIT
¥ ST R ¥ A gl Y oqew
wfadi § 376 famrs wdi A #@=
Tesfug Axidt F wEtew e
¥ Gow #1 A § T fear g
¥ q@gER A T AW F AR
Fr fear war, @ & X Fr eI
¥ og o1 AT F—wT AT
¥ A A TFT T frar g, o=
g OTs WA H W F I A
daer A FT A E A AT A T A

£ T F AT FT L7 BT A
F AT FX ¥ fo7 wqw gAY
qq1 I AMTENT GIAT 8, IR F WG
qT g7 A7 g@ F AT T A amr
g9 %! feert & fork wow wzmdr ?

SHR] VASUDEVAN NAIR: 1 would
like to endorse wholeheartedly the
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statement made by my friend Shri
Nayanar, that all this trouble is the
creation of the Congress and the
Central Government. After bungling
from beginning to end, now there 1s
a talk ‘of a national consensus and
that too behind the back of the people,
behind the back of this Parliament
and especially behind the three
States concerned, at least one State
Government is concerned, that is, the
State of Kerala.

MR. CHAIRMAN: No more com-
ments; please ask a direct question.

SHRI VASUDEVAN NAIR: This is
only a very short preface. I am
coming to the yuestion. I would like
to know from the Minister whether
he can declare unhesitatingly that any
decision taken in regard to this ques-
tion of the Mahajan Commission re-
port—which should be summarily re-
jected because it is an’ unprincipled
report—will be on the basis of a
sound principle and not by way of
some kind of an arrangement, con-
venient arrangement, by the Congress
leaders of Mysore and Maharashtra
and trying to make Kerala a sacrifi-
cial goat in that process by trying to
satisfy Mysore by giving something
from Kasergod and then trying to
settle the dispute between Maharash-
tra and Mysore. This is the process
that they have unleashed in the name
of the national consensus: Lhis is
what I would like to know. If that
is mot the situation, I would like to
get an assurance from _the Minister
that the problem will be sought to be
resolved on the bas!s of a sound prin-
ciple and that sound principle can-
not be anything else than taking the
village as the unit and geographical
continguity.

__SHRI G. VISWANATHAN: Since I
have no axe to grind, so far as this
dispute 'Is concerned, my views can
be ‘taken not as. & prejudiced view.

There are two disputes—one between.

Maharashtra and Mysore and another
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between Mysore and Kerala. I under-
stand that it is the Maharashtra Gov-
ernment which wanted this comnmis-
sion to be appointed, It is the chronic
disease of this government that com-
mission after commission is appoint-
ed and after the report is published
it is being rejected.

As far as the dispute between
Maharashtra and Mpysore is concern-
ed, in 1957 Maharashtra offered a
certain number of villages and the
Government of Mysore accepted it.
Later on, the Government of Maha-
rashtra withdrew that offer. How-
ever, Justice Mahajan recommended
the transfer of certain number of vil-
lages from Maharashtra to Mysore
and certain number of villages from
Mpysore to Maharashtra., As far as
dispute between Maharashtra and
Mysore is concerned, my view is that
the report of the Mahajan Commis-
sion has to be accepted in toto.

As far as the dispute between
Mysore and Kerala is concerned,
the Commission itself has stated:

“So far as the taluka of Kaser-
god is concerned, the Commission
on the er parte material placed
before it recommends that this
Taluka north of the Chandragiri
and Payaswini rivers be transfer-
red to the State of Mysore from
the State of Kerala on adminis-
trative, economic, geographical
and grounds of facility of com-
munication, which in the opinion
of the Commission override the
linguistic consideration.

Therefore, so far as the Kerala
Mysore dispute is concerned, it is an
er parte judgment. So, the subject
can be re-opened and the Govern-
ment of Kerala can be given a chance
to present its case.

Now I want fo put a question to
the Minister. As far as this dispute
iz concerned, we are told that the
Congress President says that it should
be implemented. Another Congress
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Chief Minister says that it should be
rejected. What action has the Cen-
tral Government taken so far, either
to implement or reject the report?
Have the Central Government so far
taken any initiative to find a solution
to_this problem? They are keeping
quiet. They must find out some solu-
tion at the earliest possible time. The
concensus of Congressmen should
not be taken for granted as the con-
sensus of the people of the whole of
India. All the parties and all the
States should be consulted and some
solution must be found out as early
as possible,

SHRI RANDHIR SINGH (Hohtak):
Mr. Chairman, Sir, something very
crucial, fundamental and consequen-
tial is involved in this.

SHRI S. KANDAPPAN: He is ask-
ing for Chandigarh.

MR. CHAIRMAN: He is giving an
impartia] opinion.

SHRI RANDHIR SINGH: I would
like to know one thing from the
Miister, The Commission consisted
of a person of the stature of a Sup-
reme Court Judge, rather Chief Jus-
tice of the Supreme Court. When
such important legal luminaries are
appointed as arbitrators or members
of any commission, their award, judg-
ment or finding, whatever it is, it
should be accepted in toto. It is most
unfortunate that a tendency is grow-
ing whereby reports of even retired
.or “working Supreme Court Judges
are relegated to the oblivion. Either
do not appoint these legal luminaries
as commissions or abltrators, or it
you appoint them it should not be
left to the sweet will of this party
or that party, or this State or that
State, to accept to reject their report.
Once a commission comsisting of such
eminent people is appointed and its
report published, it should be bind-
ing. Before any Commission is up-
pointed the Government will have to
:see that specific, well-defined and
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well-demarcated terms of reference
are laid down and certain principles
are followed. Once a commission is
appointed, even if there is deviation
from those principles, the Govern-
ment will have to see that their re-
ports or awards are made binding
No party should be allowed to wriggle
out of any such commitment. This
is very necessary for the healthy
functioning of democracy in our coun-
try because judicial decisions have to
be treated with reverence,

SOME HON. MEMBERS rose—

MR. CHAIRMAN: I am sorry, I
cannot accommodate all of them.

SHRI TULSIDAS JADHAV: Sir, 1
have given my name in writing.

MR. CHAIRMAN: There are some
hon. Membets who had given their
names even yesterday. Their names
were put in ballot and four names
were selected, Yol have given your
name only just now and you are
trying to get first priority. How
could I allow that?

SHRI K. LAKKAPPA: Having
heard the speech of my hon. friend,
Shrij Nayanar, and several other hon.
Members on this subject, I would like
to state that when this single man
commission headed by Shri Mahajan
a person of high integrity who has
served the judiciary for several jears
was appointed, the entire Karnataka
people opposed the appointment of
such a single man commission, Yet,
ultimately, the Government of Tndia
and the Maharashtra Gevernment
thrust it upon us and everybody re-
quested us to abide by the award of

the Mahajan Commission. lmmedia-
tely afterwards, the Chief Ministers
of both the States met and decided

that they would accept the award of
the Mahajan Commission. Now that
the award has come, what ig the reac-
uonmtheplrti-tnth.lwudotl
commission which hag investigated all
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the facts ang all the realities and all
the claims of both the disputing
States?

AN. HON. MEMBER: There ia no
reality.

SHRI K. LAKKAPPA: Please hear
me patiently. The question is whe-
ther this country will he free from
parochialism and provincialism when
the implementation of this award is
in the hands of a person like Shmn
Chavan, who ig an interested party,
who is an out and out Maharashtrian,
who pleaded the cause for Maharash-
tra even when he is occupying the
portfolio of the Home Ministry? Let
him resign his post, Now my question
is that in view of this suspicion and
great prejudice in the minds of seve-
ral States and persons in the country
about the impartiality of the Central
Government because of the Home Mi-
nister dealing with this gquestion, whe-
ther this Government will implement
the Mahajan Commission Report, be-
cause it i an award and a verdict
which has been given by a great and
leading judicial expert, a great pat-
riot of this country, or whether we
have to presume that this Government
is for parochialism and provincialism
and is at the hands of the Maharash-
tra Government, which is nursed and
supported by Shri Chavan, who s
heading the Home Ministry, I am ask-
ing this question because he is plead-
ing for a consensus of all political
parties, which has now been emanat-
ed by the Maharashtra Government.
As my hon, friend has put it very cle-
arly, when the Kutch Award came,
we had to accept it because it was an
international award. Should we not
show the same respect o the award
given by an internal tribuna! which
has been appointed by this very Gov-
ernment? I want to know whether
they are going to give respect and
implement this award? Are they going
to give g handle for civil disobedience
in Karnataka for overthrowing the
Government and to implement the
Mahajan Commission Report Yy tak-
ing law unto their own hands which
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i3 undemocratic and unconstitutional?
I oppose the consensus of all political
parties in the matter.

SHRI J. MOHAMED IMAM: This
is the second time in this session that
a half an hour discussion has been
raised on the same subject. The hesi-
tation and indecision on the Lart of
the Government is always injarlous

" to the country. This report was pub-

lished nearly a year back, and the
idea was that the Government shouid
take a decision and place it before
this House. Though the report has
been published, it has not been made
available to the Members of this
House for discussion.

SHR] E. K. NAYANAR: Ii has al-
ready been given.

SHRI J. MOHAMED IMAM: It has
not been placed on the Table of the
House, even though it has been publi-
shed. I may argue in my own way
the Mysore point of view, Shrl Naya-
nar may argue from the point of - ‘ew
of Kerala and the Maharashtrians
will make their own case,

I am not going to enter into the
merit of the report,
19 hrs.

MR. CHAIRMAN: Do not argue

through the question. Please ask the
question,

SHRI J. MOHAMED IMAM: This
is not the time to argue.

My hon. friend, who initiated this
debate, was pleased to call Shri Maha-
jan unprincipled, He assailed his cha-
racter to a certain extent, The best
judge is this House. It must be the
impartial judgment of this House that
should either reject this report or ac-
cept this report. But the Government
and the Home Minister, it is strange
to say, have not placed the report on
the Table of this House. They have
not given an opportunity to the Mem-
bers of this House to study the report
and give their free and unbiased opi-
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nion. This is a grievoug omission on
the part of Government. On the other
hand by not placing the raport on the
Table of the House they have increas-
ed speculations; perhaps, they have
increased misunderstanding between
one State and another. This is very
bad, In fact, it is the duty of the Gov-
ernment to come to a decision and
place that decision before this House,

MR. CHAIRMAN: Please ask the
question,

SHRI J, MOHAMED IMAM: Is it
not a fact that this Commission was
appointed not on the initiative of the
Government of Mysore but on the
initiative of the Government of Ma-
harashtra? Is it not a fact that there

was an understanding between the
Chief Minister of Mysore and the
Chief Minister of Maharashtra that

whatever may be the findings of the
Commission, they must accept it in
order to put an end to this contro-
versy? Is it not a fact that the Home
Minister himself gave an undertaking
that he would abide by this decision?
Now all these complications have
arisen because the Home Minister re-
fuses to place this report on the Table
of the House and thus deprives the
Members of this House to zume to an
impartial conclusion; on the other
hand, if any more delay is made, I
think, it will increase the bitteiness.
So, I submit that it is the duty of the
Government to come to a decision,
place this report on the Table of the
House and give an opportnity to Par-
liament to come to a decision. It is
only then that we can deal with the
merits or the demerits of the report
or whether the Mahajan Commission
is right or wrong.

SHRI TUSHIDAS JADHAV: When
the majority of the provinces, that
is, Maharashtra and Kerala, is against
the recommendations of the Mahajan
Commission's report why this report
not going to be rejected totally? Does
the Government know that there is a
Resolution passed by the Maharashtra
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Assembly to reconsider this report as
it is not based on any sound p.inci-
ples enunciated by Shri Mahajan him-
self? Why does this Government not
lay the termg of reference as the
village unit and the linguistic majo-
rity of the area people and solve this
problem?

SHRI HANUMANTHAIYA: Is it
not the policy of the Government of
India that whenever inter-state dis-
putes become jrreconcilable, the ins-
trument of impartial commission to
find solution is resorted to so that those
disputes are ended? In this particular
case the stand taken by the Maharash-
tra Government and Assembly, the
Mysore Government and Assembly
and the Kerala Government ang their
leaders were so irreconcilable that
the Government of India in the true
spirit of the provisions of the Consti-
tution appointed a commission so that
its impartial award may be accepted
Ig it not true that these governments
the Maharashtra and Mysore Gove-
rnments—accepted the commission in
that spirit and the two Chief Minis-
ters hawe made statements of that
tenor? Were the considerations that
have been sponsored now by the peo-
ple of Maharashtra or Kerala not
present before the Commission? In
fact, the Maharashtra Government
appointed the ex-Law Minister of the
Government of India to plead Llheir
case before the Commission. The
best available lega]l talent was
harnessed for the purpose of present-
ing their case. When they did so,
was it not in the spirit that this was,
de facto arbitration

Fourthly, is it not that all these
rejection ideas and arguments had not
arisen before the Commission nor was
the stand that the Commission’s award
should not be accepted,—have been
resorted to only after the award
went against them, against their. so-
called interest? Ie it not by way of
after-thought that these arguments
are being advanced?
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Finally, if the Government of India
goeg on reorpening questions, if every
disgruntled State or person ig allowed
to go on asking for reopening the
same case even after the verdict 62
commissions after commissions would
that help the stability of this country?

SHRI ANANTRAO PATIL: The
Report is full of contradictions. The
recommendation is arbitrary and dis-
criminatory. I would like to bring to
the notice of this House one very
strange phenomenon which we find
in the Report and that is the sugges-
tion of a corridor. A corridor has been
suggested in Marathi-speaking area.
The Commission hag recommended
the city of Belgaum to Mysore but the
water supply of this city, the place
from where the water supply comes,
is from Rakscope which is in a Mara-
thi area. So, the Commission has 1e-
commended a corridor from Belgaum
to Rakscope. When there was a dis-
pute between India and West Pakis-
tan, at that time, we had rejected a
corridor idea. But here, in our own
country, in our State, a corridor has
been suggested. What I would like to
bring to the notice of the House and
ask the Minister is whether it is not
an infringement on the right of the
people under article 19 of the Consti-
tution because there wil]l be restriction
on the movement of people from
Marathi-speaking area and that they
will not be able to cross that corridor
unless they seek the permission of the
Mysore Government. I want to know
that from the Governmeat.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
Mr. Chairman, Sir, as the hon. Mem-
bers know, many of these boundary
problems arose in our country as an
aftermath of the State reorganisation
in 1956. Many hon, Members have
made a pointed reference to the prin-
ciple that was adopted to settle the
boundary dispute between Andhra and
Madras States and they have com-
mended that that kind of agreement
could also probably be reached here
and that formula could also be appli-
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ed here. But they forgot to mention
the basic feature of that agreement
and the basic feature of that settle-
ment was the agreement between the
two Chief Ministers they agreement
between the two Governments, There
was full agreement between the two
Governmentg and only on the basis
of that! agreement that particular
formula was adopted.
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I have no doubt in my opinion that
if that kind of agreement was avail-
able here in this dispute, that formula
could have been adopted. There would
have been no difficulty about that
provided the basic agreement was
available in the settlement of the dis-
pute, The complication arises because
that basic agreement 15 lacking, I
would not go, on behalf of the Gov-
ernment, to say as to wny the agree-
ment is not there, who is to be blam-
ed for lack of agreement and all that.
I am very sorry to hear that the hon.
Members here are imputing meotives
and making allegations of favouritism
angd parochialism against the Govern-
ment and, particularly, against the
Home Minister. I am not standing
here to defend the Home Minister.

SHRI VISWANATHA MENON (Er-
nakulam): Why is he not here today
on such an important discussion?

(Interruptions)

SHRI VIDYA CHARAN SHUKLA:
These allegations are not only bla-
tantly wrong but also very unfair.
First of all, if he is not here, it is be-
cause in our internal arrange-
ment, I deal with the border disputes
in the Home Ministry. He does not
deal with that. It is a guestion of
which Minister deals with what sub-
ject, I deal with this subjéct in the
Home Ministry, That is why I am
standing before Parliament and I
have as much authority to deal with
the matter as the Home Minister has.
They should not worry whether he is
here or not because we have an atti-
tude which is the governments satti-
tude; it is not as if it is Mr. Chavan's



1367 Mahajan

[Shri Vidya Charan Shukla]
attitude or it is my attitude on this
matter.

Having denied the unfair charges
of wrong motives or mala fides, 1
would request the hon. memberg to
consider this that the national parties
in our country today are grossly
divided over thig matter; this must be
considered that no one national party
is wunited on one thing on this

AN HON. MEMBER:
Congress Party,

Including the

SHRI VIDYA CHARAN SHUKLA:
Yes; including the Congress Party.
I am saying that. I havz not mades an
exception of the Congress Party. I
said, no national party in this coun-
try is unanimous towards this app-
roach.. ... (Interruptions) That is
why I am gaying, that, to cure this
unfortunate state of affairs, we must
evolve a national consensus. This
idea of national consensus came about
only because we do not want to solve
these problems in a regiona] manner,
in a parochial manner. We have to
solve these problems in a national
manner and that is why, national con-
sensus has been thought of, and in
pursuance of that. a meeting was held
by the hon. Prime Minister in which
members belonging to various parties
in this hon. House and the other House
were represented. There was a
thorough discussion.. ... (Interruption)

SHRI K. LAKKAPPA: We have re-
fused to attend the all-parties confe-
rence.

SHRI VIDYA CHARAN SHUKLA:
There was a thorough discussion about
the prog and cons. (Inerruptionk)
There was a thorough discussion about
the pros and cons of this question and
of this Commission’s report, and after
discussion the members who were
present decided that they would have,
later on, another meeting in which
this matter would be further thrash-
od out, and I am glad to say that that
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another meeting will be cénVened
soon in which we will again discuss
thir matter and try to evo've a na-
tional consenss, so that this matter
could be properly solved without do-
ing any injustice to anybody and also
in a manner which will bury this un=
fortunate dispute for ever. We do not
want this dispute to continue. This is
our effort that we should be gble to
find an acceptable and ever-lasting
soltion to this vexed problem,

There were certain questions that
were asked or I would say that
certain imputations and insinuations
were made by some hon. members in
the form of questions. I would say
that there is no question of taking a
decision behind the back of the Par-
liament. No Government can take a
decision of that kind in such a dispute
as this.... (Interruptions) Whatever
may be the decision, the Government
will have to come before this hon.
House and the decision of the House
will be binding. There is no question
of doing anything at the back of Par-
liament; I can assure the hon. mem-
bers as far as that matter is concerned.

My hon. friend, Mr. Vasudevan
Nair, was enquiring whether Kerala
would be made a sacrificlal goat in
the settlement, The question does not
arizse. We do not want to make any-
body a sacrificial goat anywhere. We
attach as mech of importance to Kerala
as to Mysore or Maharashtra. Why
shouldq Kerala people feel that such
a King of thing is there’ 1 can assuve
pointedly that there is no question of
being unfair to Kerala or make them
a sacrificial goat to please bigger
States. When I say national consensus,
it includes the people of Kerala #8
well as the people of Maharashtra,
Andhra Pradesh and Mysore....(In-
terruptions) and they all should be
able to take a decision. I do not say
that such a decision will please every-
body; all the parties cannot be pleassd.
Tt is u very complex and vexed pro-
blem; that, everybody knows. That
iz why it has taken such a long time.
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If any parochaialism had to be prac-
tised if any wrong decision had
t0 be taken if any one-sided decision
had to be taken it was very edsy to
have taken it, and we could have
faced difficulties and criticism, and
that kind of decision could have been
taken, But our anxiety has been not to
take any decision of that kind but to
take a decision which will be largely
acceptable to the people of the coun-
iry and particularly to the people
who are affected by this dispute. In
that effort, we are taking a little bit
of time and I hope the House will be
indulgent to us.

We are trying to solve a very vexed
and long-standing problem. Hon, Mein-
bers know that we could if we want-
ed, take a decision quickly which
would be regarded as unfair by some
and which some would be pleased to
accept. But we want to take a decision
which will be largely acceptable to
1he people. That is our viewpoint.

Shri Randhir Singh had mentioned
the point that when high judicial offi-
celg are appeointed to commissions,
their recommendations should be &c-
cepted in full. I want to point out that
no Government can in advance com-
mit its judgment on the report of any
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commission, howsoever eminent it
may be. Commissions are meant to
help the Government to arrive at a
proper decision. But if Government
were to commit itself in advance on
any recommendation, then the autho-
rity of Parlament will be violated.
So, that cannot be done.

This is not the only instance where
the commission's recummendatfons
are being considered with a view to
finding an agreed solution. If an ag-
reed solution could be found by am-
ending the recommendations of the
commission that could be attempted.
I am not saying that we are trying to
do this or that. We are only trying to
find the largest measure of agreement
among the parties, and for that mat-
ter we have thoght that the best way
to do it is to try to evolve a national
consensus and that is what we are
trying to do. I hope the House will
be indulgent to us and give us all the
co-operation towards that end,

19.17 hrs.

The Lok Sabha then adjourned #ill
Eleven of the Clock on Tuesday, April
2, 1968|Chaitra 13, 1890 (Saka).
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